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LOK SABHA DEBATES

LOK SABHA

Tuesday, February 24, 1970|Phalguna 5,
1891 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[ MR. SPEAKER (n the Chair ]

ORAL ANSWERS TO QUESTIONS

Small Car Project

SHRI N. R. LASKAR :
SHRI SAMINATHAN :
SHRI NARAYANAN :
SHRI MAYAVAN :

SHRI DHANDAPANI :

*11.

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a) whether it is a fact that Govern-
ment have stated in reply to @ letter from
the Chief Minister of Mysore ihat no
decision has yet been taken on the setting
up of a small car project;

(b) If so, whether, In view of the
considerable delay, Government are now
considering to take a final decision imme-
diately; and

() if not, the reasoms therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANLUJ
PRAKASH SINGH) : (a) Yes, Sir.

(b) Yes, Sir.
(c) Does not arise.

SHRI N. R. LASKAR : What is the
answer to part (b) of the question 7 Are
Government going to take a decision
irmmediately or not ?

SHRI BHANU PRAKASH SINGH :
The answer to part (b) of the question is
‘Yes', because it is still under the consi-
deration of Government and the Cabinet
bas to take a decision on it this way or
that way-

SHRI N, R. LASKAR : So far as the
pewspaper report goes, the Planning
Commission has not accepted this proposal,
and so, I would like to know on what basis
Government are going in for this.

SHRI BHANU PRAKASH SINGH :
It is true that unfortunately, the Planning
Commission has not accepted the small car
project in the Fourth Plan. But  the
Ministry of Industrial Development feels
very strongly that this is an important
project frem the point of view of giving
employment and for the development of
ancillary and small industries. Therefore,
the Ministry is insisting on this, and the
matter has been referred to the Cabinet,
and when a decision is taken, we shall
inform the House of it. '
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SHRI N. K. SOMANI : One thing
cannot be challenged that thercis a woeful
neglect of mass transit system and public
transportation sysiem in this couniry. The
weight on the common man has been added
to yesterday by the anti-common-man
budget of the Railway Minister, which has
added to his burdens comsiderably. In
view of this, there is an obvious priority
for development of these sectors rather
than the setting aside of Rs, 30 or 40
crores for another automobile manufactur-
ing unit which is bound to be uneconomic
“even at 50,000 to 75,000 units production
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level. May I know, therefore, whether
Government intend at all to set right its
priorities in order and as long as these
public utility system:s are mnot developed as
per requirements, they would not insist and
make it a prestigious issue as far as this
project is concerned ?

SHR1 BHANU PRAKASH SINGH :
Regarding the econmomic or unecomomic
nature of it, it is a matter of opinion.
Government feel that this new unit would
be ecopomic, and regarding the priorities,
Government feel that this should be a
priorily item but unfortunately, the Planning
Commission have not felt that way. There-
fore, we are pressing for this.

SHR1 BEDABRATA BARUA : What
is tlhe policy of Government in regard to
the alternative proposal which has also
been mooted that the entire car industry
should be nationalised and economy of
scale achieved 7 If it is said that there is
lack of economy of scale, the plan being
small, 1 do not know how another car
plant can produce cheaper cars, unless it
be that we have a glut of cars in the market.
May 1 kmow whether the alternative pio-
posal is also being considered ?

SHRI BHANU PRAKASH SINGH :
There is no question of the nationalisation
of the automobile industry bere.

SHR1 BEDABRATA BARUA : May
1 know whether it could be expanded and
economy of scale achieved ? Is theic any
proposal like that ?

SHRI BHANU PRAKASH SINGH :
There is no proposal like that.

SHRI BAL RAJ MADHOK : The hon.
Minister hes just now said that the Planning
Commission does mnot find funds for this.
May I know whether any suggestions were
made for private collaboration ? For
example, there has been a report atout the
Tatas having collaboration with a German
firm for manufacture of automobiles. If
Government do mot have funds, will they
permit any private entrepreneur to have
collaboration and produce cheap automo-
biles in the country or whether Government
will wait till Sanjay Gandhi gets ready with
a full plan which could be accepted 7
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MR, SPEAKER : No such aspersions
should be made.

SHRI CHENGALRAYA NAIDU: How
can you object to this ? If the sons of
Ministers have such projects in hand, we
have got a right to know.

SOME HON. MEMBERS : How can
you object to this ?

SHRI ATAL BIHARI VAJPAYEE :
What is the aspersion ?

MR. SPEAKER : If Shri Atal Bihari
Vajpayee also justifies this, then I have
none else to give me support.

SHRI ATAL BIHARI VAJPAYEE :
There is no aspersion. You will have to
accept it.

MR. SPEAKER : Indirectly, it is
there.

SHRI SHEO NARAIN : What is
wrong with this 7 We have a democralic
right to ask this question, We are running
a democratic government in this country.

SHRI BHANU PRAKASH SINGH :
According to the Jatest Government
decision, financial assistance is to be given
to public and private sectors by the finan-
cial institutions. Also, under the new
decision taken, nmo licence is mecessary up
to Rs. 1 crore, and if imported machinery
is required, vp to 10 per cent also of
imports, and from Iis. 1 to 5 crores, if it is
indigenous. 1f the Tata come -under the
onec or the other of these four categories,
they are free o go ahead.

SHRI BAL RAJ MADHOK : Heis
evadicg the question. I did not refer to
the industrial policy scheme at all, If the
Tatas have any suggestion (0 manufacture
small cars with collaboration with Germans,
what has the hon. Minister to say about
it 7 He is talking to me about industrial
policy. What have I to do with industrial

policy here ?

SHRI F. A. AHMED : Anyone is
entitled to file an application for licence,
and it will be considered on merits,
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SHRI TENNETI VISWANATHAM :
The small car has been in the air for a
long time, and it has become really a big
car. I would like to know whether Govern.
ment have got any plan for a smaller car,
The hon. Minister has said thar the Planning
Compmission is considering the whole issue,
But the issue has not come out. Has the
planoing become family planning in this
matter also 7

SHRI BHANU PRAKASH SINGH :
I have already said that it is no more under
the consideration of the Planning Commis-
sion. They have not approved of it,

SHRI TENNETI VISWANATHAM :
The hon. Minister has said that the Plann-
ing Commission is considering the who'e
issue, and I had said that the issue had
not come out, Therefore, is it family plann-
ing or planning the car ?

SHRI BHANU PRAKASH SINGH :
Family Planning also comes under the
Planning Commission,

MR. SPEAKER : Thatis a very simple
issue !

SHRI G. VISWANATHAN : We have
been hearing about this small car for a very
long number of years. What is :he defini-
tion of a ‘small car’ and what is going 10
be its HP 7 Are we going to call the Harold
a’ big, small or medium car ?

Secondly, to serve the 54 crores of our
population, there are only three factories,
Are Government satisfied with this position,
with the deteriorating quality of the cars
produced every year and the annual increase
in prices 7  Are they going to be siill
pressurised by the big business or are they
going to allow some other factories to come
up or not 7

SHRI BHANU PRAKASH SINGH :
Government certainly are not happy with
the present standard of quality of the cars
and the prices that are being charged.
That is why we arc insisting that there
thould be a new unit for a small car,

SHRI NAMBIAR :
ANSWET,

Very  wvague



¥ Oral Answelks

SHRI S. KANDAPPAN :
insisting on us,

are

They

SHRI. R. BARUA : Even in Russia,
they are unable to meet the needs of the
common man for public transport and,
therefore, have not gone for production of
small cars—and increase even of cars in
general. In view of owur limiled resources
and various commitments, will Government,
opce far all, give us an assurance that this
small car business will not come for years
to come because they are not in a position
to put it through ? ;

SHRI BHANU PRAKASH SINGH :
It is difficult to give such an assurance.
I have said that the matter is before the
Cabinet and Government are going 1o take
a decision. All considerations will be kept
in view before a final decision is taken,

SHRI CHENGAILRAYA NAIDU : Is
it a fact that the Planning Commission or
Government are not able to set up a small
car project for want of funds, whether it Is
foreign exchange or rupee funds. Will
Government consider proposals from Indians
living abroad if they are willing to establish
a factory here with the collaboration of
State Governmenis on a 49:51 per cent
basis ?

SHRI F. A. AHMED : That will be
considered,

SHRI CHENGALRAYA NAIDU :
Why say ‘consider’ when he is not able to
take a decision so far ? Why can he not
say ‘yes’ or ‘no’ 7 It is the incompetence
of this Ministry which comes in the way.

SHRI F. A. AHMED : There is no
such proposal before us. The on'y one
which has come is from the hon. member
now. Let him put it in writting. It will be
considered.

SHRI CHENGALRAY A NAIDU : What
is the use of asking me to put it in writing
if he is not in a mood to consider it ?

SHRI HEM BARUA : Is it a fact
that the small car project was included in
the Fourth Plan and the Planning Commis-
sion have pooh-poohed the entire idea ?
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If so, what are the basic reasons for the
Planning Commission doing so ? Also
is it a fact that Government forwarded
certain applications for a small car project
to the Planning Commission which the
latter rejected ? If s0, what are the reasons
for such rejection ?

SHRL F. A. AHMED : The Planning
Commission have said that within the
limited resourees, it is not possible to give
priority Lo this project.

As for the other question, applications
are not forwarded to the Planning
Commission,

Selting up of Small Scale Industries by
Unemployed Youths whh Central
Assistance

+
*32. SHRI VASUDEVAN NAIR :
SHRI K. HALDER :
SHRI J. M. BISWAS :
SHRI C. JANARDHANAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) wheiher there is any scheme before
the Cenire proposed by the Weit Bengal
Government to encourage the unemployed
youths in the various spheres in sciling up
small-scale industries with the assistance of
the Centre; and

(b) if g0, the decision of the Cenire on
this proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRA-
KASH SINGH) : (a) No, Sir.

(b) Does not arise.

SHRI VASUDEVAN NAIR : Is there
any truth in reports circulated by news-
papers that the Central Government h_:d
themselves formulated certain programmes
of this kind to help unemployed youths,
especially unemployed engineers, to start
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industries on their own, and if so, what has
happened to those schemes ?

SHRI BHANU PRAKASH SINGH :
The original question was rather general.
There is no such scheme for the unemployed
youth, but under the Fourth Planin the
small scale sector there is a proposal to
have an additional employment of ecight
lakhs of people. Regarding the unemployed
eogineers, the Central Government have
formulated a model scheme which has been
circulated to various Governments. From
the Government of West Bengal we have
not heard anything so far.

SHRI VASUDEVAN NAIR : My main
point is this. There was a proposal to
advance loans on casy terms to unem-
ployed engineers from the banks. The
banks have now been nationalised. What
are the exact terms for advancing loans to
them? Isit 100 per cent for capital 7 1
want to know the details.

SHR1 BHANU PRAKASH SINGH :
The State Bank of India bas a scheme under
which they have given loans <o far to about
160 people, and the loan is up to a limit
of Rs. 2 lakhs,
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K, C, PANT):
(a) and (b). Goveroment bhave permitted
the Joint Plant Commitice to increase the
prices of steel as in the statement laid on
the Table of the House,

(c) Steel producers bad represented for
a price rise higher than what has been
agreed to by Government, The interests of
the Railways and olber consumers have
been taken into account before approving of
the price rise.

Statement

Increase in prices aliowed frum 1.1.70

Item Rs, per M.T.
A . Saleable Steel
1. Galvanised sheets 62
2. HR/CR Sheets & Coils
(a) Over 20 G 207
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Item Rs. per M. T.
(b) 16 to 20G 207
(c) 10 to 14G 103
3. Tested Plates 103
4. Skelp 103
5, Wheels, Tyres & Axels 103
6. Rails-Light and Heavy 41

7. Structural
(a) Joists 88
(b) Others 47
8. Bars & Rods 67
9. Billets, Blooms, eic. 62
10, Sleepers 124

B : Saleable Pig Iron :

1. Standard basic 40
2. Foundry Grade IV 55
3, Foundry Grade II1 60
4, Foundry Grade 11 65
5. Foundry Grade 1 15
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SHRI NAMBIAR : May 1 koow
whether the Goveroment are aware that
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the increase in the price of steel has caused
an increase in all the varieties of steel and
thereby all the steel producis and it had
created a serious situation in the
industiies which depend upon steel and
whether the Government are also aware
that the price of commodities connected
with this industry have also gone up and
the Government are responsible for this
increasc and whether the Government
would do something to undo the harm that
bas been done ?

SHRI K. C. PANT : The open market
price of steel is very much higher than the
price fixed by the JPC even after the in-
crease and if my hon. frlend is interested
I could indicate some of the open market
prices in Calcutta which is an important
indicator, During the fortnight ending
15 January, 1970 after the price rise the
prices bad remained almost the same as
during the fortnight ending 31 December
1969 which is before the price rise, Accord-
ing to my information bars and rods price
for the fortnight ending 31-12-1969 was
Rs, 1100 and for the fortnight ending
15-1-1970 it was Rs. 1100; for joists it
was Rs. 1300 and 1300; wire rods 1300 and
1300 and GP sheets 2600 and 26, 0 and so
on. There is hardly any difference so
far as the open market prices are
concerned. Sccondly, the index number
of wholesale price of iron and steel manu-
factures, with 100 io 1961-62, had stocod
at 149.3 on December 27, 1969 before the
price rise and increased to 154.6 on January
3, 1970 after the price rise, When the
prices are increased by almost len per cent,
You can see the percentage rise which is
very much smaller. Anpother index could
be the stock market and the price of shares
of private sector steel plants, Tata’s shares
stood, I think, at about 104 immediately
prior to the price increase and the latest
figures are also 104, These are the various
indices which show the impact.
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it ooy weg gy o) gf | Bars and
rods, 5 mm to 10 mm: base price, conmer-
cial, Rs, 800; intcroatiopal price, Rs. 930.
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Joists : 150 mm to 75 mm: JPC base price:
Rs. 879; interpatiopal price, Ra. 1,095,
Plates below 8 mm: JPC, Rs. 979; interna-
tional, Rs, 1,200, Plates, 8 mm and above:
JPC, Rs, 979; international, Rs, 1,200,
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SHRI SRADHAKAR SUPAKAR :
Before increasing the price of iron and steel,
did the Government consider the cffect of
this price rise on the enginee ing industries
which were suffering a lot for the last few
years and also other industries which are
depending on iron and steel, and also, did
th: Goveroment consult the Tariff Commi-
ssion beflore effecting this rise in price 7

SHRI K, C. PANT ; Sir, it is difficult
to be categorical, but if this reference bad
been made to ihe Tarill Commission, [ feel
that the price rise that they would have
sgreed to would have been very mugh
higher. [Io fact, we did carry out exercises
taking into account possible increases and
taking the cost factors, both operationgl
and cepital. into account. That is the
normal basis on which the Tariff Commi-
ssion goes. In fact, the Tariff Commission
had fixed the prices earlier on the basis of
the TISCO's capital hlock; that was Rs.
1,176 a tonoe, whereas Hindustan Steel was
Rs, 2,500 a tonoe. And today TATA's
itself is Rs. 1,600 to Rs. 1,700 a tonne. If
one went on that basis. today the price
would have been much higher. We have
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taken the basis where perhaps the whole
price rise is lower. Therefore, this refe-
rence to the Tariff Commission was neither
necessary nor would it have helped the hon.
Member.

SHRI SRADHAKAR SUPAKAR @
What was the effect on the engineering
industries 7

SHRI K. C. PANT : Certainly, the
effect upon the eogineering industry was
taken ioto account, MNow, the real problem
is ot with the marginal increase in price
that has taken place but in the open market
prices. That is more of a problem. On
these prices fixed by the JPC. if every
consumer could get steel at the prices that
are now being fixed even after the increase,
that would not have hurt them much, but
they bave to buy il st a much higher price
in the open market. The position in fact
is if it diverts a part of the profits that are
going to the middlemen and tbe primary
producers in so far as sales in the open
market are concerned, it is a desirable
development. ([oferruption) 1 have indica«
ted the price increase in the open market:
it is practically nothing So, where the
price increase has been absorbed, there has
been an accretion to the main producers.
There has been no end cffect on the end-
consumers so fa¥ as the open market prices
are concerned. Obviously the infirence
can be drawn.

" Secondly, and more vitally, upless this
price Increase is given now, the health of
the steel industry would have been affected.
I would also like to indicate that apart
from Hindustan Steel which bas been
incurring losses of Rs. 30 crores to - Rs. 40
crores, TISCO also has not been in a position
to pay dividends without drawiog on its
reserves, 1ISCO has not paid dividends in
1968-69, Thuy, taking the totality of
circumstances into account and considering
the basic necessity of keeping the steel
industry healthy, this price increase has
been given. 1fit is not given and if steel
production falls and the necessary replace-
ment and modernisation is not dome in
ha steel industry, the engineering industry
is lirely to suffer very much more. -~

FEBRUARY 24, 1970

“higher.

Oral Answers 14

SHRI S. KANDAPPAN : 1 think the
minister’s statement with regard to the
price being the same even afler the increase
is misleading at least in regard to certain
industries where they have been assured of
supply at the controlled rates, For instance,
many engineering industries, electric motor
manufacturers and some other essential
industries were getting steel controlled rates
before, Now they have to pay a higher
price. Particularly those engineering indus-
tries which export their goods are adver-
sely affected, In spite of the tall claims
made by the minister, I have scen with my
own cyes in my part of the country . . .

He can meke his
Now what

MR, SPEAKER :
speech at the appropriate time,
is his question ?

SHRI S. KANDAPPAN : The question
is so complicated and we have to make our
point clear,

Mr. SPEAKER : [ have requested
members not to add too long prefaces,

SHRI JYOTIRMOY BASU That
should apply to ministers as well.

SHRI S. KANDAPPAN: The price
of pumps which the agriculturists use has
gone vp by five times, after the increase of
steel price, The prices of 2", 24" and 4"
pipes have gome up. Will the minister
convince me as to hov he is going to help
the farmers 17

SHRI K. C. PANT : It is very difficult
to convince the hon. member. [ think the
thrust of the question was that there has
actually been an increase in price in respect
of supplies made according fo the JPC
prices. That is quite correct; that was
why there was a price increase, I was
referring earlier to the open market price.
So far as JPC prices are concerned, there
are priority consumers who are supplie.d
directly by the main producers. The engi-
neering export industry is supplied steel
by the main producers according to the
prioritics laid down by the steel priority
commiltee. These enginecring export indus-
tries get stez] at the JPC prices and not at
the open market prices which are very much
So far as exports by engineering
industries are concerned, steel is given to -
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them at the jnternatiomal price. They are
not affected even by this price increase.

MR. SPEAKER : Mr, Panigrahi.

I insist on a
agricultural

SHRI S. KANDAPPAN :
reply to my queslion about
motors and pumps.

MR. SPEAKER : It is a very bad pra-
ctice that I have to remind members again
and again that they should put a straight
question and not enter into arguments That
can be done at the time of a rcgular
debate; nol during Question Hour.

SHRI CHINTAMANI PANIGRAMI : 1
want to know wheiher this rise was cffecled
after representation from the TISCO, 1!SCO
and other steel manufacturers. 1 also want
to know whether Government have taken
into consideration this fact that of late
India is participating in large scale housing
programmes in other developing countrizs
and they have to compete with the inter-
national market price. 1 want to know
whether that kind of export of steel to
other countries is going to be affected by
this price rise.

SHRI K, C. PANT: Itis quite true that
representations were received from toth the
public sector and private sector sicel plants
and it is on the basis of these representations
that ultimately the government have arrived
at this decision. So far as exporis are con-
cerned, there has been a spurt in the price of
steel in the whole world. In fact, during last
year there has been a significant spurtin the
price of steel throughout the world, Itisa
worldwide phenemenon. As such, we have
been able to do away wilh the subsidvy which
we were giving for exports,

ST gwH W WTATT: WH AT H AN
FId agdt a1 W § I A+FA ¥ fao
MeFH AT @ § T I
331 @ § 1 agar g€ Awal F w@w g
IJAW FY KA HHZ FT GIHAT FEAT GF
T & T IgT T gEW H § I AR ar
@& wmA A wmd @@ @l FAw
warATmEA 9z ady dt T IR Ana
W g ag @ guT AT 7
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weqw ARG © TAAT % GO 3
arz A g9 AT A FeT 9% a4y ?
fafsezz arga =1 fefie wwar g
fam fged 1 3@ adl famr mar &, 9%
feed &1 @aw 3 fam o

SHRI K. C. PANT : Since 1965 the
price of steel is not controlled. The JPC
prices are applicable to steel producers,
not to trade and, therefore, the present
situation  prevails. Under the present
arrangement, the JPC informally fixes the
price. The JPC has on it the producers
as well as the railways and itis presided
over by the Iron and Steel Controller.
Therefore, they accept the discipline of
the JPC prices. But it does not apply to
tiade. Trade dose not accept that discipline
and, therefore, higher prices prevail. 1
have taken note of the general point made
by the hon. Member that this case has to be
looked into.

=t pen W HTAIT : JIM A1 FE
T RETFWEAAATIATRE?

it wgraw fag wieat ©  g@ @ w0
oA & ey g1 fr araviEca & fedr
Y1z e g ¥ A€ ¥ gEwrE
& 71 7g a7 § {5 afasiv gfmar & 2wl
A iz £ GEraT 9 o s
A A g ? WAz w9 & @@
W9 UAETIW Y gIEu ! g@avg ¥
A AR FAE TATT AT TR FA
isrRE’

st WO WO G AT CFATES S E
@l AT g & ge@e @
%9 gi al 9% @A A | g g
arrg’?

Revised Price of Cement

* 34 SHRI RAM KISHAN GUPTA :

Will the Minister of INDUSTRIAL DEVE-

LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Government have increased
cement rates as suggested by the Sahu Jain
Cement group;
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(b) if so, the previous rates, factory
wise; and

(c) the revised rates, factory-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRAKSH
SINGH) : (a) No, Sir.

(b) and (c). Do not arise.

o vw fowwr T q@T A AR
gy & ﬁ:w’tiﬂ w3 qretfa ol
W AR fadz & w m& T s
ST & wrags « ?

-ﬁmgnﬁmf«g: ag F+t faarar-
Lics 8

ot W e a@ : we A
Ao s fear @ wad wg g wE
wal fe /g o # aTE ¥ gar A
wif{ 41 w\@r A wGzd @a @)
w0 KO fr IR wo g § o
Yz fgmr ar AT ag #ar i@ 4 7

stenfw fawra, stafos saore aan
e W oweEt (st swa@A s
agw): Sar e adf qamar T g, Wi
g 7@ wgrf € §1 TR A awy
ot fed we TRz gw wi fad § 3w
qx 9T A feqr st @r e

SHRI JYOTIRMOY BASU : Last
time how much did you get 7 Rs. 1} crores.

SHRI SEZHIYAN :1 bhops, the Go-
vernment are aware that the Madras High
Court last Decernber had struck down the
Cement Control Order in respect of uniform
price of Rs, 100 allowed to all the factories.
In view of the High Court's order striking
down the uniform price given by the Govern-
ment, I waot to know whether Government
are going to revert to the old three tier
price system or whether they will go into
the question of how the price will be given
to the various units.
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SHRI F. A, AHMED : Government is
aware of the order passed by the Madras
High Court and Government is proposing
to file an appeal and a petition for a stay
order. Action will be taken after those are
disposed of.

MR. SPEAKER : Next question.

SHRI KARTIK ORAON :
No. 35

SHRTI MANUBHAI PATEL : Sir,
question No. 37 may also be taken up along
with this.

MR. SPEAKER : All right Let question
No. 37 be nphed together with question
No. 35,

Question

Convertion of Narrow Gauge Line From
Ranchl to Lohardaga (South Eastern Rallway)

*35, SHRI KARTIK ORAON : Will the
Minister of RAILWAYS be pleased to state :

(a) whether there is any proposal to
convert the narrow gauge railway line from
Ranchi to Lohardaga on the South-Eastcrn
Railway into broad gauge line;

(b) if so, the details therefor;

(c) is nol, the reasons therefor; and

(d) whether Government will give due
consideration to the demands of the people
of Lohardaga area, a hinterland of rich
bauxite deposils which can give rise to the
establishment of an aluminium factory ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ( SHRI R. L.

* CHATURVEDI ) : (a) No, Sir.

(b) Does not arise.

(¢} and (d) Conversion of the Ranchi
Lohardaga Narrow Gauge Section into
broad gauge is not justified at present -as
the capacity of this Narrow Gauge Scclion
is adequate to meet the present traffic
requirements, as well as any increases
likely to materialise in the near future.

812t T sl ¥ ga

*37 it qereey g g ¢ W
A 7l 7z A A g oFA R
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(%) 7a1 3w & G WF angAd A
g9 3g gwid 81 & fau am€ wf
afafa ¥ g wfades 3 faar g W
afg gf, @1 I9% AT AT §; AR
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(=) w7 famifeni 97 fa=re fan
EVE A

SHR1 KARTIK ORAON : All the
railway lines, whether converging to or
diverting from Ranchi, the hub of industiral
complexes are broad guages except this line.
I would like to kpow from the Govern-
ment the main criteria or guidelines that
have been fixed for conversion of metre
gauge into broad gauge.

SHRI R. L. CHATURVEDI This
particular line from Ranchi to Lobardaga
was constructed in 1913 for the main object
of carrying bauxite ore. I have visited the
place with the hon. Member recently and
the demand is that it should be converted
into broad gauge. The position at present
is that we can cater to the traffic require-
ments with t(he preseot line capacity. If
and when the demand is more and we
cannot cater to it, we shall certainly consi-
der the conversion of this into broad
gauge.

SHRI KARTIK ORAON : Even though
this particular line is connected to a place
with very rich mineral deposits, Government
is not looking after the interest of this area
particularly because it is a Tribal area and
they do not want any factory to come up
there. That is the place where you can have
aluminium factory, paper factory and all
that. You are nepativing that aspect. I
would like to know from the Government
the annual income by way of passenger fares
as also Feight for the carriage of bauxite
from Lohardaga to Ranchi.
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SHRI R. L. CHATURVEDI : As far
as the first part of the gquestion is conmcer-
ned, I repudiate the allegation that since it
isa Tribal area it was made an exception.

SHRI KARTIK ORAON : Otherwise
why did you make an exception 7

SHRI R. L. CHATURVEDI : 1 can
assure the hon. Member that if and when
there is another aluminium factory or any
other such thing which cannot be catered
to by the present line capacity, we will
certainly conmsider it. Meanwhile, 1 may
point out that, in 1955, investigations were
made and the result wasthat there was no
need to convert into broad-gauge. Recently,
when the Uneconmic Branch Lines Commi-
ttee visited the area, they discussed with
the Stale Government of Bihar and the
State Government said that there was the
potentiality of a paper mill comming up
there and anotker aluminium factory also
coming up and we assured them that, if
and when, the materialised, the Railways
will not lag, behind in meeting their
requirements,

« qmaw fag goag : w41 wEAlT
weAY ot g% qATH FT FeT w7 R ow
"7 mElzT A @9 &R § gae €
q 1wifaat awit 4, at mifage v e
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qiwn famia o maw 3 9 A wear
a+ fear g, maq 7T fraat 1 9@ 1
wragr gt faw adm-at fw 3w 57 Ir-
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& 99 T WA T ATSAT AT FC (A9
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R HaT 30 § fawx ﬁﬂ'l‘Sﬂ
fagg & za W1 & wod wiw fawrfed
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SHRI R.K. AMIN : May I have an
assurance from the hon. Minister of Rail-
ways that™in so far as States which have not
achieved the target of road construction,
even accordind to the Nagpur Plan, no
narrow - gauge railways will be removed and,
il they are removed, they will be replaced
by the meter-gauge or broad-gauge lines 7

SHRI R,I.. CHATURVEDI : As | said,
the report is under consideration and we
have not reversed the policy-decision made
by the then Railway Minister, Dr. Ram
Subhag Singh. We have suggested certain
improvements,

SHRT R. K. AMIN : Especially I am
asking of the Gujarat State where cven

the Nagpur Plan targets have not been
achieved.
MR SPEAKER : You did not ask

any question. Still I asked him that be may
give an assuracce. You are still insisting
on him (larerruptions) No Please. Please
sit down.

ot godo & wdl o1 w9 @A
Fatfas @iza § 33 & fad o o
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Qo. 37 is already answered.

SHRIT MANIBHAI J. PATEL : He has
not replied to 37 (b).

SHRI N.K,P. SALVE : Why not delcte
all questions on railways because we are
koing 1o have a debate on railway budget 7

MR. SPEAKER : We had enough num-
ber of questions. Therefore, [ am not going
to allow any further question.

SHRI MANIBHAI PATEL : Sir, ques-
tion 37 (b) has not been replied to at all,

SHRIN. K. P. SALVE : My supple-
mentary has nexus with Question No. 37.
When the Committee magnanimously visited
Parasia, it was represented that for economic
welfare the narrow gauge line between
Parasia and Nagpur should be converted
into broad gauge.

MR. SPEAKER : You are a very clever
lawyer. 1 am soiry. Next question.

Steel Outlay for the Fourth
Five Year Plan

*36. SHRI PILOO MODY :
SHRI C. C, DESAI :
SHRI R. R. SINGH DEO :
SHRI D. N. PATODIA :
SHRI N. SHIVAPPA ;

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased 1o
sta'e :

(a) wbether Government have decided
to increase the steel outlay for the Fourth
Five Year Plan;

(b) if so, the dctails thereof; and

(¢) whether the attention of Govern-
ment has been invited to a report in the
‘Economic Times" of the Tth January,
1970 7
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) to (c). The reportin the ‘Economic
Times' of the Tth January, 1970 is in sub-
stance correct. This Ministry have sub-
mitted a revised programme of outlay for
steel development in the Fourth Plan to
the Planning Commission. The Govern-
ment will decide on this programme when
finalizing the Fourth Five Year Plan. The
details of the revised programme on outlay,
apart from the continuing schemes is in the
statement placed on the Table of the
House. [Placed in Libiary. See No LT.
2564/70] It envisages an addilional expen-
diture of approximately Rs. 234 crores over
the original programme for about Rs. 326
crores.

SHRI PILOO MODI: 1 would like
to know why in spite of the fact that
targels have been revised the capacity for
billets as originally envisaged has been
completely cut off. They are not mentioned
atall. I am talkipg about the manufaciure
of billets in Bhilai.

SHRI K. C. PANT : The manufacture
of billets is a part of this expansion of
Bhilai from 2.5 million tonnes to 4.2 million
tonnes,

SHR1 PILOO MODY :
How much ?

Is it there 7

SHR1 K. C. PANT : According to your
Jatest estimate we want production of the
order of 680 thousand tonnes in Bhilai.

SHRI PILOO MODY : You bhave up-
graded the original. My second question
is regarding Bokaro. 1 would like to konow
whether the Bokaro Sieel Plant even ai this
stage is over shooting its eost.

SHRIK.C. PAMT : At the present
stage in Bokaro, Stag. --although it does
not strictly arise from the question,~1 would
say, it would cost somewhat higher than
the original cost,

SHRI PILOO MODY : How much 7
SHRI D. N. PATODIA : Sir, in view

of the tremendous rise in the capiial cost
of steel billets over the last 3 years may
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I know what would be the capital cost per
tonne in respect of the new capacitics
created and how will it compare with the
capital cost of the existing plants ?

SHRI K. C. PANT: 1 am afraid I
cannot give any precise figure until the
detailed project report is prepared. At this
stage we are only trying to finalise locations
and so on. Thereafter the feasibilities
studies wili be undertaken. When the DPR
is finalised only then can ooe anticipate
with precision what the envisaged cost per
tonne would be. Roughly we have esti-
mated that Rs. 700 crores would be
required for two steel plants.

SHRI D. N. PATODIA :
capacity ?

What is the

SHRI K. C. PANT : The capacity will
be between 3 and 4 million tonnes. Some
hon. Members -rose,

MR. SPEAKER :
clubbed Members.
here.

other
is mot

There are
Shri Shivappa

SHRI K. LAKKAPPA : [ would like
to know from the Minister as 10 whatis
happening about the inclusion of steel plant
In the fourth five-year plan. 1 want to
know about the inclusion of the location of
the steel plant in M;sore. Mysore Govern-
ment has all along been asking and urging
the Central Government about the location
of the steel plant at Mysore. [ want to
know whether it is in the consideration of
the political “zig-zams' or the political
circles. 1 would like to know a categorical
answer from the Minister whether this
Government will give an assurance that the
steel plant will be located in Mysore
State.

SHRI K. C. PANT : Was he referring
to the State Government when he says,
political something, that is there 7

AN HON. MEMBER : He has coined a
new word, ‘zig-zam." ’

SHRI K. LAKKAPPA :
circles.

Political

SHRIK C. PANT: 1[amglad heis
kind to the State Government today, The
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question of the location of the steel plant
is under studs.

SHRI K. LAKKAPPA : 1 want to
have categorical answer to my question,
namely whether that study includes the
Mysore State for the location of the steel
plant. My question has not been answered
I seek your protection,

SHRI K. C. PANT : It includes cer-

tain sites in Mysore also,

MR. SPEAKER : My protection is
always there, because he has a distingui-
shing cap on his head.

WRITTEN ANSWERS TO QUESTIONS

Grant of Licences to Birlas for setting
up Alloy and Special Steel Plants

* 38, SHRI GANESH GHOSH :
SHRI B. K. MODAK :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
refer o the reply given to Unstarited
Question No. 301 on the 18th November,
1969 regarding the grant of licences to
Birlas for sctting up Alloy and Special
Plants and state :

(a) the details of the expansion plans
of the public sector Alloy Steel Plants at
Durgapur;

(b) when these plans are expected 1o
be implemented;

(¢) the circumstances under which, ins-
tead of implementing with an immediate
effect the plans for the expansion of public
sector Alloy Steel Plants, Government had
to grant licences for the production of
alloy and special steels to two associate
firms of the Birlas;

(d) whether any other party or partics
applied for licences to produce alloy and
special steels;

(e) if so, the names and particulars of
the partles; and
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() the reasons as to why two asso-
ciate firms of the Birlas were particularly
selected for granting licences 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C, PANT):
{a) and (b). The expansion plans of
Alloy Steel Plant, Durgapur are still under
consideration.

(c) As already stated in answer to Un-
starred Question No 301 on 18th November,
1969, licences were issued to these two
Associate firms of Birlas and 12 other
private parlies, and also to Mysore Iron &
Steel Ltd., as the assessment of tke future
demand iodicated that it would not be
satisfied ever after expansion of Alloy Steel
Plant at Dargapur.

(d) and (e). A statement indicating the
parties to whom licencesfletter of intents
were issued is 'aid on the Table of the
House [Placed in Library, See No, LT-25651f
70].

(f) Does not arise,

Loss incurred by Hindustan Machine
Tocls Ltd,

*39. SHRIMATI SAVITRI SHYAM :
SHRI YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR :
SHRI K. ANIRUDHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the Hindus-
tan Machine Tools Ltd bas been constantly
suffering loss since its inception;

(b) if so, the amount of loss suffered
during the year 1968--69;

(c) the reasons for the losses; and
(d) the steps taken or proposed to be

taken to improve the drawbacks of the
undertaking ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRIF. A,
AHMED ) (a) No, Sir. H. M. T. has
made a profit in 11 out of 13 years of its
‘working.

(b) During the year 1968-69, Hindustan
Machine Tools Limited suffered a et loss
of Rs. 34 lakhs.

(c) and (d). Due to a steep fall in
demand for machine tools arising out of
the general problem of under utilisation of
capacity in the Engineering 1. dusiry for
the last two to three years, the off take of
the products  of Hindustan Machine Tools
has not been satisfactory. Conseguently,
the Company had to carry a large stock of
machine tools. In order 1o avoid further
accumulation of stocks, the Company had
to restrict production,

Concerted efforts are being made by
Hindustan Machine Tools Limited to utilise
the available manufacturing capacity more
fully by diversifying their product range so
that the types of sophisticated machine
tools which were hitherto being imported
could be manufactured by them, The Com-
pany has, accordingly, taken up the prog-
ressive manufacture of new machine tools
like Gear Shapers, Gear Hobbhers, All-elec-
tric Milling Machines, Multi-spindle Auto-
matics, Single Spindle Automatics, Heavy
Duty Surface Grinders, Heavy Duly Lathes
Turiet Lathes, Multi-Tool Automatics,
Horizontal Boriog Machines and Broachine
Machines. The Company bas also plans to
diversify its lines of production by taking
up manufacture of Die Casting Machines,
Plastic Injection Moulding Machines, Co-
ordinate Drilling and Jig Boring Machines
Hydraulic Presses and Press Brakes, Print.
ing Machinery and Agricuhtural Tractors.
To secure fuller utilisation of their manufac-
turing capacity and to improve their working
H. M. T. have also been making vigorous
efforts to increase their domestic sales and
to export their machine tools and walches.
Government have approved of H. M, T.
opening of Sales-cum-Serviee Centres in
West Germany, U.S. A and Australia,
The Company have entered into Agency
agrezments for sales with firms in U. S A.
Sweden. West Germany, Denmark, Yugosla-
via, Benelux countries. U. K., Canada
and Ceylon, as well as with the State Trad-
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ing Corporation of India Ltd., for East
European  countries, During 1968-69,
H M.T. exporied machine tools and wétches
valued at Rs, 97,37 lakhs, the highest figure
ach.eved so far.

Meeting of Director-la-Charge, Durgapur
Steel Plant with West Bengal Deputy
Chief Minister

*40, SHRI MOHAN SWARUP :
SHRI LAKHAN LAL KAPOOR :
SHRI MANGALATHUMADAM :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
stale :

(a) whether it is a fact that the Direc-
tor-in- Charge of the Durgapur Steel Plant
was summoned by the Deputy Chief Minis-
ter of West Bengal recentl ;

(b) if so, the reasons of this meeling;
and

(¢) how many times the Director-in-
Charge of the Durgapur Steel Plant has
visited the Deputy Chief Minister in the
paslt six months ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRIK, C. PANT) :
fa) No, Sir,

{b) Does not arise.

(¢) Four times,

Indo-Soviet differepces on Bokaro Steel
Plant Project

*41, SHRI N. K. SOMANI :
SHRI M. R. MASANI :
SHRI R, K. AMIN :

SHRI J. MOHAMED IMAM :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whe:her the attention of Govern-
ment has bzen drawn to a report in the
Hindu (Madras) of the 2%th January, 1970
regarding Indo-Soviet differences on the
Bokaro Steel Project which include inter
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alia the Soviet Union reserving to itself the
right to seck repayment in Sterling contrary
to the general impression that the Soviet
credit to India for the construction of the
Bokaro Steel Plant is repayable only in
Rupee; and

(b) if so, the reaction of Government
In this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C. PANT) :
(a) Yes, Sir.

(b) In accordance with Article (9)of
the Indo-Soviet Agreement dated the 25th
January, 1965, for the constiuction of
Bokaro Steel Plant, repayments of the cred.t
and payment of interest accrucd thercon
shall be effected in Indian rupees, and the
amount credited may be used by the Soviet
crganisations for purchasing goods in India
in accordance with the Indo-Soviet Trade
Agreement in force andfor may be freely
converted into pounds sterling. No repay.
ment has been made in converted pounds
sterling. These terms are not different
from the repayment terms applicable to
other credits granted by the U. §. S R. for
the construction of various projects in India.

Increase ln price of Paper by Paper
Industry

*42. SHRI JYOTIRMOY BASU : Wili
the Minpister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether, while addressing the mem-
bers of the Federation of Andbra Pradesh
Chambers of Commerce and Indusiries at a
meeting held in Hyderabad on the 8ih
January, 1970, he warped the coosumer
goods industries that Government will not
remain an idle spectator if they misbeh
and indulge in manipulation;

(b) if so, the facts of misbehaviour and
manipulation that bave come to the notice
of Government;

(c) how many times since the decontrol
of paper industry, the entrepreneurs in the
industry increased prices of paper and the
rates of increase each time; and

PHALGUNA $, 1891 (S4KA)

Written Answers 34

(d) the steps, if any taken by Govern-
ment against entreprensurs of paper industry
for enhanching the prices of paper ?

THE MINISTER OF INDUSTAIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRIF. A,
AHMED ) : (a) Yes, Sir.

(b) The observation as to Government's
reaction was more in the npature of a gene-
ral warning that with regard to any parti-
cular instances of misbehaviour and mani-
pulation,

(c) The paper industry increased the
prices by Rs. 250/- per tonne first and then
a second lime the prices were increased by
Rs. 95/- to 150/- per tonne, depending on
the grammage of paper.

(d) Government have informed the Joint
Committee of the paper Industry ihat there
should be po further increase in the paper
prices without prior consultation with
Goveroment.
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Licensed Capacity of Oll Barrel
Fabelcators

*44. SHRI S. M. BANERJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFPFAIRS be pleased to refer
to the reply given to Unstarred Question
No. 331 on the 18th November, 1969
regarding licensed capacity of OQil Barrel
Fabricators and state :

(a) what are the licensed capacities of
Industrial Containers Ltd., Steel Cotainers
Ltd., and Standard Drum and Barrel Mfg.
Co. for manufacturing barrels;

(b) how many times the capacity of
Standard Drum and Barrel Mfg. Co. was
astessed ;
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(c) whether it is a fact that as and
when their factory was assessed their
assessed capacitics were found always
higher than before;

(d) if so, whether it indicates that they
always added machines in their plant and
machinery at the time of each of their
assessment simply to increase their capacity;
and

(e) if so, the action taken by Govern-
ment for such illegal increase in their
capacity ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED) : (a) The licensed capacities of
M/s. Industrial Containers Ltd., Ms. Steel
Containers Ltd.,, and M/s. Stendard Drum
and Barrel Mfg, Co, are 6,000 tons: 5,860
tons and 3,700 tons (provisional subjcct to
reassessment) per annum for the manufac-
ture of barrels respectively,

(b) to (¢). AIll the facts have ‘lready
been examined by the Estimates Committee
in its B5th Report (Fourth Lok Sabha)
presented to the Lok Sabha on the 30th
April, 1969 in connection with the Recogni-
tion of additional capacity in barrel industry
inspite of its being on the banned list
Paras 2.57 to 271 at pages 3442 of the
85th Report of the Estimates Committee
are relevant, Replies to almost all the
recommendations of the Estimates Committee
have since beenm sent to the Lok Sabha
Secretariat and a final decision will be taken
thereon, after the further recommendations
of the Estimates Commitiee are made
koown to the Government. ’

Measures to improve working of Mining
and Allied Machlnery Corporation

*45. SHRI S. C. SAMANTA : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased 1o state :

(a) whether the Mining and Allied
Machinery Corporation is still running at
a loss;

(b) if so, whether a series of recom-
mendations made by a team of Soviet
experts for the utilisation of its capacities
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as well as for the improvement of its
production, have been considered and due
steps taken;

(c) whether the Corporation has taken
up manufacture of bulk bandling equipment
for Haldia Port mechanisation; and

(d) if so, how far the work has
proceeded 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
{a) Yes, Sir,

(b} The reference to the team of Soviet
experts is presumably to the team of
Soviet experts led by Mr. G P. Semyonov,
Deputy Minister, Machine Building, U. S,
S. R. which visited the plant at the invita-
tion of the Government of India in
February and March, 1968, All the
recommendations of the team were accepted
and are being gradually implemented,

(c) and (d). The Company has secured
& contract for the establishment of an ore
loading plant and a coal loading plant at
Haldia. This includes overall and sectional
lay-outs, together with the manufacture of
a number of items of equipment such as
wagon tipplers, stackers for coal and ore,
storage bin for ore, reclaimers and ship
loaders for both coal and ore, besides
conveyor equipment of a specialised nature
together with associated electricals. Keeping
in view the scheduled date of completion
in the second bhaif of 1971, the Company
have taken action to sub-comtract a portion
of the work. As regards the protion of the
work 10 be done by them, action is being
taken for preparing the desigos and draw-
ings and procuring the raw materials and
components required,

Disruption of Traln Services on Howrah-
Bardwan Line on 13th January, 1970

*46. SHRI K. LAKKAPPA :
" SHRI A. SREEDHARAN :
SHRI P. VISWAMBHARAN :

Will the Minister of RAILWAYS be
pleased to state :
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(a) whether it is a fact that train
services were disrupted on the Howrah-
Burdwan lipe for several hours on the 13th
January, 1970;

(b) if so, how long these services
remained disrupted; and

(c) the reasons for the disruption in the
regular service of the trains ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and ‘b} Yes, Sir, for
a total period of 6 hours and 21 minutes—
from 8-43 hours to 11.12 hours and again
from 13-38 hours to 17-30 hours.

(c) First, as a result of clash between
passengers and rice smugglers at Mankundu
station and later, following refusal of the
Motormen to work the suburban train
services on the section until ubnconditional
release of the Motorman arrested at
Howrah station on a charge of alleged
smuggling of rice.

Licences to mapufacture Sceobers

*47. SHRI S. R. DAMANI : Wil
the Minister of INDUSTRIAL DEVBLOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) the names of parties to whom
licences for maoufacturing scooters have
been granted;

(b) the parties who are epgaged in the
manufacture of s, their capacity and
actual production per year;

(c) the number of applications for
licences pending with Goverpment ;

(d) whether Government intead to set
up a scooter manufacturing unit in the
public sector; and

(e) if so, the additional advantages ;t-
be derived thereby ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) The following parties are
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lieensed for the manufacture of scooters:=

1. M/s. Automobile Products (I) Pvt.
Ltd., Bombay-78

2, M/s. Bajaj Auto Ltd., Poona-19

3. M/s. Enfield India Ltd., Madras-19
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Earlier M/s, 1deal Jawa Ltd. Mysore
had also been licensed for the manufacture
of scooters within their licenced capacity
for Motor Cycles, Hewever, since they did
not take any steps to take up the manu-
facture of scooters, this ilem has been
deleted from their industrial licence on the

4. M/Js, Escorts Ltd,, Faridabad
(Haryana) 26th December, 1969,
(b)
° Name of the Licensed capacity Production Yearwise of Scooters
firm for scooters (includ- 1966 1967 1968 1969
ing three wheelers) Nos. Nos, Nos. Nos.
1. M_J's‘ Automobile 24,000 Nos, 8,632 13,270 16,367 22,372
Products (I) Lid, per anpum _
2. ‘M/s. Bajaj Auto 24,000 Mos, 10,389 15,982 19,040 26,431
Ltd. per annum
3. 'M/s. Enfield Tndia 6,000 MNos. 1,950 1,050 545 77
v Ltd.) per anoum
4, M/s. Escorts Lid,, 6,000 Nos, *90
Faridabad per annum
(including
Motor Cycles)
Total : 65,000 20,971 30,302

35,952 49,270

#Production commenced only fiom September, 1967,

(c) Twenty seven.
(d) Yes, Sir,

(¢} The intention is to setl up a project
in the public sector of an economic capacity
for the manufacture of scooters based on
an indigenous design.

The establishment of such a public
sector project will, it is expected, result in
larger availability of scooters to cope with
the growing demand at a relatively cheaper
price,

Appoinnment of a National Committee
on Child Welfare

*48. SHRI CHENGALRAYA NAIDU:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact 1bat the Union
Government are consideribg a proposal
to appoint a high level National Commitiee
oo Child Welfare to take & unified view of
the needs of childern;

(b) if so, when a final
likely to be taken;

decision is

(c) who will be the Chairman and
members of the Committee; and

(d) whether the State representatives
will also be represented in the Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR, (SHRIMATI) PHUL RENU GUHA) :
(a) to(d). The question of appointment
of a National Committee on Child Welfare
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to take a unified view of the needs of
childern is under active consideration of
the Department, The composition, inclu-
ding State representation, of the Committee
is under examination.

Roorkela Steel Plant

*49. SHRI J, AHMED :
SHRI 5. M. KRISHNA :
SHRI S KUNDU :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased 1o
state :

(a) whether it is a fact that scrious
labour troubles have affected the woiking
of the Rourkela Steel Plant;

(b) whether il is also a fact the mana.
gement has refused to implement the
recommendations of the job Evaluation
Committee; and

(¢) if so, the steps taken to meet the
demands of the workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) there have been labour troubles recently
especially in the Coke Ovens and Refrac-
tories Departments which severely affected
production in the Steel Plant.

(b) and (c). No, Sir, So far as
demand of workers of the Coke Oven
Department is concerned, the Pian Manage-
ment have completed the job evaluaticn
studies and results thereof are wundcr
negotiation with the recognised umnion. As
regards the demand of workers of Refra-
ctories Department, a tripartite settlement
was arrived at on the 24th January, 1970,
in accordance with which it was agreed
that the matter would be discussed betwecn
the parties after normalcy was restored.
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Closure of Companies Registered under
Companles Act

#52. SHRI BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

{a) whether it isa fact thst 3% com-
panies, registered under the Companics
Act, ceased working all over the country
in September, 1969;

(b) if 5o, the details thereof;

(c) the total number of companics
which ceased functioning in the year 1969;

(d) whether Government are consider-
ing any specific programme to ensure that
the companies function smoothly; and

(e) if so, the details thereof ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF.A.
AHMED) : (a) Yes, Sir.

(b) The details about these companies
are given in the Statement laid on the Table
of the House. [ Placed in the Library See
_No, LT-2567{70 )

(¢) The number of companies reported
to have ceased functioning duriog the year
1969 totalled 528.

(d) and (e). The Depariment of
Company Affairs organises every year
inspections of the books account of many
companies under Section 209 (4) of the
Companies Act, 1956 with a view primarily
to bring to the notice of the management
any defects found ia their working. Any
disquieting features noticed are carefully
examined by the Company Law Board and

- necessary action taken in the matler.

" Electrification of Howrah-Delhi
Trunk Route

#52. SHRI S. K, TAPURIAH :
SHRI N. R. DEOGHARE :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Howrah-Delhi trunk
route along which the Rajdhani Express
runs has been electrified .

(b) if so, the portion of route which
has heen electrified and that which has not
been electrified;

(¢) the reasons for delay in the ele-
ctrification of the route; and

(d) when the targot is expected 1o be
achieved 7

THE MINISTER OF RAILWAYS (SHRI

NANDA) : (a) Mo, Sir.

(b) to (d). Howrah to Kappur sec-
tion has already been electrified on 25 KV
AC system. Electrification of Kanpur-
Tundla section is in progress and the work
is expected to be completed during the year
1970-Tl. As regards the remaining portion
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viz, Tundla-Delhi section, the electrifica-
tion of the section has been tentalively
included in the programme for electrifica-
tion to be undertaken during the 4th Five
Year Plan. A decision to take the work
in band would be taken after the economic
study of the project, which is in hand, has
been completed,

Reported Statement of CPM General
Secrctary regarding take over of
Foreign Firms in West Bengal

*53. SHRI H. AIMAL KHAN :
SHRI C. MUTHUSWAMI :
SHRI G. C. NAIK :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the attention of Govern-
ment has been drawn to a statement made
by the C.P.M, General Secretary, Shri P,
Sundarayya, in Calcutta on the 5ib Jam-
vary, 1970 that the United Front Govern-
ment have decided to take over all foreign
firms in West Bengal; and

(b) if so, the reaction of Government
in this regard ?

THE MINISTER OF INDUSTRIAL
DEVEIL.OPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F A,
AHMED) : (a) Newspaper reports have
appeared concerning a statement purported
to have been made by C.P,M. Secretary
General, Shri P. Sundarayya in Calcutta
that the Upited Front Government have
decided to take over all foreign firms in
West Bengal.

(b) A report has beca called for from
the State Government.

Lowering of the Age for Franchise and
Amendment of Election Law

*54. SHRI NAMBIAR :
SHRI VISWANATHAN MENON:
SHRI K. M. ABRAHAM :
SHRI SHRI CHAND GOYAL :

Will the Minister of LAW AND
~ SOCIAL WELFARE be pleased to state :
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(8) whether it is a fact that Govern-
ment are proposing to lower the age of
franchise from 21 to 18 years;

(b) if so, the details thereof;

(c) whether it is also a fact that Gov-
ernment are considering a proposal to
amend the election law in order to face
the challenge of elections in the court; and

(d) if so, when the decision in this
regard is likely to be taken ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) No, Sir.

(b) Does not arise.
{c) No, Sir,
(d) Does not arise,

Establishment of Baby Scooter Factory in
Panjab In collaboration with Italy

*55. SHRI K. M, MADHUKAR : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that in Punjab
a *Baby Scooter' factory will be set up with
the collaboration of Italy; and

(b) if sc, when it is likely to be started
and the details regarding the project ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) It islearnt that the Punjab
Government have shown some interest in
the manufacture of scooter/mopeds in their
state. No concrete propo<al in this regard
have, however, yet been received,

(b) Does not arise.

Assistance to Small Scale Sector by Food
and Agricultural Organisation

*56. SHRI G. Y. KRISHNAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :
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(a) whether there has been any agree-
ment with the Food and Agricultural
Organisation to help in the development of
small scale sector;

(b) if so, the location and the nature
of such industries;

(c) the form of assistance to be pro-
vided by the F. A, O ; and

(d) whether the proposed industries
are export-oriented or they would serve
internal consumption ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (2) No, Sir,

(b) to (d). Do oot arise.

Recruitment Rurals for Posts under Social
Welfare Department

*57. SHRI INDRAJIT GUPTA :
SHRI ESWARA REDDY :
SHRI RAMAVATAR SHASTRI :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether rules for recruitment for
the following posts under the Department
of Social Welfare have been framed;

(i) Adviser, Social Welfare;

(ii) Secretary, Ceotral Social Welfare

Board;

(iii) Director, Bureau of Correctipnal .
Services; and

(iv) Director, Social Welfare and

Rehabilitation;

(b) whether these rules have been
approved by the U P.S.C;

(c) whether copies of the rules will be
laid on the Table of the House; and

(dy if the reply to part (a) above be in
the negitive, when the recruitment rules
will be framed 7
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR, (SHRIMATI) PHULRENU GUHA) :
(2) to (c). The Recruitment Rules for the
post of Adviser (Social Welfare) have been
framed in consultation with the Union
Public Service Commission. A copy there-
of is being laid on the Table of the House,
[Pleaced in Library. See No. LT--2568/70]
The Recruitment Rules for the other posts
have pot yet been framed.

(d) Action to frame the remaining
Recrultment Rules is being taken and it is
expected that they will be finalised shortly.

Issne of Liceace for Seiting up a Polystsr
Fibre Plant

*58. SHRI ABDUL GHANI DAR:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Starred Question No.
348 on the 20d December, 1969 regarding
issue of industrial licences and state :

(a) the name of the party or the con-
cern to which a licencs for a polyster fibre
plant was granted along with the date;

(b) the date on which this concern
party had applied for a licence for the
said plant;

() whether the party had
directly or through the Uttar
Government; and

applied
Pradesh

(d) if through the Uttar Pradash Gov-
eroment, what was the exact recommenda-
ton of that Government and the date on
which the recommendation was made ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (d). A statement is
laid on the Table of the House,

Staterment

It had already been stated in reply to
the Starred Question No. 348 dated the
2-12-1969 that no licence has been issued
bstwesen 1-1-1939 and 31-10-1969, for the
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establishment of a Polyster Fibre Plant and
that only a ‘letter of Intent’ has been issued
for the establishment of such a plant in
Uttar Pradesh. Presurnably the Hon'ble
Member desires to have information reger-
ding this ‘letter of intent’. The details
asked for are as follows :=

(a) The letter of intent was granted to
M/s. Swadeshi Cotion Mills Co, Ltd,
Kanpur, on 24th July, 1969.

(b) The application was dated 1-1-1968
and was received on 4-1-1968.

(¢) & (d). The application was received
directly from the party and not through the
Uttar Pradesh Government, Following the
proccdure for processing licence applica-
tions, the comments of the State Govern-
ment were called for on 5.1-1968. The
State Government io their letter dated the
30.1-1968 strongly recommended this appli-
calion for the issue of a licence,
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q-nnellw of Railway Lines By
India o Iraq and Syrla

*60. SHRI MANIBHAI J. PATEL :
SHRIMATI ILA PALCHOUDHURI
SHRI R.K. BIRLA :

Will the Minister o RAILWAYS be
pleased to state :

(s) whether any discussion regarding

the construction of Railway Lines by India -

in Iraq and Syria has recently been held
with these countries' representatives;

(b) If 8o, the result of such talks; and

(c) whether Indian experts have sub-
mitted to the Syrian Government their
feasibility report for a similar project and,
if so, the reactien of that Government and
proapects of the project to be undertaken ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) and (b). Discussisons
were held by the Ministries of Foreign

Trade and Railways with the Iraq Govern..

ment Delegation, in January, 1970, regard-
ing the Preliminary Feasibility-cum-Cost
Study of a 400 kilome!re long railway line
inIrag. As a result of the discussions,
it was agreed that the Study will be carried
out by Indian Railway Teams to be depnted
shortly for the purpose. The Study will

take about 4 mopths. No discussions were -

held recently withk representativas from

Syria.
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(¢) Yes, Sir. The offer submitted by
State Trading Corporation of India on the
basis of the Study carried out by the Indian
Experts is still under consideration of the .
Syrian Government,

Discrepancics in Southern Rallway
Time Table -

201.- SHRI MANGALATHUMADAM :
Will the Minister of RAILWAYS be pleased
to state :

(2) whether there are some compla-
ints from some quarters abouj the
Time.Table of the Southern Railway that.
maps are missiog, abstract !lminjl are
not there etc; and

(b) if so, the remedial steps, taken in
the matter 7

THE MINISTER OF RAILWAYS, .
(SHRI NANDA) : (a) and (b). Complaints
have been received by the Seuthern Railway
Administration pot in aegard to exclusion
of the Railway map but of the ‘Abstract
timings of Mail/Express ftrains" originatibg
from/terminating at atations on their
Railway from their zonal time ‘table.  As
tbe ioformation contsined in ‘Abatract
timings of Mail/Express trains’ included
in the Southern Railway's time table was
oot considered pecessary over and above
the °*Abstract timings of through and
connecting trains between important towns
in India’, the former was excluded from
the time table from 1.4-67, retaining the:
latter information in conformity with the -
practice followed in the case of rzonal time
tables of other Railways and also to reduce
to that extent the loss incurred. e

In the Southern Railway's time table
which came into effect from 1-10-69, only_ ..
a zonal route map (instead of the normal
map showing the zonal Railway on one
side and the all India Railway on the
other) was ibcludéd, as an. experimértal
measure, in consultation with the Railways™,
Zonal Time Table Committee, reducing the
price of the time table by 5 paise.” The full
scale maps showing the Zopal Railway on
one side and the All India Railway. on the
other were also made availab'e for sale as
a separate publication. This experiment
having proved uosuocessful; it hes beecn
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décidéd to include from 1-4-70, the normal
mifiin the Southern Railway's time table
as inbeing done in the case of other zonal
Rillway's time tables.

Msnufacture of Agricultural Heavy
Mackinéry by Hindustan Machine
Tooly Ltd.

202 SHRT MANGALATHUMADAM :
WIIT the Mister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

() whether the Hindustan Machine
Toold ktd., is manufacturing or propose to
méilfufattore agricultural heavy machinery;
and

(6) i 80 the detalls thereof ?

THE: MINISTER OF INDUSTRIAL
m PMENT' INTERNAL TRADE AND
AFFAIRS (SHRI F.A. AHMED):
(8) and (b). The Hindustan Machine Tools
Limited bave submitted a proposal to take
manofaciure of 20 H.P. tractors for a
capasity of 12,000 numbers per anpum
in thelr upit at Pinjore (Haryana). The
proposal is at present under the active
conslderation of the Government

Dibuble ‘Track: Between Khalipur and
Gaalsl Hursru (Northern Raltway)

203 SHR1 RAM KISHAN GUPTA :
W thee‘Mintster of RAILWAYS be pleased
to*state':

(af whefter any proposal has- been
finalisod for - dovibRng the track  between
Khalilpur and Garhi Harsru on metre-
M settion of the Nerthers Railway;
add’

(b)* if so, when it will be implemented ?

™S m‘msm OF' RAILWAYS
(SHET NANDA) : (a) No.

(b}~ Boecs-nos arise,

Liquidstion- of ‘M/s. Devidayal Tube
Indestries Ltd., Bombay

204 §HRY RAM CHARAN : Will the
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Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that M/s.
Devidayal Tube Industries Ltd., Bombay
has gooe into liquidation;

(b) If so, whether Government have
taken any steps to ensure the repayment of
the fixed deposit money to the depositors;

(c) the time by which the said amount
is to be refunded to them; and

(d) whether Government will lay a
statement showing the names of the deposi-
tors together with the amount deposited
with the above comcern for the last three
years ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED): (a) Yes Sir. The Ccmpany was
ordered to be wound-up by an Order of
the High Court, Bombay, dated the 20th
September, 1968,

{b) MNecessary sieps for repayment of
the fixed deposit money lo the deposilors
of the company will be taken by the
Official Liquidator, Bombay, after the claims
of various creditors are examined/investi-
gated and assets of the compsny are realised,

(c) It is not possible to state precisely
the time by which the amounts of fixed
depositors (who are generally ranked with
other ordinary creditors) will be refunded
to them, Since the High Court of Bombay
is seized of the- matter, the Official Ligui-
dator has to act as per the - directions of
the Court.

{(d) As per audited accounts: of the
Company for the year ended 30-6-1967
the total amount shown as due on fixed
deposits taken by the company is
Ry. 15,05,796/-, It is not possible to lay
statement showing the names of the deposi-
tors together with amount deposited with
the company as the High Court Bombay
is seized of the matter and the Official
Liquidator is required to file a report toge-
ther with the statement of affairs furnished
by the Directors under Section 454 of the
Companies Act 1956, Liquidator’s report.
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and statement filed before the Court would
include particulars of the Depoits.

Conditions of travel and increase in
fares on Central and Western
Railways

h-i{ SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleased
to state .

(a) whether he has received a represen-
tation from the Sindhunagar Social and
Welfare Circle, Ulbhaspagar regarding the
conditions of travel and the increase in
fares on the Central and Western Railways;

(b) if so, the details thereof;
(¢) the action taken thercon; and

(d) if the reply to part (c) above be in
the negative, th= reasons thereof ?

THE MINISTER OF RAILWAYS

(SHRI NANDA) : (a) Yes,

(b) In the represeniation, the Sindhu-
nagar Social and Welfare Circle, Ulbasnagar
pointed out that the recent increase in the
First Class Monthly Secason Ticket fares
was absolutely unjustified, specially for the
commuters in Bombay arca. They sugges-
ted that instead of increasing the First
Class Monthly Season Ticket fare, the
best solution would be to withdraw school/
college concessiomal passes. They further
painted out that while First Class fares
underwent frequent revisions, the passen-
gers were not given the due facilities in
that the compartments were filthy, fans
were seldom working. windows were upser-
viceable and cushions were no better,

(c) The matter was examined and the
position was explained to the Hon'ble
Member in my letter No. TCII/2001/69/
NRUCC/4(i) dated 4 2,1970 stating that the
increase in the fares of First Class Monthly
Season Tickets (effected from 1-10-69) was
necessary in view of the rising cost of rail
operation, that it was not considered
desirable to discontinue the concession
allowed to the students and that the
Railway Administrations bave the necessary

insiructions to ensure that the compart-
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ments are kept clean with the lights, fans
and fittings in working condition.

(d) 1o view of the answer to:part.(c) of
the question, this does does not arise.

“Plasiic Uaminsted Sigas* :
on Raliway

Mm GEORGE FERNANDES :
the Minister of RAILWAYS be, pleased

1o state :

(a) whether the Railway Inn:l au
given an order to Shri D.S. Mitile;]
Representative, Indian Railways and. Al
India Radio in Bombay for *“Plastic Ilami.
sated’ ngm on. Railway Station;

T () if o,
order;

the total amount of 1he

(c) whether tenders were iovited; and

(d) whether Shri Mlllle
order 7

fulfiled the

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No, Sir. Western
Railway, however, permitted Shri D, 8.
Mittle 1o book advertisements of illumimated
plastic signs on various Railway Stations,

(b) Rs. 53,735/.,

(€) No, Sir. Conlracts for advertise-
ments are generally accepted at. scheduled

rates on the basis of “first come first served®
principle.

(d) Yes. Sir,

lnvestment in Cement Factory st
Srisagar

207, SHRI BABURAO PATEL :
Will the Minister of INDUSTRIAL. DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) the total investment by Gowern-
ment in the coment factory at Srinagar;

(b) its rated capacity per day,, the rate
of actual produclion per day, and the price

per tonne of cement;
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.+! (€). whether it is a fact that the factory

uses a process (Luagi process) where oil is
used for fixing cement instead of coal

" because the rfight type of coal is not avai-
lable ‘In Kashmir and, if so, the cost and
quantity of oil required aonually from
India for running-the factory; and

(d) whether it is a fact that the factory
has. run into. losses on account of ineffi-
cierfty and. udeconomic prices and if so,
“the total lo:ses in the last three years ?

THE MINISTEE OF INDUSTRIAL
* 'DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
- 'AHMED): (a) TheJ & K Government
who own wholly the Wuyan Cement
Factory of M3, J & K Minerals Limited,
Srinagar have a total investment of Rs. 169

lekhs on this factory.
(b) Rated Capacity .. 60 tonoes per

e day

Average Produc- ...Beiween 20 1o

tion 40 toones per
day,

.Selling Price «.Rs, 394 per
+ & tonne,

(c) Lurgi sintering process in use which
requires light diesel oil and coal as fuel.

Cost of P 7} |
diesel oil litre

light per kilo

Anpual require- ...750 kilo litre

ments

(d) Losses due lo un-economic working
are as follows :

1966-67 Loss Rs. 1.97 lakhs (subject
I to audit)

1967-68 Loss Rs. 1.92 lakhs (sutject
to audit)

Im Accounts under prepara-

tion.

Children Adopted By Indians and
- Forelgners

208. SHRI BABU RAO PATEL : Will
the Minister of LAW AND SOCIAL WEL-
"“FARB be please to state :
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(a) the number of children adopted by
Indian and foreign parents from orphana-
ges and foster homes during the last three
years, State-wise;

(") the total pumber of children taken
abroad in the years by each foreign country
and the total number waiting to be
adopted;

(c) the reasons why the, Delli Social
Welfare Board issued a djretive recently
asking the remand homes not to release
children for adoption if they were to te
taken abroad; and

(d) whether it is a fact that the:e
orphan children are adopted by Chiristian
missions or their agents ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
ia) and (b). The Government have no
information.

(c) No such directive was issued by the
Delhi Social Welfare Advisory Board who

have no remand homes undar their
administration.
_ (d) The Government have no infor-

mation. The existing law does not recognise
the adoption of children by Non-Hindus.
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Panel to advise on Industrial Prices

211. SHRI N R. LASKAR :
SHRI RAM KISHAN GUPTA :
.SHRI CHENGALRAYA NAIDU :
SHRI SAMINATHAN :
SHRI NARAYANAN :
SHRI MAYAVAN :
SHRI DHANDAPANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
slate :

(a) whether it is a fact that Government
have set up a panel to advise on Industrial
Prices;

(b) if so, the pames of members of the
panel;

(c) what will be the powers of the
paoel; and '

(d) how Tar seiting up of the panel will
help Government ? )

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRIF. A,
AHMED ) : (a) Government have decided
to set up a Bureau of Industrial Costs and
Prices and not a panel wn industrial prices;

. (b) Mo appointments have yet been made
for the Bureau.

{c) The powers of the Bureau in regard
to calling for information  necessary for its
studies are indicated in the Government
Resolution constituting the Bureau, a copy
of which is placed on the Table of the
House, [ Placed in Library, See No, LT-
257070 1

(d) A statement indicating the type of
advice to be rendered by the Bureau 1o the
Government is placed on the Table of the
House. [ Placed in Library. See No, LT-
2570 /70 ] N



2] *’rﬁm:‘mn

‘Settiag wp of Steel Plants In Foreign
Countries

212, SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU :
SHRI D. N, PATODIA :
SHRI SAMINATHAN :
SHRI NARAYANAN :
SHR1 MAYAVAN :
SHRI DHANDAPANI :
'SHRI CHINTAMANI PANI-
'GRAHI :
SHRI B. K. DASCHOWDHARY :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
sate :

(a) whether it is a fact that thess is a
proposal to set up steel plants in foreign
countries with the collaboration of Soviet
Union;

(b) if so, the main features thereof; and

(c) in which countries India and U.S.S R.
are planning to set up steel plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K., C. PANT):
(a) There has been no cocarete proposal
to set up steel plants in foreign countries
with Soviet collaboration, but the possibility
of India participating with the U.S.S.R. in
third countries in such venture will be kept
in mind as and when occasions arise,

(b) and (c). Do not aries.

Corporation in Public Sector 1o Manufac-
ture Paper

213, SHRI N. R, LASKAR :
:BHRI CHENGALRAYA NAIDU :
SHRI SAMINATHAN :
SHRI NARAYANAN :
- SHRT MAYAVAN :
SHRI DHANDAPANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that Government
are considering a proposal to set up a Cor-
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poration in the public sector 10 manufac-
ture paper;

(b) if so, whether he has termed the
behaviour of the paper industry even after
decontrol as most unhelpful;

(c) whether sinze decontrol there has
been a price rise twice; and

(d) the time by which the Corporation
will take up the manufacture of paper 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A,
AHMED ) : (a) Government have decided
to set up a Corporation in the public sector
to manufacture paper.

(b) The paper indusiry has been asked
oot to effect any further increase in the
price of paper without prior consultation
with' Government.

(c) Yes, Sir,

(d) The Corporation is expected to take
up the implementation of some projects for
the manufacture of paper during the next
finaneial year. Jt generally takes about
three to four years for a aew paper mill to
come up.

Postponement of Bye-Elections to Parlia-
ment and State Assemblies
214. SHRI N, R, LASKAR :
SHRI CHENGALRAYA NAIDU ;
SHRI SAMINATHAN :
SHRI NARAYANAN :
SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRI BAL RAJ MADHOK :

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state :

(a) whether it is a fact that Bye-elections
to Parliament and Legislative Assemblies
were postponed;

(b) if so, when these Elections will be
held;
{c) the reasons for the delay; and

(d) how many Bye Elections are to be
held ?
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THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI GOVINDA MENON) :
(a) and (b). No, Sir; The electoral rolls
in respect of all the constituencies in the
country, including those in which bye-elec-
tions are pending, have been rtevised and
finally published on 15-1-1970; the pemding
bye-elections will be taken up and comple-
ted as early as possible.

(c) In view of the revision of electoral
rolis, the Election Commission decided mot
to hold a few bye-elections during the pro-
gress of such revision.

(d) A statement showing the pending
bye-eleclions is laid on the Table of the
House,

-Statement

List of pendlng Bye-elections.
House of the People :

1. Durg in Madhya Pradesh

2. Buldana in Maharashtra

3. Gorakhpur in Uttar Pradesh
4. Mathura in Uttar Pradesh
8. Gurdaspur in Punjab,

Councll of States :
1. By elected members of the Mysore
Legislative Assembly.

2. By elected members of the Haryana
Legislative Assembly,

‘Legislative Assemblies :

1. Dholai in Assam

2, Jowai (ST) in Asaam

3. Shillong-in Assam

4. Nopgpoh (ST) in Assam
5, Nongstoin (ST) in Assam
6. Cheerapunji (ST) in Assam
7. Baghmare (ST) in Assam
8, Dainadubi (ST) in Assam
9. Ture (ST) in Assam

10, Phulbari (ST) in Aasam

11, Khairatabad in Andhra Pradesh
12. Ramgarh in Bibar

13, Ellanabad in Haryanos
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14. Palwal in Haryana

15, Verinag in Jammu & Kashmir
16. Pampore in Jammu & Kashmir
17. Ramgarh in Jammu & Kashnir
18, Nilagbur in Kerala

19. Madayi in Kerala

20. Kottarakara in Kerala

21, Murwara in Madhya Pradesh
22, Neemuch in Madhya Pradesh
23, Narisingarh in Madhya Pradesh
24. Garoth in Madhya Pradesh

25, Vidisha in Madhya Pradesh
25. Hospet in Mysore

27. Hungund in Mysore

28. Tonk in Rajasthaa

<9. Nasirabad in Rajasthan

30, Porundurai in Tamil Nadu

31. Colachel in Tamil Nado

32. Cheramabadevi in Temil Nadu

Chief Electoral Officers Confercnce held
in Bembay in July, 1970

SHRI CHENGALRAYA NAIDU :

SHRI N. R. LASKAR :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI SAMINATHAN :

SHRI NARAYANAN :

SHRT MAYAVAN *:

SHRI DHANDAPANI :

SHRI R. K. BIRLA :

SHRI C. K. CHAKRAPANI :

SHRI B. K. MODAK :

SHRI N, K. SANGHI :

SHRI S: K. TAPURIAH :

SHRI V. NARASIMHA RAO :

SHRI JYOTIRMOY BASUx

SHRI K. M. ABRAHAM :

218,

Will the Mipister- of LAW ANDF 5O.
CIAL WELFARE be pleased to state :

(a) whether it is a-fact that a- coplerence
of the.Chiel. Electoral Officers. was heid =at -
Bombay-on 1st Janvary, 1970;

(b) if so, the subjects discussed at the
conference and the recommendations made.
thereat; and

(c) which of these recommendations
have been accepted by Government 7
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THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA
MENON ) : (a) Yes, Sir.

(b) Two statements showing the subjects
discussed and the recommendations made
at the conference of Chiel Electoral Offizers
are laid on the Table of the House. (Placed
in Library. See No, L‘I‘-ZSTI;"I?O}

(¢) The recommendations

are being
examined by the Government.

Follow-up Acilon on Dutt Commitiee
Report on Industrial Licensing

216. SHRI CHENGALRAYA NAIDU :
SHRI N. R. LASKAR :
SHRI SAMINATHAN ;
SHRI NARAYANAN :
SHRI MAYAVAN :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
state :

(a) whether itisa fact that follow-up
action on the recommendations of the Dutt
Committee on Industrial Licensing Policy
has been delayed and muy be delayed for
more months to come;

(b) if so, the main reasons therefor:

(¢) whether this delay has changed the

outlook for faster industrial development
in the near future;

(d) whether this delay is due to the
differences in Government on industrial
policy;

(e) whether it is also a fact that about 40
industrial units are required to be expanded
to meet the requirement of the domestic as
well as export markets and the units manu-
facturing them have been identified but
expansion bhas not been decided and the

applications have been pending for long; and -

(f) if so, when the final déclslon.is
likely to be taken ? ) )
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRIF. A.
AHMED): (a) and (b). No, Sir. Governmeat
has announced its decisions relating to Indus-
trial Licensing Policy on the 18th February.
1970, afier examining the findings and recom-
mendations of the Industrial Licensing Policy
Inquiry Committee. Since the recommen=
dations of the Committee had far-reaching
implications, they were examined in consul-
tation with the various Ministries of the
Government, the Planning Commission and
also other concerned interests including the
Central Advisory Council of Industries, the
Consultative Committee of Parliament for
the Ministry of Industrial Development and

. others.

(c) and (d), No, Sir,

R

(¢) and (f), The Ministry of Foreign
Trade have been engaged tn identifying the
industrial units and product lines where
expantion of capacity is needed to sustain
the momentum in the export of industrial
products. Some applications for expansion
of capacity have also been received in thl_t
Ministry which are still under their consi-
deration. After Ministry of Forcign Trade
have completéd examination of such appli-
calions, these would b= considered by the
Licensing Committee.
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Reported rowdyism at New Delhl Rallway
Station on 24th Deccmber, 1969

220. SHRI RAM KISHAN GUPTA :
SHRI P. C. ADICHAN :
SHRI OM PRAKASH TYAG! :
DR. KARNI SINGH :

Will the Minister
pleased to state :

of RAILWAYS be

(a) whether it is a fact that the special
traio carrying delegates 1o the Bombay
A.LCC. Session, was held up at New Delhi
Station on the 24th December, 1969 by the
Railway authorities for non-payment of the
money by the delegates;

(b) whether it isalso a fact that the
delegates stormed the Railway Offices,
manhandled the staff and threw away their
registers, records and papers; and

(c) if so, the action taken or proposed
to be taken in the matter ?

THE MINISTER OF RAILWAYS
( SHRI NANDA ) : (a) Yes. The special
train  arranged on 24.12.1969 for the
Congress delegates for Bombay was delai-
ned from 1530 hours (its scheduled
departure time ) to 22-15 hours, due to
non-payment of dues by the organisers.

(b) The delegates being perturbed on
account of the detention to the train, made
anxious enquiries about it but po staff was
manhandled nor any rowdyism indulged in.

(c) Does not arise.

Merger of Pay Scales of Assistant
Eongineers and Design Englineers

221, SHRI KARTIK ORAON : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it isa factthat the scales
of pay of Assistant Engineers and Design
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Engineers have been merged resulting in the
peculiar situation where the Assistant Engi-
neers in some cases get more salary than
the ;)esign Epgineers under whom they
work;

(b) is so, the reasons for the merger of
scales of pay; and

(¢) whether this merger of scale of pay
of Assistant Engineers and Design Engineers,
operates in all the public sector undertak-
ings ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT )
(a) to (c). The information is being
collected and will be laid on the Table of
the House.

Heavy Engineering Corporation Litd.,
Ranchi
222, SHRIKARTIK ORAON : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether it is a fact that the projects
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of the Heavy Engineering Corporation Lid.,
Ranchi have been running much behind the
schedule of production;

(b) if so, the year by which they will
go into full production;

(c) the total target of production for
1969-70 in each project; and

(d) the total production achieved by
December, 1969 with a monthly break-up ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRIK, C. PANT) :
(a) There have been shortfalls in produc.
tion compared to the targets:

(b) According to present estimates,
production up to the rated capacity will be
achieved in the Heavy Machine Buildiog
Plant in 1974-75, in the Foundry Forge
Plant in 1977-78 and in the Heavy Machine
Tools Plant in 1978-79,

{c) The production targets for 1969-70
in each plant are as under :

( i 3 Foundry Forge Plant
(ii ) Heavy Machine Building Plant
(iii ) Heavy Machine Tools Plant

45,348 tonnes
27,000 tonnes

41 Nos, of machine tools and
40 sets of traction gears,

(d) Actual production in the three plants for the period from April to December,

1969 bas been as under :-

Heavy Machine

Foundry Heavy Machine

Building Plant Forge Plant Tools Plant

( tonnes ) ( Tonnes ) ( Nos. of machine tools )
April, 1969 2093.4 1852.93 1
May, 1969 1814.0 2038,22 -
June, 1969 2328.2 2564,19 2
July, 1969 2550,9 249064 1
August, 1969 2166.6 3294 32 -
Sept. 1969 19329 2530,46 4
Oct, 1969 1639.7 1717.31 3
Nov. 1969 1436.0 1734,37 2
Dec. 1969 2303.7 2121.30 3
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Book Entitled *‘Untold Story” aboat
H.E, C,

223, SHRI KARTIK ORAON : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the attention of Government
has been drawn to a booklet under the
caption ‘Untold Story' about the irregu-
larities in appointment and promotions in
the Heavy Engineering Corporation Ltd |
Ranchi;

(b) if so, the reaction of Government
thereto; and

(c) if not, whether Government would
make efforts to procure a copy of this
booklet ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRIK.C. PANT ) :
(a) No such booklet has been brought
to the notice of Government but an enguiry,
H. E. C. management have reported that
an anonymous pamphlet entitled *Untold
Story’ was published by some unknown
person. It contained vague allegations aga-
inst certain officers of H, E. C.

(b) H. E. C. management do not consi-
der it necessary to take any action in regard
to the pamphlet

(c) Does not arise,

Visit by Soviet Delegation to H, E,C,
Ranchi

224, SHRI KARTIK ORAON :

SHRI D. N. PATODIA :

SHRI RABI RAY :

SHRI SHIVA CHANDRA JHA :

SHRI TRIDIB KUMAR CHAU-
DHURY :

SHRI R, R SINGH DEO :

SHRI RAMACHANDRA VEER-
APPA :
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Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that a team of
Soviet delegates came to India in Jaouary,
1970 to discuss consultancy services in the
Heavy Engineering Corporation, Ranchi;
and

(b} il so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRI K. C. PANT ) :
(a) No, Sir,

(b) Does not arise,

Production Capacity of Heavy Engi-
neering Corporation, Ranchi

225, SHRI C. C. DESALI :
SHRI N, K., SOMANI :
SHRI R, R, SINGH DEO :
SHRI PILOO MODY :
SHRI D. N, PATODIA :
SHRI N. SHIVAPPA :

Will the Minister of STEEL & HEAVY
ENGINEERING be pleased to state :

(a) the quantity and value of produc-
iion at the Heavy Engineering Corporation,
Ranchi during the year 199-70 so far;

(b} what was the utilisation of capacity
in terms of installed capacity; and

(c) the periond upto which orders are
in hand with the Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRI K. C. PANT) :
(a) The production in the three plants
of the Company during the period from
April, 1969 to January, 1970 has been as
under :

(i) Heavy Machine Building Plant
(ii) Foundry Forge Plant

(iii ) Heavy Machine Tools Plant

20,572.4 tonnes valued at
Rs 1163.23 lakhs
22,629.60 tonnes valued at
Rs. 421,37 lakhs

19 upits of machine tools valued at
Rs, 36.85 lakhs,
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(b) Projects of this nature inevitably
bave a long gestation period as production
build-up is gradual with increased produc-
tivity taking place over a period of time as
skills are acquired by the workers on Heavy
and sophisticated technological equipment

4
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and machinery. Production build-up is yet
to reach the rated capacity in the plants.
The ultimate capacity, the estimated produc-
tion build-up during 1969-70 and the actual
production during th: period up to the end
of January, 1970 have been as under :—

Proporationate Actual
Estimated  build-up production
build-up during April during
Ultimate during 1969-January April 69 to
Plant Capacity 1969-70 1970 January 70
Heavy Machine 105,000 27000 22330 20572.4
Building Plant tonnes tonnes lonnes tonnes
Foundry Forge 188240 45384 35151 22629.6
Plant toones tonnes tonoes tonnes
Heavy machine 278 Nos. 41 Nos, 32 Nos. 19 Nos.
Tools Plant -

(c) The position of orders in hand in
respect of each plant is as under :-

( i) Heavy Machine Building Plant

Orders for the manufacture of mechani-
cal equipment cover the period up to the
end of 1971+72 Orders for s<tructural fabri-
cation are however available only up 1o the
middle of 1970-71.

(i) Foundry Forge Plant

Orders almost cover the period up to
the end of 1970-T1,

(dii y Heavy Machine Tools Plant

Orders are available for the period up
to the middle of 1971-72.

New building for Trichur Railway Station

226. SHRI E. K, NAYANAR :
SHRI C. K, CHAKRAPANI :
SHRI V. VISWANTHA MENON :
SHRI P. P. ESTHOSE :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Goveroment have any pro-
posal for modifying the Trichur Railway
Station building;

(b) if so, when the work is likely to be
started;

(c) whether Government are aware that
the present Railway Station in Trichur was
built 70 years ago; and

(d) if so, whether Governmenl propose
to build a new station ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes.

(b) To about 3/4 months,
(€) Yes,

(d) The existing station building is being
remodelled suitably,
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Collision of Nautanwa-Gorakbpur Passenger
Traia with a Goods Train at Gerakbpur
Station

230.- SHRI GANESH GHOSH :
SHRI1 JYOTIRMOY BASU :
SHRI S. M. BANERIJEE :
SHRI HIMAT SINGHKA :
SHRI B. K. MODAK :
SHRI N. K. SANGHI :
SHRI K. P, SINGH DEO :
SHRI VISHWA NATH PANDEY:
SHRI JANESHWAR MISRA :
SHRI CHANDRIKA PRASAD :
SHRI ARJUN SINGH BHADORIA :
SHRI VAMIKI CHAUDHARY :
SHRI E. K. NAYANAR :
SHRI SATYA NARAIN SINGH :
SHRI C.C. DESAI :
SHRI D.N. DEB :
SHRI PILOO MODY :
SHRI J, MOHAMED IMAM :
SHRI SITARAM KESARI :
SHRI RAM SEWAK YADAV :
SHRI P. RAMAMURTI :

Will the Minister of RAILWAYS be
pleased o state !

(a) whether some people were killed
and mapy others injured, some of them
seriously, when the Nautanwa-Gorakbpur
pastenger tiain on the North Eastern
Railway, rammed into a shunting Goods
load train in front of the West cabin of
the Gorakhpur Railway staiion oo ihe
Fith Jaouary, 1970 at 8.20 A. M. ;

(b) whether this accident took place
despite the fact that the Gorakhpur station
is- equipped with the modern automatic
signalling system;

(¢) il so, the full details of this accident
including background and oumber of
casualties; and

(d) whether any investigation has been
conducted in the matter and il so, the
result thereof ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (c). On 17.1,70
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at about 8.12 hours while shunting was
being performed from Coods marshalling
yard across passenger lines towards Gonda
ead at Gorakhpur station of the North
Eastern Railway, 196 Down Naulanwa-
Gorakhpur Passenger train entered the
yard and collided with the shuating load.
As a result of this accident, 7 persons were
killed and another 29 injured of whom 17
sustained grievous injuries,

(b) Gorakhpur station is not cquipped
with automatic signalling, This siation is
interlocked to Standard III and is provided
with multiple-aspect colour light signals
and colour and position light shunt sigoals.
The passenger lines are completely track
circuited and goods lines are track circuited
from points and crossings upto fouling
marks,

(d) According to the provisional fiond-
iog of the Additional Commissioner of
Railway Safety, Lucknow, who held a
slatutory inquiry into this accident, the
accident was due to the failure of the rail-
way staff,

Impact of Increase im Price of Steel

231. SHR1 GANESH GHOSH :
SHRI JYOTIRMOY BASU :
SHRI B. K. MODAK :
SHRI SRADHAKAR SUPAKAR :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) the price of steel per tonne in India
before allowing the new increase of Rs..
77.50 per toone;

(b) the price per tonoe after the new
increase;

(c) how does our current steel price per
tomme compare with the price, per tonme in
Japan, U.S A., West Germany, UK, and
Soviet Rustia;

(d} the average price per lonoc of siecl
imported duriog the last three years;

(¢) whether the latest price increase
means that the tax pavers will have to bear
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an additional burden of Rs. 28 crores per
anoum; and

() whether it is a fact that largest
beneficiaries of the price increase will be
the Tata Iron and Steel Company under
the control of Martin Burns and Goenkas ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) Statement ‘A’ is lain on the Table
of the House. [Placed in Library, See
No. LT-2572/70]

(b) Statement ‘B’ is laid on the Table
of the House. Placed in Library. See No.
LT-2572/70]

(¢) The steel prices (ex-works) in India
are on the whole lower than the corres-
ponding prices in UK., Japan and West
Germany and considerably lower than in
US.A. Information regarding prices in
U.S.5.R. is not available,

(d) The following table gives the
required information :-
Imports of Mild Streel

Year Quantity Value  Average
Value

per tonpe

(in thousand (in thousand (Rs. in
tonnes). Rupees). units),
1966-67 339 500,400 1476
1967-608 427 595,900 1396
1968-69 508 556,000 1094

FEBRUARY 24, 1970

(¢) No, Sir.

(f) The average extra realisation will
be the same for all producers. Since
Hindustan Steel is the largest producer, the
extra sales realisation would be the highest
for this company .

Impact of increase in Prices of Steel on
Consumer Goods

232, SHRI GANESH GHOSE :
SHRI JYOTIRMOY BASU :
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SHRI B. K. MODAK :
SHRI K. P. SINGH DEO :
SHRI SRADHAKAR SUPAKAR:

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the costs
of production of the steel based gouds are
likely to go vp and the additional costs
are likely to be passed on to the consumers;
and

(b} what benefit, if any, will accrue
1o the common people as a result of the
increase in the price of steel ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERIG (SHRI K. C. PANT) : (a)
Yes, Sir.  The index number of wholesale
prices of Iron & Steel Manufactures, with
1961-62 = 100, which stood at 149.3 on
December 27, 1969, befoie the price rise,
increased to 154.6 cn January 3, 1970 after
the price rise,

(b) The price rise will help in the
development of the steel industry in the
countiy.

Shares of Goenka Group of Industries in
Todian Tronm and Steel Co,

234, SHRI B. K. MODAK :
SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 5146 on the 23rd December,
1969 1egarding Goenka Group of industries
and state:

(a) t..e book value of the equity shares
in the Indian Iron and Steel Co., held by
four trustecs, viz , Sarvashri 8. K, Ganguli,
K. Ganesan, R.N. Sen and P. K. Choksey;

(b} the details of the sources from
which these representatives of Shri Goenka
have sccured finance for purchasing equity
shares numbering 33,69,200, of the above
company;
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(¢) the pames of the other ordinary
sharcholdets of the Goenka group in the
Indian Iron and Steel Co. and the book
value of strares held by them; and

(d) the details of sources from which
they have secured finance for purchasing
shares ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The book value of the
equity shares h='d by the four trustees
amounts to Rs. 3,36,92,000/-.

(b) The tirustees hold the shares on
behalf of the Dalhousic Holdings Ltd, and
not Shri Goénka,

(¢) and (d). Bulk of the shares con-
trolled py Shri Goenka stand in dfferent
names such as companies under his control
friends and associates and brckers. Apart
from 21,74,622 and 18,900 equity shares
which are held in the names of Express
Newspapers Private Lid,, Madras, and
Shri R. N. Goenka, names of person who
may be holding the balance of the shares
which constitute the Goenka Group are
not known. No precise information as to
the actual sources of finance is available.

Riog Railway for Delbi

235, SHRIMATI SAVITRI SHYAM ;
SHRI YUMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the work on the Ring Rail-
way in Delbl has since been completed;

(b) if so, whether the passenger traffic
has been opened to this line;

(c) if not, the reasons therefor; and

(d) the time by which the passenger
traffic will be started on this line ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Perhaps the refe-
rence is to the “'Delhi Avoidiog Lines and
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Connected Traffic Facilities Project™. This
project was completed and opened 10 goods
traffic on 15.2 129,

(b) o (d). The project - was meant
primarily for goods traffic,. No target date
for the opening of this line to passenger
traffic has so far been fixed, as this i
dependant on the completion of some im-
portant overfunder bridges which are at
present under construction.

Damage Caused to Railway Property
in Pugjab and Hurydna no
Chandigarh Testie

236. SHRIMATI SAVITRI SHYAM :

SHRIS. M KRISHNA :

SHRI YAMUNA PRASAD
MANDAL :
CHANDRA
SINGH :
DR. SUSHILA NAYAR :

SHRI SHRI CHAND GOYAL :

SHRI JAGESHWAR YADAV :

SHRI HUKAM CHAND

KACHWAL :

SHRI R. R. SINGH DEO :
RIY. A. PRASAD :

SHRI RAMACHANDRA

VEERAPPA :

SHRI RAMAVATAR SHASTRI :

SHRI PREM CHAND VERMA :

SHRI N. K. SANGHI :

SHRI BAL RAJ MADHOK :

SHRI R. K. BIRLA :

SHRI SHERHAR

Will the Minster of RAILWAYS be
pleased 1o state :

(a) whether it is a fact that many Rail-
way bogies and stations were burnt down
during the month of January, 1970 in the
States of Haryana and the Punjab; s#nd

(b) if so, the estimated loss suffered by
the Railways in those States and the steps
taken by Government for the safeguard of
Railway property ?

THE MINISTER OF RAILWAYS
(SHRI NANDA ) : (a) Yes. In the State of
Haryana only.

(b) The total damages caused to the
Railway property asa result of the agita-
tion over the Chandigarh Issuc in the States
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of Punjab and Haryana have been estimated
at Rs, 22.7 lakhs.

Precautionary measures are taken in
conjunction with the State Police. Reinfor-
cement from Armed Wing Coys. of the
Railway Protection Force/Railway Protec-
tion Special Force is sent for the protection
of Rly, trains, installations and other Rail-
way property,

Such incidents are also immediately
brought to the notice of the State Govern-
ment/State Polico authorities to seek their
timely intervention for the restoration of
normalcy. Ministry of Home Affairs are
also apprised of the situation from time to
time whenever necessary.

Second Pay Commission’s Recommen-
dations for Tricket Checking Staff

FEBRUARY 24, 1970
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SHRI LAKHAN LAL KAPOOR
SHRI MANGALATHUMADAM :

Will the Minister for RAILWAYS be
pleased to state :

(a) whether Government have implemen-
ted the recommendations made by the
Second Pay Commission in respect of the
Railway Ticket Checking Staff, and

(b) if so, the details of the recommen-
dations that have been implemented and
since when ?

THE MINISTER OF RAILWAYS
( SHRI NANDA ) : (a) and (b). Yes. The
scales of pay recommended by the Second
Pay Commission for the Railway Ticket
Checking Staff and the scales of pay allotted

to these staff with effect from 1.7.1959 are
237. SHRI MOHAN SWARUP : as under -
Scales of pay recommended Scales of pay
by the Second pay Commission. allotted,

Head Ticket Collectors Rs. 450-!5-575- Sr. Special Ra. 450-25-575.
and Head Travelling Rs. 370-20-450- [Tnspector.
Ticket Examiners, 25-415,
Rs.  335-15-425. Chief Ticket b
Rs. 150-5-175-6- [Inspector.
205-EB-7-240.
| 45)-25.575.
Travelling Ticket Rs. 130-5-175- Special Ticket
Examiners, EB-6-205- Inspector
7-212. Chief (Ticket)
Inspector. J
Ticket Collectors Rs, 110-3-131-
4-155-EB-4-
175-5-180,
Chief Ticket \
Inspector.
Jr. Spl, Inspector, ‘
370-20-450-
Chief Travelling 25.475.
Ticket Inspector-
Chief Ticket |
Inspector. _l

i S
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Scales of pay recommended
by the Second Pay Commlission

Scales of pay
allotted

Chief Ticket Inspector

Chief Inspector Ticket

‘Travelling Ticket
Examiner 33515

Travelling Ticket 4.
Inspector,

Chief Travelling Ticket
Inspector. J

Travelling Ticket ']
Examiner.

Ticket Collgctor.

Head Ticket Collector.

Chief Ticket Inspector.

Asstt, Special
Inspector.

Inspector (Ticket)/Jt.

(Asstt, Special).

Head Travelling Ticket
Examiner.

Travelling Ticket
Inspector.

Divisional Ticket
Inspector.

Station Ticket Inpector.

Ticket Inspector,

250-10-
- 290-13-

o’
Senior Travelling Ticket  1%0-5.

Examiner/Head/Senior 175 6-
Ticket Collector. 250-EB-
7-240.
Travelling Ticket 130-5-175-EB-6-
Examiner 205-7-212,
Ticket Collector, 110-3.131-4-155-
EB-4-175-5-180,

Production cost of passenger cars and

(b) the share of costs of (i) imported

Monopoly In Car Manufactul

238, SHRI JYOTIRMOY BASU : Will
the Minister for INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to the
reply given to Unstarred Question No, 2286
on the 2nd December, 1969 and state :

(a) the cost of production of the Amba-
ssador, Fiat and standard cars, year-wise,
from 1965-66 to 1968-69;

p ts and raw materials; (ii) indige-
nous components and raw materials;
(iii) labour; (iv) taxes and (v) others, in the
total cost of production year-wise from
1965-66 1o 1968—69;

(c) the rate of profit per cach type of
passenger car (before taxation and deprecia-
tion ) year-wise from 1965-66 to 1968-69;

(d) whether the Monopolies Inquiry
Commission has observed that there is high
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concentration of production and capital in
the automobile mdustry;

(¢) whether the automobile industry has
been dictating prices to the consumers since
its very inoeption;

(f) whether monopolist practices resor-
ted to by the car manufacturers are mainly
responsible for the rising car prices; and

(g) whether Government will consider

PEBRUARY 24, 19%0

Weitien dnswers b8

to take steps to break this monopoly and if
not, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHR1F. A,
AHMED ) : (a) to (c). The figures of cost
of prodacjion of the three makes of cars
manufactuied in the country are not avai-
lable for each year separately. However,
enquiries into the cost of production of
the cars were conducted by the Tariff
Commission in respect of the following
periods : —

Name of Unit Period for which actual cost of
Production examined.,
1. Hindustan Motors Ltd. April 1966 to March, 1967

2. The Premier Automobiles Ltd.

1, Siandard Motor Products of
India Limited.

July 1965 to June, 1966

January to December, 1965

The cost of production of the three makes of cars, as costed by the Tariff
Commission for the periods mentioned is as under -

Ambassador Fiat Standard
(2 doors)
(Rs) (Rs.) (Rs,)
Cost of Imported components 2,819,589 2,046,043 3,639.92
and raw materials.
Cost of Indigenons components 6,142,238 5,018,595 4,421,09
and raw materials.
Labour and Factory 2,611.004 3,878.046 1,668,84
overheads
Depreciation 1,417.415 1,436,353 558,90
Others 578.225 307.905 382.36
Ex-factory cost including 13,568.781 12,686,642 10,671.11
“depreciation
Ex-factory cost excludiag 12,151.366 11,650,589 10,112.21
depreciation .
Average ex-factory 13,857.000 12,687.00 10,191 00
pelling price.
" Profit/Loss + 1,705.634 -1,036.411 78.00
(+ =)

before depreciation

“et
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(d) The Monopolies Inquiry Commission
has observed that the production of auto-
mobiles and their ancillaries shows a high
degree of concentration.

(e) No, Sir; Vehicles are sold at prices
approved by the Government.

(f) No, Sir.

(@) In order to make available cars at
fair prices to the consumers, Government
have fixed, on a statutory basis, the cciling
prices of cars manufactured in the country
with effect from the 2Ist September 196°,
Government are also persuing a proposal
to set up a project in the public sector for
the maoufacture of a low-cost car.

Shifting of Industrial comcerns from
West Bengal to other States

233, SHRI JYOTIRMOY BASU : Will
the Minister of INDUSTRIAL DEVEOP-
MENT, INTERNAI. TRADE AND COM-
PANY AFFAIRS be pleased to state :

{a) whether, as reporied by certain
leadiog daily papers in their issue dated
the 17th Japuary, 1970, a number of
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businessmen have sought the permission of
Government to shift their industries from
West Bengal to other States, particularly
Maharashtra, Delhi and Haryana;

(b) if so, the mames of industrialists,
particulars of the industries proposed to be
shifted and the amount of capital involved ;
and

(c) whether Government have given the
permission 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
(AHMED) : (a) to (¢). During the period
from 1-1-1967 to 31-12-1969, 10 applications
were received for licences under the 1mdus-
tries (Development & Regulation) Act,
1951, for shiftning of existing industries
from West Bengal to other States. Of
these, 7 applications have becn rejected
and two have been licensed. The remain-
ing one application is under consideration.
Names of the applicants, the industries
iovolved and the Government's decision/
present position are given in the statement
enclosed. Information regardipg amount
of capital involved is pot readily available.

Sratem:nt

Name of applicant Item of manufacture State to which Goveloment's
proposed 1o be decision / pre-
shifted. sent position.
1967
Ms. John Fowler Internal Combustion My sore Rejected
India Lid., Bangalore Engines.
Shri H. L. Somany, Glazed Tiles Haryana Approved
Calcutta.
1968
M/s. American Refriger- Industrial Blowers Maharashtra Approved
acter Co. Ltd., Calcutta.
M/s. Hindustan Gas & Miscellaneous Chemicals Haryana Rejected.
Industries Ltd., Calcutta.
M/fs. Nmu;Dye—Cbem Dye-stuffs Gujrat Rejected.

Iedustries Ltd., y.
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Name of applicant

Ttem of manufacture

State to which Government's

proposed o decision/
be shifted present
position
M/s. Shalimar Steel & Small and Hand Tools Rajasthan Rejected.
Saws Ltd., Calcutta. .
M/s. Bharat Barrel & Drums and Barrels Tamil Nadu Rejected,
Drug Mfg. Co. Pvt. Ltd.
1969
M/s. Balmer Lawrie & Co. Drums and Containers Tamil Nadu Rejected,
Ltd,, Calcutta.
Shri A. C. Burman Clo.  Drugs and Pharmaceuticals ~ Haryana Rejected,
M/s. Debure (Dr. S. K.
Burman) Pvt, Ltd.,
Calcutta.
M/s. Bharat Barrel & Drums and Barrels Mabarashtra  Under
Drum Mfg. Co, Pvt, Ltd.,

Calcutta.

consideration

Forelgn Companies Engaged In Taternal
{ Trade

240. SHRI JYOTIRMOY BASU :
SHRI NANBIAR :
SHRI K. ANIRUDHAN :
SHRI P. GOPALAN :

Will the Minisier of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) how many foreign companics are
now engaged in internal trade in the
country;

(b) whether Government are aware that
some of the companies are engaging in
other activities besides the internal trade;

(c) if so, the na~cs of companies and
the details thereof:

(d) whether Government are consider-
ing to amend the Foreign Exchange Regu-
lation Act in crder to discourage the
foreign controlled Companies from engaging
in internal trade; and

(¢) if so, when and the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
& COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) As on 3lst March, 1969,
59 companies incorporated outside India
and haviog a place of business in this
country were classified as companies engag-
ed in trade and commerce.

(b) 505 companies of the category
were classified as cngaged in business other
than trade or commerce,

(c) Classification of these companies
is on the basis of the major activity as
disclosed by the companies in their statu-
tory returns. Many companics may be
engaged in both trading and non-trading
activity and comprehensive particulars in
regard to these are not readily available.

(d) and (e) . Certain proposals for
amendment of the Foreign Exchange Regu-
lation Act, 1947 are under active considera-
tion of the Governmsnt.

aqT TEAM GE@AT ¥ qonaw
¥ fou fagm
242, sit Weg saw : wr fafw aw
WATH T WA g qa H A1 FA
fF :
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(%) ¥o1 ww e Heam &
goflaT 1Y fafrgfag &< qar sq® f
sfafsq & srf-garem, afrad ooiam,
R A&l &7 frdemy ok 3% @y afz
& fou gary fgra &7F & at § fedd
weqrg 9T faare feqr @ @y § oa4r
FaaEr Fr @y W dar & gA
searm ofwwr, femvay, 1969 & 5§
s & gwifaa gar §; a1

(&) afg gt, Y sawr straar & 7

fafe wmwr ke wmw e
faorm § T st (wio (sitwat) ety
wg) (%) 7€, »iwrT

(=) wer 78 9a1 1
At st it § aw gfom

243, st afrwt saw: T fafe
BT @HTH WEUTY AFNT O qaTH &1 9T
wan fr :

(%) gaT 92w & gala fae) & fFad
gftara gat 92w & ddtae s detsla
fasli ¥ ag a¥ § ol 1@ 259 29l & ¥

LI Y §

(=) war ag @« @ fE soTRw
FHITHF FAD IT9 Gl #) A
SR EAR FA R ATEATFT R E;

() afz g, &t ¥ ww §;
wiT

(v) a9k 9% V%A § fag WK
g gfafma v & fam f5 o gfa
s fay s @ 2 ?

fafa weamem st awTe weamw fsm
¥ vrog wet (w. (st ) e ) (%)
¥ (7). mwhy uew qoE ¥ gEiAA far
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AT T § WY A 8 0%
= faar smaam

frafest & sizemfyai feom o &

244, =it Wyeg vaw : a7 fafy oo
amw ®sFm A frafedl & Qm
mfgal & 713 9T ¥ g |8 AT,
1969 & sarcifaw ww e 351 &
I F wEA F gz q@E K B0 HA
fw :

(%) 7ar faaies gmin & Frafsat
i g & fae wewwd fFOd oAy
& are F yearal o famfeny ) fwar-
faea w2 far &

(=) afz gf, @t g% = w@w §;
iz

(m) afz agl, &t fasrmr 17 & #m
Larcul-4K

fafa aatawmw wemw weA (o
nirfasy ¥7=1) () @ (1) . (Fai=T mmavr
7 fasrfral 1 fFarAaT @7 aUR
FTHFTN & | AT ®) AA9FT T R 0T
A ¥ IR F fawrfed g 97 § 1—

(i) wagami ® frges gard
& fau mfeqi wda®sT & a3
9T AT AT FART FINA 9 7
syuw ¥ fear s wifgg
fae® TEETE I9YH WA
¥ et wges mieat w1 wfesm
fvar sy @uT ¥ mfeEl &
Freadl & argdEe 1y v ey
w1 |

it sure & fag Awfafa
& §F HIEAAT AT AT &
fe faggar n wifgq

(i)
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(i) weaz foar fratat wigsrd,
fefmm wifsat ar Fzms
fefnr  wmfsar & fafe
wg & faar feeft ot ardy =y
waIrT 1 ¥ mwama & faw
qEF 9T q94 FT FATAX AGH
¥ arfzge 1 fasifeat o
qften gIET @ A S

e

Commission to enquire into charges
against Birla Housc

245, SHRI S. M. BANERJEE :
SHRI RABI RAY :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the Commission to enquire
into the various charges against the Birla
House has been appointed;

(b} il so, the names of the members of
the Commission and its terms of reference;
and

(c) if not, the reasons for this abnormal
delay 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRI F. A,
AHMED ) : (@) and (b) . Government have
since notified the appointment of a one-
man Commission of Inquiry consisting

FEBRUARY 24, 1970
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of Shri A. K. Sarkar, formerly Chief Jus-
tice of the Supreme Court of India, to look
into instances of irregularities, lapses or
impropricties referred to in the Report of
the Industrial Licensing Policy Inquiry
Committee which have allegedly tuken place
to the advantage of the Large Industrial
Houses aad also into certain specific allega-
tions against the Birla Group of concerns.
A copy of the potification issued in this
regard giving the terms of reference of the
Commission is laid on the Table of the
House. [Placed in Library Sce. No. LT-2573/
70 ].

(c) Does not arise.

Posts Filledup in Department of
Socinl Welfare without Refe-
rence to U, P, S, C,

246. SHRI S. M. BANERIJEE :
SHRI ISHAQ SAMBHALI :
SHRI K. M. MADHUKAR :
SHRI VASUDEVAN NAIR :
SHRI RAMAVATAR SHASTRI :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state the details
of the posts under the Department of Social
Welfare which have been filled up without
reference to the Union Public Service
Commission during 1968 and 1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
A statement giving the details of the
posts under the Department of Social Wel.
fare which have been filled up during 1968
and 1969 without reference to the Union
Public Service Commission, is as under:-

Statement

st
No

Dasigoation of post ~ Name of Office  -Scale of-pay Service - No..of post
1. Zonal Director Directorate Geneial, Rs. 1100-1800 General Central
Backward Classes Service Class 1.
.- Wellare.
2. Deputy Direclor do Rs. 700-1250 General Central

Services Class I. 1
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S8l.  Designation of post
No. -

Neme-of Office  Scale of pay Service

Mo. of post

3. Research Officer

Welfare.

4, Asst, Director Central Bureau of
Correctional
Services

5, Investigator do

Directorate General,
Backward Classes

Rs. 400-900 General Central
Services Cass 1. 4

Rs. 590-900 General Central

Services Chass II. 1
Rs. 325-575 General Centsal - - 1
: Services Clams 1.

M/s. Standard Drom and Barrel
Manofacturing Co., Bombay,

247. SHRI S, M. BANERIJEE : Will
the Minister of INDUSTRIAL DEVELOP~
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to
the reply given to Unstarred Question No.
3143 on the 12tb Avugust, 1969 regarding
M/s. Standaré Drum and Barrel Manufac-
turing Co., Bombay, and state :

Sta’ement

(a) whetber the requisite m!"ormuon has
since been collected; and -~

=

(b) if so. lhc detlll's thereof - ?

THE MINISTER OF . INDUSRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SH]U F. A
AHMED) : (a) and {b] A siatement is
attached.

Recelpts of steel sheets from May 1959 to July 1961 “Iwht Ir-m
by M/s, Standard Drum sod Barrel Manufacturing Co., lo-ln!

(all ﬁ;ufu in H{‘l‘,)

End Sheets

Month Body Sheets Producers
w» My 72 124 TISCO/HSOO
Jume k] 9 do
July 1 6 nsco
August - - -
Scptember 83 - - T#CO
October - - : o=
November - - -
December « - TISCO ™

1960  Jenuary - - -
February 2 19 TISCO
March - - -
April 66 66 IISCO
May 66 - do
June 113 10 ~ .do -

e
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Month Body Sheets End Sheets Producer
July - - -
August - “ 11SCO
September - 22 do
October - -
November - - N
December ~ - -
1961  January
February - - -
= ‘March I
April by - 11SCO
May - 48 do
June - 151 do
July - - -
UtlHzation of Imported Steel Sheets by ENGINEERING be pleased to state :
M/s. Standard Drom and Barrel Mfg.
Co. and M/s, Hind Galvanisiog (a) whether M/s, Dastur Co, were

aod Engloeering Co, (P) Ltd,

248, SHRI S, M. BANERJEE : Wil
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Starred Question No, 610 on
the 19th August, 1969 and state :

(a) whether Government have since
made investigations in regard to the
misutilisation of steel sheets purchased by
M/, Standard Daum and Barrel Mfg. Co,
and M/s Hind Galvanisiog and_ Engincering
Co. (P) Ltd, from the Indian Oil Corpo-
ration Ltd.; and

(b) if so, the results of the findings
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRI K.C. PANT ) :
(a) and (b) . The investigation, which is
being conducted by the Chiel Controller
of Imports, and Exports, is not yet
complete.

Survey by M/s. Dastur and Co. of demand
for Alloy and Special Steel

249, SHRI S, C. SAMANTA : Will

commissioned by the Hiodustan Stee Ltd.
to make a market survey of the delmand
for alloy and special steels in the country
during the Fourth and Fifth Plan
periods;

(b) if so, whether M/s, Dastur Co,
have submitted their report; and

(b) il so, whether they have recommen-
ded expansion of the Alloy Steel Plant,
Durgapur ? '

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRIK. C. PANT ):
(a) to (c). Yes, Sir.

Demonstration by Central Railway Employees
at Chief Mechanical Engineer’s Office at
Jhansl

250. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
SHRI P. VISWAMBHARAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that over 12.000
Railway employees of the Central Railway

- the--Misister- of - STEEL- -AND—HEAVY. —demonstrated .in frant of the officeof the
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Chief Mechanical Engineer at Jhansi on
the 10th January, 1970;

(b) whether it is also a fact that a
memorandum was submitted 1o the officer
concerned demanding enquiry against the
officers involved in recruiting Class IV
employees; and

(e) il so, the action taken against the
officers concerned ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) About 600 employces
of the Jhansi Workshop demonstrated in
front of the office of the Deputy Chief
Mechanical Engineer, Jhansi Workshop, on
10-1-70.

(b) Yes, Sir.

(¢) The matter is under examipation
and action will be taken as necessary.

Upgrading of Khalasis in Rourkela Steel
Plant

25]1. SHRI K, LAKKAPPA :
SHIRI S. M. KRISHNA :

SHRI 8. KUNDU :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether itis a fact that the Kbalasis
of the Rourkela Steel Plant have demanded
that their posts should be upgraded;

(b) whether the Steel Plant management
bas investigated into their claims; and
(c) if so, the result of their investi-
gation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) There has not been any general demand
from the Khalasis of the Rourkela Steel
Plant for upgradation of their posts The
Helpers in Refractories Department engaged
in Converter Relining Work have however,
demanded that their posts should be
upgraded. Also the recognised union
represented that since a Nos. of Khalasis
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bad reached the maximum of their scale,
the posts may be upgraded.

(b) and (c) Yes Sir. Job evaluation
studies conducted by the Management have
indicated that the job being peformed
by these Helpers as at present does not
juctify upgradation of their posts. However,
by a tripartite agreement arrived at with
the Rourkela Mazdoor Sabha, which is
the recognised union, on the 24th January,
1970, possibilities of job combination will
be discussed between the parties in course
of time As regards the demand that the
pay scale of the Khalasis should be revised,
the Management have been unable to accept
the suggestion,

Effect of Increase in Stee) prices on
Indastrial Prodection and prices of
Consumer goods

252.° SHRI S. R. DAMANI: ‘Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(8) the effect of the recent increase in
steel prices on industrial production and
prices of consumer goods:

(b) the industries which have been so
affected ; and

(c) whether it isalso going to disturb -
the targets set for the various industries in
the Fourth Plan, and if so, how ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c¢) . Information is
being collected and will be placed on the
Table of the House.

Wheel and Axie Plant of Durgapar Steel
Plant

253. SHRISR. DAMANI : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether the capacity of the Wheel
and Axle Plant at the Durgapur Stee! Plant
is being fully utilised; '
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(b) the output of the said plant during
the last three years;

{c) whether the requirements of the
Railways have been fully met during the
last thoee:years; and

(@) 'it'.pm.'thc gap between the demand
and’ the actual supply, and the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING - ( SHRI K. C. PANT) :
(x) Dio; Sir.

(b) The output for the last three years
is #ivén below ¢ °

Year Production
(Ne. of wheelsets)
© 7 1966-67 16,210
1967-68 15,420
. 16869 . 12,732
(€) No, Sir.

FEBRUARY

(d) The gap between the demand and
supply as per orders placed oo Durgapur
Stegl Plant during the last three years was
as follows : .

Year Shortfall
(No. of wheelsets)
- 1966-67 4,600 (approximately)
1967-68 1,800 (approximately)
.. 1968-69 5,800 (approximately)

The reasons for shortfall in production
of wheelsets are :

(i) Labour indiscipline;

gnl}l’ont equipment conditions due to
L .*W"fml’"“-
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Hindustan Steel Limited

254. SHRI S, R. DAMANI :

SHRIMATI ILA PAL
CHOUDHURI :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state

(a) the production figures of the wari-
ous units of the Hindustan Steel Lid.
daring the current year and how they
compare wilh the figures of the last three
years;

(b) whether full rated capacities are
uatilised and, if not, what is the percentage
of utilisation; and

(c) the reasons for the under-ultiliza-
tioon 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K, C. PANT) :
(a) The required information is given in
the statement attached,

(b) and (¢). In view of the present
improved demand for iron & stecl in the
country, there is practically no underutilisa-
tion of capacity in the steel plants for want
of orders, Production from the integrated
steel plant at Bhilai, Rourkela and Durgapur
has, however, yet to reach their recently ex-
panded capacity of 2.5, 1.8 and 1.6 million
ingot tunnes respectively. Achievement of
rated capacity is a gradual process and
depends on a number of factors like
gestation period, statc of maintenance,
acquisition of on-the-job skills, installation
of balancing equipments wherever necessary,
industrial relations climate etc, This also
applies to Alloy Steels Plant. The pro-
duction at the Fertilizer Plant has suffered
largely because of an explosion in the
Reformer Furnace of the Naphtha Refor-
ming Uit in May, 1969, The Furnace is
presently under repairs and is likely to be
brought back into operation by about July
this year.
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- Sratement

Production in units of HSL during the years 1966-67 to 1969-70

Steel ingot Pig iron (000" tonnes)
Jor sale Saleable Steel
1. Bbilal Steel Plant
1966-67 1852 549 1328
1967-68 1785 656 1252
1968-69 1735 591 1344
1969-70 1512 543 1228
(April '69 to 31st Jan,” 70)
2. Rourkela Steel Plaat
1966-67 943 58 - 683 4
1967-68 . . 924 64 640 "
1968-69 1162 147 73
1969-70 904 138 649
(April *69 to 31st Jan.' 70) i
3. Durgapur Steel Plant )
1966-67 754 201 50
1967 68 738 278 s -
1968-69 823 T 318 500 -
1969-70 688 356 414
(April ‘69 to 31st Jan." 70)
: Steel Ingot (000" tonnes)
Finished Steel
4. Aloy Steels Plant
1966-67 12.3 24
1967-68 138 6.6
1968-69 39.8 237
1969.70 54.4 48
(April ‘69 to 3lst Jan,” 70)
] (000" tonmes)
Calcium Ammonium Nitrate
(20.5 5% N2).
5. Fertilizer Plant, Rourkela.
1966-67 188
1967-63 190
1968-69 236
1969-70 124

(April *69 to 31st Jan." 70)
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Ticketless Travelling on Railways

255, SHRI S. R. DAMANI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether any fall in the ticketless
travel on Railways is noticed in the current
year;

(b) if so, how does it compare with
the figures of last year; and

(c) which are the Zones where it is still
most rampant and what are the reasons
attributable to this practice ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). Statistics for
all Railways are available at present only
upto November, 1969.

The number of cases of ticketless
travel detected on all the Zonal Railways
during the period June to November, 1969
was 14,39,763 as compared to 44,90,016 in the
corresponding period of 1968, thus record-
ing a fall of about 68%. The fall has been
registered on each Zonal Railway and
ticketless travei brought under control
appreciably.

Strike by H. M. T. and B. H. E. L,
Workers

256. SHRI J, AHMED :
SHRI LAKHAN LAL KAPOOR :
SHRI MANGALATHUMADAM :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the workers
of the Hindustan Machine Tools Ltd., and
Bharat Heavy Electricals Ltd,, have been
on strike;

(b) whether it isalso a fact that the
workers have demanded implementation
of the recommendations of the Engineering
Wage Board; and

(c) if so, the steps taken to meet the
demands of the workers 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The workers of the Hyde-
rabad unit of Hindustan. Machine Tools
Ltd. were cn strike on 28.11.1969 and from
8.1.1970 to 22.1,1970. The workers of
Heavy Power Equipment Plant, Rama-
chandrapuram, of Bharat Heavy Electricals
Ltd. were on strike on  12.1.70. There is
0o strike in any of the unpits of these
Companies at present.

(b) Yes, Sir.

(c) Hindustan Macbine Tools Lid,
have concluded agreements with the Union
of the units of the company at PBangalore,
Pinjore and Hyderabad covering revision
of wage scale for workmen in scale of
Rs. 195-15-375 and below. In respect of
the upit at Kalamassery, discussions with
the Union are in progress,

As regards Bbarat Heavy Electricals,
action has been initiated by lhe Manage-
ment (0 discuss the various demands with
the Labour Unions at the respective units
with a view to entering into an agreément
with them in regard to their demznds,

Aeq twd & AgTIAaE g awaf v
T @ ww-grEAt

257, it WA "o e
it Trrerwy faendi :
it Twieg waas
=it §5 AT fay ¢
=t gw Fuor HIw

T WA FA FZ 4G A OFA
sar fs:

(%) #ar ®ew 193 ¥ WEOSEEE
=t afemr & ara€ S= AETET ¥ §Ar-
g1 1 &

(=) afz g, @ za% w1 w1
T ¥4T FATGTAY ¥ IAw (A€G FAATAT F1
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aoaTe f6d o &1 gwenr AR w1
¥ fa2 sgr a1; ok

(7) ag sfifim &7 & fo
PR & ®T w4 Y g fE g
sifewrdt wfger § Ut qofoat 7 53 7

okt wot (st A) o (%) ofrgt

(&) v maram & frdwl &
¥ wasgdt I ¥ Fw gar fama
ArTE # Ayt €@ ¥ faw ag
a1t fagr 4T 91 )

(m) g'fF ag o Fammeg wrHen
¢ W w feafr & apwfe &
WTCW gWT 97 Tafag 81 Fraargy s
QTaF wava AEY g |

Undergroond Rallway in Delbi

258, SHRI KANWAR LAL GUPTA :
-Will the Minister of RAILWAYS be pleascd
to state :

(a) whether Government are making
survey for the construclion of an under-
ground Railway in Delhi; and

(b) if so, when the survey will be

completed ?

THE MINISTER OF RAILWAYS
‘{SHRI NANDA) : (a) No, Sir.

(b) Does not arise.

New Railway Stations In Union Territory
of Delhl

259. SHRI KANWAR LAL GUPTA :
Will the Minister of RAILWAYS be
pleased to state :

(a) how many new Railway Stations or
Halting Stations Government propose to
open in the Union Territory of Delhi; and

(b) the pames of the places and the
time when these stations will be opened ?

5. 1891 (SAKA)
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No new Stations or
train halts ara proposed 1o be opened in
the Union Territory of Delhi at present,

(b) Does not arise.

Appoiatments (o certain Posts snder
Department of Social Welfare

260. SHRI JHARKHANDE RALI :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI DHIRESWER KALITA :
SHRI RAMAVATAR SHASTRI :
SHRI C. JANARDHANAN :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(2) the basis on which appointments
have been made to the following posts
under the Department of Social Welfare ;

(i) Adviser, Social Welfare,

(ii) Secretary, Central Social Welfare

Board,

(iii) Director, Bureau of Correctional
Services,

(iv) Direclor, Social Welfare and

Rebabilitation; and

(b) if <o, the details of the qualifica-
tions and experience of those appointed ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT SOCIAL WELFARE (DR.
(SHRIMATI) PHULRENU GUHA) : (a) .
The basis on which appointment of the
four posts mentioned is as under :-

(i) Appointment to the post of Adviser,
Social Welfare was made on the
basis of gualifications and experience
prescribed for the post in the Recru-
itment Rules, 1967,

(ii) Appointment to the post of the
Secretary, Central Social Welfare
Board was made keeping in view
the responsibilities attached to the
post and the qualifications . and
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experienze possessed by the person
selected for the post.

(iii) Appointment to the post of Director,
Central Bureau of Correctional
Services was made on the basis of
selection out of those sponsored
the State Governments. The sugges-
tion sbout mode of recruitment
was made by Union Public Service
Commission.

(iw) The appointment to the post of
Director, Social Welfare and Reha-

bilitation was made on deputation
basis.

(b) The detxils of qoalifications and
experience of each of the four present
incumbents are given in the statement
lnid on the-table of the House. [Placed in
Library, See No. LT-2574/70]

lssuc of Industrial Licences to Birlas

26]. SHRI BHAGABAN DAS -
SHRI{ NAMBIAR :
SHRI B. K. MODAK :
SHRI MOHAMMAD TSMAIL :
SHRI SHIVA CHANDRA JHA :

Will the Miniser of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a) whether it is a fact that Govern-
ment have issued 27 indushiial licences 1o
the Birlas in the last three years:

{b) whether it is also a fact that these
licences had been issued despite the allega-
tions made by the Hazari Committee and
Dutt Committee, which had been appointed
by Government to inquire into the alleged
mal-practices .of the industrial houses in-
cluding Birlas; and

(c) if so, if the reasons for giving
?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.

AHMED) : (a) to (c). During the last
three years, viz. 1967, 1968 and 1969, 20
licences undsr the Industries (Develop

and Reguletion) Act. 1951, were granted to
industrial undertakings belonging to the
Birla Group of Industries.
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4 of these licences were issued in $967.
6 in 1968 and 10 im 1969. 7 of these
licences were for the manufacture of New
Articles' and 9 for effecting *Substantial
Expansion® of already existing undertakings.
1 licence was for changing the location of
a part of an existing undertaking within
the same State and only 3 licences were
granted for the establishment of new Indus-
trial undertaking All the mew Imdustrial
licences wer eisued in 1968 and no new
undertakiog licence was issued in 1969.

The licenoces were issued on merits
alter due consideration.

Loss incarred by Durgapur Steel Plant

262, SHRI H. AJMAL KHAN :
SHRIMATI SAVITRI SHYAM :
SHRI YAMUNA PRASAD

MANDAL :
DR. SUSHILA NAYAR :
SHRI R. K. AMIN :
SHRI C. MUTHUSAMLI :
SHRI D. N. DEB :
SHRI J. MOHAMED IMAM :

“Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased 1o
state :

(a) whether it is a fact that the Durga-
pur Sicel Plant had undergone heavy losses
in the recent past;

(b) if so, the details thereof; and

(c) the action, if any, taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHRI K. C. PANT) : (a) and

(b). Theloss sustained by the Durgapur
Steel Plant was Rs. 17.37 crores in
1968-69.

(c) The basic handicaps faced by the
HSL Plants have been indicated in a paper
“Performance of Hindu-tan Sieel” presen-
ted to Parliament on April 5, 1968. Addi-
tionally, performance of the Durgapur
Steel Plant has, for some time, beem parti-
cularly affected because of conlinving
labour unrest and also tecause of heavy
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backiogs of maintenance. On the indus-
trial relations front. constant dialogues and
discussions are held with representatives
of the workers and cooperation of the
State Government sought. The Hindustan
Sieel Employees’ Union has becn recog-
nised as the representative Union with
effect from S5th August, 1969, There was
an expert review of the performance of the
Plant some time ago by the Pande
Commitiee and necessary follow-up action
on the recommendations is being taken.

Reported Mortgage of a Scheduled
Casie Girl in Assam

263. SHRI H AJMAL KHAN :
SHRIR K AMIN :
SHRT D. N. DEB :
SHRIT K, P. SINGH DEO :
SHRI1 J. MOHAMED IMAM :

Will the Minister of LAW AND S0-
CIAL WELFARE be pleased to state :

(a) whether the attention of Government
bas heen drawn to a report in the Siates-
man of the 21st January. 1970 1o the effect
that a 14 year old girl had 10 be morigaged
by » Scheduled Caste father in Gopal para
pistrict of Ascam for a loan of five maunds
of paddy; and

(b) if so0, the reaction of Goverment in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :

(a8) Yes.

(b) The Government of Assam have
been addressed in the matter, Their reply
is awaited.

Shri J. R, D. Tata’s criticism of In-
dustrial Policy relating to Private
Sector

264, SHRT K. M. MADHUKAR :
SHRI1 INDRAIIT GUPTA :
DR RANFN SEN :
SHRI YOGENDRA SHARMA :
SHRI C. JANARDHANAN :
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Will whe Mmi.er of INDUSTRIAL
DEV:LOPMEN:, INTERNAL TRADE
AND COMIFANY AFFAIRS be plcased to
slate :

(a) whether it is a fact that Shri J.R.D.
Tata had critcised Gowernment’s pohcy lo-
wards the privale sector as *siraight jacket
of regulations. conirols and restricuon’ and
spokc aganst the introductivn of such
measures,

(b) whether Government are aware of
the fact thut Shri J. R D Tata had threa-
tened Guvernment that it would be in pos
ssible for the private scctor 1o shoulder 0
per cent of country’s industiial develop-
ment as visualised in the Fourth Plan; and

(c) if so, what alternative measures
Government intend to take ?

THE MINISTER OF INDUSRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRIF. A,
AHMED ) : (a) and (b). A leciure given by
Shri J R. D. Tata r.portedly comaining
observations on the above lines has come
to the notice of the Goveroment,

(c) Keeping in view the need for relax.
ing controls as far as possible 10 accelerate
industrial development in the country but
at the same time avoiding concenira.ion of
economic power and achieving other sccio-
economic aims, the Gorernment has recenily
anpounced certain policy decisions repard-
ing Modifications in industrial licensing
policy. A copy of the Press Note issued in
this regard is laid on the Table of the House
[ Pluced in Library See. No. 1T-2575[70
These decisions were taken on detailvd cxa-
mination, after obtaining the views of 1he
Ministeiies and taking inio account the
views expresscd from time to time by repre-
sentative interests including business and
industry.

Allotment of Funds for Construction
of Houses for Scheduled Castes and
Scheduled Tribes In Mjsore State

265. SHRI G. Y. KRISHNAN : Wil
the Minister of LAW AND SCCIAL WEL-
FARE be pleased 1o state :
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(2) the funds aliotted o and utilised by
the Mysore State under the Central Schemes
for the construction of houses for the
Scheduled Castes and Scheduled Tribes
during the last three years;

(b) whether the grant-in—aid and loans
were disbursed free of interest to the Sche-
duled Castes and Schhduled Tribes;

(c) if so, the details thereof; and

(d1 if not, the steps Government propose
to take to help the Scheduled Castes and
Scheduled Tribes for the coostruction of
their houses ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMAT() PHULRENU GUHA):

Funds allotted

Funds u{ilise:_l.

1965 -67 67-68 63-69 66-67 6768 68-69

(a) Ceutral Secior Rs. in lakhs)
Sch.

Tribes Mo scheme.

Sch.

Castes * 300 050 0.75 249 0.50 0.75

State Sector

Sch.

Tribes 0.40 045 045 029 098 046
Sch.

Castes - 050 100 - 062 0382

* Includes the provision for improve-
meot of working conditivns of swee-
pers and scavengers.

(b) 1o (d). The information is being
collezred fron th: Siate Goseratmear and
will bs 1a1d on th: Tiole of ths 31001 whaa
received.

Fall in U:miad for Railway Wagons

25 SAU G Y KUHNAN : Will
ths M ustzr of RALLWNACS 02 picased to
state .
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(a) whether it is a fact that the demand

for Railway wagons has considerably
fallen this year as compared to last
year:

(b)if so. whether Government bave
analysed the cause thereof; and

() the sicps
regard 7

being taken in this

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) The outstanding in-
dents for wagons from the close of May,
1969 onwards have been less when compared
to those during the corresponding months
of 1968 but additional traific has been
lifted as compared to previous years except
\hat to and from ihe Steel Plants.

(b) Normally registrations have a fen-
dency to come down from the month of
July till October which is the slack scason,
This year. the indents were, however, much
lower than the comparative months of last
year as the loading last year and ihis
year had been satisfactory. During the
year 1968-69, the Railways lifted addi-
tional originating tonnage of about 7.75
million tonnes as compared (o the previoua
year and in 1969-70 upio December. 1969,
6.21 million tonnes of more originaling
traffic were loaded on the Railways as
compared to the corresponding period of
last year As the demands are being met
almost currently on most of the Railways,
the element of inflation in demands regis-
tered by the trade has pot been there and
indents have not been allowed t0 acco-
mulate.

(c) To attract more traffic to the Rail-
ways, Marketing and Sales Organisations
have been set up on Railways to keep in
close touch with the trade and to take sui-
tab'e steps to secure maximum traflic to
rail. Door to Joor delivery services, intro-
duction of container services/last Super
Express Goods services between important
points and Quick Transit Services have been
introduced for improving the quality of
service on the Railways. Easier availability
of wagons during the slack scason has also
beon brought to the notice of the trading
public through the press.
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- Setting up of Fifth Steel Plant in Mysore

267. SHRI G.Y. KRISHNAN :
SHRI BENI SHANKER
SHARMA :
SHRI P. C. ADICHAN :

Will the Minister of STEEL AND
HEAVY ENGINEERING be plesed to
state :

(a) Whether itis a fact that Mysore
bad betier claim for the location of the
Fifth Steel Plant in Mysore Siate since

four Steel Plants in the Public Sector are

located in the North;

(b) Whether the Mysore State have
approached the Centre in this regard ; and

(c) if so, the reaction of the Central
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) and (c) . Settiog up of new Planis
for creating additional capacity in steel is
currently under the consideration of Gov-
ernment.

(b) Yes, Sir.

Proposals by Committee for Improve-
ment of Rallway Lines

268. SHRI INDRAJIT GUPTA .

DR. RANEN SEN :

SHRI J. M BISWAS :

SHRI DHIRESWAR KALITA :

SHR1 RAMAVATAR SHASTRI:

SHRI N R. LASKAR :

SHRI SRADHAKAR SUPAKAR :

SHRIMAT! ILA PAL
CHOUDHURI :

SHRI MAYAVAN :

SHRI SAMINATHAN :

SHRI DHANDAPANI :

SHRI CHENGALRAYA NAIDU :

SHRI NARAYANAN :

SHRI A. SREEDHARAN :

SHRI MANGALATHUMADAM :

SHR1 D. N. PATODIA :

Will the Minister of RAILWAYS be
pleased to state the proposal made by the
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Committee headed ty the Union Deputy
Railway Minister regaiding the improvement
of Railway lines in India 7

THE MINISTER OF RAILWAYS (SHR1
NANDA) : A statement is laid on the Tab-
le of the House. [Placed in Library See No.
LT--ZSTb‘r?Ul

Removal of right of property from
Part 111 of Constitution.

269. SHR1 INDRAJIT GUPTA :
DR. RANEN SEN :
SHRI YOGENDRA SHARMA :
SHRI GADILINGANA GOWD :
SHR] RAMAVATAR SHASTRI :
SHRI C JAM ARDHAN :
SHRI ISHAQ SAMEHALT :
SHRI K M MADHUKAR :
SHRI SARJOO PANDEY :
SHRI| P. C. ADICHAN :

Will the Minister of LAW AND SOCH
AL WELFARE be pleased to state @

() whether his attention has beep
drawn to the growiog public demand for
the removal of the right of property fiom
The Fundamenial Righis Chapier in Part 111
of The Constitution; and

(b) if so, Government's
thereto 7

reaction

THE MINISTER OF LAW AND SO-
CIAL WELFARE ,SHRI GOVINDA ME-
NON) : (a) Goveroment are swsre of the
views expressed by certain persons inculding
the Chiel' Justice of India and Members of
Parliament for the removal of the right of
Property from the Fundamental Rights
Chapter in Part Il of The Constitulion.

(b) Government will take pecessary de-
cision io the matter afier due consideration.

Chaeges in Indusirial Licensing Policy

270. SHRI INDRAJIT GUPTA :
DR RANEN SEN :
SHR1 DHIRESWAR KALITA :
SHRI BHOGENDRA JHA :
SHRI RAMAVATAR SHASTRI ;

Wil the Minister of INDUSTRIAL
DEVELOPMEMT, INTENRAL ‘1RADE
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AND COMPANY AFFAIRS be pleassd to
state ; ’

(a) whether it is a fact that the Union
Cabinet had decided to modify the Indus-
trial Licensing Policy in such a way that it
would not lead 1o conczanirwticn of econo-
mic power in a few hands; and

(b) if so, the further steps taken in the
matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Governiment have announ-
ced certain decisions relating to difications
in industrial licensing policy, keep'ng
in view, lure: alia. the need for preventing
concentration of economic power,

(bY A.copy of the Press Note iecently
issucd by 1the Government en bodying the
various chanyes/modifications in the indus-
trial licensing policy is laid on the Table
of the House, |Placed in Library, See No.
LT--2577/70]

Compensation to victims of Rall Accldents

271. SHRI ABDUL GHANI DAR: Will
the Minisier of RAILWAYS be pleased 1o
state :

(a) The number of Rail Accidents which
took place in 1969.70 with details of the
puniber of persons wounded rod killed
separately ; and

) (b) whether any compensation has heen
given 1o the relatives of those who were
killed or wounded 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) During the period
1.4, 1969 10 31 1.1970. there were 835 train
accidents in the categories of collisions,
derailments. 'rains running into road tra.
ffic at level crossings and fires in trains on
Indian Government Railways.

As result of these accidents, 274 pers
sons were killed and 697 injured.

(b A sum of Rs, 3,43.242[--ha be'n
paid as compensation under the lnuian
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Railway Act. Information relating to the
amount paid as compensation under the
Workmen s Compensation Act 1o railway
servants concerned is being collected and
will be laid on the Table of the Sabha.

Supreme Court verdicts against Act
Passed by Parliament

272. SHRI ABDUL GANI DAR : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased 1o state :

(a) how many times the Supreme Court
gave its verdict against Acts passed by Par-
liament during the last three years and on
what grounds; and

(b) whether this was due to hasty steps
taken by Government in getting those Bills
passed by Parliament 7

THE MINISTER OF LAW AND SO-
CIAL WELFARE ( SHRI GOVINDA
MENON ) : (a) The Supreme Court styuck
down two Central Acts during the last three
years. They are the Metal Corporation of
India ( Acquisition of Undertaking) Act,
1905 and the Banking Comipanies (Acquisi-
tion and Tiansfer of Undertakings) Act,
1969, They were struck down on the ground
that the principles laid down theren did
not ensure to the persons fiom whom pro=
perty was acquired a just equivalent of
such property.

(b) No, Sir.
way aar fagr wwal ¥ aivs-
Wit & fog saml w
ST

273, =it veaey fawndd :
=t ¥ wrevaw fag ¢

wa1 fafiw aav g= weqmr At Og
AT W P FTI e

(%) ar@ ¥ v mTaral ® g
geqr fradr &

(=) 3% faq =% aar ¥ a9y
a1 & Foad s woea §;
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(m) axfagi gz fmremi &t 3=
wegr fea &

(w) aar 7z @g 3 f5 afagi g
garzgt & fmq Sis F97 AFAT TS AT
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fauzeng sreEEt &) eagAr afe ¥
& forg w2 .7 far nar §7 1774 fafamm
W 1 H@ 19T 9T qATT &1 2T 64 Fo
wWo atfa® F 1 g7 mat oI FeaqAr fafraq
T qTame T @Y g 0 afg 3g uq gEd
qifzal & fgar mar @ar @t W@ Ed
Srw &1 gig 7 8f ofes s A Qan
wqifs dra qxwT gru gad rfedi 81
fed 77 afeai st =@l o @ Ao f
T FAAT &) § |

ATHIT A FrAl § q'w g F gy
a7 9T g7 amar g | gafe ag sem
gadt arfeal] & sz o1 ww @ O
T AT 3T A AW T AT G
widt qarfy g STl &) fagAr ® 99
My AT gea marErd g & A
% oF v § faad afg ofos fama
g Sz # faea yfg &) @ a®

() fergema e fae & wiTamY
%Y eareAr qar faear & adr fadwit ga
%1 gf sere s fadwl A fusr &k
uri/Eui & S af § 1968-69 %
W a% ad @ &1 ufa 5047.4 fafegw
w4} | fggear &4 fao &Y ofaa-
sl aws gE fade gmmewd o
fem-ad @i & o ow ¥ afes feiw
s ¥ fou @R § %1 0, wa: Raw
fosram €= e ¥t ofcael
XTI TFY 9 &I ¥ 2k afr xarm
wfen § o & mgw F@ & forer ww
WX 9 AT IGA IAAT ATH GG

FuT’Aw sk mfe mg &
feenfout & foq wrvafeat

276, sit vy faendt :
it W waw fag

war faf aar awwr e T O
Iﬂﬁﬁmmfﬁ:



125 Written Answers

(%) mfre Mg Wik 9o s F
faa wa an & o« fawrfoal & asr
se A feadt § foeg giaafaat &
wf § aa1 seue gragfa st fe faadr
£

(=) 9 graafoat 233 fag wx
a1 weat & & geaw # faa franfaai
¥ fegr mar @ 9a% sfqwias fre-feg
T T H AT G|

(7) 71 AT AW # adE 6K
faagea # g &7 & faq g7 graafagi
® §Ear ¥ 37 $ # (I Z; W1

(=) afz 7, a ge% v Few § 7

fafa wewrom A @ww wEar
forwm & Tow weR (wre (siralt) gEkw
qg ) : (%) & (¥). a¥faq guan gaw
g, & wife g7 gragfaal 1 faar smr
Y g % afasr ¥1 F AT
wia § 1 fae o T & faanfagi )
gragfaw vy s @ & I §
4T T "wyA  AT-QrAAT qwS K F 9
o vzt 53 &1 aragfaai fag e
&) wal & frewg @ T w0

AT WY & Q% qAgE gen
g Afra wt s W gw -
w5 ¥ frgfer

277. st &7 avevew fax :
ot Tiweaey fawt :

' wraifas faww, seafos s
{91 ARG 99§ XATAT F 0
wiqd geq s @ w5 @izr € ow
w5 o fag+ & It § 16 fagwaz, 1969
* wrifeT wvy 5EqT 4017 % AR
Wraea ¥ g 1AM F §IT w @ fe 2

PHALGUNA 5, 1891 (SAK4)

Written Answers 126

(%) =it dto uHo awATH WIT ITR
qEl & 2@ & G.) Al & i &
T F9 % WG g A19M;

(=) zrzt 3<itn aqg & saw fdaw
# g .z . fagfes & faq 9 § ¥w
feaq gea & w'w @0 Arawas §;

() =@ ot qmaT A TR F AW
tat agerg fagfes wa & fag averd
#a1 # 13 gq @ ITN WE earfaa w3
ferar qi;

(7) =t wgaE ® dad Zver gy
gafigs fafmde ot & fagffs ara &
fad fvr w1zl & wg-fa & @ ok

(®o) =it wwarer I+ Feoar 7 few
fafag & dar & @ § WX 37w 5fq am
g feat wfe faadt & 7

st fawme, snmafie s aw
grem w7 s (W wmelw s
uEAT ) : (F) 121 EYe ¥ AZT AW H
weafirai & 1+ ¥ s=afaq & 57t dhe oo
wwOT U I qedl w1 e foar f
araq g;w% awg A, weafu® @ow
wim, uE Sra @ A, mﬁﬂ
qfwra & wges agt g

(=) syt wiafrae # fafoe =y
Fus wfe st wwg fadws Fagax
frgfes & @y qasa & oo fge avogar’
¥ #1§ ggeqr Ag1 £ qarfy afafqaw
at wiar 270 & wa g fs afe sl @
fraal g1 ag ahgar fafea & &) dwaar
feea) &1 Wil gEW, O g WM,
aqT, g0 FA9 uw § fgean @y wgt
gasr wfafgs g7, 19 gax soai &
afa® 7 g1

(m) ¥rew zrz o) sAfgw Aty
fafazz & fagln s1@ s@ @wa, ot



12?' Written Anzwers

WUATH 3 agaaTr 91 5 S9%) T% ud
are famrr & 93 %) wafy §, zer @97
¥ IY0FT FF9A1 & q9 RE AR
TH)

(=) o vy 7 gvE, 1963 9
55 ¢ % wig & gy nir 1 g Fr = A=
wtwifas =7 & 1 grfr 7 41, m=
F:gie FRIN GLHFTT §, 31-3-1964 ¥
qz-gfe 217 %1 wgafa s @ meq #1)
¥ qEIT FEA, qgd T gresy
afagw ey fafaze, avad, ¥ fgfa
grg w1 & wgafT & fag e w
wfamws fear | §TFT A, 56 SIS A
sgufa w2 $G & fan, ey 7m-
el 9 wiAwE A9 & ¥ v,
w s ¥ fagfea st s 1 agafa
T

(wo) =t wware, Zvey Zrse) gefags
wire fafade & 1-1-1965 ¥ fma-
feriera qufosfas oT o TR E —

: 4500=250-5500 %o
So Wo ( ®WWE ¥
5250 %0 %)

cafe W qW ¥R
15 sfawa & ufas fear
ngr §, A w8 I
% 15 afawa av Y &
q¥m |

3500 so ufad a9

qo

wTE g

wET AT
wcFar ¢ 4300 o ufy a¥
 wedt WoE Ad W, fen
wraaT & & T |

wium v wa  gfawd, 6t s
""'

FEBRUARY 24, 1970

Wrinen Answers 128
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& fag 250 50 w1 ¥5% yew w0 faar
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Uneconomic Railway Lines
278. SHRI MANIBHAI J. PATEL :
SHRI N.R LASKAR :

SHRI SRADHAKAR bUPnK.AR H

SHRIMATI ILA
PALCHOUDHURI :

SHRI MAYAVAN :

SHRI SAMINATHAN :

SHRI DHANDAPANI ;

SHRI CHENGALRAYA NAIDU :

SHRI NARAYANAN :

SHRI A, SREEDHARAN :

SHRI MANGALATHUMADAM :

SHRI D. N. PATODIA :

Will the Minister of RAILWAYS be
pleased to siale :

(a) whether the official Committec has
finalised its study regarding upecomomic
tail lines;

(b) if so, whal are its main findings;
(c) the remedial steps suggested; and

(d) whether any such Jines sre proposed
to be closed and, if so, the names of those
lines and reasons why they could pot be
improved 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir.

(b) (i) The method of evaluation of
the wviability of branch lines
requires to be changed.

(D] The posiponement of mopet
nce and repl
stock have themseclves resul-
ted in deterioration of service
and loss of revenue, in some
cases. )

(i) State Governments should take
an aclive part in ensurng
better rail-road co-ordinatiod.
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(iv) There is a possibility of the
viability of the lines improving
by conversion to broader gauge
and extension of some of the
lines.

(c) The Committee has made the

following suggestions :—

1. Surveys to be conducted for conver-

sion to broader gauges :

( i) Pachora-Jamner : Conversion to
B.G., with extension to Botwad,

( ii ) Shantipur-Nabadwipghat : Conver-
sion of Shantipur to Krishnanagar
to B. G. with closing down of
Nabadwipghat-Krishnanagar City
branch.

( iii ) Bangalore City-Bangarapet . Con-
version to M. G, with a link
between Srinivasapuri and
Madanapalle Road.

( iv ) Kurduwadi-Pandharpur : Conver-
sion to B.G.

( v ) Kuduwadi to Latur section :
Conversion to B.G. wilh extension
to Latur Road,

( vi) Ralpur-Dhamiari : Conversion to
B.G.

(vii ) Rupsa to Talband : Conversion to
B.G. with a link between Rajaluka
and Kokpara or Budamara and
Chakulia.

(vili) Satpura Railway : Conversion of
the northern section to B G.

( ix ) Chota Udaipur Pratapnagar along
with Chuchaupura-Tankhala Branch:
Conversion to B.G.

( x ) Billimora to Waghal : Conversion
to B.G.

( xi ) Bhavanagar-Talaja-Mahuva : Con-
version to M. G.

( xii) Parulia-Kotshila : Conversion to
B.G.
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2. Surveys to be conducted for extension

of certain lines :

( i ) Dholpur-Tantpur to Bend Bareta
(NG)

( ii ) Bhaktiarpur-Rajgir to Nawadah
(B.G)

( iii ) Rohtak-Gohana to Panipat (B.G.)

( iv ) Barban-Etah to Kasganj and Agra
(B.G.)

( v ) Akbarpur-Tanda to Tanda Town
(B.G.)

( vi) Raogapara North-Tezpur to
Bhumraguri (M.G.)

( vii ) Sagara-Talaguppa to Honavar
MG)

(viii ) Nanjangud - Chamrsjanagar to
Satyamangalam and Coimbatore
(M.G)

(ix) Chi;;kjcjur-Chimdrus to Raya-
drug (M.G)

( x ) Botad-Jasdan to Rajkot (M.G.)

( zi ) Sanganer-town-Toda lu.hluh o
Bundi (M.G.)

3. Rehabilitation of the track and
rolling stock on almost all the lines.

4. Introduction of diesel car units on
the following sections :

( i ) Dholpur-Tantpur-Sirmuttra
( ii ) Pachora-Jamner

( iii) Shantipur-Nabadwipghat

( iv ) Barhap-Etah

t. v ) Bangalore City to Bangarapet
( vi ) Chickjajur-Chitradrug

(vii ) Mayuram-Tranquebar

(viii) Perlam-Karaikal

(ix) Villupuram-Pondicherry

( x) Purulia-Kotshila
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( x1 ) Godhara-Lunavada

(xii ) Champaner-Pani Mines

(xiii) Joravarnagar-Sayla

(xiv )} Morvi-Ghantila

( xv) Piplod-Devgadbaria

(xvi ) Ujjain-Agar

(xvii) Pradhi Road-Kodinar

5. Closing down of the following
sections for goods traffic and improv-
ing the coaching services :

( i ) Shantipur-Nabadwipghat

( ii ) Chickjajur-Chitradrug

( iii ) Bangalore-City-Kolar

( iv) Nadiad-Kapadvanj

{ v ) Champaner-Pani Mines

( vi ) Godhara-Lunavada

(vii ) Joravarnagar-Sayla

(viii ) Piplod- Devgadbaria

( ix ) Ujjain-Agra

( x) Prachi Road-Kodinar

(xi) ‘Nimlu-ﬁlqtuda-summi Narayan

(xii ) Fatebpur-Shekhwati-Churu

(xiii ) Nadiad-Bhadran

(xiv ) Morvi-Ghantila

6. Organising road services for carrying

goods over the Mettupalayam-Oota-

camund and Darjeeling-Himalayan
sections.

7. General : (i) Improvement
speed of train services,

of the

(ii ) Intensifying ticket checking arrange-
ments.

(iif) Establishment of co-ordinating
Committees of State Governments
and Railways.
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(d) The announcement made by the
Minister of Railways precluded the consi-
deration of closing down any line.  Never
the less, the Committee have remarked that
in respect of the Lataguri-Ramshai line, of
9 Kms. on the Northeast Frontier Railway,
there is no possibility of any improvement,

Teleprinter service at Trivandrum Rallway
Station

279. SHRI C. K. CHAKRAPANI :
SHRI A. K. GOPALAN :
SHRI K. ANIRUDHAN :
SHRIMATI SUSEELA GOPALAN:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government will consider
to establish a Teleprinter service at
Trivandrum Railway station for avoiding
the delay in getling information with regard
to reservations;

(b) if so, when; and
(c) if not, the reason therefor ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) Yes.

(b) In about a year's time,
(c) Does not arise,

Supply of Equipment of Heavy Englnecring
Corporation to Bokaro Steel Plant

280, SHRI BENI SHANKER
SHARMA :
SHRI SITARAM KESRI :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(2) whether it is a fact that the Chair-
man of the Bokaro Steel Plant has rejected
the supply of about 100 tons of equipment
supplied to them by the Heavy Engineerir 3
Corporation Ranchi;

(b) if so, the reasons for such rejected
and theloss incurred by the heevy Engi-
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neering Corporation, oo this

score;

Ranchi

(¢) whether there were any such reje-
ction in the past by the Bokaro Steel Plant
or any other customes of the Heavy Engi-
neering Corporation’s products; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHRI K. C. PANT) : (a) No,
Sir. Of the equipment supplied by HEC
to Bokaro Steel Plant, only 54 tonnes have
so far been rejected,

(b) Thefigure of 54 tonnes includes
50 tonnes coils for the blast furnance which
were rejected by the Bokaro Steel Plant as
the thickness of the coils did not conform
to the required specification. These coils
and plates are being utilissd by HEC for
the fabrication of other parts of the blast
furnace and the only loss to HEC would,
therefore, be in terms of the freight to and
from Bokaro. The balance of 4 tonmes
have been rejected as the equipment did
not conform to the specifications. The
amount of loss in respect of this quantity
has not yet been worked out.

(¢) and (d). There bhas been no other
rejection of any significance either by
Bokaro Steel Plant or by other customers
of HEC, Rejection of small items in stray
cases and their replacement by ihe pro-
ducers is pot an upusual feature of the
industry.

Scheme for further prodaction in Private
Sector due to losses In Public Scctor

281, SHRI BENI SHANKER SHAR-
MA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(e) whether, in view of the continuing
losses in the Public Sector, Government
are thinking of crying a bhalt to further
expansion of this sector save and except
the utilisation of idle capacities;

(b) il so, whether the Private Sector

FEBRUARY 24, 1970

" Written Jmer: 154
will be induced again to come in the field
and help in increasing the production; and

(c) whether Government will formulate
a scheme for the purpose so that the
benefit goesto the common man and not
to a few capitalists 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) No, Sir, nor would it be
correct to assume that there are continuing
losses in the Public Sector as a whole.

(b) Does not arise.

(c) Government's policies are so design-
ed as to benefit the largest number and to
avoid concentration of economic power in
a few hands,

Shortage of Steel

282. SHR1 BENI SHANKER SHA-
RMA : Will the Mibister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the shortage
of steel was due to the fact that no invest-
ment decisions were taken in the last decade
except for the Bokaro Steel Plant;

(b) if so, the reaction of Government
in the matter;

(c) whether proposals for second stage
of Bokaro Steel Plant are under considera-
tion; and

(d) if so, when a decision on them is
likely to be taken 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). Apart from Bokaro, the invest
ment decisions for development of steel
production taken in the decade from 1960
to 1969 were :—

(i) Bhilai's expansion to 2.5 million
tonnes; '

(ii) Rourkela's expansion to 1.8 million
tonnes: '
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(iii) Durgapur's expansion to 1.6 million
tonnes;

(c) and (d). It bas now been decided
subject to the final approval of the IV Plan
to take up Bokaro IInd stage in continua-.
tion of stage I.

Cancellation of two Deluxe Trains between
Bombay-Howrah and Bombay-Madras

283. SHRI BENI SHANKER
SHARMA :
SHRIMATI ILA PALCHOU-
DHURY :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Air conditioned Deluxe
Express trains between Bomby and Howarh
and beztween Bombay and Madras have
been cancelled from the 1st January, 1970
as they did not prove much popular and
the occupation ratio was very poor;

(b) if so when were they starled and
details of their perfora ance with regard to
capacity occupation ratio, total earnirgs and
the loss or gain; and

(¢) what alierpalive arrangements have
been made in the matter to see that the
absence of these two trains is not felt ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) ¢ (a) Yes.

(b) 95/96 Bombay-Howrah and 97/%8
Bombay-Madras Weekly Air-conditioned
Expresses were introduced from 1.4.1967.

A slalement indicating the average
capacily and the average percentage of
occupation of these traions is laid on the
Table of the House. [Placed in Library.
See No. LT-2578/70]

Train-wise ligures of earnings and gain
or loss are not maintained.

(c) Additional accommodation has
been provided on these routes by diese-
lising 11 Dn/12 Up Bombay-Madras Express
with effect from 25.12.69 and 1 Dn/2 Up
Bombay-Howrah (via Nagpur) Mail from
1.1,70 and consequently augmenting the
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loads of these trains by 4 coaches and 3
coaches respectively,

Social Welfsre Measures taken up in
Manipur

184 SHRI M. MEGHACHANDRA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the Social welfare measures taken
up in the Scheduled Caste arcas of Manipur
during the year 1969; and

(b) the amout spent with
details 7

therefor,

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT ©OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA,) :
(a) The following Welfare Measures have
baen taken up during 1969-70 : =

(i) Award of pre-matric scholarships,
(i) Promotion of Cottage Industries.
(iii) Supply of Drinking Water.
(iv) Provision of Medical aid.
(v) Improvement of Housing fucilities,

(vi) Award of Post matric Scholar-
ships,

(vii) Improvement of working and
living conditions of sweepers and
scavengers,

(b) A sum of Rs. 0.04 lakhs and Ras.
0.50 lakhs has been allocated for the
schemes mentioned at (vi) and (vii) above
respectively under the Centrally Sponsored
Programme. Under the State Sector Pro-
gramme for the Welfare of Scheduled
Castes and Scheduled Tribes a composite
outlay of Rs. 10.00 lakhs was approved.
The expenditure details will be reported by
the Union Territory Administration after
the close of the financial year,

Selection of Distribators for C. I, Sheets in
Maalpur

285. SHRI M. MEGHACHANDRA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state ;
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(a) whether C,1. Sheets market in
Manipur is controlled mainly by one dealer
even after the de control;

(b) whether the Government of Mani-
pur had recommended only one dealer from
Manipur to get supplies as distributor and
for sale although a number of firms did
apply for such recommendation;

(c) if so, the reason for maintaining
monopoly supply even afiar the decontrol;
aod

(d) whether the price of C.1. Sheet and
its availability will not improve if more
dealers as distributors are appointed 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI K. C. PANT): (a) to
(d). There is nmo statutory control on
iron and steel materials at present and no
authorisation cither by the Central Govern-
ment or any Stale Government is required
for dealing in iron and steel materials.
Anyone can now deal in irom and steel
materials through the normal trade cha-
nnels. As a matter of fact, more than
one trader deals in corrugated iron sheels
in Manipur. As rcgards the price, the
main producers sell galvanised iron sheets
at the following price :

PHALGUNA 5, 1891 (S4K4)

( per tonne )
Tested Untested

GC|GP Shects* Rs. 18(6 Rs, 1846

*There will be an extra of Rs. 175/
per tonne in respect of galvanised
sheets made out of cold rolled base
metal,

In the absence of apy statutory control
on pricing and distribution, there is no
mechanism available to Government (o
keep a check on open market prices, which
paturally depend upon the forces of
demond and supply. Availability of
corrugated iron  sheets, however, does
pot depend an the number of traders.
Actual users can obtain these sheets from
the main producers direct. In fact, there
is no scarcity of corrugated iron sheets at
present and the requircments of actuoal
users are being met in full.
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aqrg 2;

(&) afggi, @1 39 @T @wdl,
sfasrayl o qda a0 & am T §
o 3 avo & mifaw foar mn §;

(m) 71 #1§ a¥= Y fae T digana’
g Wk afx gt &Y @ st Far § 7

=R ANt (st A=) 0 (F) & (W)
Heq (@A & yATIA-ZZIE @T &F faA-
fafaa ®2omt ox gfamai ar faear
F@/3a% afg ¥ Y uw Qe A
F it g — '

(1) Tozair ok waana & sdfar-
ql FY Tt |

(i) F@MIR § qriw 9T 1 fawarq

(i) gw@er, wdvE AT W Gaig
¥ ot=raa-sarHl f1 ST |

(iv) g & ek &9 ¥ wiltwag
sRFXaq & fasrr w0 &
AW AT WYATAG] FI sqTEAT

et H] araTT § wdtaraal &
faear ag1 feqwAl ® A7 qETIT H
WIEAT I ATGEIE | 30 @ & w7
&l 9t art ghrardl % famm
1§ w7 wgEifa A ) § '
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weg 5w ¥ oy yui ¥ faww
& fod agaan
287. sit mic wo difwm : Far sited-

n% fawm, swafos e aar 9qam-
14 §41 97 IqTH F1 F F4T

(%) weq w39 § 99 IAM & HT-
gy, gadq qqr fasrg & fay foed O
Fal ¥ afz 1 ¥y s & w2,
@ IEET T T E; W

(@) Tw |g@ar & #r 3| w9
qmar & ?

stefre fawm, stiafoe smaw aa
wRAIg-wd WA (s weed st wy-
) (F) 7ar (&) . ¥4 IAIT gEA:
75y gl &1 faga &1 Faife wiwa
ORI 97 s afeagl # eqear
# sgrar [ § 7 o+ fawre smgEa,
Y U H ATEAR § asAIR ggiaan
ST & & fama a€l # gew wEw
HGHT 1 €NFT # 75 ¥l AgEar
fret awmiz & —

DR LLEEC
fawm afeai
"O  FIIA =
- (573 =i &)
IQGG.E 9.5 4.40 10.00
1967-68 9.76 3.92 8.00
3.63

1968-69 3.68 10.73

famre wIgF § wdl @R A OF
a9 AT Jar gea & A fE owew R_a
% w7y Sufrl §1 AR SegA FE
& fag 1 wiifrs gETT ¥ar w1 T
@Y IEMI I AEAF gEEAHi #} A
FAT TAT TLUA, WIETH, WIHAA F
qfcoi ! warf@ #T, fasmow qar
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araEnst & fafasr 34 8 1 af swfa
FT FAAFI QT FT TAT ARG grAAT
#aq’ qur sfrsw g3 #7 SefEar
FerT & | 9g A famm Y smanfaa
agr 29T A1 FFT K RAAET FT qY
AR uFEl &1 f[F0ar g7 qmEe
gafew & & 1 fm & mew
S29 # 79 IATT oFFI A 30 faraw,
1969 a% 1,21,21175 597 & gsq 1
1142 weitd gwfca #7

T FAFAT a4T AgrEar ¥ qfcum
feq 31 w714, 1969 a5 24 wrfos
afeqat #1173 W& 4 fomsr = weur-
Z7 4,10,56,330 797 4r |

Aeifires srgaal & fod weg giw @
AT ATAIA X

288. it vio w. Jifwra : aar stw-
firs fawra, wwafue e qur @waa-
®1d w3 a7 T K F F4 fF

(%) 1969.70 ¥ 7% gam ewifyq
FH I AgET A & o7 mg wAwy
f&T3 mazaTy s1a gu &; WY

(=) feas arewi &1 argge fad
wr § Far fea-fea s & fedr s
fehag g ?

steifre fawma, swafor  samw
qAq ERATG-ETE WA (s GEEh A
sgwe) : (%) g 1969 & wsw wdw
§ au frs I warfiE w3 &
el 16 wagT w17 20 |

(@) 11 qrags @ #< far o §
Wi iy 5 mrdgy faarodw § 1 feet
% ATIEF FY wA TF AMEA ADQ AGY
faar mar g1
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weg sAw ¥ aF ot o ewfw &fga fafi osal ) Qe

fem arn

289, sit wo Fo Ffwa - FaT Atet-
firw fawra, safos s ao wvE-
wii 7t qg qary ¥ gO F

(%) 7ar swx 1 famx wew
I FY agrqar § weq 93q w1 wias
A FOY FT ;

(@) afz g, o saw =< & §;

(m) foget & daadis gremmal &
weq 537 § g feaa-feanr a@
gam fad

(=) wraifos fawiw & sfas mic-
da wiwgl 1 gaar § foged i ara-
aref ¥ wew w3w ¥ wrifrs frwm )
2 frad gfawe 41,

(F) mragavgfs uwm & 39
A Il AR QO aw wfs
fawre & avaT @1 Q@@ w7 ¥ FrAT AN
T W

(w) afz gf, av =1 g7 WAy &
U R e F Ay 9gd der #®
1 ey fFar mar § 7

stifre fawmw, amafee wowe
o wEATE-eTE wAr (st et
wgae) : () ¥ (7). et Tom § Wl
frs frwme & faq e wiwsat
Famew ¥ faww w1 W ¥ agew
AFFA FAT A Feafeag o7 FHA
grr fear AT &

forg &1 999sfe gt ¥
wafy ¥ evifa a1 7% ¥ shfs
afarmsl @ g=r famd a= a3y

7L g, ot g g Fagm ¥ W
staifrs ofgsamt & gafaa ani-
fra 537 gegr 61 faAis 13 Agmw,
1968 & wavr # &t € ¢ g faww
AT G 9T &Y T AT GH R
@ wafy & Tog agw grv warfaa #f
¥ g a3t ¥ qfegieam ¥
wifeat ' fifrad asg wifaee &
dwd, wifagr qed, sev fafan
famr, gt wewza oA a9t FiEa |/
A4z Q37 09 AT |

FWHIQ &7 #1 ofgamy wr
fresa 54 aaz fafew asdlsr wifas
araY agy fafww &af og usyY & wha)-
frs =7 & frglya ®) sa § @1 arar
2 1 sraifax fawm & fae ge@r aad
ARG ArATgA: 0% USq & Awqu 8%
) uw 1515 F ®F F qrAr qrar g

sqd qwacta = wafa § varfea
2 At ¥ wfrw afaae)
a1 39 9T W ar> geafag fafagiom
939 §93ta AT sfadwa wiEg ¥
gedi 253-260 9T famr war 1 menw
53 ¥ agd g7’y qvmr §  eqifeq
e aret gfegtsare o gt 2 &y af
& | 9gf a® U@ of@iwasT &1 g9
faa% @ 51 fAoa o @ g, 3g
ol sAET EAT AG & & weq mRW A
19 @ ef@igam wafag &¢ ot
gy STy Sgd AT F usw A §
gea T qfgiaamEl 9T g amEr
fafagr=sa 7.50 0T o 93 T9T WeOw
Iami F faT q9r 6 U5 To w19 q4qr
agJum & fag &1

g% T ¥ vy &% & wana
fre fafem Qraamt 51 #1479 &
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I. w1 w2y TRl oYEifrs
Frrer 3 7z goft & fafrgiers

2. fa=r giqfrs 2

3. w1 qrafrs def wY g s

4. wtifrs of@tsamt 3 oy
AT FFEW |

5. neg gy grnfrs fawre e
& uregw ¥ At & fashg
feear

Furil g1 agré o€ gw WA &
writfrs fagre Y gas ¥ welw
Wy wx 9T 1950, 1955, 1960
aqr 1965 § = wiwef § waw: 50
ufa, 208 sfawa a% aar 500 wfama
Yufer & afz g2 7= RO F
IqmY § @t g worw 1950, 1955,
1960 ¥ wisel & 7T 5am: 40 gfa-
T, 250 sfawa aur 715 sfrem afg

(i3
ey W oo wiew &

290. ﬂﬂoioﬁhﬂ': T I
w4 7g Fam 4Y g7 w99 fF

(%) uen w3 %) frgs a9 aqt &
feamr amy gum; Wi

(@) mraga= g fs s =3
¥ w1oY =y wfoa fear sl afz g, a1
Hrorer fera Xemfeal Y g ¥ fz
TF & FUr Fraw §?

TR R (R ) (%)

4.58 sz T2
2.41 70z w73
6.65 07 w3

1966-67
1967-68
1968-69
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(') St & 393 qust mifeay ¥
HeqT FTaarE ¥ wAed HX g Wy ¥
fafws Fosf o3 z9aey gmar g7 fmit
w3t 1 fafirw 3T #) Sow gt w1
wigew wala a1ty grare o fe@ar
ST & | mifea) &7 geur awA F wTW
forr @ost o qrarara wodt ww drar
T agearm  oF A @ o b
Faifs mfea) Y & Twmr o wfgw
WIT & g AFAFUT Y T @R 9T
gufyF aramra &1 fAETEr &7 o1 §%dr
ARUER R R G E ROl L
WY gt S gAY #)Y swERdr W

- YRR Ifg A miy @, dmfs fa-

fafaa wizxzl & 95 2 :

L Aty W O RNE
ey w dhe
oAt w1 e ehen

1966-67 103

1967-68 118

1968-69 144

1969 & w+a a% 175

Scope for Japanese Investment in Export-
Oricated Production

291. SHRI YVASUDEVAN NAIR :
SHRI J. M. BISWAS :
SHRI DHIRESWAR KALITA :
SHRI BHOGENDRA JHA :
SHR1 RAMAVATAR SHASTRI:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
State :

(a) whether it isa fact that the talks
held by the Federation of Indian Chambers
of Commerce and Industry with a Japanese
delegation revealed scope for Japanese
Investment in export-oriented production;
and
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(b) if so, the steps Government are
taking to explore this possibiluty 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED): (a) and (b). It is undersiood
that talks between the Federation o1 Indian
Chambers of Comme ce and Indusiry snd
the Jupanese delegstion were of an explora-
tory pature and that details of scope for
undersianding beiween entreprencurs in
India on the cne sive and those in Japan on
tho other have yet 10 be worked out,

Over-Brldge at Alwaye Railway Station

292. SHRI A. K. GOPALAN :
SHR1 VISWANATHA MENON :
SHRI P.P, ESTHOSE :
SHRINMATI SUSEELA
GOPALAN :

Will the Minister of RAILWAYS be
pleased (o stale :

(a) whether Government bave received
any memorandum recently requesting (o
construct 2 Railway over-bridge at Alwaye
Railway Station;

(b) if so, the decision taken thereon;

(c) if the reply to part (b) above be in
the pegalive, 1he reasons for the delay 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) The Chairman, Municipsl Council,
Alwaye has been advised that the over-bridge
asked for is & new facility and as such th>
entire cost of the over-bridge wou'd have
o be borne either by the Municipality or
tho State Government,

(c) Does not arise.

Coaversion of Trivandrum-Erpakalam Metre
Gauge Line into Broad Gauge

SHRI A. K. GOPALAN :
SHRI VISWANATHA MENON :

293.
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SHRI( P, P. ESTHOSE :
SHRIMATI SUSEELA GOPALAN:

Will the Minister of RAILWAYS be
pleascd 10 s1ate :

(a) whether Government have received
the Engineenng and Traffic survey repurt
on the conversion of the Trivandrume
Einakulam metre gauge Railway live mnto
broad gauge;

(%) if so the details of the report;

(c) whether it is a fact that the conver-
sion work can be completed within two
years; and

(d) if so when the work is likely to be
started ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) Not yet,

(b) Does not arise.

(c) and (d). The aciwal conversiom of
the Trivandium Quilon-Ernakulam section
is depenJ 'nt upon the results of the suiveys
and the piiorny this conversion will merit
and the availability of funds,

T Wew ¢ it ow @ fmi

294, st wiwwt o@w ; Fr ek
Y ag 7a13 3T F9r #0N fF

() s =3 & wier fedtwa ¥
feas 727 fomw w9 § w391 SAw
Ararm 5T faar aram ;

(7) 71 sTFIT arRr SiwgA ox
afs Y b1 fMaad & Fra oF 39ft
ox gar7 97 faqre sy faad fag 8
g 7% qafei ;Y1 eY¥ srE frs¥ )
guat ar ¥ a1 s frar ar asar 2;

i) 17229 ¥ Fr afs 397w q=
arfar 1 ar I9¥ arew @i asy
wwg oif-g1 & ST I w@r O 8y ;
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(7) #ragstaa g fs ag gwe
€3 WY faqr mIT 9r 9%y SIET F 39T
faar a1 fs méx v Y 712 & ; =M

(%) afz 7gi 9z 73T y7ey /g &
WY w47 3% geq e F AGY wwar o
wwar ?

oA wet (st ) : (F) @ aag
Y 7Y ; T w9 9y g F T A=-
qF FAATT ¥ 973 A FEry
AR A F erFafipagr o &
A2 ¢ a9 faar 757 A1)

(=) off 7Y, #ifF 3o aY efee &
T e 7S 9T w1 s
W

(m) oY agk, w¥fs Fam wafura
®9 ¥ 9% 9 & ary a@fes §F arE@w

geamt & fawvgr

(7) ST gr e & @i & WA
® ot gy faew @ 9 I9g’w (@) @
O F1 2@ U SEFR FX § 567 T8
Faan |

(5) svi's (1) & Far A 2@
£® ue g I3An )

w34 dlear ¥ dm IwT AW
¥ gum

295, =it sr'hva~ gray : 347 shetfrs
fawm, svafis wor aw gEaEed
A ag aar & $97 w1 5 ¢

(%) yaw @7 gaavi Al &
QU geETAIE, SHY W # fead a3
R giT IOt 'nfa fed a3

(=) 39w atsamt & zhﬁr-wﬁ
I ¥ oifas frsm & g § S
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g2 § wiafrs fasmm & 2T feaw
wfasa oF ;

(1) smrag | & fe 3wy 98T &
§9 gl 1 ) f& siafs gfe &

2 g1 wgi 9T F97 H19 IJgAH ¢
@& fs air faar § gYage, ag 9T
driz & faato & fag qgr NI FT &
faniw & faz qepdifras wix W@ Wik
&9 AT & frg ate gvdey §, qd@
Y Rer A R AR

() ¥ wgd deadfa Qe
gou® qdf fasi s¥C gRaew § 43
U Tgifay #37 71 3 y@m@ g ; A

(%) ofz ef, &Y SEWY & |y A9 @
gy @ gl faT Y 9 smifm fey
Jnga ?

arifre  foemw, sTefis saww
wm grAtg-d aeat (o sxedta e
wgax) : () ¥ (¥). os faaww faad
a1 g9aviy Awaml § erfig fafas
uwaY # famd gt sdw Y wfemea
# wftg ) af ¥ W
qf@romTsY a9r 9A% FAAT €Sl )
AT R A g@IMA FAGW @q
13 agea7, 1968 st q¥ 73 w3ifsa
w5 HeET 61 % I ¥ gWr @E g
Y 7k & | e daaila Oyl ¥
¥ gox wkw # wmfra 10,400 @y
IO 29w % g TA1FT UG | TEW
qgS &Y oY AiAHl & W 9E & wied
Igeew Al g1 @I &7 & qfc-
Qraatdl & oAr vqw w1 fow @
wua fafa=r wifes aur asasT 9q
¥ fafws7 &Y aar U=} 31 whafirs
fagerea t afeafaa § o & @ o@
& 1 ifrs fasra & s & sy
¥ g ¥ &y 1Y §rIETT: OF IR A

srar &1 sy & fafus @Y faad
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ey T afafar 3 & X 9w
@ifz 31 ks Agaw atfaq ws
wearse sarmifas fad ¥ 39T 939 §
aFANRY aur wifes agmw F At ®
g 57 73 wfadza @ fzard af ¥
Fit7 gran ¥ qrg gRFEE H v
9 ura 0T [t AN ¥ w@EAr
&7 F1§ gearg A 31

¥4 guadia  avear ¥ searfaw
&2l wtelfre of@Yaarg aqd oy
ATy & srET F g3 253-260 9T
fearf 7§ 2

arrmst # A4 feaa franlt e
aftatar aar ghegrt fega Wiy fama
FTW Fream w1 qur #33 & fog o
¥Y arreer aY of & 1 A4 (sARTARE) W
%7 quT ¥ 8T TR N @F aE g@rd
a7 8t oflear wifia s@ qar
AT o6l Iahif & oF oFF &
e & grtgor geswn faefw @ ®
FTE™ 3y wmAr &1 fagg Wt fear
W

Fr7 aTHTT & gf@r Ty ¥ fed
am ars genfag fafaew & wfafos
QU Al dYoAr ¥ W §WR F
7 ¥ 9 aar TS R & Seh §
frg 2372 0% & SR W17 a4 Y

gomf & fro 20,10 s0r w3
AT AT TE

GYeAT GERT q4r Oeq T &
gea weraw 39 &t fawrfat 9t @& f
T 92w & 9T faal, ey, sy,
¥afar aat womrg F a@fa wafe
frvra w1 us fasig F1d%7 196465 &
g1 From mar ar 1 = &aF F g &
|1 andt v aar g A & & fafaw
g atgarg Jrg ¥ 4 § Foad ey
# eqryar & frg ww @ wEEl @
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wrgfa Fafn amat & @iz # wzo
#1 7 feq meman, fasst & s3sam,
fagfaa 5= a1 ag1 grifas &% arer
uix gal & @azw ®T mEEb o
fezmr-adis wmur 9T & wifa
sfirfam & 1 9% whafs dadw
AFAT & W F ¥ F 39 |aany &
sfosrm *Y gfanrd agr as+@) gEAF1H
eifra sy a€ 21

P & 3araw g & afg wlad-
s fasm AN gas g a® 1@ &
|TEIT 9T 1950 ¥ 91T A g @@
wrF8 1955 & 50 wfyws 1960 & 208
sfoaa aar 1965 ¥ 500 sfawa @ )
I 9T F IANN & IORA g5 F)
gfe 1950 %Y srare w177 guw 1955 %
25 gfawa, 1960 § 118 sfowa aqr
1965 & 318 ufraa ¥

Re-organisation of Indian Railways
isto an Autosomows Corporation

296. SHRI V.NARASIMHA RAO : Win
the Minister of RAILWAYS be pleased to
state;

(a) whetber the annual convention of
the All ludis Railway men Federation has
ucged Government 10 re-organise the Indiam
Rulways ioto an au onomous Corporation :

(b) if so, the reaction of Government
in this 1egard; and

(c) the steps taken or proposed to be
taken for a co ordinated transpori system to
elimin te cui=throat competition 7

THE MINISTER OF RAILWYS (SHRI
NANDA) (2} i* is undersivod 1hat reso-
lution to this effect was passed by (he
Anpnual Comventon of the Ali India Ruil-
wayn en's Federation held at Agra in Dece-
mber, 69

(b) Government  do nut  copsider it
peces.ary 10 convert Indisn  Railways into
an Auilonomous Corporation
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(¢) Railways are participating financi-
aly in th: 3112 Road Transport Corporations
sct up by the various States for achicving
coordination in 1he field of passenger ser-
vices. The question of coordination b:iween
th diffzrent modes of transport in respect
of goods services is under examination
of the Government.

Invent on of a Device to obviate
Damage due to Derailment

297 SHRI V. NARASIMHA RAO :
Will  the Minister of RAILWAYS be
pleased to state ©

(a) whether an Engineer has invented a
device to obviate damage due 10 derailment;

{b) if so, the broad outlines of the
device and s cost ;

(c) whether the Railway Board has app-
roved the device ; and

(d) when and where these are proposed
to be installed 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a)and (b) The ques-
tion apparently refers to a device which one
Shri K. Narayan of Bijnore has worked out
to obviate damage cue to derailment. The
principle underlying the device 1s autom-
atic admitrance of air in the vacuum brake
circuit in the event of a dersilmeot According
to Shri Marayan, th: device can be fited to
the axle-box of a wagnn with a leg protrud-
ing with a cl:aranze of four inches from the
tab'e of the rail Should a derzilment occur,
the leg woul | het against th> rails resuliing
in the shesring of th: holdiags pin  This
would lead to the br:akage of a cast iron
flange admiiting air into the train pipe,
and thus applying brakes automatically,

The drawings of the device submitted
by Shri Narayan were examined in detail
by the Northern Railway rdminstration
' as also the Research. Designt and Stindards
Organisations at Lucknow but on Examin-
ation the device was not found practizable.
Shri Marayan was advised accordingly. He has
sent anothsr communication in regard to
this device which is under examination.
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On a conservative, estimate the cost
of this equipment would be Rs 50,'-'P¢f
wagon (4-wheeled unfi), involvingan add-
itional capital expendiiure of about Ras. .2
crores in addtion to the maintenance costs.

{c) and (d). Do not arise,

Statatory Protection to Small Scale
Industries

298. SHRI V. NARASIMHA RAO :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
o state :

(a) whether the Planning Commission
has sirongly favoured statutory protection
to the small scale indusuies 10 accelerate
their development ; and

(b) if so, the reaction of Government in
this regard 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) No, Sir,

(b) Does not arise.

sAT ¥ a1 wATTEl & frans-
Al & At g

299. s gwN W wOWW : T
fafs aar ga= weq 52 g Wam A
gor Al fe:

(¥) 3§ @ www wawEwl @
g7 gl franr §;

(=) =1 FHIA TRE FE awW
waeramal ¥ fram@ oo & v & Ak
& drar fauifaa =1 §;

() afe 2, A1g@ @saew § feasy
A o ofgsam g0 faeifa &
Ll A
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(9) #a1 7EeM 9 &1 g A AR
FH & & fre) gwra 9% g A=
TG ;AR

(z) afz i, @ ag¥ ¥ & frad
whafim wasr ¥+ warfea 2 S
wrar g ?

fafe aa1 amwr wemwewr WY (s
afex ¥m) : (7) saw 28 I

(=) o, i
() o £ A:Y IEaT

(w) frafea mrglr ¥F swamm X
st %< T@1 @ f®r 3¢ 59 39 g0 N
IEVT FH &AT 2 fa¥ v G
wrazasar Frdr gagmar 81 g #gagw

7 g g ¥ fag 2 wwdt 31

(¥) swar 1,402,000

weg XX ¥ gz, gewtal s
wefaal & sy

300, st gvw wq wBAW : T
e T ag A K F A

(¥) wew ¥WF & 77 ot aet ¥
-qEIT T, gAY aur wEfan) ¥ feaw
e A

(&) sa& & fead am® =t 63
LER

(7) = w=e & frat =mfw e
~wT Fed 73 qar frat =mfw) & fasg
grzH IMY 73

(w) amarem) ¥ I9% ¥ fea safon}
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&Y g=r &Y Far frax sufeaf 3 fawo-
Y FFUET; WIT

(%) fraa a1a® 1@ a99 ==y
Aufrafa o §?

WA Al (stas) : (5) & (3).
AT 7922 AT A1 IE) § WX ;AR
@ Y FAEA )

IUT @A ¥ AT WAA a9q AW 6@
a0 £) gEaet

301, st gwm W wEAW . W
WA 53 9g Ta & FO FAN

(%) fre® =F sl & ko swe
I AT i v tAaifedi G ¥
fea a9® gu;

(=) = mfe¥ ara %% 73 a9
Sifel ¥ 2 frad ams gu st s 9w
wafy ¥ 2= FarET 53 a3

(n) =@ wafy & wiw =7 & f-
aryeaey fraar ma aumg fear mar
aar zw wraew & fead afs friwm
5l 73; WX

(v) fead «w¥ & favg go=d
13 73 ga1 fFax /n &y gve faar

mar 5z 39 g7 4 frad ame fa=na-
g E?
e At (st )
(¥) 1968 44,843
1969- 50,794
(v) 1968 .. .. 383
1969- ... ... 40
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1968 1969

(v) suaz O of awfa = %

w1 g 2233 524

firegare f53 73

enferal aY gear 102 29
(=) foa aafwel o2 g%-

T/ HFTAT TAT AN

Hegr 69

faa+ safeway #Y 2y

sguar war 393y

" 22

faarauYs ATHAY &Y IUNIT 9N

ve e e

weg e ® st Wi am
A @ W0 W gEanl

302, <} gwR WY $UATT : TR WY
WAt ag TAA AY g F

(v) fagd 2 aut & kA ==
T # o e ¥ & mfeal A ¥
fira WS g ;

(@) YmfeaY ora 3F 13 A A
A F @ FAams g F 3w
wafa & e darsa fea 13

() siw w@ ¥ of@meey
fraar are amg frar aar @9 @™
eey ¥ fray =afe Fromre R a3 ;
L)k

(=) fema syt ¥ fasg gwad
arge R A agr feaa Sl &1 qw
foar T AT q@ TWA Q¥ feaR AT
farodE g 7

Written Answe's 15,
To 7o (st A=)
(¥) 1968........ 12,370
1969........ 13,194
(=) 1968........325
1969........241
1968 1969
() aTmz 1 =y %o %o
awfa &1 gew 17,389 9,398
frwgarr fea @3
sgferal &Y gear 348 205
(v) famn  aafeal 9%
gFHT TAAN TG
TqT IAAY HEAr 269 155
foraa safewaY F1 2haY
FZUQAT TAr  IARY 5
Hear 143 58
fasrardya am=y 3y
qEr ITHET IUAH
g Ad e

Delay in Sanctioring Licance to M/s,
Bharat Carbons for Manufacture

of Steacils
“’4 SHRI GEORGE FERNANDES :

Will the Minisier of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND-
COMPANY AFFAIRS be pleased to state :

({a) whether Government have investi-
pated the aliegations of Shri Batra of the
Bharat Carbons made before the Mono-
polies Inquiry Commision that the licente
sanctioned to his firm to import machinery
for the manufacture of stencils was not
issued because of pres<ure on the Guvern-
ment authoritizs by Kores Co,, a Birla
concern ;

(b) if so, who are the officials conceroed.
in this delay;



7 Written Answers

{c) whether any explanation has been
sought from them and. if so, the details
‘thereuf; and

(d) whether any action has been taken
against the erring officials, and, if not, the
woasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHh! F. A,
AHMED) : (a) to {(d). The information is
‘being collected and will be placed on the
Table of the House.

Goods Manufactured By Kaira Cooperative
Soclety

JB/SHRI GEORGE FERNANDES :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
State :

(2) whether Government have seen the
statement made by Dr Kurien of the
Kaira Cooperstive Society before the
Monopolies Inquiry Commission that the
‘Glaxo Company people bave threatened
&im that they would buy up all the goods
aanufactured by the Society and throw
them into the sea;

(b) if so, whether Government have
made any further inquiries into the eircums-
tances in Which this threat was held out;

(c) if noi, the reasons therefor;

(d) whether Government would initiate
legislative measures to prevent the mono~
polists from holding out threats to smaller
eompetitors in the light of the threats
weferred to above; and

(e) if not, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) No, Sir.
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(c) to (e). The Monopolies and Restri¢s
tive Trade Praciices Act, 1969 has been
enacied and suitable action to curb mono-
polistic practices will be taken in accordanee
with law when it is brought into force ina
few months time,

Rise in price of consomer goods due to
“  rey, in Steel Prices

. SHRI GEORGE FERNANDES :
Will 1he Minister of INDUSIRIAL DEVB-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government have received
report or information from any maufac-
turers in the coun'ry sceking a price rise
of the goods manufactured by them, conse-
quent upon the revision in steel prices
aonounced in early January, 1970,

(b) if so, the pumber of represetanons
received and the details thereof;

(c) whether Government expect a rise
in the price of consumer geods as a resubt
of the revision in steel prices; and

(d) il so, 1o what extent 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADB
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). Information is
being collected and will be placed ob the
Table of the House. '

(¢) and) (d). It is pot possible 1o
foresee what exact effect the revision in
steel prices may have on the prices of the
vast spectrum of consumer gouds,

Supply of Refractories to Bokaro
Stesl Plint

306. SHRI D. N. PATODIA : Wil
the Minister of STEEL AND HEAYY
ENGINEERING be pleased 1o state :

(8) whether it is a fact that the deldy
in commis-ioning the Bokaro Steel Plant
bas been auributed to the delay in supply
of the indigenously procured relracionies; -

(b) whether it is atso a fact that the.
representatives of (he industry bave statcd
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that the Bokaro Plant authorities under the
Soviet influence have adopted unrealistic
specificanons and have made the supply
position d.fficult; and

(c) if so, Government’s reaction thereto
and the steps taken 1o ease the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(2) Yes, Sir. The delay in supply of refrac-
tories by the indigcnous manfacturers is
ope of the main reasons for rephasing of
the commissioning schedule «f the Bokaro
Steel Plant.

(b) No, Sir, The indigenous refiactory
manufacturers have only pointed out that
the specifications and the inspection proce-
dure are rather stringent.

(c) Orders for import of 22.000 tonnes
of refractories have been placed on the
U.S S.R. It is also proposed to import
apother 24063 tonnes of special types of
refractories from the U. 8. 5. R. to adhere
to the comstruction schedule of the plant.
Permissible relaxations in inspection proce-
dure for supplies from indigcnous sources
are also being allowed witbout affecting the
quality of refractories.

"Low Production in Wheel and Axle
Plant of Durgapur Steel Plant

307. SHR1 D. N, PATODIA : Will
THE MINISTER OF STEEL AND HEAVY
BNGINEERING be pleased to state :

(a) whether it isa fact that despite
full supply of steel, the production in the
wheel and Axle Plant of the Durgapur

Bteel Piant has oot reached its rated-

capacity;

(b) whether the production of the Plant
could not be increased because of the inter-
Union rivalries;

(¢) whether it is a fact that the
Director-in-charge of the Durgapur Sicel
Plant has written to the Deputy Chiel
Minister of West Bengal that if production
-in the Wheel and Axle Plant was not raised,
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be would advise shutting the Plant and its

transfer to the Chitiaranjan Locomouve
Works; and

(d) if so, the facts of the case and the
steps 1aken by Government to ensure that
the Wheel and the Axle Plant woiks 1o its
rated capacity ?

THE MINISTER OF STATE IN THB
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRIK. C. PANT ):
(a) The Wheel and Axle Plant has not
reached its rated capaciy. The failure to
mu:]h capacity is not rclaled to supply of
steel.

(b) Inter-union rivalry is one of the
causes for low production.

(¢) The Directorincharge of the Durga-
pur Steel Plant, wrote a letter to the
President of the Hindustan Siee]l Employees®
Union, which is the recogni-ed Union,
stating that if the production in the Wheel |,
and Asle Plant did 1et improve, the Plant
might be closed down, A copy of this
letter was endcrsed to the Duputy Chiel
Minister of West Bepgal.

(d) Various steps are being taken to
increase the production of this Plant; e.g.
iniroduction of a pew wage incentive
scheme, installation of Balancing facilities,
various repairs of machines and equipment,
procurement of spare parts, elc as recom-
mended by the Pande Commiltee and by
Messrs. Monkhouse and Kirk, the two
British Experts,

Distribation of Raw Wool In Rajasthan
by Ebadi and Village ladustries
Commission

308, SHRT D.N. PATODIA will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(2) whether it is a fact thet the Khadi
and Village Ircustries Con mission had
undertaken 10 distribute raw wool in the
famine affected areas in Rajasihan for epi-
poing as a messure for creating employ-
ment among the famine-afected people;
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(b) whether it is also a fact that the
Commission has since stopped distribution
of raw wool;

(c) if so, the reasons for the same
and whether the suspension of the distri-
bution of raw wool is a temporary phase;

(d) if so, when it is likely to be resumed
again ; and

(¢) the particulars of employment pote-
otialities that were created as a result of
the project which was taken up by the
Commission ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (e¢). loformation is being
collected and will be laid on the Table of
the House.

Curb on Monopoly in Cement Industry

309. SHRI MUHAMMAD SHERIFF :
SHRI §. M. KRISHNA :
SHRI CHANDRA SHEKHAR
SINGH:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether Members of the Consuliative
Committee for his Ministry have urged Gov-
ernment to curb monopoly in the cement
industry and to make arrangements to ensure
proper distribution of cement after its
decontrol ; and

(b) if so, the steps taken by Govern-
ment in this regard 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) As already announced by me in the
Lok Sabha on the 220d December, 1969
Government have decided to continue for
he present the existing arrangements for

ale of coment on f. o, r, destination price
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and freight pooling arrangements beyond
31, 12, 1969.

Crisis in Bharat Heavy Eletricals Ltd.

310. SHRI UMANATH :
SHRI B. K. MODAK :
SHRI MOHAMMAD ISMAIL :
SHRI K. P. SINGH DEO :
SHRI SATYA NARAIN SINGH :
SHRIMATI SHARDA MUKERIJEE:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the Bharat
Heavy Electricals Limited is running into
losses and faces a crisis ;

(b) if so, the reasons therefor ;

(c) whether Goveroment have any
specific programme to run the Bharat Heavy
Electricals Limited smoothly ; and

{d) if so, the details thereol ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). Though Bharat
Heavy Electricals Limited has incurred loss-
es, yet such losses are not unusual for such
a capital-intensive project in its initial stage
of production and manufacturing sophisti-
cated equipment involving a long gestation
period, Itis mot correctto say that the
company is facing a crisis. One of the
Units of the Company, namely High Press-
ure Boiler Plant Tiruchirapalli has started
yielding profit from 1967-68.

(¢) and (d). Efforts are being continu.
ously made to load the Units of the com-
pany with adequte orders and to diversify
their products so as to make the Units
profitable, as early as possible.

Dispersal of small and Medium Scale
Entrepreneurship for Development
of India

311. SHRI B. K. DASCHOWDHURY:
Will the Mipister of INDUSTRIAL
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"DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government have considered
the dispersal of small and medium
scale emtrepremcurship, backed by a motive
of:sotia]l sorvice before personal gains, in
rectifying the process of lop-sided develop-
ment in the country ; and

(b) if so, the details thereof ?

. THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) :(a) and (b). Yes, Sir. The
considerations menlioned by the Honour-
able Member have also been taken into
account io the revised licensing policy
formulated by Government recently. A copy
each of the Press Note dated 18.2.70 and
the two Notifications dated 19. 2. 70 issued
in this regard are laid on the Table of the
House.: [Placed in Library. Sece No, LT-
2579,70]

It wou!d be seen from these announ-
cemeniy*that exemption from licensing has
been given to small scale and medium-scale
units having fixed sssests upto Rs, 1 crore
subject to certain conditions. These condi-
tiens mre inlended to ineure, among oihers,
that the exemption is not availed of by ind-
ustrisd undertakings which belong to Larger
Industrial Houses, or which form a com-
‘panw, or-a branch or a subsidiary of a
foeclign - company or which is dominant
undestalbing: - as-defined in Monopolies and
-Feesteictive Trade Practices Act, 1969. It has
alno besn decided that preference will be
given in licensing o applicants from coop-
rative sector in respect ol agro-industries,
particularly- undertakings processing sugar
cane,: jite amd -other agricultural commo-
dities.

Cenient Control (Amendment)
Order, 1969

313, SHRI B. K. DASCHOHDHURY:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
. AND COMPANY AFFAIRS be pleased
to #ate' :
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(2) whether the High Court had decl-
ared the cement control (Amendment)
Order of April, 1969 as uncomstitutional
as it offended article 14 of the Constitu-
tion ; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) The Government have decided to
prefer an appeal before a Division Bench
of the Madras High Court against the
above mentioned judgement,

Clabs for Russlan techniclans in
Pablic Undertakings

314, SHRI HIMATSINGKA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM.,
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the separate
Clubs have been opened exclusively for the
Russian technicians and experts at the
Heavy Epgineering Corporation and other
Soviet-aided projeots and are being main-
tained by the Undertakings conmcerned;

(b) whether separaie swimming pools
bave also been comstructed exclusively for
the Russians at such projects ;

(¢) whétker Indiens are not. allowed to
use the swisming pools or the club  peem-
ises ;

(d) if so,the ressonas for such-ameni-
ties being provided by the - Unmdéertakings
concerned for the Russians exclusively; and

(¢) whether similar amenities are also
provided at different projects sites for other
foreign expeits and techhicians?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADL
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (e). Information is being
collected and will be placed on the Table
of the Hotse,
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Gritvances of All'India Raftwaymen's
Federation

316. SHRI P. C, ADICHAN :
SHRI HIMATSINGHKA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether a delegation of the All
India Railwaymen’s Federation led by Shri
Priva Gupta called on the President of
India on the 5th Janwary, 1970;

(d) if so, what grievances were put
before the President; and
to their

(c) Government's  reaction

demands 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). A delega-
tion of All India Railwaymen’s Federation
submitted a representation -dated 3¢d Janu-
ary, 1970 to the President which i
the following grievances relating to Railway
employees who were involved in the sirikes
of 19,9.1968 and July 1960 :~
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(1) Reinstatement of 99 employees who
stood suspended or discharged
in connection with the strike, on
19.9.1968.

2

—

Dropping of all court cases in
connection with the abové strike,

(3) Adequate compensation fo the
families of Railwaymen killed in
Police firing during the above
strike.

(4) Condonation of break in service
imposed on those who participated
in the strike.

(5

Revitalising and gearing up the
bi-partite Consultative Machineries;
and

(6

—

Reinstatement of the employees
removed or dismissed from- service
on South Central ‘Railway in con-
nection with the strike in 1960,

(¢) A statement giving comments in
juxta pesition is attachea,

Statement

Demand of All India Railwaymen's
Federation.

Comments

(1) Reinstatement of 99 employees who
stood suspended or discharged.

(2) Dropping of all court cases.

(3) Adequate compessation to ll_u:
families of Railwaymen killed in
police firing.

Towards the end of January, 70 there
were 94 employees who - continwed umder.
suspension or remained discharged in the
context of the token strike on 19.9.68.
Iostructions have been issued 1o the Rail-
ways 10 put them back to duty without
prejudice to disciplinary proceedings-which
may be initiated owing to conviction in
Court cases.

It is not the policy of the Governmeat
lo interfere  with the normal course of
justice but to allow the law to take its pwn
course,

State Goverpments have granted com-
pensation, wherever they have comsidered
it mecessary.
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Demand of All India Railwaymen’s
Federation.

Comments

(4) Condonation of break in service
imposed in the context of the strike,
on 19.9.1968.

(5) Re-vitalising and gearing up the
bi-partite Consultative Machineries;
and

(6) Reinstatement of the employees
removed or dismissed from service
on South Central Railway in the
context of strike in 1960,

Such a break has been imposed in these
cases in accordance with the decision of
the Central Government in the matter,
Instructions have, however, been issued
to the effect that the break in service
sbould be condoned after five years in
respect of the staff in general. This can be
done cven earlier in respect of those who
retire or might expire in the meantime.

Negotiating facilities of the All India
Railwaymen’s Federation and recognition
of its six affiliated unions which were with-
drawn in 1968 have been granted and pego-
tiations at all levels under the Joint Consul-
tative Machinery as well as the Pefmanant
Negotiating Machinery, bave been resumed.

Thes: cases were dealt with in accor-
dance with the decisions taken at that time
and bave been reviewed from time to time,
There is no reason for reopening these
cases after the lapse of nearly ten years.

Manufacture of colour films in collabo-
ration with Kodaks

317. SHRI HIMATSINGKA :
SHRI ?. C. ADICHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether any collaboration agreement
has since been finalised with M/s. Kodaks
for the manufacture of coloured films;

(b) if so, the terms of the collabora-
tion; and

(c) if not, at what stage the matter stands
atp and the r for the delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRIF. A.
AHMED ) : (a) to (c). The question of

securing forcign collaboration necessary for
the manufacture of colour films in the
public sector, techoical know-how and cther
assistance to be secured for the purpose
and the terms t(herefore is still under
Government's consideration,

Setting up of Fifth Steel Plant

318. SHRI HIMATSINGKA : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether Government have since
decided the question of location of the
Fifth Steel Plant;

(b) if so, the details thercof; and
(c) if not, the reasons for the delay ?

-THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRI K. C. PANT):
(a) Setting up of additional capacity in steel
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in the new plantsis currently under the
consideration of the Government. No deci-
sion has yet been taken about the location
of the plant.

(b) and (c). Do not arise.
Fall in Industrial Prodaction

319, SHRI HIMATSINGKA :
SHRI R. K. BIRLA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether the industrial production
duriog the first 9 months of the year 1969
has fallen as compared to that during the
corresponding period in the preceding year;

{b) if so, to what extent; and

(€) in respect of which sectors the indus-
trial production bad decrcased during the
year 1969 and to what extent in each case
and the reasons for such decrease ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF A.
AHMED ) : (a) to (c). No, Sir. The gene-
ral index of industrial production which is
a conventional indicator of industrial
growth went up from 159.3 during January
to August, 1968 to 170.6 during the corres-
poaodiog period of 1969 (Index for Septem-
er, 1969 not yet available)-thus recording
barise of about 7 per cent. Although there
was geoeral improvement in the level of
irdustrial production, there have been set-
backs in some of the sectors, particularly
in the heavy engineering industries like
heavy structurals, transmission towers,
boilers, cement mill machinery etc, which
recorded a decline in production during
the period uoder review. This was mainly
due to lack of demand, labour trouble and
zhortage of raw-matertals.

A statement showing the Production of
affected industries during January to Sep-
tember, 1969 together with the correspond-
ing figures for the previous year is laid on
Table of the House. [Placed in Library, S:e
No. LT-2580/70]
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Getting over Ban om Dopations to

Political Parties Through
“Souvenirs"

320. SHRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government have received
any complaints about or have considered
the signilicance of the efforts of political
parties and companies 1o get over the legal
ban on political donalions through *Sou-
venirs” for which fantastic advertisement
rates are charged and paid;

(b) whether Government would cany
oul an inguiry into the amounts invovled
in the Souveoirs issued by the two Congress
Parties on the occasion of their Ahmedabad
and Bombay Sessions;

(c) if not, the reasons therefor; and
(d) the steps Gover o plate
to take to put an cod 1o these back door
donotions through the Souvenirs ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRIF. A.
AHMED) (a) and (d). Yes, Sir. Government
has issued a Circular letter to all Chambers
of Comn.e1c2 explaining the legal position that
contribulions to Souvenirs issued by political
parties would come within the mi:chiel of
Section 293A of the Companies Act, if there
is mo gonuine guid pro guo for the advertise-
ments.

(b) and (c). Goveroment bas no power
under the Companies Act to direct poiltical
parties lo furnish information regarding
the amounts iovolved in the Souvenirs
issued by them. Nor can Government initiate
any action against |he companies unless
such cootributions are disclosed in the
balance-sheets or complaiots are received
by the Registrar from any contributory, or
creditor or olher person interested in the
business of the cempany or any such con.
travention comes to the knowledge of the
authorities otherwise.
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Share price paid to Sehu Jains

321. SHRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government have received
any complaint about the excessive amount
of the share price paid to Sahu Jains by the
Acbitrator;

(b) whether other share holders are also
demanding now similar price fer the shares
to be sold by them to Government;

(c) whether Government have considered
the quantum of challenging the Arbitrators’s
Award as based/vitiated etc; and

(d) if so, the conclusion reached 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRIF. A.
AHMED) : (a) Yes Sir. A lelter dated
22-9 69 was received from Shri Madhu
Limaye, M. P, and a reply has already been
sent to him.

(b) Some representations  have been
received from certain olher share holders
of Jessop and Co Ltd. regarding the pur-
chase of their «hares also al the same price
as has been paid to Sahu Jiin Lid. and
their associates The parties have been
informed (hat Goveroment do not intend
to purchase additional shares in this Com-
pany.

(¢) and (d). Government has already
accepted the award,

Employees imvolved In September
19, 1568 Strike

322, SHRI MADHU LIMAYE :
SHRI S. M. BANERIJEE :

Will the Minister of RAILWAYS be
pleased to state :

(a) ti:e number of Railway employees
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fa_:ﬁ-usdnrgn in diffrent courseo in conoce
tion with the 19th-September strike of 1968;
zome-wise;

(b) the number of those who have not
yel been reinstated or pension orders
against whom bave not been revoked ;

~ (c) the number of employees zopo-wise
in whose case there has been break in
continuity of service/with holding of promo-
tion increments or any other disciplinary

action in connection with this one-day
strike ;
(d) the name of the Unions whose

recognition has not yet been restored ;

(¢) whether Government propose (o
cancel these disciplinary proceedings ;
restore the sfia us guo ante and withdraw
the cases ; and

(f) if mot, the reasons for continuing
the vindictive policy ?

THE MINISTER ©OF RAILWAYS
(SHRI'NANDA) : (a) A Statement giving
the information is sttached as aonexure-i.

(b) All employecs who stood suspended
or discharged have been put back to duty
without prejudice to disciplinary action that
may be uitimately taken,

(c) (i) A Siatement regarding ibe
number of employees in whose case a
break in service has been caused is attached
as annexure-II,

(ii) The number of employees
against whom other disciplinary action has
been taken is being collected.

(d) Nil,

(e) and (f). Penallies where awarded,
are in accordance with the decisions taken
by Government from time to time and no
vindictive policy has been followed. It is
not proposed -to intcrfere with the cases
which are in progress in the various courts.
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Statement
ANNEXURE-I

Namber of employees facing prosecution
on different charges in various courts
of Law
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Railway Number of employees
facing charpes in diff-
erent Caurls
Eastern B4
Northern 14a4
Norih Eastern 92
North East Frontier 3
Southern 37
South Central 19
South Eastern 160
Western 5
1844
ANNEXURE-1I

Number of employees in whose case a
break in service has been imposed

Number of employ.es

————— s 8 ok 3 e

Railway

in whose case break in

service has been imposed
Eastern 4221
Morthern 19428
North Eastern 7855
Morth Eastern Frontier 4462
Southitrn 5629
South Gentral 204
South Eastern 1287
Western B
CLw. 3096
L.CF, 169

46,359
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Conditions of Trains on the main and
Loop Lines (Eastern Railwnay)

323. SHRI MADHU LIMAYE : Will
the Minister of RAILWAYS be pleased to
to state :

(a) whether Government's attention has
been drawan (o the miserable condition of
the trains on the Main Lines Sahibgonj
Loop line of the Eastern Railway ;

(b) whether any effort will be made to
restore fans and lights, provide water in
the tanks, repair the seals in various
classes, prevent licketless travclling by
pulling of chains and, above all, late runn-
ing of trains on this sector ; and

(c) if so, the details of the measures
p!ﬂpo’ed k]

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) and (¢) Continuous efforts are
made to ensure proper maintenance of
amenity and safety fittings in coaches of
trains running on main line and Sahibganj
Loop line. Checks against-ticketless travell-
ing are frequently made with the help «f
addivional ticket checking staff, plain
clothed policemen and magisirates.

To prevent misuse of alarm chain appar-
atus a publicity compaign has been launched
on the Railway. Leaflets are distributed to
travelling public and lectures are given in
educational institutions to the students
about the evil of alarm chain pulling.

Continuous efforts are being made to
ensure punctual running of passenger (rains
and an additional facility in the doubling of
section between Sainthia and Barharwa is
beings provided. The punctuality on the
Sahibganj loop is seriously affected by the
high incidence of unauthorised alarm chain
pulling and by prolonged failures of control
circuits due to cable thefts.

1

Rise in price of Stee:

324 SHR1 MADHU LIMAYE :
SHRI PREM CHAND VERMA :
SHRI VIKRAM CHAND

MAHAJAN :
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Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) what are the price increases recently
granted to the various steel products;

(b) whether this was done under the
pressure of the Tata Iron and Steel Com-
pany and Indian Iron and Steel Company
Mamagements:

(c) whether reducing the huge losses of
the inefficiency managed public scctor Hindu-
stan Steel was also an element which went
into the making of this decision;

(d) if not, the reasons for this increase;
and

(¢) its likely impat
price levels ?

on the general

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRI K. C. PANT):
{a) The attached statement shows the
increases in prices allowed for various
products by Gvernment.

(b) to (d). Representations  were
received from all the three main producers
of steel for an increase in price. After
examining these representations, the price
rise was allowed taking into account the
uncompensated cosl increases, wage increa-
ses and the need to augment the internal
resources of the steel companies to finance
the replacement and modernisation pro-
gramme,

(¢) The index number of Wholesale
prices of Iron and Steel Manufactures with
1961-62 = 100, which stood at 1493 on
December 27, 1969, before the price rise,
increased to 154 6 on January 3, 1970, afier
the price rise. The index number of
Wholesale prices of all commodities increa-
sed during the same period from 1718
to 173.2.
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Statement

Increases in prices allowed from 1-1-1970

Item Rs.per M. T.
A : SALEABLE STEEL :
1. Galvanised sheets [+]

2, HR/CR Sheets & Coils

(a) Over 20G 207

(b} 16 to 20G 207

(c) 10 to 14G 103
3, Tested Plates 103
4. Skelp 103
5. Wheels, Tyres & Axles 103
6. Rails-Light and Heavy 41
1. Structurals

(a) Joists 88

(b) Others 47
8. Bars & Rods 67
9. Billets, Blooms, etc. 62
10, Sleepers 124

B : SALEABLE PIG IRON :

1. Standard basic 40
2. Foundry Grade IV 55
3, Foundry Grade III &0
4, Foundary grade II T8
5. Foundry Grade 1 75

Beggary Problem [n Delbl

326. SHR1 RAM SINGH AYARWAL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that the problem
of bepgary is on the iocrease in the
Capital;

(b) whether it is alsoa fact that the
number of beggars in the Capjtal has
increased during the last two years; and
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(c) If so, the steps being ken to
cambat this social evil ?

THE MINISTER OF STATE IN THE
MINISTRY OF 1AW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
( DR. (SHRIMATI!) PHULRENU GUHA) :
{a) On the basis of a rapid survey of
beggary in the capital conducted in Scplem-
ber, 1969 by the Delhi Administration, the
gumber of beggars in the Capital has been
estimated at 3518, The survey undertaken
by the D.lbi School of Social Work, in
1959, had iudicated the population of
beggars in the Capital as 3,300 Taking into

it the tre d risé in the general
popu'ation of the city during the last ten
years. the problem of beggery on the basis
of the two surveys canoot be said to have
shown any marked increase.

(") As the recent survey has been
esonducted after a gap of about 10 years,
tho exact situation of beggars over ihe
last two years could not bo assessed.

. () The problem of beggary in the
capital is being tackied through the inforce-
ment of the Bombay Preveotion of Bepging
Rct, 1959 which has been brought into
force in Delhi. Necessary machinery and
statutory institutions, pamely Seva Kutir
Delbi, Sova Keodsa, Marels, Mahila Sadan,
Mehrauli and Home for Old and Disabled
Beggars, Narela, bave beea provided under
she Act, Four more Beggary Homes have
been proposed for the next year. The persons
apprehended under the Begging Act are
given traiping in wocations like printing,
washing, <cane work, masonary, soap

making, gardeming,  agricultural work
Bakery atc.
incideace of Crime-en {adisa Raivway

317. SHRI RAM SINGH AYARWAL :
Will the Minister of RAILWAYS be

pleased to state :
(a) whetber it is a fact that the inci-

dence of crime on the Indian Railways has

tocreased duriag the last three years;

) if 0, the dotails thersof t

PHALGUNA $,'1891 (SAKA)
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THE MINISTER OF RAILWAYS
(SHRI KANDA) : (a) and 1b) . Infoimation
is being collected and will be laid on the
Table of the Sabha.

Arrest of Cheat Natwar Lal at Jaipor

378, SHRI RAM SINGH AYARWAL :
Will the Minizter of RAILWAYS be pleased
to stawe :

(a) whether it is 2 fact that a potorious
ckeat Natwar Lal was arresied at Jaipur
by the Railway Police; and

(b) il so, to what extent this cheat bas
cheatcd the Railways 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) So far on'y one case of cheating by
Shri Nawmar Lal bas come 10 potice on
Western Railway. The value of copsign-
mert involved was Rs. 22.000/-. The entire
property was, however, recovered, '

Re-Opening of Dhanusbkod| Raflwey ‘Line

329, SHRI RAM SINGH AYARWAL :
SHRI N.K. SANGHI :
SHRI DEIVEEKAN :

Will e Mipistor of RAILWAYS be
pleased to state :

() whether it is m foct tbmt 2 demand
bas been made to reopen the Dhanudthodi
Raeitway line for e urnupomﬂu -of
repatriates fiom Ceylon; and

(b) i 30, the decision nked by Odvern-
meot io this regard 7

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) Yes,

(b) Due to fthe impracticability of
maintairiog a rai'way track in the area
berween Rameswaram Road and Dhanuh-
kodi. where the lopogiaphy has changed
considerably due to sea-erosion and tidal
waves, it is not possible to restors ifie
railway line beween Rameswaram m
aud Dbanushkodi.
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Family Planning Publicity Through
Railways

330. SHRI RAM SINGH AYARWAL :
Will the Minister of RAILWAYS be pleased
0 state :

(a) whether it is a fact that the Family
Planning publicity is done through the
Railways by display of boards and posters
on the Railway engines and inside com-
partments; and

(b) if so, whether the impact of this
publicity has been assessed and with what
result 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The Ministry of
Health. Family Planning, Works, Housing
and Urban Development have arranged
Family Planning publicity on a large number
of Railway siations/plaiforms in the country
43 also on a limited number of tenders of
steam locomotives aod lnside a few
‘coaches.

(b) No such study has been made by
the Railways.

Shortage of Orders for Heary Electrical
Plast. Hardwar

331. SHRI BABURAO PATEL :
SHRI TRINIB KUMAR

CHAUDHUKIL ;
Will the Minister of INDUSTRIAL
DEVELOPMFNT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased 10
sate :

- {(a) whether it is a fact that the Heavy
Electrical Plant at Hardwar has no -orders
on hand to keep it functioning beyond
1972-73;

(b) the estimated surplus capacity
during the next three years from 1971 on-
wards according to its present manufacturiog
schedule; and

(c) the result of talks with Mr. A, K.
Antonov, Soviet Electrical Industries Mini-
_ster, who visited India in December, 1969
and the manper in which the Soviet Union

FEBRUARY 24, 1970
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proposes to help in the efficient working of
the Hardwar Pioject 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF.A.
AHMED) : (a) and (b). The order position
of the Heavy Elecuical Plent at Hardwar
is fairly satisfactory up 10 1971 72 and for
hydro-power cquipment, motors and the
like, even after that date, There is, how-
ever. likelihood of manufaciwiing capscity
in certain sectors, particulaily thermal
generation equipment. being higher than the
demand for such equipment within the
country. In particular, it is considered
that additional orders would be rcquired
for at least 3 units of 200 M. W. scts
during the period from 1972 10 1974. The
possibili'y of indigenous orders for such
seis is under examination,

(c) A number of issues relating to the
Hardwar Project were discussed during 1he
vitit of Mr. A, K. Antonev, Soviet Minister
for Elecirical Industries.  These included
supply of machinery and components and
ance by way of expeit perscnnel and
training facilities. The scope for export of
some of the products manufsciured in this
plant was also discussed and is being exs-
mined furtber by both sides.

Supply of Cells to Bokare Steel Plamt

332. SHRI BABURAO PATEL : Win
the Minister of STEEL AND HEAYY
ENGINEERING be pleased to stauwe ;

(a) whether it is a fact that the mana-
gement of the Bokaro Steel Plant has™ to
reject 50 tons of coil supplied 10 it by the
Heavy Engincering Corporation’s Heavy
Machine Building Plant at Ranchi on the
grounds of their being sub-standard;

(b) whether it is also a_ fact that the
Bokaro’s experts had warned H.E C.
months ago that the specifications of the
prototype coils were not in order and, if
sc, the reason why these 50 tons of coil
were produced; and

() the loss 10 Government on account of
reedless delay in commissioning the stone
dome of the Bokaro's first blast fuinace 2
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" THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHRI K. C. PANT) : (a) Yes,
Sir. 50 tonnes of coils and plates supplied
by Heavy Engineering Corporation for the
first blast furnace of the Bokaro Sieel Plant
were rejecied by the Bokaro Steel Plant as
they were not according 10 the specifica-
tions in respect of thickness.

(b) No, Sir. The defects in specifica-
tlons were noticed only when they were
being assermbled at the site for erection;
and

(c) Since the replacement of this item
of equipmcot by Heavy Engineering Cor-
poiation according to correct specifications
will pot involve any delay in the overall
commissioning ol the blast furnace complex.
wo delay on this account is involved.

Establishment of 2 Factory in Collsboration
with U.S. Firm for production of
Colour Film

333, SHRI BABURAO PATEL : Will
‘the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whetber it is & fact that Gowvern-
ment propose to establish a plant for
manufacturing colour film in coll.borstion
with some (irm from the United States;

(b) if so, the npame of the firm mnd
the terms of collaboration proposed by the
firm;

() which other couniries have sub.
witted proposal for the manufaciure of
colour film and the salicat features of their

-proposals; and

(d) bty what dzte the pegotistions
would be concluded ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (d). The question of
setting up the manufacture of colour film
in India. the foreign collaboration nece-
mary, the techical know-how and other
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asgistance to be secured for the purpose,
and the guestion or tern.s theiefor are
sull uoder Government's consideration,

Demand of Cycle Manufactorers for
increase in price of Bicycles

334, SHRIMATI 1LA PALCHOU-
DHURY : Will the Minnter of INDUS.
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be

pleased 10 state ;

(a) whether it is a fact that the Cycle
Manuflacturers Associstions of India has
submiited to Government a representa-
tion for permission 1o increase the price
of bicycles by Rs 16/~ per bicycle conse-
quent on the increase in the prices of
certain bought-out items;

(b)Y il so, the main festures of the
representaticn, especially the reasons for
the c¢emand for reising the price by
Ras. 16/~ per blcycle; and

(¢) Government's ruclio:n to the
request of the Cycle Manufacturers Awsso-
ciation 7

THE MINISTER OF INDUSTRIAL
DEVEL OPMENT, INTERMAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a)to(c) The Cicle Manu-
facturers” Association of lndia have made a
request for an increase in price cf Rs. 16
per bicycle. They have steted that this
increase has been necessitated om  account
of an increase in the price of raw materials

asd bought-out compopents. This 1equest
is under examination.
Clesure of Comranies Registercd

under Companies Act

335. SHRIMATI ILA PALCHOU-
DHURI : Wil the Minister of INDUSTRI-
AL DEVELOPMNT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
o siate :

(2) whether it isa fect 1hat 8 number
of companies whch had been  reyisiered
under the Companies Act, ceased working
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in the defferent States and Union Territo-
ries during the last six months of 1969
and that their number was greater than

thouse cea ed working during the first six
monihs of that year;

(b) if so, the State-wise the break up
of all the Companies which ceased working
during the first six moaths of 196) and
the last six months of the same year 0.
gether with the agzregite paid-up capital
of each Company under reference ;

(¢) whether the Companies which had
ceased working were lhimited by shares ;

‘(d) if so, the cause of their ceasing to
work and the fate of their sharcholderss
because of the Companies baving gone
into liquidatico ;

_ (€) the number of workers which were
rendered unemployed ; and

(M the steps taken, Il any, to offer
ther aliernative jobs ?

.. THE. MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE &
COMPANY AFFAIRS (SHRI F. A-
AHMED) : (a) The mumber of Companies
reporied to have ceased working during
the first six months - of 1969 was 262. The
corresponding lipure for the second. baif
of the ycar was 266, These include 144 com-
panies struck off under Section 56U!S) of
the Companies Act, 1956 during 1he first
balf of 1969 and 142 duiing the second
half of the year a3 meribund cpmpanies.

(b) The statement giving the Siate-wise
break-up of the companies reported to
have ceased working together with  their
paid-up capital for fanuary-Jure, 1969 and
July December, 1469 in laid on the Table

of the House, [Placd in Library. Sec No.
LT-2581/70}
fc) Most of the compasies that 4

working during the period under reference
were companies limited by shares, How-
ever only 5 companies which ceased to
function during January-Tupe, 1969 were
associations not for piofil or companies
limiied by guasantee. Dwring the second
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half of 1969 companies of this category
were only 2.

(d) The precise position about the loss
suffered by the shareholders of each com-
pany can be known only after the liquida-
tion proceedings in respect of the company
are completed which invariably takes a long
time.

(e) and (). The information regarding
the number and names of workers employed
by compunies is not required to be dia-
closed by them in their statutory returns
filed under the Companies Act. Hence the
information is not available,

Representation of Schedeled Castes
snd Scheduled Tribes in services

316. SHRIMATI. ILA PALCHOU:
DHURI : Wili the Minister of LAW AND
SOCIAL WELFARE be pleased to siate :

(a) whether it is a fact that the question
of getling proper represeniation for (be
members of the Scheduled Castes and
Scheduled Tribes in the Government: ser-
vices, semi-Government O ganisations, Gew-
ernment Undertakings as also in Private
Secior Undertakings and Orgenisations
was discussed at a recent Conference of
State Ministers in-charge to the wtll‘m of
Bnkw:rd Classes;

(b) if so, the outcome of the discussion;
and

(c) te concrete steps fmmhd 0
achieve the objeclive 7 o

THE MINTSTER OF STATE 1N THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELPARRE
(DR. (SHRIMATI) PHULRENU 'GUHAY :

{a) Yes,

(b) and (c). The conference - reviewsd
in broad terms the steps taken by the Siate
Governments in the matter.

Scheme for Education or Adult Women -

337. SHRI N. SHIVAPPA : Wil the
Minister of LAW AND SOCIAL WALFARB
be plcased to state :
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whether Government have prepared
-amy scheme for the education of adult
women ;

(b) if so, the number of women who
‘have availed of the benefit of this scheme;

(<) whether Goveroment have provided
any vocationusl training course for training
a8 nurses, midwives and gramsevikas to
belp them in wvarious development pro-
pmammes in roral areas; and

(d) if so, the détails thereof 7

. THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
{(a) There is a scheme implemented under
the aegis of the Central Social Wellare
Board known as Condensed Courses of
Bducation for Adult Women.

(b) From the commencemsnt of the
©ourses in 1958 till the end of March’ 1969,
23,000 have completed the Course,

(c) and (d). Information is being colie-
cted from other Departments and will be
laid on the table of the Sabha.

. Implementution of Recommendstions
in respect of Station Masters

338, SHRI SHRINIBAS MISRA :
SHR1 A, SREEDHARAN :
SHRI P. \'ISWAMBH&RAN HE

Will the Minister of RAILWAYS be
M to-state:

(l) whether  the nmmmend.lllom in
respect of the Station Masters on Tndisn
Railways have been given effect to;

(b) if not, the reasons therefor; and

: (€) when Government propose to imple-
ment these 10 the full sauisfaction of the
“Station Masters 7

THE MINISTER OF RAILWAYS
{SHRI NAND\A) . (a) The Hooourable
Miomber’s are, presumably referring to the
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recommendations made by the Jaganoadha
Dus Pay Commission regarding therr scales
of pay. The recommendations made by
that Commission in pect of S
Masters on Indian Railways have been
implemented with slight modification, 16
the advantage of the category ol Siation
Masters.,

(b) and (c). Do not arise.

Election Symbol of Congress Party

339. SHRI SRADHAKAR SUPAKAR:
SHRI PRAYASH VIR SHASTRI :
SHRI ATAM DAS ;

SHRI SHIV KUMAR SHASTRI :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) “whether the Election Commissios
bas come to any final decisicn about . the
allotment of tbe election symbol of the
Congress Party after the split of the Party
into two wings; and

(b) if ‘not, the date by whichaﬁml
decision is likely to takea 7 A

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHR1 GOVINDA
MENON) : (a) No, Sir.

(b)- It is not possible to say when the
final decision is likely to be taken as the
Election Commission is still in -the midst
of the hearing of the case.

Duull for Central Takeover of Tata
comcerns h J-ulﬂpnr .

340, SHRT GADILINGANA GOWD :
Will the Minister of INDUSTRJAL DEVE-
LOPMENT INTERNAL TRADE AND

‘COMPANY AFPAIRS be pleased 10 statg ;

(a) whether the Bihar Unit of the
C:P1 demanded-in the month of Decem-
ber. 1949 that the Centre should take over
the Tata concerns in Jamshedpur in order
1o frustrate their move to declare a” lock-
owt in the four_strike affected factories
“invofving 39,000 ‘workers; and .
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(b) if so,the reaction of Government
thereto 7

THE MINISTER OF INDUSTRIAL
DEVELOPMEMT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) No such request appears
to have been received by the Central
Government,

(b) Does not arise.

Steps to prevent Polygamy prevalent
ie Urban lodia

341, SHRI GADILINGANA GOWD :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that despite
the Hindu Marriage Act, polygomy, as an
established social practice, is still Prevalent
In Urban India; and

(b) if so, the steps taken by Governe
ment to preveot it 7

THE MINISTER OF LAW AND
SOCIAL WELFAREB (SHRI GOVINDA
MENON) : (a) Government is not aware
of the existence of any such practice.

(b) Does not arise.
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Rehabilitation of closed Paper Mills
in Bibar

344. SHRT BHOGENDRA JHA : Will
‘the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Government of Bihar
are taking sieps to rebabililate the closed
paper mills ;

(b) if so, the details thereof ;

(c) whether the Ashok Paper Mills,
Darbhanga and Thakur Paper Mills,
Samastupur are also being rebabilitated; and

{d) il not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
~AHMED) : (a)10 (d) The Government of
Bihar has a pioposal to rehabilitate the
Ashok Paper Milis Lid, in consultation
with the Government of Assam. No final
~decision has been communicated so far by
the Siate Governmeot in this respect.

As regards Mfs. Thakur Paper Mills,
Samastipur, there is no such proposs] under
consideration This is a small unit with a
capacity of 10 wonnes per day which is
clos:d for qui e some years on account of
~finuncial and managerial difficulties,
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gery fag avwmT & favrasa adf ¢
10 Yo 27 ufs fex @war aver a8 ¥
wg uws ¢ w1 faedr qur spaear geat
eddi s sRU g Al aF =1 @ &

Cut In Wagon purchase due to Slowing
nnﬂﬁxulﬂnl"m@inﬁl_

346. SHRI N K< SANGHI :
SHRI CHINTAMANI PANIGRAHI:
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7 Will the Minsiter of RAILWAYS be
pleased to state :

(a) whether his Ministry has drastically
cpt its_ programme of wagon purchase in the
Fourth Plan period ; and

(L) If so, whether it is indicative of
slowing down of the Railway expansion
programme and decline inp the growth of
goodstralfic?

- THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). No Sir. The
Railway's Dialt Fourth Five Year Plan
provides for the procurement of about one
‘Lakh wagons during the five year period
from 1969-70 to 1973.74, corresponding to
a total originating freight raffic of 265
million tonnes 1973 74. There is no chaoge
-in this programme at present. The actual
procurment would, however, depend on
moterialisation of traffic from year to year.

It is too early 10 consider any revision
im the Fourth Plan target at this stage in
view of the fluctuating trend of traffic,
‘which though- materialised accordiog 1o
anticipation duriog the first half of 1969-
90, showed a ,dadlhu during the last 4
.months.- The position is being periodically
r;vu:ﬂcu in censultation with the Planoing
Oommission and other Economic Minist-
xies concerned .

" Setting op of a  separate Election

Departmest Under Election
Commission

347, SHRI SAMAR GUHA ; Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleaspd to state:

() whether the sttention of Government
has been drawn to the statoment made by
" the Chiel Election Commissioner at Bom.
‘bay on the 1st January, 1970 to the effect
that a separate Election Department under
fhe direct control and supervision of the
Election Commission should be set up;

(b) whether in that statemeot the propo-
sal for setting up such poll-machinery was
Justified for “making election free, fair and
* impartial™;

- -FEBRUARY 24,1970
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() if so, whether the present -sét-up-
of the Eiection Commission faced any
problem to funciion independently and
whether instances were found where election
could oot be held ** free, fair imparjial™;
and

{d) the reaction of Government as a
whole to the proposal of the Chief Election
Commissioner ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) ¢ (a) 10 (d). Yes, Sir. The detail-
ed proposals in this regard are awailed fiom
the Election Commission.

Rules for allotting election symbol to
a political party

348, SHRI SAMAR GUHA : Will the
Minister of LAW AMD SOCIAL WEI..-
FARE be pleased to state :

() whether it is a fact that the Electian
Commission has evolved in 1968 a set of
rules for allouting election symbol 0 smy
fraction of a political party in the evemt sof
‘s splitting into 1wo or more factions ‘using
the same pame of the orignal party ;

{b) if 0, the details of such rules ;

(c) whether such rules have been Ip-
sowed by Lok Sabha 3

(d) i not, on what authority the Blection
Commission will conduct regular judicial
proceedings for allotiing election symtol
to any of the rival claimants of a split
political parly ; and

(¢) whether allotting election symbol to
asy of the —two Congress parties will
be illegal unless the rules framed by the
election Commission are approved by the
Parliament 7 .

THE MINISTER OF LAW AND SOC-
JAL WELFRRE (SHRI GOVINDA
(a) and (d). Para 15 of she
Election Svmbols (Reservation And Allot-
ment) Order, 1968 issued by the Election
Commission on the 31st August, 1968 I'tl.ﬂl»
as follows ;--



193 Written Answers

4 15.-Power of Commission in relation
to splinter groups or rival sections of a
recognised political pa-ty.--When  the
Commission is satisfied on information in
its possessions that there are rival sections
or groups of a recognised political party
each of whom claims to be that party, the
Commission may, after taking into account
all the available facts and circumstances of
thecase and hearing such representatives of
the sections or groups and other persons as
desire to be heard, decide that one such
rival section or group or none of such rival
sections or groups is that recognised pol-
itical party and the decision of the Comm-
ission shall be binding on all such rival
sections or groups.”

(c) Rules made under the Act are placed
before Parliament as required by the Acts
and as such, orders issued in pursuance
of the Rules are not placed before
Parliament,

(d) and (e). The Election Commission
is the tribunal empowered to decide on the
question under the Election Symbols (Reser-
vation and Allotment) Order, 1968. The
Election Commission has to take a judical
decisions and tbe matter is still under
consideration by the Commission. It is sub
judice.

Openiog of Ugna and Parsa Halts on
North Eastern Rallway

349, SHR1 SHIVA CHANDRA JHA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Railway
Board has given sanction for openiog Ugna
Halt (between Sakri and Pandaul stations)
and Parsa Halt (between Ghoshardiha and
Nirmali stations) on the North Eastern
Railway ;

(b) if so, when ; and

(c) whether the work has been started
for making the Halts and by what time thev
are likely to be completed ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Railway
Board have sanctioned the opening a train
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halt between Sakri and Pandual Stations
under their letter dated 20. 1.70. The
proposal for opening a trein halt between

Ghoghardhia (not Ghoshardiha) and Nirm-
ali stations was examined but not found to

- be financially justified.

(¢) Plan and estimates for the train
halt between Sakri and Pandual are under
preparation and the wo:zk will be taken up
as soon as these are finalised.

Complaint against Vigilance Inspector
of South Central Railway

350. SHRI TENNETI VISWANATHAM:
Will the Minister of RAILWAYS be
pleased 1o refer to the reply given to
Unstarred question No. 4040 on 16th Dece-
mber, 1969 regarding Travelling Ticket
Examiner of Kacheguda (Andhra Pradesh)
and state :

(a) whether any action has been taken
against the Vigilance Inspector of the South
Central Railway who was unauthorisedly
taking his children in a Ist Class compart-
ment; and

(b) if so, with what result ; and if not
the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) * (2) and (b). The Invest.
igations into the allegations have been
completed. The case bas now been referred to
Centeral Vigilance Commission and further
action will be taken on receipt of their
advice. ——— :

Establishment of a Paper Corporation

in Public Sector

351, SHRI PREM CHANDRA SHA-
RMA : Will the Mipister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased

to state ; ~

(a) whether Government have decided
to establish a Paper Corporation and, if so,
the details of its capital and functions ;

(b) whether the Corporation will start
its own paper mills and, if so, which quality
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PI’ paper will be produced first and which
is the scheme available with Government
in this connection ;

(e) according to the Project Report,
whether the Corporation will run profits or
in loss, and in loss, for how many years will
it run los; and

(d) whether the Corporation _has pur-
chased ‘know how’ and, if 0, the name of
the country, the terms of purchass and
other details thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
:AHMED) (2) Wes, Sir, The details about
its capital, etc. are being work out.

(b) Yes, Sir, Some schemes for manu-
facture of paper are under consideration
for implementation by the paper Corpor-
ation, In the first stage, it is proposed to

produce newsprint, printing and writing
paper
(c) It is mot “possible to furnish

pricise information on this as the Corpora-
tfon_ will be concerned with more than one
project and only preliminary project report
been prepared.

(d) This will be for the Corporation to
consider after it is set up,
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Manufacture of 3-wheel scooters

352. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFARIS be pleased to
state :

(a) The pame of factories in India
which manufacture 3-wheel scooters, their
respective production capacity and actual
production every year;

(b) the annual demand of these scoot-
ers, howmany orders are pending with the
dealers for the supply of secooters as on
the 31st December, 1969 and howmany of
them were more than three years old ;

{c) whether Government are consider-
ing to establish a factory in the Public
Sector to manufacture scooters to meet the
demand and, if so, the details thereof;
and

(d) when this factory is Itkely to start
production and what will be its annual
production ?

THE MINISTER OF INDUSTRIAL
DEVELOPLENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) :(a) The required information is
as under:--

Name of the Licensed " Production of three wheelers
manufacturer capacity of seooters.
seooters (includ-
ing 3--wheelers) 1967 1968 1969
Nos. p.a. Nos. Nos. Nas.
1. M/[s, Automobile 24,000 1,292 1,393 1,503
Products of (I)
Ltd., Bombay--78.
2. M/s. Bajaj Auto 24,000 2688 2924 3,569

Ltd. Poona--19.
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The capacity for manufacture of three
wheel scooters has not been sanctioned

scparately.

(b) The demand for 3 wheelers has
not been assessed separately, However, the
total demand for scooters, motor-cycles
three-wheelers and mopeds has been esti-
mated at 2,00,000 Nos. per annum by
1973-74.

The number of orders pending with the
dealers for the supply of 3-wheeler scooters
as on 31-12-1969 is as given below =

M/s. Automobile Products of

India Ltd., Bombay. 4,521 Nos.

(Lambreita)

M/s. Bajaj Auto Ltd., Poona. 12,538 Nos.
(Vespa)

Information in regard to the orders
which are more than three years old is not
readily available.

(¢) After careful consideration of (the
increasing demand and high prices of
scooters in the « try, Government have
come to the cooclusion that it will be
preferable to have a project in the public
sector for the manufacture of scooters
based on an indigenous design and
materials, Accordingly, Government have
appointed a Committee of Technical
Experts to work out and advise them on a
suitable indigenous design and programme
of production of scooters in the public
sector. )

{d) It is not possible to indicate at this
stage the produclion capacity of the
proposed factory or th: date by which it
would go into production.

eI AWt ATQ ¢ gt Aaea &
aftr  gogee awl. afafadt
Wit eaTqeTEt qRfmadiee s

353, st gw #mamw fam: w@T
rEqTa ot Wit ¢ eitfraton s ag qaE
1 T # f :
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(n) %1 39% FmET ¥ T agr
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3 o AT g € ¥ fic @y @
mmﬂimaﬁmg;

(%) 1 AR I wqE ¥ 9
wfawifal & o & wWt 500 W
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(%) =@ T1< g8 &% £ #7777
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T a9 W ¢ Wfrator saen
W W (s e e aw) (%)
W wAay ¥ frafafes qamere
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(1) s Wi weww @R
ufafa

(1) #wigw o= afafa

(@) @rgr =¥ ewE  geETEET
afafa &1 737 amraa: 9 9 wE
faifug ot faedi 93 aar fadwa:
FiqreA, faw, A & 9™, wqEan,
wrna i s @99 amat & |
FWayfag e mar g1 @ afafr
5% a9 7 A & wlfas aw @ e
afafs s ¥291 § mfaw @7 & fam dx
T gewdt #Y f@r 9w arew arar-
W AT g § W ag Ay e
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EqT FgaF |39 1 a9z wie ¥ fgar
wTar 7|

gyt G474 afafa yg@ ITArws A
¥ UFT 99, grawfas w7 Fe a
¥ g9 SORF & JEEA F oA
g Wi wir-wai & o R #
AT FI F ®I9 FT 39 W@ F@ 2 |
zq afafd F1, aTHI ¥ gag § w4 &
fafser @it & gea-fraian w1 wfwcsn
fear war & 1 z@ wfafa 1 arw &< wga
IR gTU IA% FrLEEl & o faq
IeqTaEf 9T goF AT AT Srar @

(m) oft, agf | wArAm ¥ wfewd
afafa =1 #evgl 93 sfam famz @
gu oY frowd 92 997 & faw @Ay ww
¥fagg @ 1 AT T FE A A
gargFr afafy saar ggw g9 afafa
¥ wrd ¥ frelt a#13 qwIrsTa § W
A 7Y gauIfa @

(7) A (8).  (7) & fz3 23 3a2
& w1OT 557 A IO |

"oy aeaf & oA AmEm © qx
354, st §w ATeEw few ;W@
I H3Y gz 3ad # g9 F4 5

(%) 3°% Fare@ & 1 gaady, 1969
& 21 femray, 1969 7% #ag ga)
¥ fFad o= s g3;

(m) Y feaw o w1 g
w1 & Iwx fzar mar g% fraaY &1 39<
ﬂ@_&urfmr;_
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(1) 39 =& F whew gz 7 &3
w1 & ;1w g

(%) 77 #o= @<edl & qAf w1
IO WM ® waafes faesa frar smar
garfe g # wgagw AmEi w14
o4 AT G%; Wi

(%) afz adr, &Y sar wfasa & Ga2
wzEsl & Af ¥ g 7 ¥ ¥ fwd
fasdar sfymifal & fasg wymfes
FIEATEr F 57 fawrT & 7

o ER (R aw) - (3) 6675

(/) 5876 & v=rv faa n3
799 & gaz A f2? 73

(1) wfawat @ s f& =F &
FEr Ardl & A F fega oiw Wk %
amEl § ddlw (WX gwra wratear
w12 wozw waiwaE) & famr 9@ 9% 4
AETT 4Y 1

(%) <Y 7gF
(%) "am= af szar)
Crime on Indian Rallways

355. SHRI DEORAO PATIL : Wil
the Minister of RAILWAYS be plecsed to
state :

(a) whether it is a fact that one murder
after every third day and twenty-two thefts
daily were reported on the Indian Railways
from April to June 1969;

(b) if so, which are the top States in
above crime; and

(c) the steps taken by Government to
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round up criminals and aoti-social

clements 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). A State-
ment showing State-wise figures of murders
and thefts is attached, Maharashtra, Bibhar,
West Bengal and U, P, are the top Siates
in above crimes,

(€) (i) Apart from tightening up the
narmal Police arrangements by
the Government Railway Police,
such as keeping watch at im-
poriant stations and periodical
raids to round up crimioals and
anti-social elements, the State
Governments of U. P, Wesl
Beogal and Bibar have taken
additional security measures by
way of providing escorts on
important might  passenger
trains, introducting armed pat-
rolling/setting up of special
camps in affected areas.

(ii) Surprise checking by Govera-
ment Railway Police supervi-
sory stalf is being done during
night,

(iii) Close liaison is maintained with
the Government Railway Police
and the Civil Police to keep
surveillance over the bad cha-
racters,

(iv) Co-ordination meetings at all
levels are also held with the
Government Railway Police and
the State Police Officials with a
view (o improving prevention
and detection of crime on
Railways.

Strict instructions have also
been issued to the Railway
Protection Force Staff, on duty
in yards or station platforms
for guarding railway property,
to rush to the scene of crime in
case of violent attacks on rail-
way staff or passengers etc,
and render all possible help to
the victims,

-

(v
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Sratement

Stales Murders Thefts

1. Andhra Pradesh - 84
2. Assam 4 9
3. Bihar 5 85
4. Delhi - 81
5. Gujarat - -
6. Haryana 3 20
7. Himachal Pradesh - 1
8. Kerala - -
9. Madhya Pradesh - 74
10, Maharashira 5 619
11. Mysore 1 2
12, Orissa I -
13, Punjab 1 7
14, Rajasthan 2 258
15, Temil Nadu - 140
16. Uttar Pradesh 7 354
17. West Bengal 1 130

Total 30 1,934

TEANMT HAWYT G (Aew W)
arat a9 RIS gTATaE

356. it IJgnT ofes : 51 TR
AT az FaT94 1 F9T F94 fF ¢

(%) a1 FFIT T FIAAOA  HAT
g1 fadzw s 9 7 A1 & gaEg-
qIT FEA AFA 7T ATAT qET A
grartma F1 FfzAEgAl F At § w8
AT 97 q1e7 g ¥

(8) afz zi, a1 s&f w@r@r A
Fr 7% & 99T IW L AW A FT F14-

aTd ¥ §; W
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(w) ¥ 3w #a 1 ox sfafafe-
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st Wto arfo woury :
sit qao faaa :

w;‘fqﬁlmmmﬂ i Tg
A FT FITHA

(%) aar geq faataw wfawfal &
T AT § 71 7€ 3w grog ¥ fawifo
1A § @Y gy fr fraten & feal
sl v g sdwfal & o§g-
AT FAT WL AT AAT A7 WA
gfafima s & fad mafeai @
g fF wagdt 1 & ufas fratea Al @
frata adl w28, fafy & g§mea s@
&1 qIHRIT F7 AT ; W1

(w) afz g, @t sa fawifeat =1
sy wr g, fas w9 fafy &
Hetaw 37 &1 A F7 fawre g ?

fafa oo s wer Wet (s
viferr dmw) : (%) Wi (@), frafew
fafa & guit & arasy & fRafas sl
1 Tt famfar awee & e §
w4 & gy wim ¥ fafesr  fawifr
ot gfwmgw & fr % efwa feg o
®T EREAT & |

g (gefere Wi g ) #
FewaT msafaw e 6 w0

359, ot TwTEATT WER : Fa W
oY ag qaTH F1 FI7 F@ fF

(7) mrag as & f5 awgu (gEt-
A qF W) F owr aw =y
Faif@l &1 g&r 6 gart & afuw §;

(m) afz i, & #@r g sWraw g



208 Written Answars
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Promotion of Clerks in Sealdsh Division
(Eastera  Railway)

360. SHRI RAMAVATAR SHASTRI :
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Will the Minister of RAILWAYS be pleased
to state :

(a) the names of the Clerks promoted
last to scale Rs. 130-Rs. 300 Department-
wise in Sealdah Division (Eastern Railway)
indicating their dates of appointment and
promotion to the said scale;

(b) the pames of the Departments,
where the stagoation is prevalent in the
clerical cztegory;

(c) the pames of the Departments,
where there is no stagnation in the clerical
category,

(d) whether it is a fact that a large
oumber of India-optee staff of same age
group recruited during the war on the ex-
B, A. Railway were absorbed in all the
depariments of Sealdah Division in the
Eastern Railway;

(¢) whether it is considered that the
existing percentage of up-gradation is not
adequate to fit the stagnated clerks; and

(f) if so, the pature of relief which is
under consideration ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). Attention is
invited to Unpstarred Question No. 4038
replied to in the Lok Sabha on 19 8-1969.
Government are aware that several Clerks in
scale Rs.110-180(AS) working in the Division
on the Eastern Railway are at the maximum
of their scale. The reasons for stagnation
are non.availability of vacancies in the
higher grades and absorption of a large
number of India Optec staff of the same
age group recruited during the war on the
ex-B.A. Railway.

() and (). Relief to such staff bas
been announced on 23.2,1970 in the speech
of the Railway Minister introducing Railway
Budget for 1970-T1.

Complaint by BK D. Cacdidate regardiog
Ele:tion beld in Danapor doring Mid-term
Poll in Bibar

361, SHRI RAMAVATAR SHASTRI :
Will the Minister of LAW AND SOCIAL
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WELFARE be pleased to refer to the
reply given to Unstarred Question No 9414
on the 13th May, 1969 regarding a com-
plaint madeby a B.K. D. candidate in
connection with the election held in the
Danapur Constituency during mid-term poll
in Bihar and State :

(a) whether inquiries in the matter have
since been completed ;

) ‘(b) if so, whether any action has been
Instituted against any persons; and

() if not, when the inquiries are
expected to be completed ?

THE MINISTER OF LAW AND

SOCIAL WELFARE ( SHRI GOVINDA
MENON) : (a) Yes, Sir.

(b) No action against any person was

considered necessary as the allegations
made were unfounded.

{¢) Does not arise.

wfem wrdtn sgfea wdart w@g
w} T men g wew
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@R ) ag gary 1 g w9 fr
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Halt Station at Village Sabubari on
Allshabad-Bbatni Railway Line

364, SHRI SARJOO PANDEY : Will
the Ministcr of RAILWAYS be pleased

to state :

. () whether it has been decided to
construct a Halt-Station at village Sahubari
situated on the Allahabad-Bbaini Railway

Eme; and
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(b) il so, the time by which the said
Hali-Station would be completely ready
and the trains would balt there ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No. The proposal
for opening a train balt pear village
Sahuari ( mot Sahubari ) between
Indara and Kirihrapur stations on Bhaini.
Aunrihar Section was ecxamined in 1968
and found oot justified,

{b) Does pot arise.

Hind . Galvanising and Engineering
Co, (P) Lt4,

365. SHRI SITARAM KESRI : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased 1o refer 1o
the reply given to Unstarred Question
No. 4046 on the 16th  December, 1969
rsgarding Hind Galvanisicg and Engineering
Co. (P) Lid. and state :

(a) whether Government
collecied complete particulars;

have since

(b) if so, the details thereof;

() if pot, how much more time i1 is
likely to take and the reasons for the
delay 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRI FA,
AHMED) : (a) to (c). The information
is not yet ready and the same is still being
compiled by the Ministry of Steel apd
Heavy Engineering in consultation with the
Joint Plant Committee. Efforts are being
made t0 expedite the information,

Programme for Increzse in Sieel
Production
366. SHRI SITARAM KESRI :
SHRI K, P, SINGH DEO : |
SHRIMATI SHARDA MUKERJEE :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased 1o
slate :
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(8) whether it is a fact that Government
Ppropose to draw up a 10 year investme: §
pr for lating home  stedd
supplies;

(b) whether such a programme has
been finalised; and

(0} il s0, the detail thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEBRING ( SHRI K. C. PANT) :
(a) The Steering Group appointed at the
instance of the Planning Commission drew up
a 10 year (1969-79) iovestment programme
for devolopment of stecl industry in order
t0 meet the domestic demand as well as to
cater for the export markets.

(b) and (). The Fourth Plan (1969-74)
programme is currently under the considera-
tion of Government.

Credit Scheme for Small Scale Units
ie Rural lodustries

367. SHRI SITARAM KESRI :
SHRI K. P. SINGH DEO :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
sfate :

(s) whether it is a fact that Goveroment
propose to formulate a liberalised credit
scheme for small onits in rural industries;

(b) il so, the malient features thereof;
and

(¢) the extent to which the small units
in rural industries are likely to be benefitd
as & result thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRI F. A,
AAMED) : (a) and (b) . At the instance
of the Government, the State Bank of
India have recently lauched a liberalised
dredit scheme for small units in rural
Industries Project arcas. The Saliedt fextu-
ret of this scheme or as follows :-
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Small upits and artisans will be
provided a maximum credit of
Rs. 5,000 under the scheme.

(n

The application forms snd other
dozuments have been considerably
simplified.

2)

The assistance will be in the form
clean cash credit on the security of
bypothecation of assets created of
by the credit.

3)

(4) The credit can be used for both
fixed and working capital, the
credit for fixed capital being repays-
ble in easy instalments within &

period of 3-5 years,

(5) The loan will bear an interest of
8% on outstandings plus 1/10th%
on credit limits.

(¢) It is expected that the scheme will
benefit a large number of arlisans and
small industrial units who aie unable to
put up collatera) security against baok lodns
available in the normal course.

Measares for Enconraging Small 1ndestries

368. SHRI SITARAM KESRI : Wil
the MINISTER OF INDUSTRIAL DBVE-
LOPMENT INTERNAL TRADE AND
COMPANY AFFAIRS be leased tostate :

(2) Whether it is a fact that the stand-
ing committes of the Small Scale Industries
Board has suggested a number of measures
for encouraging the Small Scale industries;

(b) 1f so, the details of the recommend-
ations made ;

{c) whether Government have consider-
ed those recommeddations ; and

(d) If so, the reaction of Govérmment
therete 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE AND
COMPANY AFFAIRS (SHRIF, A. AH-
MED) :(a) The small scale Industries Boav@
at their mesting held at Gauhati ih Funiify
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ing committees and made a number of reco-
mmendations to accelerate the developoient
of amall scale industries.

(b) The main conclusions arrived at the
meeting of the Board are given below :

(i) A reasonable percentage of indigen-
ous raw malerials which are in short supply
should be reserved for small scale industri-
es at fair prices ecither through the state
small Industries corporations or other con-
trolled channels.

(ii) Where oon-availability of items to
be imported by actual users in the small
scale sector from a tied currency area is
clearly established, the conversion of licenc-
es from one currency to another should be
permitted without curtailment in the ‘face
value' of such licences.

(ili) The import eatitlement of small sc-
ale industries should be based on the requ-
irement of the unit. A quick survey of imp-
orted items which are geoerally in short
supply should be carried out to assess the
requirements of small scale units.

(iv) The standing committee on credit
facilities should examine in detail the ques-
tion of setting up a separate institution for
meeting equity capital and long terms lvan
requircments of the small scale sector.

(v) The future development of small
scale industries in general and ancillary io-
dustries in particular should be put oo stat-
ulory basis.

(vi) A standing committee on modern-
imation of the small scale sector should be
set up 10 evolve a phased programme for
progressive modernisalion so as to bring the
benelits of science and techmology within
the reach of smaill scale units,

{c) and (d) . These are under the cons-
ideration of the Government.

Reorientation of Lending Policy of Natiow-
aliscd Baoks towsrds Small Scale Sector

4¢9, SHRI SITARAM KESRI : Will the
M!mm of INDUSTRIAL DEVELOP-
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MENT INTERNAL TRADE AND COM-

PANY AFFAIRS be pleased 1o state :

(a) whether it isa fact that the stang-
Ing commitice of the Small Scale lodusiries
Board has sought reorientation of the lend-
ing policy of the nationalised banks towar-
ds the small scale sector ;

(b) whether Government have considered
the recommendstions made by the Small
Scale Industries Board ;

(c) if so, the details of the recommea-
dations made; and

(d) the reaction of Government thereto;

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) to (d). The recommendations
of the standing commiitee on credit facilities
have been considered by theSmall Scale Indu-
stries Board. The Board have referred back
certain recommendations to the standing co-
mmitice for further examination at the re-
ceipt of a supplementary report in this re-
gard, the matter will again be considered
by the Small Scale Industries Board and
Government will take a decision on the
Board's recommendations.

lIncrease In Steel Prices

370. SHRI P.C. ADICHAN
SHRI D N, PATODIA :
SHRI PREM CHAND VERMA :
SHRI VIKRAM CHAND
MAHAJAN:

Will the Minister of STEEL. AND HE-
AVY ENGINEERING be pleased 10 state -

(a) whetber the prices of steel have
been increased ;

(b) if so, to what extent in reapect of
each item;

(c) the reasons for the increase, indic-
ating the grounds put forth by the Hindu-
stan Steel Limited and by private sector
steel Plants separately for mnﬁi; such
increase in price; and
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(d) bow far ee profits of the public
and private steel manufacturers would in-
crease anaually as a result of the said incr-
case in prices

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C. PANT):
(a) Yes, Sir.

(%) A statement showing the increase,
product-wise, is attached.

(c) The price increase takes into accou-
nt the uncompsnsited cost increases, wage
increases and the need to augment the in-
ternal resources of the steel companies to
finance the replacement and modernisation
Pprogrammes.

TISCO suggested an average increase
of Rs. 116/-pec tonne of which Rs, 68/-is in
respact of un:ompensated cost escalation
and Rs. 48/-in respect of overheads. 11ISCO
wanted increases in steel prices to ensure
that escalation wuncompensated by price
increase arising directly or indirectly out
of Goveromsnt action are fully adjusted,
Hindusthan Steel desired ro have a ful fle-
dg=d enquiry into steel prices by a commi-
ssion and made out a case for an immedia-~
te revision on grounds such as high capital
block, escalation in the cost of labour, fin-
ance and transport.

(d) It should be possible for TISCO-
and 1ISCO to increase their taxable profits
by Rs. 35/-to Rs. 45/-per tonne over a pe-
riod of next five years, It may not be poss-
ible for Hindusthan Steel to make any pro-
fit in 1969-70

Siatemens

Lacroase in Prices allowed from 1. 1. 1970

Ttem Rs, per. M.T
A :Saleable Steel :
1. Galvanised Sheets 62
2. HR/CR Sheets & Coils
‘(a) Over 20 G 207
(b) 1610 20 G 207
(c)10to 14 G 103
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Item Rs, per M.T.
3, Tested Plates 103
4. Skelp 103
5. Wheels, Tyres & Axles 103
6. Rails-Light and Heavy a1

7. .\':rucl‘;rﬂ.t
(a) Joists 88
(b) Others 47
8. Bars & Rods 67
9. Billeis, Bloowns, etc. 62
10. Sleepers 124
B. Saleable Pig Iron :

1. Standard basic 40
2, Foundry Grade IV 55
3. Foundry Grade III ]
4. Foundry Grade I1 65
5, Foundiy Grade I 75

k]
Ralil link from Talcher to Roar-
kela via Bimlagarh Koira

371. SHRI K. P. SINGH DEO : Will
the Minister of RAILWAYS be pleased to
state :

(a) Whether any survey has been made
by Government with a view to finding the
feasibility of undertaken rail links between
Talcher-Bimlagarh-Koira to comnect the
Cuttack-Paradeep Railway link with the
industrial zone around Rourkela and Talcher
and the extension of Cuttack Paradeep Rail
Liok to the Barajamda miniog area;

(b) if so, the details thercof; and

(<) if not, whether Government would
consider to undertake such a survey 7

THE MINISTER OF RAILWAYS (SHR1
NANDA) : (a) to (c). Surveys for the Bimla
garh Tacher rail link including an extension
upto Koira valley are in progress, The actual
construction of this rail link is dependant
upon the results of the surveys and priority
this line will merit and the availability of
funds. e

Rervision of Electorol Rolls

372. SHRI SHRI CHAND GOYAL ;
SHRI PRAKASH VIR SHASTR] :
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Will the Minister of LAW AND
‘SOCIAL WELFARE be pleased to state :

(a) whether the work of the revision of
the electoral rolls has been completed in all
the States and . Union Territories;

(b) if so, the estimated increase in the
number of voters in the coutry as compared
to the strength of voters in 1967; and

(c) the estimated expenditure incurred
-on the revision of rolls ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON); (a) Yes, Sir.

(b) about 30 mullion.
{c). information is being collected
Legislation for Adoption of Children

373. SHRI SHRT CHAND GOYAL:
Will the Mipister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the steps  which Government
propose to take in the current year for the
welfare of the poorer and backward sections
of the society;

(bY whether Goverament are contem-
plating to bring forth general legislation for
the adoption of children; and

(c) if 30, the objective of the legisla-
tion ? e

THE MINISTER OF STATE IN THE
:N"IN'ISTRY OF LAW AND IN THE
. DEPARTMENT OF SOCIAL WELFARE
(DR, (SHRIMATI) PHULRENU GUHA) :
{a) the government have undertaken
various schemes and programmes of
‘assistance for the welfare of the poorer and
Jbackward sections of the society which are
Jbroadly as follows :

[ i
() Beckward Classes Welfure Schemes:

The welfare measures specially under-
- taken for the- development of Backward
«Classes comprise  ecducational schemes

PHALGUNA 3, 1891 (S4KA4)

Writien  Answers 218

economic developmen! schemes and .the

schemes on healih, bhousing  etc.
of these, the educational  schemes
have been given the highest priority.

Education at the post matric stage, develop-
ment of tribal areas through Tribal Develo-
ment Blocks co-operative programmes for
the Scheduled Tribes and Scheduled Castes
and the improvement in the living and
working conditions of sweepers and
scavengers have been recognised as more
important programmes and are being
implemented with 100% central assistance.
a provision of Rs. 19.14 crores has been
made for these schemes during 1969-70. In
order to ensure that the Backward Classes
bepefit under the general developmental
programmes efforts are being made to get a
definite percentage of the various sectoral
outlays earmarked for the welfare olf:llu'u
people,

(i) Welfare Schemes for the Poorer
Sections in general through Central Soclal
Welfare Boa d : "

The Government will be financing' the
Central Social Welfare Board for execution
of the various programmes to assist the
welfare of the poorer sections of the society.

These measures include Inter Alia the
followings : '
(a) Assistance 1o orphapages, foundling

homes, creches. balwadis. pursery schools,
infant health centres and child guidance
clinics,

(b) Residential institutions for the cere
protection, training and rehabilitation of
destitutes, rescued women and those in
distress,

(c) Maternity centres in places where
such services are not easily available,

(d} Hostels for working women of low-
income groups,

(¢) Holiday camps for children;
() Urban welfare extension projects;

(g) Integrated Pre-zchool Projects in
Urban areas;

(h) condensed eourses
for Adult women;

of education
L =
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(i) Secio-Economic Programme,

Beaides, through the Board's other
programmes such as Welfare Exteasion
Projects, Family and Child Welfare Prog-
ramme and Border Arca Programmes, the
poorer scctivas of the society are alo
wenclited like others.

(b) Yes, Sir.

(¢) the proposed legislation seeks to
provide a upiform law of adoption of
children by judicial proceedings.

Procedare for allotment of berths
to First class passengers

374. SHRI BISWANARAYAN SHAS-
TRI : Will the Minister of RAILWAYS be
pleased to state :

(a) the procedure followed by the
Railway authorities for allotting upper and
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of the Frontier Mail that left New Delbi
for Bombay on the 25th December, 1969
with the respective dates of their booking
and berth allotted to them;

{c) whether the procedure and instrug-
tion bad been violated in this case; and

(d) if so, the reasons therefor 7

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) under extant orders, allotment
of Jlower berths should be made in order of
priority of receipt of applications for such
berths upto 75% of the lower berthy
available in a particular train and the
remain‘ng 25% should also be allotted on
the basis of priority after meeting the
demands of V.I.Ps , ladies, invalids etc.

(b) and (c) . a statement a‘vini the-
information is attached. Procedure and

lower berths to the first class passengers; instructions were not violated in this case.
(b) the names of passengers who were (d) does not arise.
placed in compartment *G' Coach No, 6019
Statement
Names of passengers who were Date of Type of
placed in compartment *G* their berth
Coach No, 6019 of Frontier Mail booking allotted
ex-New Delhi to Bombay Central
on 25th December, 1969.
_[i] P. A, to Deputy Law 6.12,69 Lowoer
Minister.
(2) Dr. C. N. Rohtagi 6.12.69 Lower
(3) Stri Kartik Oraon, M. P. 13.12.69 Upper
(4) Shri B.N. Shastri, M.P. 13.12.69 Upper

Abolition of Secosd Class in Raibways

375. SHRI BISWANARAYAN SHAS-
TRI : Will the Minister of RAILWAYS
be pleased to state :

() Whether, in view of constant fall in
the revenue earnings by the Railways from
Sscond Class passengers, Government
would consider abolishing the IT class; and

(b) if not, how Government propose to
. cffagt increase in reveaue from travel by 1I
class 7

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Revenue earnings from Second
Class passengers traffic have been almost at
a constant level since 1964-65, despite
increase in fare rates in the intervening
years. The number of Second class
passengers has beem showing a declining
trend from 1967-68, but the number using
this class of travel is still substantial and
therefore a  situation warranting * the
abolition of this class bas not arisen. The
abolition of the class was decided upon in
the year 1956 with a view 1o reduce the
number of classes of travel on the reilways
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and this decision was also partially imple-
‘mented but under the pressure of public
-demand, this decision had to be revoked in
1962,

(b) The question of revenue from
‘passenger traffic has to be looked at from

the over all angle and for this purpuse

measures such as eradication of ticketless
travel, improvement of services etc, are
‘being taken, As a measure of increasiog
Second Class traffic, Second Class slecper
coaches are also being introduced.
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Denations to Political Parties by Compaales

380, SHRI SATYA NARAIN SINGH:
SHRIMATI SUSEELA GOPALAN
SHRI P. GOPALAN:

SHRI K. M. ABRAHAM:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased w0
state:

(a) whether it is a fact that section
293A of the Companies Act prohibits
ecompanies from contributing any amount to
any political party or for any political
purpose to any individual;

(b) if so, how many companies. had
given donations exceeding Rs. 10,000 to
various political parties during the year
1969-70; and

(c) the action taken against them for
violating the- statutory provisions ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Yes; sir; with effext from
2Wh May, 1969,
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(b) Before Section 293-A was agended,
donations to political parties upto Rs.
25,000 or 5% of the aversge net profits
curing the three financial years immediately
preceding, whichever was greater, were
permissible and had to be disclosed ia the
profit and loss account. As on 30th June,
1969, 28,162 companics were at work and
Profit and Loss Accounts of all these
companies have not yet been received by
Registrar of Companies, the information is
not available.

(¢) If any infringement of the provisions
of section 293JA com:s to the notice of the
Government, action will be taken according
to law,

Legislation for Small and Ancillary
Industries

381. SHRI J. K. CHOUDHURY:
SHRI B. K DASCHOWDHURY:
SHRI SHIV KUMAR SHASTRI;
SHRI ATAM DAS:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether Government are considering
to enact a comprehensive legislation for
small and ancillary industries with a view
to creating the necessary statutory sanction
to preserve, protect, perpetuate and
accelerate their development,

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) (a) and (b) . The suggestions
received on this subject are under considera-
tion of Goveroment,

(c) does not arise,

Take Ovrer of Nangal Bhakra Railway Line
{Northern Railway)

382, SHR1 HEM RAJ : Will the Minis-
ter of RAILWAYS be pleased to refer to
the reply given to Unstarred Question No.
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3293 on the 9th December, 1969 regarding
4ake over of Nangal-Bhakra Line (Northern
Railway) and state:

(a) whether the proposal for taking over
of the Nangal-Bhakra Railway line by the
Cootral Government has been finalised;
and

(b) if not, by what date it will be

dune 1

THE MINISTER OF RAILWAYS (SHRI
NANDA): {aiand(b), The proposal for taking
over the private siding from Nangal Dam to
Bhakra (constructed by the Bhakra Project
Authority) is still under examination of the
Railway Board in consulattion with
the Northern Railway Administration
and the Bhakra Management Board.
It is pot_possible to indicate, at the
is stage, the date by which the matter
would be finalised, as it as a rather
complicated issue.

Setting Up. of Indmstrial Prejects in
Himacha! Pradesk during Fourth Plan

313. SHRI HEM RAJ: Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COMP-
ANY AFFAIRS be pleased to staie:

(a) the pames and numbers of indust-
rial projects which have been sanctioned and
licensed in public or private sector to be
put up in Himachal Pradesh during the
fourth five year plan; and

(b) wheiher they are evenly dispersed in
that Union Territory or are centred in one
or two districts only 7

THE MINISTER OF [INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF.A, AH-
MED):(a)tke Himachal Pradesh Government
have proposed the modernisation cum-expa-
mtion programme of the Nahan foundry
during the fourth five plan. Besides this the
cément corpn, of lodia have under conside-
-ration. the establishment of a cement factory
at paonta (District Nahan). In the private
sector no licence was issued during 1969 for
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the establishmeit of any vew Industiial
undertaking in Himachal pradesh.

(b) Both the plants in the public sector
have been set up in Naban District of Hima-
chal pradesh.

Establishment of Industries ln
Himachal Pradesh

384. SHR1 HEM RAJ: Will the Minister
of INDUSTRIAL DEVELOPMENT,
INTERNA.. TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether any survey has been made
to assess the scope for putting up glass fag-
tory straw board and pulp-board mills,
electronic factory, waich factory or other
forest based industries for which raw mater-
ials are available in Himachal Pradesh and
the climate is also suitable; ard

(b) if not whether government propose
1o undertake any such survey ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED):(a) A techno-economic survey of
Himach: | pradesh was made by the NMatio-
nal council of applied economic resesrch
(NCAER) and its report (December 1961)
was published. Another survey was under-
taken by M/S Karam chand Thapar of tbe
beas Sutlej catchment area for setticg up
of @ pewspriot fuctory. An agreement bas
been reached between this firm and Hima-
chal pradesh Government and a company
under the name of *‘Kulu valiey developm-
ent corporation™ bas been formed. A survey
has also been undertaken by the UNDP
under their pre-invesiment survey progra-
mme of the yamuna valley caichment area
to study the scope for setting up industries
based o1 raw materials available in the
local forests. The report of the survey jg
still awailed,

(b) Assessment of the potentislities for
industrial development of states/Union terr-
itories is made by the State Governmenis
Union territory ldmmumﬁm tl-mu&vu
through suitable , &% consid
necessary.




137  Wrinten Amswers

wewTdt @ # T fagfw wreand
T T

385, sit wgwem fag Wt c FW
wrofre favm, stiafos =R g a=-
- §4) g3 I FF FI7 FA 05 2

(F) srag aw ¢ & awIca %
aar ¥ wwargw fear @ fF sfa ad
50,000 527 7% ¥ &Aar qTAT OF
FrcaTaT S HTY 7 § wqrfym frar S
9T 9T H39 20,000 F 7= AT egreA
AT AT Q@ FTER g (657 a9 |
g o
- (w) afe gt @t 1w e § R
qEETEAl ® qU T F T wT
g

diaifire faww, wiafos sarae oo
awwa-td AN (st SwEA AEAgEa):
(P (@) . sgawd fr %4 33
g9y 9g® A% aW1 & ag @arar a1 f§
50,000 g & T @war ATAT TH T T
T gwra &% § eqifem
*® & faw & 1 @Ay ard gwar Aw
eqifaa Agt Y A7 gFGT | W T FA
¥ fadt ag wifaa & 5 gaax fafaars
¥ o% ¥ oF &% (20 we wwe) ¥ 12,000
¢ guar emfvm s &1 fE
&1 e § g @wer geET w1 Wy afe
<Y & &Y # qz a3, Fred fs gax
fafie w9 & =0 w1 w1 geEr F
faafa st a¥

el # oy quet « feaet @ woerd
¥ fog ¥ aw agraa

386. ot wgrerw Fag wreht ¢ W@
witfrs foww, winfoe  somre awr
awamwTd FA 03 AN BT g S
fs:
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(%) T 7 a5l # F=m wewt
oUdagIami v far 9 4 wfa
gz ¥ frgrm ¥ fase A AW
fag fer femr oY =) aar feeY fraelt
afr agzAd v ¥ duf § oo 20
waafe aF & A s 4 99 @ f;
ux

(=) ¥ awrr gra ff=
awgi #1 5fy s ¥ fgana & aqem
Fevdfemrafs rar @ g ?

wreifrs feww, awafoe s on
ara-d A (st swea o Wy
wgw) : (F) Wi (7) @ Ay
el ¥ famdt gt 9x faost ¥
# fd wer s A owaw @
sz Ag) faar arar 1 0w gy
faiY fadw e § w9 et A€ @,
ufig fadia a7 & W@ & 9@ aqar
W F T F A I & weaa gt
fratfaa asmmel 9% gu sag & Wt
93 9719 ¥ qrdr 1

aalAt & qat w1 st

387, sit wgrra fag WAt ww
wfie faem, atafes sawre ww
awa@ Wid T4 7g T A OFW WA
fe:

(%) =g 3w & favre w1 ghe &
@ gu wa aF qural & feaR gat aw
o= 521 &1 AErE fear g o

(@) <Y AT F wE Aw ATARY-
wow fed @ wr sETE § e s
QAT wafy & @ arwrE w1 e
w QU KU AT @ WK
gwrm g ?
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siteitfaw fawmm, afafos s ao
wwwrg-erd 54 (S wewir aet ag-
W) () oo a% 4w 73 FA A
W e 5726 % | wRE afwE
weiAl aqr Al & gl F g7 T2
are gafaa g & wfafafudt aur g
oy & gar &Af & gErg F@ qaTC
o &1

(w) @ wrar & & =gd gadla
@A ¥ W @F faerd W T e
arET ¥ aear 10,570 o% qfw a3t o

AARFT OF SN AT @A AT
wrdsq § WX ag Fa1 @ear fe wgd
‘fuyta qraar & arz feaar w19 6w @
wrga aer w5 ¢

Increase In Price of Stee)

388, SHRIMATI SHARDA MUKER-
JBE : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
siate:

(a) whether the increase in price of
eteol varying from Rs. 40/- per tonpe to
Rs. 207-per tonne for different categories
in to off-set the loss of Rs.40 crore incurred

PHALGUNA $, 1891 (S4K4)
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(b) the price increases were appn'rred

by_ Government afier consulting all Mipis-
tries and Depariments concerned,

(c) the sales realisation of the steel
producers is expecied to B0 UP a0 an
average by Rs. 75/- per tonne,

(d) the Index of Wholesale prices of
Iron & Stcel Maoufactures which stood at
149.3 (base: 1961-62-100) on December 27
1969, before the price rise increased to'
:::.Gon January 3. 1970, after the price

Cuttack-Paradeep Rall Link

389, SHRI CHINTAMANI PANIGRAHI
SHR1 RABI RAY:

Will the Minister of
pleased to state :

RAILWAYS be

(8) wbether decisions bave been taken
to complete the Cuttack-Paradeep Rail Link
as scheduled;

(b) if so, what is the present rate of
progress; and

(¢) the time by which it is likely to be
completed ?

THE MINISTER OF RAILWAYS (SHRI1
NANDA) : (a) to (c) . As per the present
schedule, the Cuttack-Paradeep Rail Lipk is

by the Hindustan Steel Ltd., during
1968-69;

(b) whether the rise in price was
opposed by the Minisiries of Railways and
Floance;

(c) the extent of benefit to the ateel
producer; and

{d) the impact of the increase in price
of steel on the industrial costs ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C, PANT): (a)
the price increase takes into  account
the uncompensated cost inCreases, wage
increases and the nced to augment the
Internsl resources of the steel companies 1o
.{inance the replacement and moderpization
programmes.

pected lo be pleted by the end of
1972, Earth-work and Bridgework are in
progress at present.

Imported Stecl for Small Scale Industries

350, SHRI CHINTAMANI PANIG-

RAHI : B

SHRI SH1V KUMAR SHASTRI:
SHRI ATAM DAS :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government have ‘decided
to provide small scale industries with
imported steel worth Rs. Tem crores: and



23 Written Answers

®) ir  so,
distributed ?

how they have bheen

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) Yes, Sir.

(b) the distribution of imported steel
among individual small scale units will be
made by the MVITC on the basis of require-
ments intimated by the State Directors of
Isdustries,

Replacement of out moded Rallway
Carriages la Kerala

301, SHRI K. ANIRUDHAN : Will the
Minister of RAILWAYS be pleased to state:

(2) whether there is a growing dissatis-
faction among the travelling public in
Keala about the old and ount-moded Railway
carringes being in use in that region; and

1b) the steps taken to replace out-
moded Railway carriages by new ones 7

THE MINISTER OF RAILWAYS(SHRI
NANDA) : (a)There is no indication of
growing disut‘iafmian amongst the
travelliog public’ of Kerala on account
of the condition of coaches, Some
complaints regarding defects and deficie-
ncies bave, however, been received.

(b) Wooden bodied bes are being
progressively replaced by new steel bodied
coaches as and when these become available,

T W A

392, it tww ¥ : W geqy Aay
Wt vtfeafn o) oz 7ay & g
=@ f5 :

(%) #ar ag sx & f& &wr ¥
U & gen & sfaew 77750 w3«
I Fer o qpfs

(w) zrr & FvET A 9w #
¥ Feelt 1fa @ w1 apam §;
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(n) =T & g d gk afr ¥
gftmrseasy g g aifas Fegsr
afafie sy =@ @2

(8) T ag st &9 & fE @ ¥
gl # ghww 3fe § wrdlm wna
favg ara & @3 & wfuxs wgm @
R4

(%) 7ar ag sy == & f& o™
WTRE & FeAT [AEr @gar ¢ AR wE
gmMY 9T genrT w1 faaia T 2

() afz zt, @ el H afg FA®
T F1T §; AT

(g) faza amnt %1 feafa &1 ana
¥ @Y gu g Wiy seaa ¥
frafa & sfa sar @ar woarger ?

tend aqr Wt g Afrafon sy
# wom HaY (st e wx o) o (F)
s, 21

(@) zrzr mreeA que @w wwedt
¥ fama & w11 w0z Ay AT G
qFar 21

(7) 10 3z =92 (s

(3) gem afe & @ W W@ A
wa & geq (frafaY amm) snom e
YTz & ARIEr el & w7 Wk
wif @ & gEal § s s

(¥) == & wevm@ I ITOEA qTA
¥ A% wist Iveew Al g, wifE wF
=TT &9 amar g

(¥) g7z afg ¥ wofegfor samam
amma ¥ 1fg, a7 gfa qar qud gt
) Y 97 YA sy ¥
il zeare sevfaal & aeafos ol #
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W AT "WEEAFAT a1 SM ¥ AT
T g

(v) sgw @73 afafa v @R
&Y agafa § fasifa o g @@ @
e frafa feo w@ 31 gEma 9T AT
@ ) zEma-ses fRalg-amie @
fret @) qea av, fad 3 Sfea @a¥,
TETT A9 &) Tq@T £

frey ol # zae Al Zaa AW
w1 At safm s @ & fog
wIgHA ¥ ¥y AT T

193 ot ¥AwEAw @ w Hhatfe
fowrw, wiafows soo aar  GwAm-eTE
H4Y qg a@A w7 F97 &0 :

(%) #ar 1.5 Az zrad qar Igal
aY agdy g€ wivr Ay we § Wi gg
WEX TAT UF TYA AN F1 OF Aq7
sromAr wifaa #37 ® 1 G W
famart g;

(7) 39’ Fr@mn efga 533 &
g wa a% fisad a7 s gu g,
99 IUIT T@f WY 59 GH &AW #4T
¢ (qE® wrEEA-TY 9 AW faun w1
W g

() war gTEITH fawT 38 o
STaAT A &1 ¢ A fe® usai
WIAT FI@ET wqifaa #3@;

(v) afz &f, ot 59 9o g FTAW
1 3 fegd fe? usw & sEm@r
wifye $3 & faw arzdq wim §; sk

(%) afz 7}, af @ @vavy F gTwIT
sAfawrg?

shvitfire frwre, svarfes samare o
WAATE-NT AT (R S wwt agne):
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(%) & (¥): a1 & v@ arenfa §
ZAT Igg FE 13 feEr w1 &
Taar &7 33§ gw@E T8 2 swfEa
AFITA 0 g8 faafa .10 & =@
a7 7 gfafew amarag3 & fag wiar-
fs arcda & fac migar o3 mwfEa
feT & 1 wiaeq i &< #7 wfvan fAfg
28.2, 1970 fafgga % «f g4
fasfea & w17 € qg evdFwm A9 fam
agr ¢ fF oF oifaal £1 @) Aafrs ale
93 fgR @ § s orfia &9
w1 faarx way § mafasar & ad
g afafes swfem e o wfafos
TGHD 3T F qred AT oy wFAT 15 e
AT gTH MEAT 9A W@ FE AF
wftas fafe 28, 2. 70 3 ) wa: widgA
R AT I R WE | WU OF A
fasrz fear som aer gmiagnl &
w9 2T Ay & fanm fear
ST |

TaEa & W W WEaw & ant ¥ atw
394, st W @ : wr sterfoe

faww, awafoe T an aww-dd
3t 4g AT F FI F@ fF

(%) w1 FFHR I F E 79
Feq1T & armay 1 J0T FUI,;

(=) =1 usEaa & fagmsr 3 0

ST GTHIT TG9T F g REFIT & 787 AT
¥ AT #7Y §;

(7) 3= farsl @O #41 WEw
a/me 13 §; 9

(w) war Suar faega fld =wr-
9z« 9 T Tt ?

siteifire fewrm, wwrfor s sn
wawia-w1d W (o wwrei wot age):
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(%) s & gaa, TawE TR A
YAIFT FTETET aret, Mg G AR L
weafraa FwfY & Fra-Far9f & are §
¥ T T IE gEAE AN &)

(@) aewTe & waEaA & Framaet
¥ i & P A Ot wiw e wd g€
& 1 gt gaT @ & fF 5w TETT A e
aim g R Y ey ag )

(7) @a1 (7). T FegeT AE AR

Purchase of Gicel Seraps from Rallway
Workshops

393, SHRT MANGALATHUMADAM :
Will the Minister of STEEL AND HEAYY
ENGINEERING be pleased to state :

(a) whether the Steel Plants are
purchasiog stecl scraps from the Ralway
Workshops;

(b) if 0, the details of the same; and

{¢) the percentage of use of the Railway
stcel scraps for the manufacture of steel in
the Steel Plants ?

THE MINISTER OF STATE IN THE
MTINISTRY OF STEEL & HEAVY ENG-
INEERING (SHRI K.C, PANT) : (a) None
of the major Steel Placts in the Public or
Private Sector are purchasing steel scraps
from the Railway Workshopa.

(k) and (c) . Do not arise,

West Coast Rallway Lime

396. SHRI A. SREEDHARAN : Will
the Minister of RAILWAYS be pleased to
atate :

(a) whether a decision about the West
moast Railway has been taken by the
Railway Board or the Planniog Commission;
and

'cb)' if mot, the reasons for the delay ?

FEBRUARY 24, 1970
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THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b) . A Techno-Economic
Feasibility study for a Coastal Railway Line
between Bombay and Mazngalore through
the Konkan Region, is being undertaken.
Further consideration to this proposal will
be given afier the results of she study
becom-known,

Changes la Indostrial Policy Resolatios

397, SHRI A. SREEDHARAN : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state ¢

(m) whether Government are considering
a proposal to recast the Iandustrial Pwliey,
Resolution to achieve the goal of democrate
Ue socialism made by the panel headed by
Shri D, N. Tiwary, M. P,; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADR
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (4) and (b) . Government have
recentlyannounced certain decisions relating
w0 industnal licensing policy and certain
alliedmatters. A copy of the press note
issued in this coonection is laid on the Table
of the House ;Piaced in Library See, No.
L.T-25841/70]. ln the light of these decisions,
it is under consideration whether any
revision in the lodusirial Policy Resolution,
1956 is called for,

Removal of Reglon | Imbalances

398. SHRI A. SREEDHARAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE ; AND
COMPANY AFFAIRS be pleased to state:

(a) the ateps taken by Government te
remove the regional imbalances from the
point of view of industrialisation and deve-
lopment of national eco..omy; and

(b) whether the suggestion of the panel
on indusiries of the *new” Congress oo
this subject bas been examined 1
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THE MINISTER OF INDUSTRIAL
'DEVELOPMENT, INTERNAL TRADB
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Balanc:d development of
different parts of the country, extension of
the beoefits of economic progress to the
less developed regions snd  wide--spread
diffusion of industry are among the major
aims of planned development. Two Worknig
Groups were set up-one to 1eco d the

PHALGUNA 3,
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(¢) The Central subsidy as well as the
concessions from financial instiution
will be in addition to incentives
offered by the Siate Governments
themselves.

The State Governments/Union Territory
Administrations have been requested to
sele\‘:l indusirially backward districts for

criteria for Indentification of Backward
Areas and the other to recommend the
Fiscal and Financial Incentives for starting
industries in Backward Areas. The reports
of these two Working Groups were discussed
at the meetiog of the States’ Chiel Ministers
of the National D:velopment Council held
on the 26th September, 1969 and the main
decision taken hy the Committee are as
under:-.

(a) The general concessions offered by
financial and credit institutions for
financing industries should be
available to backward areas of ell
States and Union Territories.

) The financial and credit institutions
will formulate suitable criteria in
consultation with the Siate Govern-
ments and the Planning Commission
to identify such backward areas
requiring incentives for industrial
development;

{c¢) The Gowvernment of India would
subsidise the establishmeot of
industrial units in the backward
arcas, the subsidy being ome-tenth
of the total capital cost for projecis,
both in the private and public
sectors, where such capital cost does
not exceed Rs. 50 lakhs in individual
cases;

(d) The subsidy will be available for

industrial schemes in two districts

in each of the mine States of Andhra

Pradesh, Assam, Bibar, Jammu and

Kashmir, Madhya Pradesh, Naga-

land, Orissa. Rajasthanand Uttar
Pradesh. 1o other States, the subsidy
will be available in ome district

"in each case. Ome district in each

Union Territory will also qualify for
such treatment;

tr t, but replies from all of
lhem have not yet been received.

(b) The suggestions of the pamel on
industries of the new Congress have not
been examined.

Aradt aan St = ot & wsefl ®
ity o1 frezaw o fafawm @
W/

399. it Ay v wfgea ;o
ol W ag @ 1) g A e

(%) #ar ag &9 § f5 s &
urw & fs Sar am sk AR & W
sHarar g ar Fwean W fefgan
¥ smy e [1fed ;

(@) afz g, aY 5@ W=t &1 wgt
a% g fwar amar g

() @A A T RE-AEEE §
wrafa & ¥ fad widga o1 519 g
it e safraat &1 39% w7 fefaamt
 qargen fwar m@T ;) Wi

(%) & e smae Wt fasmerdts
# o fsar werere f6d a3 § ek
aE AT FICOTE 7

T uR (shamn) @ (%) 3 (9).
w g % i fafinr ww
aft dar f5 o ¥ W (%) #
sgaar g, e @ T ¥ fmma g
fs Fras g et % 921 & fae (faaer da=
375 %o & wiws adf v ) fenww
eI oAt F XY I W) wEe
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SUEHT § 9 T E,
quy aer &1 7z 0 fmmm @6
fritow A gEAIC IE ® famye i FIsTaal
o) & arg | 3 fammeal § gAY
£1fz} siT I=x & 58 Avew | fo=r &7
FT M Iee fwa; wmar §, Sl g
it &1 ww gwAEard &7 Al ger
afedtfrar & war< 9% ¥ o g @
suiteard & fagag wifas & 3
fwedt 41wt [ Pl |t # Fagfee
¥ e oAy awsig €1 SR #t
awig & wiEE wvedl wife ¥ W
q7 g FEAEAA & TAA &wE @

i fawm & @R et
wY s Wt gfam

400, st arq ww afgrER: W@
Wk AT g AT ®Y FAT H 0

(%) #arag 89 g f& wom SIE 3
aqr ATET &1, AT WA F 9K s fagl
NAOMAeA g w § @3 e
faar @rar 2 ;

(=) 7ur ag ot @w & fr aifeg
frrr & saaifal ®Y, fd fewe
ez W mifaw & g gfaar A &
arat & ;

(7) qar gg st &= ¢ fx arfmsy
fT & FAITN T F F1UT IE qg
apfear A8 Ay ard @ ;W

(w) afx e, @ &% Fr Frww g 7

ok R (st ) : (%) F ()
wiy W e, 9w ¥ fEE
fawrr & ®rA F@ i @AF I
TR OETE 9 F UAE | WARS
g @ifvd 1% & Frwm sEwrfar
o Zgh ¥ @ g I A 6w

FEBRUARY 24, 1970 Pay Scales of H.P. employces 240~
(C.A)

wef @ aw B A A" sHarfafd ee ¥ wfia

fat war & stz st saafal 91 @

A § aveilg & wnar §

m# w7 greay away FEEA” F
¥ % Fifga §, wafs fewz saRA
wfea srfmfens fawm & aq=fal &
Fmrag: Gemaa” & ' F afiwa
fear mar g

12. brs.
PANEL OF CHAIRMEN

MR, SPEAKER : I have to inform the
House that under-sub rule (1) of rule 9 of
the Rules of Procedure and Conduct of
Business in Lok Sabha, 1 nominate the
following persons on the Pancl of Chair-
men :

SHRI VASUDEVEN NAIR,

SHRI PRAKASH VIR SHASTRI,

SHRI K. N TIWARY,

SHRIMATI SUSHILA ROHATGI,

SHRIMATI JAYABEN SHAH, AND

SHRI SHRICHAND GOYAL.

SHRI RANGA (Srikakulam) : 1 would
hike to point out that you have not been
kind enough 10 include anybody from our
party on the Panel of Chairmen,

MR. SPEAKER : 1 am sorry. I cabnot
include from all the partwes, In the Previ-
ous Panel a Member from his party was
there. It is my discretion.

SHRI RANGA : [ would like you te
reconsider It.

MR. SPEAKER : It is my discretion,

SHRI RANGA : We are the Second
largest party here in the Oppositon. Evi-
dently, you have forgotton about it

12.02 bra,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCH

REVISION OF PAY SCALES OF
HIMACHAL PRADESH STAFF

SHRI PREM CHA'ND_I VERMA (Hamir-
pur) : Icall theattention of the Minister
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of Home Affairs to the folowing matter of
urgent public importance and I request
that he may make a statement thereon :

PHALGUNA 5,

“The Central Governmest's decision in
the matter of revision of pay-scales of
non-gazetted employees of Himachal
Pradesh on Punjab Pattern,”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr. Speaker,
Sir, pay scales of emptoyees of Himachal
Pradesh were previously based on the
pattern on pay scales in Punjab. Similarly
pay scales in Manipur, Tripura and Pondi-
cherry were patterned om the scales in
Assam, West Bangal and Tamil Nadu
respectively.

It was noticed in 1968 that in some
States pay Scales were being revised upward
steeply and in some cases these scales
exceeded even the Central pay scales for

similar posts. In view of the financial
implications, the Government of India,
after careful consideration, revised the

policy of automatic linkage of pay scales
in Union Territories with the neighbouring
States so as to make it subject to the condi-
tion that any revision of pay scales of the
employees in the Union Territories Inclu-
sive of Dearness pay andfor Dearness
Allowance will not raise their emoluments
beyond the level obtaining for similar
categories of posts under the Central
Government, This decision has been made
applicable to all Union Territories mentio-
ned above including Himachal Pradesh.

The employees of Himachal Pradesh
have been agitating for Punjab scales of
pey. The enmtire question regarding pay-
scales of employees of Union Territories
is now onder active consideration of the
Central Government.

ot W7 9% qwi ;. wemm wged, A
Y 9z a8 TaT0 wgAn g e w aw
st fgmrew w@w @, SEer 52 wfawa
@ & ¢, a7 gt 31 wwyaT 1966
®) T & wey o | forgd faem s,
geq, wmgre eqiaY, e src g s
wifes ¥ T g7 gl gefaw qanT

Pay Scales of H.P. 22
employees (C.4)

oA 73 7 ) 3 famrew a2 ¥ IR
®TA 9T 3 g1 oy rar fw e qam
T FY aTETZ € A0 | TAT GHR
T g g gwHaRi S A% 1. 2. 68
Flfamg et 1o @ w9 T
IAF I A fgRIT AN W W
faui &t feagw= ¥¢ goma & aff fav
w7, fom #) awg @ w19 A RE F§ 0F
| & SqIE0 A9 TAST AL ¥ UH
wiET g9 W@ 1 YA gHA™ WK
oAldeT AT § A Gl w57 987
g garad SA0 aE 0 dgdr & %
B9 T ¥ 3 ¥ 447 § wax g waie
39 F 730 74Y Y | 9% T9 F9 F
Ay Ez A A qT gw W@ H
waferay war & ag @1 9g 54 wgEm €
g |

Fza naaiiz guilad) 1 aeag) )1
ZAT A B AT FA & fan weaw
qZ13a, UF FHIET WE Ay 1957-
58 ® gamar war 91 1 wwar ok ®
Fe2 21 ¥ @'ex d gfram e, du-8
g% 368 1 fgear § 3.7 wva §, fvai
ag femr e & -

“In Mimachal Pradesh, we recommend
that the Secretariat staff as well as all
other should mormally be remumerated
by rates fixed by the Punjab Gewern-
ment from time to time for their own
employees,™

T ¥ yumar 47 Agege v § g
AMImdaafar 7 Rem§igw &
AT A AME AER T @ AEA Ay
& @mF & FzFmn ga R wafs §m
fafasdt & 7g am-ToT owETw &E-
o= |TArT TEHT wihr w3 S ar @
dfsgicumdve fawarg

femww 2w Y e ghram TECT R
gafaT Fres § 50 UST w7 AU WA

1891 (SAKA)
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[ § e mf]
feeelt & worew & wi iy fafoedt & 7@
RAANT HAY AERT @ ) 9wy § 5w
SHTC T 77 9 exmfrmt @ e
& W gl X wsT W e ¥ e ann
® T WA R gT T g I R
g5 § ol ard Qmfral @ wra
HORIT HY A gEwT faa awar )

o & aidt-geY s ad ¥ qun
wgEr W & wgwr g fr ag ww o+
Az v afs gwe AW www ozAE @
:;ﬂﬁu’tgawﬁmigﬁﬁmm

I

& orar wgm § fr fgamaw wdw
¥ AT TaE qEATET &Y A ¥
9WTa T¥ F aweangl &Y wiv way ogy
AW T A IH AN A AL A qw
AT A 1 F vav ? qmH fww Fem
TR gl ? ¥ i wAR Arazg ¥
arAdta wgm WA s gfay aidr
oYt @ @ g 2w fafreer e
 wdd ¥ 7€ A g g ¥ ookx
ot dY. @Y. ¥, V= ffie o weEg
T Mg WRE A @ wwrd saarfol
®t °g o faema a1 fF mo #1 o
@ dow § v fear @@ ! ez g, a@
& WTETEAl & TAYE G IF 72 T
ALY (e ¥4t wzET <@ § o
m?%gmﬁ[ﬂﬁaz AR FEAT
T

a1 ag 3 e v g bR
W A% €@ I 1 9 @ fe
ferw v § gwrd gwfow Few
g AR-THEE AT g1, A9 A, N
g & ar g feedt Wt ot & genfaw
7 TyS A Te

ww g g Ry s 7 waEi, @ =
*T 79T A FAH I17 fF 7@ =R
fgmras & &l )t AP qe ¥ md

FEBRUARY 28, 1970

Pay Scales of H.P. 244

employees (C.A.)

TR & 7w Al @ 9y Yur wwi
wdl wAY & s Far mrsen & g A a@
A A I Az @ g ! WX
;’e?rﬁ'm g A IEF qwEE 4T

el ara & ag g wrgar § v A
T N AW & fe fewraw sqw &
qgidr g ¥ fomd farrerm, ST,
0T, R, I, fawmagy, WK $
waTet mine &, agt @A & faw Asw
At ) fawd &, @ grew ¥ fgamaw w2w
F @it g wHaifwl #r oy
ATEF T F gafoni d #9 & w7 20
st saran At gy, w7 6 o €o-
feg #a & st & s ag gfae T
garaw a2 ¥ nfe § 7

wYaY amg me § TgAr anzar g
fr gtw fafred) @ g0 1@ &1 wTwETEw
fear wirq 6 fgmrasr s@a1 & AT-TeE
uATEd ¥ avsang faargey 12468 &
F) oY WYX TF A1F B0 0T w4 A
mad arda a5 T famr s, ag
TAIL AT T

AR diT oF WX § FgAr Sgar
g fe v ag M s & f fgmram mRw
F Aaxfaee) G 7 gge A § WK
T gE N SR faar &
¢ S w73 fraram ? e
g, @ saw S few awm ¥ wrga
% ? w7 wrgAw qaer fear s ek}
4T FEHI §74 BRI FAT T ]

9T FEAT &, av G ?

o frerewwr v wEIE WRIET,
9z & a1 f& w1y ®TEw & gl §@
wIgE) "rgw gy ag aga afewm amer
 wic @@y wfew e o1 faofa @7
F9 @Y 9770 A E ) EW W AW A
guifrggany g am: o §



245 Pay Scales of HP. PHALGUNA 5,

employees (C.A.)
@ AT g EraT§ EHT WH A H
gr g & fefg & &1 st @ fofw
1 Srgar # §  JrAdt

ag 99 Fg T § 5 e aw w
&1 srvaraa warT A av fdt gad A
& qror | /a9 § fqur At §, wwife dggww
o zw @t & fas grar a1 Sy gew
Jradla 1, 9% efEFIW F) FHFA
T yae gt AR 99%) 9% 4% F
w7 g A ark 7 us faofg v
we

ag qaTe daw fgaras w2qw & @
afew faat dog wifaa 2fcfes § o7 oot
1 wy arew g1 afr &aw fgmee
2w ) g A6 feel Ay A w=w ony
wqiff Ia% 99 9A F TG AT W@r
o galt gfaa s o sa a1y
7 fFgr 11y 1 I9%T 9T WA ¥ qFar
grafae gg wrew § gw W fnfa
&0 ag @t ghtaa Efefew v e
T | §F HITW T ANE €9 ¥
Zaar qdar AR gHfag ol 59 a9 am
i aradis g e A faolg fager
AT qgW guT 9 wgr ar 41 & oA
fagima ga it a% wAT Wiy § Iad
a8 9967 w0 g2 fe faw Tsa & mw
g Elediy § 9 # © @ew dR 8
YT, A A F ST wa @ a3 fam
o | ng ax fear @ ar ) wfeT &
s, $@ gaw § g2 9 w4 U@ 9
Frameag agr &1 T S fF §FT
THe § o SyrET 9 | IEH AL FLAT
qfewa ) @ &, ¥t gad ghaaa f
A W gAR Tgi § wHwfal Faa A
waETY g1 @r 91 | gHfAg TEk A #
ot fvig fear sgor 9ad ag At w0
fegr o3 5 $7 § @FT IHT G947
wifey, xgredfeza e gar wifge ar
g1 Ky gmd AT Sl w1 qaw R

1891 (SAkA) * Pay Scales of HP, 6
employees (C.A.)
f‘.:.wr Jreeeee (m) ........aw* 'ﬁi
W HI9X Fer, IS A1 H gawy fnfy
afiam g g = § fagr s
fefa s fs $ierd & wgerC
TR I T AT @ aRHFF
ozl X @ §9 A $g AT 1 (sqww)
e ag vyt 6 A gEag wawn
fear | wmvaE faan 1q1, ag W q@en

fear 1 s w1 g7 Wifgy. g WY T
fear | aweaz warar gNY wrfgn, SEw
s dgr o @ &1 Fewfes g
grm o 7 ag W a7 fear A ey
g fofa &7 )

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : On a point of order,

ot 8 & w7 wai : Sy gy, T
wglRq A qu wEa A R e
S w1 QU @A ag femr @ R
HATH FA § FIEET & FT 0w

MR. SPEAKER : There is a point
of order raised. He will please sit down.

SHRI JYOTIRMOY BASU (Diamond
Harbur) . I also rise to a point of order.

MR, SPEAKER : The lady will bave
First preference.

SHRIMATI SHARDA MUKERIJEE :
First, I would like to point out that the hon.
member has taken 10 minutes to formulate
his first question. You have laid down
certain rules of procedure in this House on
this mater, But it scems to me that those
rules do not apply.

The second point I want to submit for
your consideration is that we from this side
have given notice of important call attention
motions and we have had po reply from
your office. What is more, we find that
those matters which can be referred to the
Minister by private correspondence are
being brought before the House.

I had given notice of call attentlon on
two matters. One was seeking a clarifica-
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tion as to why Shri S, N. Mishra’s camments
on the Supreme Court’s judgment on the
Bank Natienalisation Act were mot accepted
by AMR for bradcast. The second was in
regard to the situation in Laos, No reply
has come oa these.

MR. SPEAKER : I do oot know what
has gone wrong, cither with me on with
members.

SHRIMATI SHARDA MUKERIEE :
This is gross discrimination.

MR. SPEAKER : If any member wan(s
to discuss any matter about a motion or
Discusssion, he could see me in my cham-
ber. 1f th: lady member had seen me in
my chamber, 1 would have told her that
it is coming up tomorrow, I have already
taken a decision. There was no use raising
this point here*

SHRIMATI SHARDA MUKERIJEE :
Bacause no reply had come.

MR, SPEAKER : ~and that too ona
poiat of order, -

1s Shri Basu’s point of order also on

the same lines ?

SHR1 JYOTIRMOY BASU : Previously,
whenever we Tabled a call attention notice,
we used to be intimated as to whether it
had been admitted or rejected by the Speaker.
This wes usder your imstruchions, That
is not being done now. May we requost
you to revive that practice,

We had given a notice on the Shive
Sena’s activitics in Bombay which is posing
a serious problem to the whole country.
1 do not know whether you have accepted
or rejected it We must know what is
happening to it.

MR. SPEAKER : I will look into it,
st G% W aWi : weAE ARy,
gara w1 wA™ Agt wwEri M

ar fF Ty 1.2-68 & fegrgew o=
¥ WK ag G & @ a0 Agl |

L i
T
|y
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MR.SPEAKER : No please. You have
alreadg taken enough time, and you are
exploiting your privilege. Please do pot
do it,

12,16 brs,

PAPERS LAID ON THE TABLE
Ecosemic Survey 1969-70

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( S8HRI R. K.
KHANDILKAR) : On behalf of the Prime
Minister, 1 beg to lay on the Table a copy
of the ‘Economic Survey, 1969-70." [Placed
in Library, See No. LT.-2551/70]

Papers under Companies Act. 1956, etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT. INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRAKASH
SINGH): On behalf of Shri Fakhruddin
Ali Abmed. [ beg to lay on the Table :

(1) A copy of the Compay Law Board
(Procedure)Amendment Rules, 1970
(Hiodi and English versions) pub-
ished in Notification No. G. 5. R.
23 in Gazette of India dated the
3rd Jupuary, 1970, under sub-.sec.
tion (3) of section 642 of the
Companies Act, 1956, [ Placed
in Library. See No LT-2555/70]. '
A copy of Notification No. G S,
R. 2763 (Hindi and Eopglish ver-
sion) published in Gazette of India
dated the 20th December, 1969,
under sub-section (3) of section 637
of the Companies Act, 1954.
[ Placed in Library. See No, LT.-
2556/70).

A copy of Government “Resolution
No. 16 (23)63.Salt ( Hindi and
English wversions) published in
Gazette of India dated the 10th
January, 1970, clarifying certain
decisions on Salt Committee's
recommendations notified in Go-
vernment Resolution No, 18(4)/59.
Salt dated the 3rd May, 1961.
[Placed in Library. See No. LT.-
2557/70],

A statement showing reasons for
delay in laying on the Table the
Anoual Report of the National

@

3

@
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Iodustrial Development Corpora-
tion Limited, New Delhi and
Review thereon for the your 1967~
68, [ Placed in Library. See No.
LT-2558/70)

(5) A Copy each of the following
papers under sub-section (1) of
section 619 A of the Companies
Act, 1956 :-

(i) Review by the Government
on the workiog of the Natio-
nal Industrial Devclopment
Corporation  Limited, New
Delhi, for the year 1768-69.

(ii) Anpual Report of the Natio-
nal Industrial Development
Corporation  Limited, New
Delhi, for the year 1Y68-69
along witth the Audited Acco-
unts and the comments of the
Comptroller and Auditor
General thereon, [ Placed in
Library, See No, LT-2559/70 ]

Yiews of the Miaistry of Railways (Railway
Board! on Part 1l of the Report of ibhe
Railway Accidents Inquiry Committce,

THE MINISTER OF RAILWAYS
(SHRI NANDA) : Ibeg to lay on the
Table a copy of the Views of the Minisiry
of Railways (Railway Board) of Part 1I, of
the Report of the Railway Accidents Inquiry
Commitiee, 1968, [ Placed In Libra'y. See
No, LT--2560/70]

CONDUCT OF ELECTIONS ( AMEND-
MENT ) RULES ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULREN GUHA):
QOn be half of Shri Govind Menon I beg
to lay om the Table :

(1) A copy of the Conduct of Elections
(Amendment Rules, 1970 (Hiodi
and English Versions) Published in
Notification No, S, 145in Gazelte
ofIndia dated the 9th January,1970,
under sub-section (3) of section 169
of the Represemtation of the
People Act, 1951,
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(2) Acopy of Notification Ne, S, 0.
146 published in Gazette of India
dated the 12th January, 1970,
making cerlain amendments in the
Delimitation of Parlineatary and
Assembly Constituencies Order,
1966, under sub-section(2)of section
9 of the Representation of the
People Act,1950. [Placed in Library.
See No. LT-2561/70).

AUDIT REPORT, RAII WAY, 1970 ETC.

SHRI R. K. KHADILKAR : On behalf
of SHRI P.C. SETHI : I beg to lay on the
Table--

(n A‘copy of the Audit Report,
Railways, 1970, under article 151
(1) of the Constitution,

(2) Acopy of Appropriation Acco-
unts, Railways, for 19¢8-69, Part
I--Review,

(3) A copy of Appropriation Accounts,

Railways, for 1968-69, Part II-

Detailed Appropriation Accounts,

(4) A copy of Block Accounts (including
Capital Statements comprising the
Loan Accounts', Balance Sheels
and Profit and Loss Accounts,
Railway s, flor 1968-69,

(5) A copy of the Audit Report (Civil)
on Revcnue Receipts, 1969 (Hindi
version) under article 151 (1) of
the Constitution read with sub-
section 3 (ii) of section 3 of the
Qfficial Languages Act, 1963,
[Placed in Library. See No. LT-
2562/10)

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:-

‘] am directed to inform the Lok Sabba
that the Rajya Sabha, at its sitting beld on
Monday, the 23rd February, 1970, adopted
the following motion in regard to the presen-
tation of the Report of the Joint Committee
of the Houses on the Medical Termination
of Pregnancy Bill, 1969 :--
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[Secretary]
“That the time appointed for the
presentation of the Report of the Joint
Committee of the Houses on the
Medical Termination of Pregnancy Bill,
1769, be extended up to the first day of
the Seventy-third session of the Rajya
sab "

ASSENT TO BILLS -

SECRETARY :1also lay on the Table
following seven Bills passed by the Houses
Parliament during the last Session and
assepted 10 since a report was last made to
the House on the 5th December, 1969 :--

(1) The Appropriation (Railways)No, 5

Bill, 1969 .

(2 The Appropriation (No. 5) Bill,
1969,

(3) The Approoriation (No. 6) 'Bill,
1969,

(4) The Manipur Appropriation Bill,
1969,

(5) The Bibar Appropriation Bill,
1969,

(6) The lndian Tariff (Amendment)
Bill, 1969, '_

(7) The Monopolies and Restrictive

Trade Practices Bill, 1969.

1 lay on the Table copies, duly authen-
ticated by the Secretary of Rajya Sabha,
of the following twelve Bills passed by the
Houses of Parliament during the last
session and assented to since a.report was
last made to the House on the 5th
December, 1969.

The Oilfields
Devel nt) Amendment
1969.

(Regulation and

M Bill,

The Foreign Exchange Regulation
(Amendment) Bill, 1909.

2)

3) The International Monetary Fund

and Bank (Amendment) Bill, 1969,
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(4) The Bibar Land Reforms L
(Regulating Mines and Minerals)

Validation Bill, 1269,

The Khuda Bakhsh Oriental Publi¢
Library Bill, 1969,

(3)

(6)
(7)

The Oaths Bill, 1969,

The Indian Registration (Amend
ment) Bill, 19¢9.
Conncil

(8) The Punjab Legislative

(Abolition) Bill, 1969,
The Salaries and Allowances of
Ministers (Amendment) Bill, 1469,

The Assam Reorganisation (Magh-
alaya) Bill, 1969,

The Motor Vehicles (Amendment)
“ Bill, 1969,

The Conslitution (Twenty-third
Amendment) Bill, 1969,

(%)
(10)
an

a2

ESTIMATES COMMITTEE

HUNDREDTH AND HUNDRED-FOURTH
REPORTS

SHR1I THIRUMAL RAO (Kakinada) :
I beg 10 present the following Reports of
the Estimates Committee ==

(1) Hundredth Report regardiog action
taken by Government on the reco.
mmendations cootained in the
Foity-sevenih Report of the Esti-
maltes Committee on the Ministry
of Home Affairs-Union Public
Service Commission.

(2) Hundred-fourth Report regarding

action taken by Government on the

recommendations contained in the

Forty-ninth Report of the Estimates

Committee om the erstwhile

Ministry of Petroleum and Chemic.

als Fertilizers,

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES
FOURTH REPORT

SHRI BASUMATARI ( Kokrajhar ) :
1 beg to present the Fourth Report of the
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Steel Plant (st.)
Committee on the Welfare of Scheduled
Castes and Scheduled Tribes on the Minisiry
of Home Affairs and Dzpartment of Sozial
Welfare-Reservations for Scheduled Castes
and Scheduled Tribes in Public Services,

COMMITTEE ON SUBORDINATBE
LEGISLATION
FOURTH REPORT

SHRI SHRI CHAND GOYAL (Chandi-
Garh) : I beg to present the Fourth
Report of the Committee on Subordinate
Legislation.

12,18 brs,

STATEMENT RE : RECHANGE OF
PROTOCOL ON THE EXPANSION
BOKARO STEEL PLANT

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : My colleague,
the Minister for Industrial Dezvelopment,
Internal Trade and Company Affairs, made
a Statement in this House yesterday about
the visit of H,E, Mr. S.A. Skachkov, Chair-
man, State Commiltee of USSR Council
of Ministers for Foreign Economic Rela-
tiem.. He informed the House of the dis-
cussions with Mr. Skachkov regarding the
public sector industrial undertakings set
up with Soviet cooperation. Discussions
were also held in regard to the expansion
uf_ Bokaro Steel Project to a capacity of 4
million tonnes. Government of India
inl’ormed_ Mr. Skachkov of their decision
o appoint the Central Engipeering and
Deals_nl Bureau of Hindustan Steel as
Principal Consultants for this expansion.
This function, duriog the first stage of
_ Bokaro was being discharged by the Soviet
~Consultants, The Central Engineering
and Designs Bureau have, in the meantime,
| developed iheir own expertise. They h.lw:
also access 10 the koow-how of Soviet
o_mmsnliom under an earlier agreement
signed by Hindustan Steel withM/s. Tiaj-
Promexport to carry out the design work
in accordance with the Detailed project
LReport approved by Government,

- The bulk of the equipment for the
¢xpansion of Bokaro will be manufactured

of Immovable Property (Amd:.; Bill
in the country. Such equipment, however
as have to be imported will, it was agreed
be financed out of the unutilised parts of
the existing Soviet credits.

BUSINESS ADVISORY COMMITTEE
FOURTY FOURTH REPORT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
I beg to move :

“That this House do agree with the
Forty fourth Report of the Bussiness
Advisory Committee presented (0 the
House on the 2%d February, 1970"

MR. SPEAKER : Motion moved :

* That this House do agree with the
Forty-fourth Report of the Business
Advisory Committee presented to the
House on the 23rd February, 1970,”

SHRI SONAVANE (Pandharpur) : The
aliotted by the Business Advisory Commi-
ttee is highly inadequate particularly for
the discussion of the Demands for Grants
of the Railway Ministry. Therefore, I
want to make an amendment.

MR, SPEAKER : This is a unanimous
report by the Committee,

SHR1 SONAVANE : Seven hours are
highly inadequate,

w

12, 21 hrs,

REQUISITION AND ACQUISITION OF
IMMOVABLE PROPERTY (AMEND-
MENT) BILL-contd.

MR. SPEAKER: We were discussing the
Requisition and Acquisition of Immovable
Property (Amendment) Bill yesterday. The
total time allotted was two hours and the
balance of time left after yesterday's dis-
cussion is 45 minutes, It is up to you to
finish it within that time. I think we
should finish it within the lime at Shri Kunte
may continue his speech.

SHRI DATTATRAYA KUNTE (Kola-
ba) : Alook at the Bill will make it very
clear.The original Act of 1952 was at emporary
measurz but the temporary measure dragg-



288 Requisitioning &
{Shri Dattatraya)

ed on till 1962, when there was the declar-
ation of emergency in 1962- Then they took
possession of the propeities under the em-
crgency declaration and those properties are
8iill in the possession of the Government,
In order to protect the Government, after
the Emergency was over, Government tagg-
ed them on to the old Act, but the old Act
was also temporary. Under clause 2 the
Government mow want to make it a perma-
nent measure. It is not very clear why and
bow this need had arisen. After all the Land
Acquisition Act is there and the Mulla
Committee is looking into that question,
Acquisition of land and propertics could be
properly governed under that Act. TT at all
the Government wanted a permanent meas-
ure, they should come with a different Act

80 that the House could have gone into the
details,

B ¢ other point is the continued requi-
ioning of the properties for another ten
ars. If we look into the history of these

properties many details will come out. The
Minister has not given us facts and ligures,
How much agricultura) property is in their
possession and how many buildings or ot-
her properties have been taken over by
them ? In how many of these there are
defence establishments 7 As long as that
information is not given, how can we be
asked to decide these things 7 1 thiok it
will be safe to say that there are no defence
establishment in a major part of these prop-
erties. In Bombay a number of propertics
bave been taken over under the 1939 Def-
ence of India Act; they still continue to be
there; to say that all these properties are
occupied by the Goverament is not true.
Manoy original residents of these properlies
have passed long ago but persons who have
retired from Government service, or their
soms or relations are occupying these pro-
perties. There are other properties also.
There are other properties lying vacant.
But why should they continue to be in the
posaession of the Government ? It is really
surprising to say that it should continue for
ancther ten years, It isa great hardship
for all those persons. Taking over of pro-
perty is a temporary measure, resorted to
as a war measure when the Governme t
could not think of anything else, if it cont-
inuses for forty years, it is unfair and th-
ere is no justification for it. This sort of
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2rdship should not be imposed on fhe pe-
ople by the Government,

The Law commission have said that not
more than five years will be taken. If the
Mipister says that he wanted 10 years, he
has not given any reasons for saying so.
What were the efforts made during all the-
se days 7 Has he taken steps to consider
the merits or demerits about the propertics
being taken over ? He has not given any
facts and figures in that regard. He has
oot taken the House imo confidence. With-
out taking this House into confidence, to
ask the House to raise the period from
five sears to 10 years is ancther hardship.

As regards compensation, he says that
the property is worth about a few crores
of rupees, We have known that every year
the Government is spending cores of rupees
on buildiogs and other establishments for
their officers and staff. If they are spend-
ing crores of rupees, than, to say that they
must stick on to the possession of these
properties siill more has no justification.
Therefor, it is really necessary that before
this House takes this Bill inte copsiderat-
ion, the Minister should give detailed .in-
formation to the House so that the House
can deal with it and deal with it with a be-
tier judgment. Till then, I must say that
this measure is not neccessary and there-
fore, I would like to oppose it.

ot mrw ey T (d)
WEA WEIET, INTT O F § v@ agq
% wix 4 g 2 ar =< & gy,
A A= @A uF e g, N AR
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It was suggesied by some Members
that a registered notice of at least 15 days
should be given to the soldiers whose lands
are to be acquired under the Indian sold-
iers Litigation Act so as to enable them to

represent their cases cither persopally or
through their nominee,

The Home Minister stated that as Def.
ence Minister he had also received compla-
ints that this Act was not being properly
implemented in some arcas of Punjab and
Delhi. He asked Shri Gajraj Singh to send
his suggestions for effective implementation
of the Act to him or to the Chiefl Secretary
to the Government of Haryana, for farther
examination.
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SHRI RANGA (Srikakulam) : 1 do not
wish to take 100 much of your time Speak-
ing for myself, 1 want to express my
gratitude to so many of our members who
have brought to the notice of this House,
and through the House 1o the government
as well as the country, how this Act had
been abused up till pow, not omly to
the detriment of the intrests of thousands
of our kisans bul also 1o the detriment of

the intrests of our own soldiers who have
been_defending the country and who have
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placed themselves at the disposal of this
country for its secuqity.

It is unfortupate that the members
belonging to the ruling party did pot take
the trouble 1o utilize the machipery that
they have within their own party in order
to bring it powerfully o the potice of the
Miaister copcerned and also tne Prime
Minisrer how strong is the fecling and the
resentment felt by our people against this
Act and the way in which it has been
used, If only they had done it, befor it was
t00 late, their perty themsives would bave
given some serious consideration to the
ravages caused by this Act and the wroog
way in which it has been administred. 1 am
very happy that yesterday Shri Lobo Prabhu
drew our attention to the mischief of this
Act and members belongiog to all parties,
iocluding the ruling party, have supported
the stand that he had <o boldly faken that
this Bill ought not to be passed at all. The
most unfortupate part is that this Bill has
taken us by surprise just at the time when we
were busy over the President’s Address and
the Railway Budget with the result that 1
do not know whether it would bhe possible
for us to marshall all the voting strength that
we would like to, But if the boo. Minister
has been following the debate carefully, as
I hope be has done. he would be able to
know how strong is the feeling of resent-
ment expressed from all sides of the House,
including his own, Therefor, if it is mot too
late, 1 would appeal to him to withdraw
this Bill and come back again, late on,
with an improved Bill including or incor-
porating all the various suggestions that
bhave been made here.

Actually, ths question of compulsory
land acquisition is being considered by a
bigh-power committee. Members of all
political parties are reprsented in that
Commitee, My hon. friends, Shri Randhir
Singh, Shri Kanwar Lal Gupta and many
other are members of this Committee. I am
also a member of this Committes. Shri
Mulla is the Chairman of this Committee.
The report of this Commitiee is going to
be submitted to government by the end of
of this month, Surely, there is not so much
of urgency that they should proceed with
this Bill before they have an opportunaty
of considering the report of this Committee,
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Therefor, I would appeal to the

Minister not to proceed with the Bill just
now. He can ask for its adjournment and,
later on, after considering the report that
we arc submitting to him be might be good
enough to come forward with the necessary
official amedments to this Bill at a later
stage during the session and get it passed,
if he were to be so much in ap emergancy.
if on the other band, he tries to impose
this Bill on our heads now, we would have
no other choice except to challange this
Bull by means of a division,

MR. SPEAKER : Shri Viswanatha
Meoon ... He is pot bere. His party had
given his name, Shri Barua,

SHRI R. BARUA (Jorhat): Mr, Speaker,
Sir, T would like to confine my speech only
to the requisition aspect of the Bill, I am
really very sorry that, when thereis no
emergency, the Bill seeks to extend the
period of requisition for another ten years,

I have seen with my own eyes the
plight of people, mostly cultivators, whose
lands were reqisitioned years and ycars
past and in spite of repeated requests,
applications and petitions, nothing comes to
there pockets, Eeven if it comes. itis a
very nominal amount because on requisi-
tion the actual value is not given. The
result is that poor cultivators are put to
serious hardships,

What is more, if the land is derequi-
sitioned, they will find it dumped with
stones, big patches and what-not, In order
to reclaim the whole area, they have to
spend a lot of money which they do not
have. The result is that they sell out the
land to somebody who can subsequently
utilise it. Only the big people, who can
affored to pay some money, go and acquire
this cultivable land.

Therefor I strongly resent the idea of
extending the period of requisition for
another ten years. As Professor Ranga has
rightly said, the whole thing of acquisition
and requisition is under study by a
committes under the chairmanship of Shri
Mulla, If that is so, why can the Govera-
ment not wait for some time to have a
comphensive look at the whole affair
and remove the hardship of the people ?
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IShri Biswanarayan Shastri]

I wouid like to give a personal instance
of my experience. Before I was elected 10
Parliameat, I served as the Principal of the
College in my State in North Lakhimpur.
The college acquired a laod of about 12
acres. The Defence Department requi-itoned
that land. The college was going to be
shifted there but this could not be dore,
They peither purchased the land por rele-
ased the land, Therefore the college has been
suffering to a great extent and it was shified
somewhere else, Therefore, Sir, 1 would
like to suggest that the period of requisi-
tion of 10 years is not & proper one. If at
all, it should be 3 years only, I would like 10
suggest to the Minister that under no
circumstances land from the agriculturi ts
should be taken away without giviog thein
proper compensation. With these words, 1
record my strong prolest againsi provision
of this Bill and conclude,

MR. SPEAKER: We pass on the Clause=
by-clause coonsideration.

SHRI TENNETI VISWANATAM (Visa-
khapatoam) : I wanted to speak,

AN HON, MEMBER : Let the hon.
Minister reply to the debate.

SHRI RANGA : You may kindly use
your good offices with this Goveroment,
Sir. It has been opposed universally by all
sectiona, by all parties.

SHRI TENNETI VISWANATHAM :
Even those who did not speak like myself,
arc also opposed to it

MR. SPEAKER : The hoa. Minister
may speak after lunch,

12.58 hrs,

The Lok Sabha adojurmed for Iunch
Fourteen of the Clock,

nll

The Lok Sabha re-asseribled after
Lunch at four minutes past Fourieen of the
Clock,

[MR. DEPUTY SPEAKER in the chatr]
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REQUISTIONING AND ACQUISITION
OF IMMOVABLE PROPERTY (AMEND-
MENT) BILL--Contd.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.S.
MURTHY) : This Bill seems 1o have
made an impact on all sides of the House,
I Think this is one Bill which has received
universal.,..

SHRI LOBO PRABHU (Udipi ) :
Condemnation. :
SHRI B. S. MURTHY : .. which has

created universal excitement, because even
an veteran parliamentarian like Shri Ranga
said that Government had conveniently
chosen 10 bring forward this Bill at a time
when their minds were otherwise engaged.
But in spite of his being otherwi-e engaged,
Shri Ranga also has taken part in the debate
and he has given his opinion on this.

I think that much of the criticism seems to
be unfounded. 1 have myself been a wictim
of this Act once.

SHRI SRIDHAKAR SUPAKAR (Sambal-
pur) : Therefore, it is well founded.

SHRI B. 5. MURTHY Shri Supakar
whom 1 always consider 10 be a very silent
and sober Member has also registered his
protest against this Bill.

Let me give you this instance s0 that
hon. Members may appreciate my anxiely
to please them wll. Some youngman in
Hyderabad belonging to the Scheduled
Castes formed themselves into a co-operative
bousing society amd they purchased some
land. Three or four weeks later, the Defence
Mipistry came and gobbled it.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR1 M. R.
KRISHNA) : They purchased it.

SHRI1 B, S, MURTHY : - He scems to
be a person who knows what gobbling is.
Then they took nearly five to six years to
get if back. They could pot get the land,
but the compensation was paid and 1 had
also to play a very important role in getting
these jyoungmen mnecessary and adequate
compensation in as brief a period as possi-
ble. I had also a plotin that.
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But this Bill bhas nothing to do with
that kind of thing where everyone is being
persecuted or harassed, As a matter of fact,
I would like to give you certain figures
which will allay all fears about this matter.
I am giving the figures up to 1st February,
1970. As regards requisition, in the case of
the Ministry of Defence, the number of
buildings is 179 all over the country ...

SHRI DHIRESWAR KALITA: (Gauh-
ati) : As against how many requisitioned 7
He has s1id that 179 were acquired,

SHRI B.S. MURTHY : These were not
acquired but requisitioned. The annual
compensation payble is Rs. 6,86 lakhs,

SHRI DHIRESWAR KALITA : Oo a

poiot of order. In Assam itself the number
is more.

SHRI1 B. S. MURTHY : I am giving the
information at my disposal..,.

SHRI DHIRESWAR KALITA : He
may be having that information at this
disposul. But [ contest it. He has pot becn
properly brieled.

SHRI B. S. MURTHY : The arca of
land under requisition in acres is 86,658.02,
under Defence, for which we have agreed, &
the annual compensation payble is Rs. 68 96
lakhs, The esti d cost of acquisitioning
this is about Rs 29,63 crores. In the case of
the Ministry of Finance, the pumber of
buildings is 34 and the compensation amouat
is Rs. 1.4]1 lakhs.

Department of Statistics, 1 bldg, annual
compensation Rs. 189,50 paise, 17 bighas 13
kanals; Ministry of Railwiys, 7 buildings
annual compensation Rs.11,459.40, arca 8,924
sq. ft; central PWD, arca about 577 acres,
annual compensation Rs. 4,51.800; Direct-
orate Genperal of Security, 3 buildings, area
90.29 acres 502.03 bighas and 39,8 kanals,
Rs,89,177 83; Ministry of Education, 2 build-
ings., Rs. 12900; Munistry of Information
and Broadcasting, 4 buildings, Rs, 23,400;
Posts and Telegraphs, 5 buildings, Rs.
40,012; Department of Atomic Energy, one
building, annual compensation Rs, 4080
area 11,177,35 sq. ms. and last but not lca-
st, Directorate of Estates, 222 houses, Rs.
18.84 lakhs. This is the whole list.
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SHRI R. BARUA : We wanted to know
why an extension is needed for another ten
years.

SHRI B.S. MURTHY : I do not know
whether the hon Member was present in the
House ecarlier when I made it clear yester-
day why we have come to this august Hou-
se for this purpose.

Shri Lobo Prabhu quoted the Law Co-
mmission. Some other hon. Members refe-
rred to the Mulla Committee which is abo-
ut to submit its report, 1 am told that Co-
mmittee is not concerned with the requisit-
ioning and Acquisition of Immoveable Pro-
perty Act of 1952,

In spite of all this, I would like to hoan-
our the hon. Members who participated in
this debate. Most of them spoke with feel-
ing. Feelings are deeper than thoughts and
thoughts are deeper than words. So 1 would
like to accept to their request. T had propo-
sed ten years, Shall we have a compromise
on the basis of 50:50 7

SOME HON. MEMBERS : No, no,

SHRI A. S. SAIGAL : (Bilaspur) Let
Government make up their mind.

SHRI B. S. MURTHY : Government
havemade up their mind, 1 accept the
period of 3 years and I request that the
Motion be passed.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be circulated for the pur-
pose of eliciting opinion thercon by the 3ist
August 19707,

The Motion was Negatived.

MR. DEPUTY-SPEAKER : The quest-
jomis : *That the Bill further to amend
the Requisitioning and Acquisition of Im-
movable Property Act, 1952, be taken into
consideration.”™

The motion was adopted.

MR, DEPUTY-SPEAKER : The quest-
ion is : “That Clause 2 stand part of the
Bill."
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SHRI DHIRESWAR KALITA : 1 am

‘glad that Goverament ‘has n‘gfﬂ.d 10 réduce

the period to three scars,: - L

Iao ml qucsrmn 1I|c |lgh! of 1hc 3uvcrr-
mcnl 10 mqulsn,pn Governmepl ;hou]q
ha\r: the right to l’tqulhlloll, but it should.
not dla; on for ten years. chteldag also'
1 said, that y'l my cqmmqencv for the lnst
scven or cight years people have nm b:cn
gmmg any recurring payment. If ‘the origi:
nal proposal of the Govcrnmem were accey
pted, then for nine ygars no, paper . wlﬂl
move for recurring payment. These buvep-
ucnls are known o all of us, how they be,-|
ha\'t. L snp yesterday, the _Fecurripg comps
ensation js very low, and _this Bill would
hit_bard all the pellanls and the low i income
|rqyps Big huum! as my ﬁon Friend Mr.
Jha said, belpnging to b|| groups and. tycaony
bave never been uqumltmd 1 have known
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One particular case and Mr. Swaran Bingh
also knows it, It has not been settled dur-
ing the last three years. The person is an-
ordinary clerk who gets Rs. 150 per month
and he owns a house in Tespur which was
reduisitioned in 1962 and he hasnot bten
able to get a single rupee from it till today
because the military man who is occupying
it is objecting to giving him some rent.
The District Magistrate is not in a position
to'settle the mccounts, The Defence Minist-
ry and the Law Ministry ‘never make things
clear to ‘the ordinary persons. Therefore,
I moved this amendment and I am glad that
the Government has accepted three years.
I hope within three years Government will
take note of whatever we have said in this
House and clear the accounts of the low
income groups whose houses and properti.
es have been requisitioned and cither rele-
ase them or acquire them.

SHRI LOBO PRABHU : 1 am grateful
to the hon. Minister for accepting my ame-
ndment that the period for derequisitioning
or acquiring be reduced to three years, He
was kind eoough to say that it was a birth-
day gift to me ; today happens to be my
birthday. I should like to say that this may
also be the birthday of better relationship
between the Government and the Opposit-
ion, relationship where there is co-operation
and reasonablé amendments are accepted.
No one is going to be put to any inconven-
ience. There is the Rent Control Act under
which any House required by the stafl can
be obfaified from the State Government and
there is the Land Acquisition Act as T refe-
rred carlier. 1 understand there was object-
ion from Finance that the amount required
was some thing in the nature of Rs. 33 cr-
ores for paying and acquiring the propcrti-
es 8 that is was difficult to find that
amount within the next three years, In case
there is large scale derequlsitioning the am-
ount required will be smaller. There is one
thing more. If you delay, you will only in-
crease the amount of compensation, with
the rise in property values. So it is better
to acquire them as soon as you can so that
you can pay as low as possible within the
present rates.

Lastly, I should like also to say that
this is the birthday of a new understanding
between my party ani the cocialist party.
They have been pleading for the small man's
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house and I have been pleddidgfor the'big=
ger houses. But I should like to point out
to them that propsrty is the same, whether
it is a palace or a hut; when one tafks ab-
out the right to property, ongé misf think
of the little huts of thousands of -pegple
involed. So, I do hope that this is the bir-.
thday of good sense when the socialist par-
ty realised that the right to property is the
right live a civilised life.

SHRI B. S. MURTHY : Mr. Deputy-
Speaker, because of this amendment so
I have to propose one (wo to other amend-
ments that wherever the word ‘ten’ comes it
should be rcad as ‘three’ in clause 4.

MR. DEPUTY-SPEAKER: It is not ap-
¢n to the Minister to move an amendment
suddenly. He has to give propsr nbtice for
it.

SHRI B 5. MURTHY : It is coming.

MR. DEPUTY-SPEAKER : Tt is not
before me now. You have to reply to the
points raised by the Members who have
moved the amendments. )

SHRIT SONAVANE : The House can
waive notlce for the hon, Minister.

SOME HON. MEMBERS : No, nb.

MR. DEPUTY-SPEAKER : Shafl T put
the amendment to the vote ?

SHRI SONAVANE : 1 want to speak.

MR, DEPUTY SPEAKER = You ‘can
speak on the next clause.

SHRI B S. MURTHY : I accept.the
amendment,

MR, DEPUTY-SPEAKER: What amen-
dment 7 -

SHRI B.S. MURTHY : Shri Lobo Pr-
abhu’s amendmn.ent,-three years, -

SHRI DHIRESWAR KALITA : Thu.e
years proposed by me and Shii Lobd Parbhu.

MR. DEPUTY-SPEAKER : Thé Mibt.
er accepts one of the amendments which
reduces the period from 10 to thres Yyears,
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[Mr. Deputy-Speaker)

Even 30, I have to put all the amendments
formally to the vote of the House. Now,
Shri Shiv Chandra Jha's amendments.

AN HON, MEMBER : He has asked
for leave to withdraw.

MR, DEPUTY-SPEAKER: Do you want
to withdraw ?

SHRI SHIVA CHANDRA JHA : Yes.

Amendment Nos. 2 and 3 were by leave,
withdrawn.

MR, DEPUTY-SPEAKER : Then, thero
is Government amendment No. 7.

Thequestion is :

“Page 2, line 9, for “1969" substitute
“1970" M

The motion was adopied.

SHRI LOBO PRABHU : Amendment
Nos. 9, 10 and 11 are consequential,

MR. DEPUTY-SPEAKER : I ¢hall put
amendment Nos. 9, 10 und 11,

The question is :

. Page 2, line 9, for *‘ten" substitute
“‘three", ®)

The motion was adopted.

MR. DEPUTY.SPEAKER : The question
s :

Page 1, line 12, for “‘ten" substitute
“thres™ (10)

The motion was adopted,

MR, DEPUTY-SPEAKER : The quest-
is:

Page 2, line 17, for *‘ten” substitute
“three* (1)

The motion was adopted.

MR. DEPUTY-SPEAKER : Now, the
question Is :
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““That clause 3, as amended, stand part
of the Bill"

The motion was adopted

Cluse 3, as amended was added ro the
Bill,

Clause 4, Amendment of Seetion 8.

SHRI B.S. MURTHY : I want to make,
with your permission, a submission, It is
about clause 4, I want, with your permiss-
ion, to delete the whole of clause 4.

MR, DEPUTY-SPEAKER : First of all,
I would like to ascertain from you whether
you are moving the amendment standing
in your name,

SHRI B, S. MURTHY : Yes.

SHRI LOBO PRABHU : We do not
agree to the deletion of the entire clause
4, because it is for revising the rate over
five years.

MR. DEPUTY-SPEAKER : Order, order
I am at this stage ascertaining from bon,
Members who have sent in their amendm-
ents whether they are moving them or not,
The Government amendment is No. 8.

SHRI LOBO PRABHU : I move :

Page 3, line 12 after **sub-section (2A)"

insert **provided there is just compens-
ation, according to prevalent market values
to the owners.” (16)

SHRI SHIVA CHANDRA JHA: I move;

Page 3, line 8, after “be revised™ insert
“after taking the socio.econmomic situation
of the case into consideration."” “@

SHRI DHIRESWAR EALITA : I
move :

Page 2, line 34, for *'live years" subsiit-
ufe *‘one year." (LE)]

Page 2, line 45, for ““five years" substit-
ufe “‘one year" (14

Page 3, line 4, for “five years" substir-
ufe “‘one year" (15)
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SHRI B, S, MURTHY 1 I movs.

Page 2, line 40, for *1969™ substitute
l‘lm’l (n)

SHRI OM PRAKASH TYAGI (Morada-
bad) : I move :

Page 2, line 34.-

Jor “five" substitute **three" (20)
SHRI LOBO PRABHU : I move :
Page 2, line 34,-

Sor “five" substitute “ihree" (12)

SHRI OM PRAKASH TYAGL : 1
move :
Page 3, after line 12, insert-

“Provided the compensation will be pa-
id to the owner according to the prevailing
market value.”
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SHRI LOBO PRABHU : Having read
clause 4 again, 1 find that it provides for
revision every five years. In view of the
Government accepting the amendment limi-
ting the requisitioning to a period of three
years, the guestion of revising it every five
years no longer exists. In the circumstances
1 agree with the Government's amendment
to delete clause 4 completely.

MR. DEPUTY-SPEAKER : 1 do mot
think any necgative amendment can be
moved at this stage to delete any clause,
but at the stage when a motion is moved
that this clause stand part of the Bill, you
can vote it down,
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SHRI R. D, BHANDARE ( Bombay
: I bhave a two-fold prayer to
uuh Pirstly, the notice of time for the
- purpose of moving an amendment may be
_.maiyed and I may be permitted to move an
amendment. Secondly, my amendment for
the deletion. of clause 4 of the Bill may be
. That is within the discretion

of the Chair.

MR. DEPUTY-SPEAKER : 1 am
afmid 1 do nct have any discretion on
that,

SHR1 R, D. BHANDARE : So far
as. the time for moving an amendmept to
a Bill is concermed, there is a time-limit,

MR, DEPUTY-SPEAKER :
(3) reads :

Rule 344

waAn amendment shall not be moved
which has merely the effect of a nega-
tive vote,”

* 8o, 1 do not think I can sccept that.

SHR1 DHIRESWAR KALITA : Origi-
nally, the Bill envisaged a period of ten
years, Then, considering the socio-econo-
mic conditions, it was revised to five years,
So, my consequential amendment stands
that for recurring payment etc. the period
should be one jear.

SHRI R. D. DHANDARE : Clause 4
can be deleted.

SHRI DHIRESWAR KALITA : You
_cannot delete it now.

MR, DEPUTY-SPEAKER
Minister anything to say ?

: Has the

SHRI B, S, MURTHY : [ waot to say
that my acceptance of the amendment
moved by Shri Lobo Prabbu.........

o Wim S @R Al AR
® xw. o haora A A SR § )
vy weifenr Goo ¥ wwd Foamr g
Lo d ) e e v i fe
gt Wt 9€ W 9T fifaea & wms
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SHRI SRADHAKAR SUPAKAR (Sam-
balpur): Mr.Deputy-Speaker, Sir the amend-
ment moved by Shri Tyagi, I think, is
rather superfluous having regard to the
fact that we had a recent decision of the
Supreme Court on bank nationalisation
which sets out in clear and unambiguous
terms that compensation, if it means any-
thivg, is market value, Therefore., as the

Dislsion No, 1

Basu, Shri Jyotirmoy
Jba, Shri Shiva Chapdra
Khan, Shri Ghayoor All
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law stands at present, if the Government
have to pay compensation for acquiring
lands which have previously been requisi-
tioned, they have to pay the market value
and there is no getting away from it. There*
fore in my opinion the amendment pro-
posed by Shri Tyagi is superfiuous

=it 3w s et oAt feT A
THEHT ) FEICFA § agr qrafad ?

SHRL LOBO PRABHU : I may submit
that here we are concerned with rent of
house and land and not with the acquisition
of property, Inrespect of acquisition of
property here is already a prowision such
as Shri Tyagi refers to by which market
value will be paid. That is according to the
Act of 1968 As far as [ .am concerned, we
may delete this clause because the amend-
ment he seeks is already existing.

MR, DEPUTY-SPEAKER : | sm now
putling amendment No. 4 of Shri Shiva
Chandra Jha to the vote of the House.

it frx e W : g R it e A
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MR. DEPUTY-SPEAKER : Now, I put

Amendment No. 4 moved. by Shri Shiv
Chandra Jha to the vote of the House,

The question is :
Page 3, line 8-
afier *be revised™ insert

“after taking the socio—-ecenomic
situation of the case into considerstion,”

The Lok Sabha Divided
AYES 14.50 brs,

Limaye, Shri Madhu
Mahato, Shri Bhajahari
Misra, Shri Janeshwar
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Ram Sewak, Shri

Ram Swarup, Shri
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Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

PHALGUNA 35, 1891 (S4KA)

Acquisition of 286
Immovable Property (Amd1.) Bill

Shiv Chandika Prasad, Shri

Siddayya, Shri

Siddheshwar Prasad, Shri

Singh, Shri D, N,

Sinba, Shri Mudrika

Snatak, Shri Nar Deo

Solanki, Shri 5. M.

Sonavane, Shri

Supakar, Shri Sradhakar

Tapuriah, Shri 8. K.

Tiwary, Shri D. N.

Tiwary, Shri K. N,

Uikey, Shri M. G.

Veerappa, Sbri Ramachandra

Verma, Shri Balgovind

Vidyarthi, Shri Ram Swarup

Yadav, Shri Jageshwar

MR, DEPUTY-SPEAKER : The result*
of the division is : Ayes : 6; Noes : 129,

The motion was negatived.

MR. DEPUTY-SPEAKER : I put
Amendment No, 8 moved by Shri B.S.
Murthy to the vote of the House.

The question is :

Page 2, line 40,

Sfor 1969 substiture **1970"

THE MOTION WAS ADOPTED.
M, bl—raul?. -S'z:w.l!.kaa- '

1 will put amendment No, 12 standing
in the name of Shri Lobo Prabhu to the
vots of the House,

Amendment No. 12 was put and negatived.

SHRI DHIRESWAR KALITA : I with-
draw my amendments 13, 14 and 185,

Amendments Nos. 13 to 15 were, by
leave, withdrawn.

SHRI LOBO PRABHU : 1 withdraw my
amendment No. 16

Amendment No. 16 was, by leave, withdrawn,

SHRI OM PRAKASH TYAGI : I am
not pressing my amendments 20 and 21.

Amendments Nos, 20 and 21 were, by
leave, withdrawn,

MR. DEPUTY-SPEAKER : Now the

question is :

“That Clause 4, as amended, sland part
of the Bill,”

SHRI R. D. BHANDARE : The hon,
Minister may explain it, Sir,

MR, DEPUTY-SPEAKER : Now we
have come to the stage of voting.
MR, B, 5. MURTHY rose.--

SHRI MANIBHAI J.PATEL (Damoh) :
How can he explain ? You are in the

process of voting. (Interruptions).

MR, DEPUTY-SPEAKER : I thiok it is
understood what the amendment s,

* The following Members also recorded their votes for Noes :
Sarvashri C. D, Gautain, Om Prakash Tyagi, Ram Gopal Shalwale, Beni
Shanker Sharma and Shri M. R. Krishna.
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SHRI K. LAKKAPPA (Tumkur) : I
rise on a point of order. It is ihis, At the
time of voting, the Minister has no right to
make a speech,

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT(SHRI RAGHU ‘RAMAIAH):
The point of order is this The hon. Minis-
ter does not want to press the clause.
Technically you have said that you will
have to vote it down The amendment
moved by Mr, Bhandare is for the deletion
of the clause. Now if you are not
accepting it, then for technical reasons we
bave to vote down the clause,

MR. DEPUTY-SPEAKER : Earlier in
the debates the Mipister sought permission
to delete this clause from the Bill. At that
time I told him that it was not permissible
for him to do so at this stage, but atthe
stage of voting, if they do not want it, they
can vote the clause out.

AN HON, MEMBER': He can withdraw
it. ‘

MR. DEPUTY-SPEAKER : He cannot
withdraw it. The only thing open to the
House is to vote it down, ([ut-rrupiions)

I think the House has understood the
pasition. Now the question is :

“That clause 4, as amended, stand part
of the Bill,"

The motion was megatived

SHRI PILOO MODY :In that case
Government is defeated, Sir.

Clsuse 1--(3hort Title)
SHRI B, 5. MURTHY : 1 beg to move:
Page I, linc 4,
Jor *1969" substisute *1970." (6)

MR. DEPUTY-SPEAKER : The ques-
tion is ;

Page 1, line 4,
for *1969" substitute 1970." (6)

The amendment was adopled.
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MR. DEPUTY-SPEAKER: The question
is :

“That Clause 1, as amended, stand ‘part
of the Bill."”

“The motion was adopted,

Clause I, as amended, was adfled to'the Bill.-
Enacting Formula
MR. DEPUTY.SPEAKER : There is®n
amendment to the Epacting Formula. Are
you moving ?

SHRI B, S. MURTHY : Yes, I move :

Page 1, line 1,

for “Twentieth™ substitute “Twenty-
first ™ ®

MR. DEPUTY-SPEAKER : The gues-
tion is :

Page 1. line 1,--

Jor “Twentieth sub:titute **Twenly-
first™. (5)

The motion was adopfed.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula as amended,.
was added to the Biik,

The Title was added to the Bill,

SHRI B, § MURTHY : Sir, I move :
“That the Bill, as amended, be passed.” '

MR, DEPUTY-SPEAKER: The question

“That the Bill, as amended, be passed”

The motion was udopted.

P
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UNION DUTIES OF EXCISE (DISTRI-
BUTION) AMENDMENT BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) ; Sir, I beg to move:*

“That the Bill further to amend the
Union Duties of Excise (Distribution)
Act, 1962, be taken imto consideration.”
and

“That the Bill further to amend the
Additional Duties of Excise (Goods of
Special Importance) Act, 1957, be taken
into consideration.”

The House will recall shat the final
report of thc Fifth Finance Commission
along with an Explanatory Memorandum on
the action taken by Government thereon,
was laid on the Table of the House on the
26th August, 1969. The Finance Commission
was infer alia required to make recommend-
ations to the President as to the distribution
between the Union and the State: of the net
proceeds of taxes which are to be or may
be divided between them and the allocation
betweea the States of the respective shares
of such proceeds. Union Duties of Excise
which are levied and collected by the Go-
vernment of India under Article. 272 of the
Constitution fall in the category of taxes
which ‘“‘may be" distributed between the
Centre and the States in accordance with the
law made by Parliament after taking into
ac the rec dations of the Finance
Commission.

14.58 hrs.
[ SHRI K.N. TIWARY in the Chair ]

The first Bill seeks to give effect to the
recommendations of the Fifth Finince
Commission in regard to the distribution of
the net proceeds of Union Duties of Excise
between the Centre and the States on the
one hand and between the different States
on the other,

Successive Finance Commissions have
been increasing the size of devolution under
Upion Excise Duties by extending the
sharing scheme to more and more commo-
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ditics. The First Finance Commission made
the begioning by recommending the
distribution among the States of 40 per cent
of the duties on three items; at present 20
per cent of the duties on all the commodities
is distributed to the States. In addition the
Fifth Finance Commission has recommended
the sharing with the States, in the years
1972-73 and 1973-74 also of the special
excise duties, which are not being shared
now. The Commission has retgined the
existing principle of distribution of the
States share based 80 per cent on population
and 20 per cemt on relative social and
economic backwardness. However, out of
20 per cent allocation to backwardoess, two
thirds are to be distributed amongst the
States whose per cupita income is below the
all-Siates’ average in proportion to the
shortfall of the States’ per capita income
from all Staies’ average multiplied by the
population of the State. The remaining one-~
third is to be distributed amoogst all the
States accordipg 10 an integrated index of
backwardness.

Thz second Bill, viz., The Additional
Duties of Excise (Goods of Special
Importance) Amendment Bill seeks to give
effect to the recommendations of the Fifth
Finance Commission regarding distribution
between the States of the net proceeds of
Addilional Duties of Excise levied on sugar,
tobacco and textiles. Hon’ble Members are .
aware that these duties were levied with the
agreement of the State Governments in 1957
in replacement of States’ sales tax.on these
articles. The net proceeds of these dutics,
olher than those attributable to Union
Territories, accrue to the - Slates.

15 brs.

In addition to making recommenda-
tions on principles governing the distribution
of met proceeds of-these disies, the Fifth
Fisance Commission was also sequired to
examine the desirability or otherwise of
maintaining the existing arrasgements and

the scope for extending isuch arrange-
ments to other items or commodities,
According to the commission, the

rationale of the present scheme and the

_advantages which it was expected to bring

when it was introduced .hold good even
now. However, in view of the geperal

* Moved with the Recommendation of the President,
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{Shri P, C. Sethi]

opposition of the States, the Commission has
recommended that it would not be desirable
to_continue the scheme unless the Govern-
ment of India, after discussing the matter
with the State Governments can arrive at a
general agreement for the continuance of
the present scheme with suitabte modlhca-
tions Pending final decision, the
recommended that the dutnbutmn of the
balance after payment of guaranteed amount
should be made 50 per cent on the basis of
population and 50 per cent on the basis of
sales-tax collections excluding Central sales
tax,

wawfe wlag : g% oF A9 FaA!
g, ffrec gige @ gag @ fam s
19 97 T @ §-3 2A) fad} & |wasy
Horsfreta e @& 1 gnmamwy EfF
BI99 @H T $m W 9@ $@ 87
uF ¥ a1g gAL F1 T fRar wmE

SOME HON, MEMBERS : Yes.

ot stwx igs  (sEhg) ¢ qg AR
& awar § 1 <) fadas waw wew @,
oy aAT wAT § 1 9gS OF &)
#ford, SaEt yras £ o w77 & e
| w fd

SHRI LOBO PRABHU (Udipi) :
not think that itis correct.

I do

‘There is no provision for two Bills being
moved together, however similar they may
be. You have to take them up separately.
We shall expedite them.

Wt wgeg : ga Wy 4 £ Ar
foer o5 & wdar & for amw, R o
e A o A fer 20 SRT R
zren ) fyer &< fearsz Frar ar asar
¢, Fad Y 9T Qe &1 wrOwr whEr
foer orae

SHRI LOBO PRABHU : There is going
to be much confusion, if we have the two
Bills together. Let him move one Bill after
the other.
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ot TR fag : Miaw qga, gl ana
§wrread FWE |

wit st vivaw ¢ 3 saw wa faw §
oI T AT FDE |

SHRIDATTATRAYA KUNTE (Kolaba):
Let us know what has been decided
Are the two Bills to be taken up sparately
or jointly ?

MR. CHAIRMAN : The House agreed
first to the two Bills being taken up to-
gether. If the House sticks to that, than he
can make the specch on both the Bills to
gether, Otherwise, if there is any objection,
then we shall take them up separately. It
is for the House to decide, and say whether
it agrees or not.

SHRI DATTATRAYA KUNTE : Even
if there is no objection, even if the House
consents, it cannot be done because it is
against the rules.

MR. CHAIRMAN: In that case, let him
move only one Bill now.

SHRI P. C. SETHI : Then, I have
already covered the points with regard (o
the Bill further to amend the Union Duties
of Excise (Distribution) Act. I move that
the Bill be taken into consideration.

MR. CHAIRMAN : Motion moved :

“That the Biil further to amend the
Upion Duties of Excise(Distribution)
Amendment Act, 1962, be taken into
consideration,™

SHRI SHIVA CHANDRA
(Madhubani) : I beg to move :

JHA

«That the Bill be circulated for the
purpose of eliciting . opinionthe:con by
the 30th April, 1970," 3
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MR. CHAIRMAN : The amendmeant is
now before the House,

zad Y 9 FT gHA 21

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : This Bill has come like the cart
before the horse, because the proper course
should have been to have the report of
the Fifth Finance Commission considered by
this House and then to have introduced
these two Bills which are based on that
report, The Finance Commission is properly
entrusted with the task of apportioning these
excise duties to the extent of 20 per cent
amongst the different  States. It would have
been belter if the respresentatives of the diffe-
rent States who are present in this House and
who represent the people had been asked to
express their opinion thereon, But when it
comes in the shape of a Bill, we feel certain
difficulties because the whole thing comes as
a package programme and one bhas either to
accept the whole of it or reject the whele of
it; and further, there is no time also to
consider the whole thing properly. For, we
are haviog only a period of two hours pow
to consider the claims of the different States
of India to their legitimate share in 20
per cent of the union excise duties, If you
look at the table at the end of clause 4 of the
Bill and compare it with section 3 of the
original act of 1962, you will find that it
dozi mot help in removing the regional
disparity between the more forward States
and the backward States., Let me make a
comparison between the percentage of distri-
bution which was prevalent before the Fifth
Finance Commission submitied their report
and before this Bill was introduced in the
House. You will find that in the case of
Andhra Pradesh, Assam, Gujarat, Mahara-
shtra, Mysore, Nagaland, Tamil Nadu and
West Bengal, the percentage has been redued.
But the percentage in respect of Bihar,Kerla,
Madhya Pradesh, Rajasthan, and U. P,
has been increased. UP has gained from
14.98 to 18.82, and Bihar has gained from
10,03 to 13.81. In this conneclion, I shall
make a reference to the observation of the
Fifth Fivance Commission, to which refere-
nce was also made by the Finance hon.
Minister. At page 36 of the report, thisis
what we find :

“Having regard to these considerations,
we are of opinion that the States” share
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of Union excise duties should be distri-
but_td among them on the following

(1) 80 per cent on the basis of popu-
lation of respective States:

(2) Out of the remaining 20 per cent..

(a) 2/3rd should be distributed among
States whose per capira income is
below the average per capita in-
come of all States in Proportion to
the shortfall of the State's per
capita income from all States* aver-
age, multiplied by the population
of the State. For this

Nagaland, for which the requisite
Pper caplta income statistics are not
available, should be equated with

Assam,

(h)  1/3rd should be distributed accor-
diog to,the integrated index of
backwardness on the basis of the
following six criteria, viz e

() Scheduled tribes population;

(iiy Number of factory workers per
lakh population;

(iii)  Net irrigated area per cultivator;

(iv) Length of railways and surfaced
roads per 100 square kilometres;

(v) Shortfall in number of school-
soing childern as compared to
those of school--going age;

(vi) Number of hospital-beds per 1000

population.”

In this connoection, itis profitable to
compare the recommendations of the Plan-
ning Commission on the question of equi-
table distribution amongst the different clai-
mants. The NDC has fixed quite a different
and more equitable criteria for distribution
amongst the different States. This is what
the Fourth Plan document says :

*“It was decided that after providing for
the requirements of the States of
Assam, Nagaland and Jammu agd
Kashmir, the Central assistance to the

;
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" remainiog States for the Fourth Plan be
distributed to the extent of 60 per cent
on the basis of their population, 10 per
cent on their per capita income if below
the national average, and 10 per cent
on the basis of tax effori in relation to
per capita income and that another 10
per cent be allotted in proportion 1o
the commitments in resps:t of major
continuing  irrigation and power
projects,”

I think so much emphasis should not
have been laid on population; sufficient
consideration has not been given to econo-
mic disparity between the advanced and
backward States. Ifso much emphasis is
sought 10 bz laid on population, the family
planning drive has no meaniog and therc
will be a competition amongst the diffzrent
States to increise their population as best
and as fast as possible.

Therefore, the criteria for allocation of
p"amerltalz bhave not been very satisfactory.
Those have operated to the detriment of
backward States like Orissa, Assam,
Andhra Pradesh and so on, Hence | hope
Government will think fit to revise this and
not accept the recommendations of the
Fifth Finance Commission in toto,

After the submission of th: Report of
the Fifth Finance Commission, objections
had bzen raised by different States on the
equitableness of the several rccommenda~
tions not mexrely in respect of these two
Bills, the Union Duties of Excise (Distri-
batioa) Am:ndment Bill and the Additio-
nal Duties of Excise (Goods Special Impor-
tance Amendment) Bill I think the last is
less pernicious than the present one.

1 feel that before bringing this Bill for-
ward before the House, an opportunity
should have been given for the considera-
tion of the Ffth Fioance Commission’s
Report. Alio only two hours have been
allotted to this Bill. I do not think we shall
be in a position to do full justice to the
Bl because though the body of the Bill
covers only a page and a balf, its recomm-
endations are far-reaching haviog a bearing
on the regional imbalance among different
Stdtes. Therefore, I think we are notina
position to accept the recommendations of
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the Fifth Finance Commission as embodied
im this Bill.

SHRI S. R. DAMANI (Sholapur) : At
present , excise duty forms a major part of
the revenus of Governmeant. It was intro-
duced in 19{0—5]. At that time, the
colleclion was only Rs. 67.5 crores.
Siace them many items have been inclu-
dzd and at present the collection by way of
excise duty, additional excise duty, etc.
comes to over Rs, 1500 crores, This in-
creased collection is due not only to the
enhancement of the rate but also 1o the
eliective collection and in the pro-
duction of items.

This is the only tax where the collection
charges are very low, According to my
eslimate, the collection charges on excise
duty are only about one per cent. The
evasion of tax in excise duty is also very
remote, | think that Government should
consider amalgamating sales tax with cxcise
duty as mentioned by them some time back
because sales tax is causing a lot of evasion
and leading to restriction of business and
trade and also restriction in production of
many items. Some years back, as the hon.
Minister has just mentioned, on two items
the sales tax was merged with the ecxcise
duty and today we see the result that the
trade and the production in those ilems
have increased. 1 know that the States have
objections to this merger, that they are not
agreeable, but it is for the Goveroment to
parsuade them, to satisfy them, so that they
will agree to the merger, so that there may
be expansion of business and increase in
production and many small people who are
uoemployed can start their own business.
can get self-employment in small towns and
big cities. For employment purposes I think
it is vory essential that sales tax should be
merged with excise duty.

This legislation was enacted long ago
and there are many clauses in it, It requires
some kind of modification according fto
present trends.

In the last few years a novel practice
has been introduced of having two rates,
the effective rate and the approved rate,
The effective rate is lower and the rate
mentioned in the Finance Bill is higher.
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Thiis leads to litigation, harassment and so
many other difficulties and no purpose is
beiog served, There are hundreds of thou-
sands of items under excise where excise
duty is payable. If there is any item which
is not classified, what will the official do ?
To safeguard his position and to be on
the safe side, he will not charge effective
rate and thea the litigation starts. In many
cases, I have seen that the rate charged was
100 per cent or more than 150 per cent of
effective rate and the party had to go to the
court and get a refund. This practice of
classified rate and effective rate should be
abolished and if one rate is introduced it
will be better and everybody will know
what rate they have to pay. The uncerlainty
will disappear 1 think the hon. Minister will
consider this. This is only excise duty, not
tax. This was introduced for some reason
but it has not served the purpose. He
should bring uniformity in the excise duty
rate,

1 shaill conclude with two more sugges-
tions.

SHRI P, C. SETHI : May I respectfully
submit that we are dealing with a limited
subject, division and not the ways and
means position or the collection of excise
duties 7 I think it could be part of the hon.
Member's budget speech.

SHRI S. R. DAMANI : After all itis
revenue and we collect excise duty and then
only distribute it. 1 am going to support the
Bill and before doing so I shall explain
some dfficulties which may be considered by
the hon. Minister,

Excises are on quanlity, not on value,
For instance, a particular type of cloth
which costs Rs.2 per meter is charged excise
duty at the rate of eightannas; then another
type of cloth costing 5 per meter is charged
the same rate. In another words a person
who consumes a low priced cloth has to pay
the same excise duty as a person who con-
sumes highly priced cloth. It is my conten-
tion that this is oot justifiable. I do not
mean to say that the Government should
lose revenue; All that 1 say is: please
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change the basis [rom quantity to ad valorem.
That will be moer equitable. | undeistand that
Government are thinking of introducing
legislation to remedy this situation but that
requires to bz done quickly so that the
consumers may be benefited.

Now, about the collection of about Rs.
1,500 crores by wav of excise revenue. After
all, some portion of it should be reserved 1o
be advanced to the manufacturers so that
they can produce more, modernise their
ways of production and thus increase pro-
duction and help the indusiry in general to
grow repidly and in order also that the con-
sumers can get the benefit and more people
can get employment. So, my submission is
that the Government should keep a certain
percentage of the revenuc reserved for giv-
ing loans (o thcse persons who are contri-
buting to the exchequer about Rs. 1,500
crores by way of excise duties, so that the
amount can be utilised for development pur-
pose, and the industry can develop and
greater production may be attained and
better quality goods can be manufactured
in the interests of the consumr ers also.

Wiih these words, 1 support the Bill,

**5HR1 TENNETI VISHWANATHAM
(Visakhapatnam) : Mr Chairman, Sir, the
Excise Duty collected by the Central Gove-
rnment is required to be distributed among
the States of the Union according to the
percentages rccommended by the Fifth
Finance Commission, My criticism is not
in respcet of the percentages etc. The
excise duty causes a lot of hardship to the
people especially to the lower income
groups. As Mr. Damani has stated the
excise duly which was of the orcer of Rs,
69 crotes in 1951 has gone up to Rs. 1500
crores now, A consequcnce of this increase
in 1evenue is that there is a tendency to
wasteful expenditure and also to increase
the staff in Government offices because they
are in a position lo spend moOre mooey on
this.

Due to the increase of dealings between
the manufacturers and the Government
officers, the scope for indulging in corrupt
praclices on the part of assessces and
officers has also increased. If the Govern-

**The original speech was delivered in Telugu.



299 .Addl, Duties of
[Shri Tenneti Vishwanatham]
ment are really interested in having a clean
and honest administration, they will have
to overhaul completely the entire system of
tax collection Now, the procedure is that the
officers go to the manufacturing units and
calcu!ite the actual production and ths tax
to be levied thereon. Last year assurances
were given that the sysiem of collecting
taxes would be simplified. But instead,
the system has become more complicaied.
The small-scale producers working with a
capital of about a lakh or two have to main-
tain various kinds of accouniSas are requi-
red to be maintained by big industrialists
who work with a capiial of two crores or so.
The excise staff have wmade it a point to
visit and check the accouats of the small
scale industrialists every week or month,
If they are not treated by ths industrialists
in they way they would like to be treated,
the officers straightway disbelieve the
accounts, In our democracy the excise
and income tax officials szem to wield more
powers than a military dictaior. If the
accounts are not accepted by even the low-
est official io the Government department,
the small-scale industrialisis are doomed.
Whatever report this offizial makes will be
upheld by the senior officers of the depart-
ment and even by the Minister himself.
On the other hand, big industrial magneis
do not perhaps have any difficully on this
account bzrause they can settle their affairs
at a higher level.  So the situation boils
down to this that it is only the small indus-
trislists who are the a:tual sufferers and
victims of this tax colicclion system. Unless
the number of forms which theie psople
have to fill up is rejuced 1o the minimum,
undue hacdship for th: small-scale produ-
cars will coatinue upabated. There is al-
ready discontentment amoag (hese prople.
If th: Government do not take prompt
action to remove th: dzfects in the system,
these p:ople who generally support the
Government will be fed up to such an
extent that they might join the ranks of the
Opposition, There is a limit (o their
capacity to satisly ths whims and caprices ol
Government officials. They are secthing with
discontent. The excise officials opealy dicta-
te their terms to these producers and if their
terms are not prompily fulfilled they do not
accept lhe accounts maintained by the
producers. If the tax collection system is
not simplified by bringing dowa the plethora
of forms to the minimum, the working
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of these small-scale industries would b®
seriously hampered. I would suggest that the
excise duty should be reated to the installed
capacity of an industrial unit; if this is done,
it would be a great relief to the small-scale
industrialists. Mr. Damani had pleaded
the cause of the big industrialists and I am
now describing the plight of the small
industrialists. As the margin of profit is
limited in the case of small industries, the
burden of tax is naturally heavier in their
case than in the case of the big industries
which can afford to pay the duty without
difficulty from their disproportionately
large profits. The States may be happy that
they are gelting crores of rupees from the
Central Government on account of this
duty. Whether it is the Central Govern-
ment Jr the State Goveroment which collect
the excise duty, the fact remains that the
burden is heavier on the small producers
compared to the big producers Increasing
the duly at the time of the Budget in some
form or the other has become an annual
feature. Bzcause of the higher taxation the
cost of living goes up. With one hand
dearness allowance and other allowances for
the Government servants are raised and
w.th the other hand excisc duties are in-
creased to find ways and means to pay the
enbanced allowances, This process of
ncutralising of the cost of living but neutra-
lising the dearness allowance for the staff by
enhancing excise duty would some time lead
to “minus balances™  with th: Government.
In giviag relief to th: staff and the same time
enhanzing tax:s on the pzople to find funds
for giving the aforesaid reiief, the Finsnce
Minister would appzar to be taking away
with one hand what he has given with the
other. My submission is that the policy
of depending upon thase excise duties is
not correct,  The high incidence of the
indirect taxes can be appreciated from the
fact that as against a total tax revenue of
less than Rs. 4000 crores the excise duty
alone accounts for more than Rs 1500
crores. The economic condition of the
pzople has become so bad because of the
high taxation that a larze number of them
are conpelled by circumstances to live on
the left-overs of the rich. The excise policy
of the Government is oaly increasing the
burden on the common man and subjecting
him to great misery. 1 hope the Finance
Minister would keep this in view while
finalising the Budget proposals. Unless
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it is done, in a country where the major
po:tion of revenue is from excise duty, the
Governm:nt would face great difficulties in
future. 1 do not have any objection to this
Bill or to the percentages that have been
recommended by the Finance Commission,

SHRI CHINTAMAN] PANIGRAHI
(Bhubaneshwar) : Sir, while spsaking on this
Bill. I would like to seek certain clarifica-
tions from the minister with regard to the
basis on which the percentages have been
worked out by the Finance Commission,
The main basis for their consideration is
that they will look to the growth of the
differnt States in the past five years and also
to the increase in the earnings of the Gove-
roment through cxcise duties in the years
to come and then to see that the carnings
of the Government of India through these
collections are distributed in such a manner
that from year to year, the regional dispari-
ties which the Government is commit-
ted to remove are actually removed, I
have gone throigh the recommendations
of the Finance Commission in detail.
They bave examined the various interests
including the State Governments but you
will find that the basis remains the same,
namely, averages. I do not know how they
can ractify the position by means of
averages. This reminds me of a story of
two school teachers. who were both mathe-
maticians, who wanled to cross a river from
opposite directions  late in the evening
when the boatman was not there. They
felt the depih of the river at various points
and arrived at the average and decided that
that average depth is the actual depth of
tl}s river and so they could safely cross the
river, But when they started crossing the
river they found to their dismay that the
depth was much more and both were
drowned.

What I want to point out is that you
cannot always go by the averagss. It is
I_well-known fact that there is regional
disparity and States like Ultar Pradesh,
Bihar, Assam and Orissa are backward,
There are areas which nesd special atten-
tion. When I look at the percentage of
allotment to those States I find that the
Percentage is such that the posilion is not
likely to improve in the coming five vears.
Those States will contioue to remain back-
ward. Therg is need for grealer vision o
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the part of the Fipance Commission, Itis
not enough for them to say that last year
they gave seven per cent, this year they
will give three more per cent and make it
ten per cent. This is mnot the way to
remove imbalances and develop backward
areas,

This is the reason why there is agita-
tion in various parts of the country for
removal of regional imbalances, When-
ever there is any such agitation you say :
all right, we will give you Rs. 45 crores;
be satisfied, Then the agitation starts in
another arca and you do the same thing.
This is not the way to deal with the finances
of a country which is a union of States
where all States have tobe equal and, at
the same time, India becomes a strong and
prosperous nalion,

I know that the hon. Minister cannot
do any thing because he is only implement-
ting the recommendations of the Finance
Commission. What we can do is lo ensure
that in future we cxamioe the problem in
depth so that there will not be any more
discontentment on the part of the States in
regard to distribution reveoues by the
Union.

Here | would like to have two or three
clarifications in regard to twenly per cent
special dutics of excise suggested by the
Finance Commission. They have stated
that during the years 1972.73 and 1973.74,
besides 20 per cent of the net proceeds of
the Union Duties of Excise levied and
collected in those years (other than special
excises, regulatory duties and earmarked
duties and cesses), the net proceeds of
Special Duties of Excise levied under the
Finance Acis of those years should also be
distributed among the States.

1 would like to kmow from the hon.
Minister whether for these years the Finance
Act has come in so far as these revenues are
concerned, What is the basis 7 Is the
basis only 20 per cent or should it be
moare 7 If it only comes to 20 per cent, as
recommended by the Finance Commission
and covers all these years and reveaues
which are carned specially, thatis going
to b= an injustice on the part of Govern-
ment, If the Finance Commission has set
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20 per cent for these yvears and for ordinary
duties--not special duties--1 can agree to
that; but what about the percentage of
special duties, excess duties and other
cesses which are being collected through
the instrument of the Finance Act? I hope
the percentage for ibat would be more
judicious and would be more in conformity
with the backwardness and regional dispar-
ity of those backward areas. 1 hope the
hon, Minister will take thesc things into
consideration.

SHRI LOBO PRABHU (Udipi) : Sir,
T bave to agree with Shri Supskar that
this is a backdoor attempt to approve the
Fifth Finance Commission report. This is
not only unfair to that report-it should be
discussed properly=but it is unfair to the
various States concerned, their finances
and their plans, that in the course of only
one or two of their allocations the whele of
this report should be approved.

I would like to place a few basic facts
before this House. In the first place, there
was no necessity to appoint this Finance
Commiss'on before the period of five years
from the previous Finance Commistion had
expired, The reason given that the Fourth
Plan was delayed and, thercfore, the
Filth Finance Commission should follow,
is repudiated by the Fifth Finance Comm-
ission itself, It has ignored the Fourth Plan
and it says, ** We are not concerned,” It
was possible that there was an altempt to
provide a high appointment to a political
rifugee or there might have been some other
motive which is for the Minister to reveal ;
but, otherwise, it was disrespect to the
Fourth Finance Commission that its full

period of five years was not allowed to
alapse,

Secondly, by this curtailment of (he
period you have seriously upset the calcul-
etions of the various States. This is inspite
of the fact that the Fourth Finance Comm-
ission had said that the priociples for
allocation should not be changed from
commission to commission. The Fiflth
Finance Commission notes this but says,
“*We must have a right to change these
principles” and have changed these princi-
ples in respect of every one of their
alocations, The result is that thesy have
increased the centra! contribution by mpearly
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Rs, 1,300 crores-from Rs, 2,888 crores t0 Rs*
3,226 crcres. The non-Plan expenditure for
the Slates is going to be increased by Rs.
1,300 crores. It is a very substantial sum
which we have to find for the States. We
should expect that this sum should be
distributed equitably but it is found that
this sum is distributed most erractically and
almost irrationally. 1 have to take all the
allocations into consideration because
if we take only excise we miss the princi-
ples used in the other allocations.

One pricinple used throughout is popul-
ation. I am very glad that my hon. friend
pointed out that in the Fifth Fioance
Commission’s report we have the first taste
of family planning. Now oowards whatever
the Ministry of Health may say about
family planning we have the Ministry of
Finance saying, “'Increase your population®,
because that is the only way to get a
higher contribution, In respect of Income-
tax devolution the previous proportion for
population was 80 per cent. That has been
raised to 90 per cent and only the
balance of 10 per cent is based om the
actual contribution of the States,

You ignore the fact that the distribution is
of tax collected from those States and, accor-
ding to the general principles of the Consti-
tution, the tax should be assigned to those
States subject to the principles which
Government may evolve. It does not mean
that you could evolve the principles which
go against the basic requirement of the
Constitution that the amount collected
should be assigned to those States.

What has bappened on the baisic of
population is this. I am speaking of the
total amounts. It is very difficult for me
to talk about each tax in the limited time
at my disposal. The position is that
contribution to Assam has been increased
by 40 per cent and contribution to Bihar
has been increased by 106 per cent of ‘what
was given by the Fourth Finance Comm-
ission. On the other band, in the case of
Mysore, the contribution has been reduced
by 8.6 per cent. The contribution to Orissa
has also been reduced by 8 per cent. 1 do
not know whether the two hon. Members
from Orissa who spoke before me made a
point of it. I koow that contribution to
Kerala has also been reduced. This is
unfair. On the one hand, you are inereasing
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contribution by 106 per cent asnd, on
the other hand, you are reducing contri-
bution by 8.6 per cent.

SHRI SEZHIYAN (Kumbakonam) :
Tamil Nadu also,

SHRI LOBO PRABHU : Iam sure
the hon. Member from Tamil Nadu will
contribute bhis figrues. These are wvery
glaring percentages which the hon. Minister
bas to explain. All the States bad proceeded
on the assumption that the percentage cf
the cootribation given before by the Fourth
Finance Commission will te 1espected and
they based their plans accordingly.

1 would just take the case of Mysore,
This House should know how the finances
under the Plan of that Staie bave been
upset, The Mysore State showed a revenue
gap of Rs, 274 crores on the basis of the
plan of Rs, 425 crores. Mow, the result
is that the plap is reduced to Rs. 324 crores.
By some magic, 1 should say-1 cannot call
it anything elsc--instead of revenue gap,
a revepue surplus of Rs. 205 crores is
shown. The magic, of course, is the figures
used which are on the basis of population
only,

Coming to excise duties, there are two
excise duties, First is the general excise duty
on which the principle followed is: 80 per
cent on the basis of population and 20 per
cent on what is described as social and
economic backwardness. Out of that 20 per
cent, two-thirds is given for the per capita
locome of the Siate. Now, the per capita
income of a State which is over-populated
is the lowest. So, the net result is that
something like 93 per cent of the excise
duties are simply alloited to a Sta'e on
their  capacity to increase population, I
may compliment Bihar and U. P. on their
performance in this direction. But it is pot
fair that the people who are more prodent
and who have smaller famlies should be
penalised like this.

SHR1 YOGENDRA SHARMA (Beg-
usarai) : What about the income which
generates in Bibar but is taxed in Bombay?
Because the Tatas have a central office in
Bamboy, Bihar is deprived of that share.

SHRI LOBO PRABHU : My hon.
friend will bave an opportunity to have his
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Here, we have got this position in
respect of excise duties. These Siates have
been favoured.

Coming to the Mysore State, their plap
is completely shattered. 1 cannot 8O into
all the details of it. The Mysore State has
allotted Rs. 10 crores for roads. Just
imagine a State of that size spending Rs,
10 crores out of which Rs, 8 Crores are
already committed to existing roads and
Rs. 20 crores are left for pew roads
for a period of five years according to the
revelation made by the Finance Corrmission,
If a village caonot have roads, it canpot
bave access to markets. It cannot have
access to educational institutions. It capnot
have access to what you have been pressing
all the time, the sense of socialism, Can you
oot thirk of tome means of providing at
least roads to the villages ? The only means
available for you is to increase the fraots
under Ari. 275. There is a litle award,
Out of Rs. 6025 crores which is allotted
under grants, a little attempt is made to
give Rs. 17 crores to Mysore State, 1 wil}
request you to give Rs. 100 crores because
that will cover part of their gap particularly
if you reschedule the repaymerts. If you do
not do it, that State will be faced with utter
bankruptcy, mnot only financial but also
baokruptey of policy. I am not asking you to
reduce what you give 1o Bihar and U. p,
My suggestion is: give Rs, 100 crores more
to Mysore State to make up for the deficit
arising from its over-obsession, over-enthu-
siasm with population with the Fifth Finance
Commission had.

I would like 10 add this If you fail to
do this and if you say, *‘We will not compen-
sate you oo non-plan expenditure but
we will give you compensation on-plan
eapenditure’, you are likely to add political
strings. This allocation under Art. 275, is a
stztutory allocation 1o which a State has
right. What you give as plan expenditure is
something you give out of the kitty to such
States as are - obedient, or ¥ery sociaiistic
or whatever ground there may be. Mysore
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State would like to have its allocation
raised, Therefore, I would request you that
under Art. 275 you make this allocation.
More than that, about the special excise
duty, I am glad that my friend, Mr. Vish-
‘wanatham, has already raised this question
as to bow excise dutics are a source of
great harassment and considerable corrup-
tion in the States. T would like to add that
if you follow the principle recommended by
the Fifth Finance Commission and resub-
stitote sales-tax which was replaced by excise
duties, the position will be worse, It is true
that the excise duty on these commodities
has not been raised. sufficicatly. It has risen
only by about 52 9, as against other taxes
which have gone up by 705%.. By all means
raise it to the extent you want. If you have
made the excise duty ad valorem, the return
may be bigger but don't let that be a ground
1o hand over these items back to the sales
tax of the State. It will lead to more dissi-
pation, It will lead to more corruption.
Therefore, in all I would like you to consie
der this report of the Fifth Finance Comm-
ission with the resulting conditions of the
States. It is a report which is almost imma-
ture. It is a report which bhas not taken note-
of facts, It is a report which has introduced
new principles. Government need not accept
it because it is only a recommendation. It
is the fault of the Government if y ou accept
this report and ignore the rights of the
States and the rights of the people.

ot Teie oy (Qgew) @ Faddw
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MR, CHAIRMAN : The bell is being
rung-now there is quorum. Shri Kundu.

SHRI S. KUNDU : (Balasore): This
distribution of all sorts of excise duties has
really become a vexed problem between the
Centre and the States which has pot yet
really and properly been solved.

This Bill which is before us comes after
a lot of discussion and a lot of anguish th-
at was expressed by different States about the
method of calculation and distribution of
this additional excise duty. By the collects
ion of this additional excise duty the States
were precluded from levying sales tax on
certain items, Having done that, the Gove-
roment of India bas increased from time to
time the excise duty on basic items and also
levied special excise duty, but has not corr-
espondingly increased the additional excise
duty during the last so many years, and
therefore has put artificially a check on the
power of mobilishing resources of the Sta-
tes. This created a peculiar situatioo in wh-
ich many states, I am told more than halfa
dozen States, objected to the method of
levying and collecting additional excise dut-
ies and the method of distribution.

1 doubt whether the method which has
been brought forward here in this Bill as
a compremise formula will be able to serve
the interests of the States, particularly of
the backward States, I strongly disapprove
of the method of distribution enunciated
bere and enundiated by the Fifth Finance
Commission.

The first formula which they have men-
tioned here is that every State must be
allowed the actual sales tax collec-
tion which they had in the year 1965-66,
if I am correct. In certain States there
have been a shift for the better in
the possibility or potential of such taxes
during these years, I think this method of
keeping the possible or actual collection
of 1965-66 goes against the interests of so-
me States, particularly the backward States,
because this gives weightage to the States
which are much more developed, The deve
loped States had greater potentiality of ra-
ising resources because of greater economic
activities and trade, So, if you equate the
possibility of raising resources of Bihar or-
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Assam with Maharashtra or Pupjab as in
1965-66, naturally, as a consequence, you
will be giving more money out of the coll-
-ection of this additional excise duty to those
more developed States. Therefore, all the
talk that has been going on now that you
are going to help the more backward or less
developed states will only remain a talk and
will never be translated into reality.

For the distribution of the balance mo-
ney among the different States, weightage
is given to population as the criterion by
the Fifth Finance Commission.

There should be a rider that a certain
percentage to the states where the Harijan
and Adivasi population is a substantial pa-
rt. If you do aot do so and if you putin
that the criteria of devolution should be
‘based on eighty per cent of the population,
you will make the fate of the poor people
worse, they will be suffering more. It is
most shocking to see the other part. For
the 20 per cent devolution you have comp-
letely given a go by to the financial weak-
ness of the concerned State. Certain States
are placed in such a position where they
just cannot raise resources. For instance,
Orissa is s0 under-developed. It surprises
me some times to konow that the capacity
of Orissa to raise resources from its own
tax is about Rs. 48 crores and expenditure
©On revenue is about Rs, 68 crores, Itisa
<olossal expenditure on admibistration and
they are eating on the poor tax payer's
money, It becomes inevitable that due to
various plan implementations elc. it has to
incur that expenditure. If that is so,
backward States will remain backward for
ever. The last time the Finance commiss-
ion said, without looking to the relative
weoakoess of the States to mobilise resourc-
¢€s, that two-thirds of the twenty per cent
should be given on certain criteria as the
per capita income which was less than the
national average and only one third will go
on the criteria of less hospitals, schools,
roads, etc. The entire purpose of equitable
distribution to the States giving weightage
to the backward, states, will oever be
realised if those were the criteria,

I should take this opportunity to tell
the Minister that it is time we seriously co-
nsidered whether a separate Finance comm-
ission should not be constituted to go into
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the financial difficulties faced by the back-
ward States. We must have a close look in-
to that. Otherwise, we shall have two Ind-
ias, an India of Punjab and Maharashira
some what resembling Shouthern Europe
and an India of Orissa, Bihar, Assam and
Madhya Pradesh etc. which will be perpetually
backward Siates, To eliminate this differe-
nce and the growing gap of eccnomic diff-
erence among the States, we must have a
close look at the problem facing them
and this can be done only by the
Government of India of a separate Finance
Commisslou goes into the causes and
difficulties of resource mobilisation in
backward States.

It bas come to my notice that during
the plan period there will be some surplus-
es on account of pon-expenditure on non-
plan items. It appears it would amount to
Rs, 1300 crores. This surflus in certain states
should not be utilised in those states, part-
icularly the surplus in the developed states
should be taken out and equitably ditribu -
ted among the backward States, Unless th-
at is done, this formula would not help.
The biggest problem facing the country is
the growing disparity among the States,

I fear that it will cut at the root of
your democracy and our democratic system.

ot Joit waw swf (3iwT) : awnafa
wERa, I’ @ 4g UF aga grer & faa
¢ afiew ot wfafwar aga gomn 09
qreit -fafras Wi & FraTawy A o
& Tl & amew % & w9 =y AdY
grfagm Fu=Al FaXH wgarg,
g% ame & AR afawmg 1 & ¥mar
g feodl vl & geag § g
st fgeat fae@ avam a1 gwd aga S
aré § 1| @Y F wEAw FHIwA ¥
% gafas =z @ (sife 9w @n
afgmrg gl ar) 7.18 q@= fasar
qr 3T FT WAX F@[F AATfEw
6.50 qx@=z § fasmmm | FwE ST WY
wgi g 7.51 qt@=e fawar ar, @9
6.84 fadmm | @ SR ¥ APOE A
8.23 quarr famar v &few s 7.93
q@ § fasmr
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gunafs #gEg, S@1 f§ gus st
FaEr &, F I%r @wdd & g
qgx g wrgAsg FAwA &1 fOiE 9
fam s TR ar 1| f5%a wrgasa
sarwT ¥ wodt foid & &9 36 qT wud
faare A%z FTX GUFIE ¢

“We are of the opinion that the State's
share of Union excise duty should be dis-
tributed among them on the following
basis @

(1) 80 per cent on the basis of the
population of the respective States ; (2) out
of the remaining 20 per cent, (2) two-thirds
to be distributed among the States whose
per capita income is below the average per
capita income of all the States;

(b) one-third should be distributed acec-
ording to the integrated index at backward-
pess on Lthe following six criteria:-namely. the
Scheduied Tribes population; the pumber
of factory workers per lakh of population;
the met irrigated area per cultivator, etc,,”

geiA §9 Frefar aad § 1 gwH
Wl aga @ @y A AT wwA F
gErgm-taEy qfegw Faw ¥} @aer
F1 wforn ) oft=m g0 § FAFET FAY
FET WL L | OF SFILF FAFAT WA
wraad &1 ¢, oftgn T Er @ A
21 agl 1 WA FEEATT § 1 FEEFA F
fag &1 §3 &< D1 ¢ IF v ofemw
FaTet AT FT FeAT § 5 391w
aTT W ¥ & FIT 9FAT WY 1 W
Ze & ot 19 98 ;e § ¥, WA W
FaFar, wE aA ad ¥ § d&faq
Treat w1 vaeTed YT w1 AT W far
&7 @1 & a4 9 gar 91 @ § | WA
¥ FgAr & T w4t #ga @ R
qrg A § weeAlsT g #< w@ifE
wEET G AGT TLAF g AR T
At s e afemAg § ¥R F afa
wad g WX gANr wgm g i &
FATR WY GRS A FTET ARG
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t | wafay s 8% w2 gaft ag faw
aga grer § afea ga faw § ®T qed
#1 o Aify fraifa s of & ag a@d
21 saar e a faw gar =fgg
aifF  wsal #1 fed) 91T 71 F1E 0G-
T A 1 agt gw e F famTw w0
m @ EAfFT maTgag d fr wmrgd
w3dt qft a1 ggw FT @ A § ar A
gaft gm@ W & g aga § Afew
"9 @I HFAT A g § ) oHE
wh H @ Afag) Ao A
% a9 &g avar g fw e fomey ow-
T 8gE) mar s wifge ag w_T FT
@R ? wwrey Tyd # agy wy Wl
B @ | aga wg gurd EEIO -
T W Tewed fuw & Id F
WEAT FW &1 9T AU F AR
wr Mgy $ s foaeet sma gAY §
Iaw) agrar wifgu fawd wshl w1 wm
+t 7% | I5% fau g ag #f Swar § fw
wamrz ¥get & frafa @Y sfear 6
) gw foaar & FL aF FT
16,20 brs,

qew Z99 & wrag # @AY gAR
faAi A wgr @ fs | 1957 ¥ ag agm
swgn fear qar an fd #9838 A gz
O & 8eW 49 g1 Y W WA AT
A & w7 § 3% afifoa s fam man
Igauwar w1 fafaa sq @ o=
s & gbwm ge g, aw & @
smatfeal & a3 €1 At 74 agfeqa g€
97 qiwy FrEAE FHINA F sw qra AT
sai M af g AR &% woat w1 wgOr d
fr 35w s WY FA<ATSET T ;W FT
feT me2t gz o ST ST nfgd
R agarfedl ¥ qEewT &7 "9 M@
f&g = & woow o saer | e
ot Toal A H{Tw R Ay AR HA g

wreat #Y A W oraney agE
& g ¥ fawmn § s < ' Ywae
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TIATEH TYET /A3 FTAfAW FF 1 G,
ag g% I@ agra § A am wrg 5w
Y smrar wifzd | wsal FY 55 fowraa
9T Fa &1 faare waT ifgd A ww &
F GY G FT AT F1 A@EAFAT F
IHF @A AR E I awg ¥y
9 & aTo § o YA qEETEN YA
@ ar EEIw w N F@ET FE@w
Suroll

e aw @ & ana Tal & awe
MEFH GE IR FfAY aguw
aga TEY wREdr § 6 @@ W A §Y Q@
fear n? | o+t ga¥ ofew sma &
AT § 2Q@T | 39 F FAT 40 FAT To
FEATARL! JWHIT FHAS
far s #if 7ar st @ Ad M
anifs feafa dat & f st ®¢ s At
Y fe S 9T g 1 gafey & oy
Fmw & A fave &1 ¥ A 50
Sty qrgAr s AT g fE ¥ ew &
&7 gfagm 1 275 g & @A I@
& fawry A 3] A O FY, ¥4t
M F WREAT OF WAT FAEET @ |
FMH FATAT WEK § | FAwdl OF
wreRmifaes e @1 ag fas ama
W TR, A owgE Aa@w
T Q9 FABT ®I qravqIq §1 gaear
T @ s gy wwar g 1 few
G A A aE AT G ww § 7
N wrt AR o & Freear § 2 Ad
war fe qg gfas= 9T @199 w1 @
|y AT A

wafa & sgm et A owTE
LA N Fzat & wawrar A af Fag
I I1IuAsw § wufom Toui &
T3 73 wgx § 9% fon gma s
fafeva s #r ofegd | & Wt T
dxpn 5 ¥g@fammrom s &

FeaA(A T FE | TH GEIT T FIEAE
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FwT ¥ $ ¥ 9zt ¥ A fagia feax
fed § 97 oz ggr fasme dr =fgdr
IAF AAN gH FA I0F FT AFF & ar
TE 929 FTTFA & (9G4 & gL & Usq
FI |31 & |

SHRI SEZHIYAN (Kumbakonam) ;
Sir, I agree with Mr, Supakar and Mr. Lobo
Prabhu that we should have a full dress
discussion on the entire constitutional pro-
visions relating to the Centre-State financial
relations instead of having a short one on a
Bill like this. The question of Centre-State
financial relations requires urgent attens
tion inasmuch as instead of a unitary and
monolithic structure of the Centre and the
States being ruled by a single party, differ-
ent parties have come to power in different
States and there are vociferous protesis
against the present arrangements for
distribution of funds which are partly
discretionary and partly statutory, the
States being asked to come with a
begging bowl to the Centre ; whether
it is the Plapning Commission or the
Finance Commission it is immaterial. Ina
federal structure, unless the Centre and the
States are so situated and the scheme of
things is such as not to subordinate one to
the other but to coordinate with each other,
a happy relation will not be found I will now
quote what the Chairman of the Fourth
Finance Commission himself bas said on
this poinot :

“In respect of such an important matler
as the determination of the resources
which will be available to each State as
a result of a scheme of devolution,
there should not be a gemble on the
persopal views of five persoms, ora
majority of them. I say this without
intending any disparagement of the
eminence, equipment and impartiality of
the Members of the Commissions."

1f the Chairman of a Finance Commi-
ssion himself felt that many of the things
bave been left to the discretion of the gam«
ble on the personal views of five or three
members, it does not represent a satisfactory
state of affairs.

There is wide gap between the finances
that have been allotted to the States and
the enormous duties that they have to per-

_from; there is an_imbalance belwecn (hg
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schemes they have to implement and the
resources placed at the disposal of the
State, because at the time the Constitution
was wrilten there was no Planning Commi-
ssion and the enormity of the Planning
Commission was not visualized when the
founding fathers drafied our Constitution,

From year to year, fiom Plan to Plan,
as one Finance Commission succeeded
another, the magnitude of the dependence
of the States on the Centre went on increa-
sing at an alarming rate, While the incomes
of the Siates are very inelastic or very rigid,
their expenses go on galloping with the
result that the States are made to go to the
Centre for every small scheme, whether in
side the Plan or outside the Plan.

In the Report of the Study Team on
Cenire-State relations, set up by the Admi-
nistrative Reforms Commission, which was
headed by the eminent jurist, Shri Setalvad,
there is a very periinent reference to this
state of affairs, He says :

*In the States, excessive dependence on
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If we see the total expenditure of the
States from the First Plan to the Third Plan-
the Fourth Plan is still in the doldrums and
is in the making--it has been steadily going.
up. During the Fitst Plan out of Rs. 3,359
crores of total expenditure of the States for
boltb plan and noo-plan as much as Rs.
1,41} crores came from the Centre, which
represents 42 per cent. In the Second Plan,
out of Rs. 5,485 crores of total expenditure
of the States, Rs 2,868 crores or 49 per
cent came from the Centre. In the Third
Plan out of Rs, 10,831 crores or 52 per cent
came from the Centre. This shows that the
States have become more and more depen-
dent on the Centre for their resources.

Therefore, instead of treating the symp-
toms we should go into the serious malady
of the inadequacy of the resources of the
States to implement the various schemes
and duties and functions that are given to
them. The Constitution has car-marked the
functions of the States but the resources
given to them are mnot compatible with
their functions and hence these difficulties.

Coming to the report of the present
Fi Cc ission, even here the devolu-

the Centre tends to pr irrespon-
sibility and operational inefficiency. At
the Centre, dominent financial power in
relation to the States gives central
authorities exaggerated notions of their
importance and knowledge and does
not allow sufficient place to the points
of view of the States. It is important,
therefore, that the degiee of financial
dependence of the States on the Centre
should be reduced to the minimum, be-
cause that minimum would be adequate
from the point of view of giving the
Centre controlling powers in the context
of ensuring national integration."

While there can be no two opinions on
the importance of the Centre having a hold
over the States and the Centre having
enough re:ources to ensure national inte-
gration and solidarity, e. g. defence maitters,
we should at the same time see that the
States are also placed on a sound financial
position. Because, we sec before every Fina-
nce Commission petitions and memoranda
coming from the various States, asking for
more resources, more relaxation in their
tax-gathering powers.

tion is not satisfactory, New factors have
been brought in, as pointed out by Shri
Lobo Prabhu, because of which some of
the States have to lose very heavily.

From 75 it comes down to 6.8, Even
backwardpess and other things, which should
bave found a real place in the Planniog
Commission’s consideratioas, have been
brought in here and the entire picture has
been distorted. Suppose this goes on from
commission t0 commission, in course of
time the eatire picture may be distorted.

I may add here that the Finance Com-
mission deals only with the non-Plan needs
of the States. The Plan needs of the States
come out of purely discretionary funds
under article 282. Unless we have got an
integrated picture of both the Plan and the
Finance Commission’s allocations, it be-
comes very difficult for a State to adjust
and implement the Plan itself.

It should be our endeavour to make a
review of the entire structure of the Finance
and the Planning Commissions. How far
this could be done bas been pointed out by
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the Chairman of the Fourth Finance Com-
mission. He demanded that there should be
a review of resources ona constant basis.
He also pointed out how this could be done
under the existing provisions of the Consti-
tution.

I would like to add one more thing.
Even the devolution of funds made on the
Finance Commission’s report have not been
satisfactory. Not only have the States been
very mbch adversely affected by this but, as
the Fourth Finance Commission Chairman
said, it seems to be a gamble on the person-
al view of the members there. Even a
member, of the Finance Commission, has
pointed out very clearly in his minute atta-
ched to this Commission’s report ies

“It will be seen from paragraph 6.49 of
our Report that the scheme of devolu-
tions recommended by us will substan-
tially add to the surpluses of the ad-
vanced States with relatively high per
capita income. This would bave the effect
of widening the disparity between them
and the other States, The question arises
whether there is no remedy for this
state of affairs, It may be noted that
the Fourth Finance Commission's award
was expected to result in sarpluses to
certain States of the magoitude indi-
cated below :*

Then he mentions the States of Bihar,
Gujarat, Maharashtra, Pupjab, Ultar Pra-
desh and West Bengal. He further says :--

“We have followed more or less the line
of approach adopted by the Fourth
Finance Commission but with modi-
fications in certain directions which have
the effect of securing a larger devolu-
tion to States with lower per capita
income. The Strikingly increased sur-
pluses now expected to arise . . . indi-
cate that modification in the devolution
scheme made by us do not go far in
the direction of reducing disparities.™

Even that has not fulfilled its work,
Therefore 1 would request the hon, Finance
Minister and the Government to appoint
a commission of experts to go into the
entire question of the Centre-State financial
relations. Unless the States are put on a
firm financial resources position, it will be

PHALGUNA 5, 1891 (SAK4)

Excise (Distribution)
Amdi. Bill

very difficult to maintain a coordinated and
friendly federal structure. It is not charity
that we want from the Centre. We do not
come here with a begging bowl but we want
it as a matter of the States® right in a fede-
ral structure. Of course, we want the unity
of Iadia to be maintained but, at the same
time, in a federal structure the coordinated
aspect should also be not lost sight of. It is
as a federal right that the States want more
resources (o be raised by themselves and
not be at the mercy or the gamble of 2 few
persons silling here.

st &g a¥g (7o) o awmfa
witam, o X wprd froag o e
qTA & A17X q79T 4T ¢ gEE) gEfaw
qmar mar  fs wgvw wfma & gwmey
L F1 9 FTarq fafam=r et & fag
fFar & 3% g &1 wruar wra @ 9¥ )
Ty dar 5 w¢ gAYty azeal & ver @
fF a7 ot dearr wrzg wfama & gy
® grEre 3 &1 fear 8, oy gt

wra & Frafaa 78 & 1 dar wafae
mar g fs =t w1 fawrw aga ir?r?-

FUIT AT 1 3ga & Toa HTH aa
FLACE A aga & ¥ 37 & N aga
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frad gy o &1 w way ¥ 59

Tt wEEdal 3 I 939 wicfagre I
v Wt FEmr & el ¥ e ok
Al F gEES ¥ e uFhime L P
Ry & g wfa & wmwar g fr
FATLEET @ag & a9 § wwar 2
WEAE FHAT FAT1 W OIS e
F1 ¥z317 #F foar am 99% fag ow
fraw @ar f& wrardt #Y gEwrew ey
foadt 7a7 gt & swd& Wit IwT Wt
¥ Faw qzara frar s o A
&1 fagr= amar 71ar | 3fea & wmwar
§ oty g7 ¢ oz dawsh wew
219N gAARY ENTY T AT qard
21 e suy fAw awe) Fram Wy
Q@ AR @M N wEEr § oSFY o§)
g% § W1 8% ®IT qFar sy wgar
g a¥, frad gr AW N e oy
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[t w7 qroda]
o ! AfeT gz argraw ag & R gwTd
HIFIT 7 §9 7 §5 A9 31 aG F
I qATEr § Wi qrg F gg & IWA
g FrEt 21 st ofowdr awer 2 fF
wlgd Frdr ara T 1 T AEHE A9
W1 qiF A T FILT 9gAAT § AT WA
ZY T &7 1A' AAT faerET 502 9
FIST 9T & | A9 WL TWH wHa
fawrer s &y 251w fawear §
g a7 &1 fewra sorar smar &1 ag
}HT T% ¢ | TW a@ ¥ a%f & H19 A
9o a%al g | ag ¥ar wrar & fF ad e
& oo ¥ us fegrgeamt a@ ™™ w99r
qEAaT 47 QI WIS I TRE T TgH
W T AT e @ifaa gar & f
Ygoh a@EH ST @I | K agt wwww
§ 5 98 39 axawt & | o= wefigi J
& T ¥ R gw wEew § 4O s
¢ fr wgAw sfree & fawfard w
|7 ATFLEET & WA W@ 3 AR
T & = s wwE & oot
WY 19 A g5 araw A 1 gg A
WTTY AFET FT a7 @Er & far Wiy
SEH HEd AT WA g | qE@r AArH
@1 arq A gFETIA LS HT A AR
8, o FT qgw F@ ¥ aAH § I T
1 FTEY a0F § @ar wifgr @ifs
AR F7 FH J F7 AT FE T AIAT
fas 1 v oe & TE, sIgE ww
Tar arg arfE #1 7 a9 &%, §T A7
MATNad 1 agATH g s AN
HraTUT wWiEHr g g falr s wT A
fgara @ ? 39S gw § gg ST A
fraff g1 z@vTAGrar ag gar § 5
9t g gk Tdd gEaER AT E I g
o § 1 3 fafr ¢ w1 fggm @ adf
ot &1 AT 7g far @
TEFIT F) g9 37 9T
& | AT fawr 71 maliﬂ‘f

froq § 3 Tw @ wifgd
wE AT £ qg% F
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WE a7y @iy ux ag W) fAaw gEr
wfed f& @t wwa figy gu & sa®
SAIST ¥ FIET 69 o7 g1 1 g% fedl-
fam & 3z 4Y szmar  wfas et 1 ¥
g7 A d2r ¢ A7 &7 Y 99§ wfaw
HFANT # | HfeT agr A agw ¥ O
TAfas atz 9@ § 1 fa gt M
BT ATHIT 98T FTHT & FART ar
wias agaar @ Wi s ggeg a8
FIA & F9 wgrar AT E AT T
A qu ¥ § IA%) a1 wgrgar & af
g WIS qavg F Ad) §, 9%y A &
T 2 araga g w7 & 7 W@
s g gEr =9z

7zl % W fawr ¥ @raw g, &
gawar § fs gfady it & a® <@
A g1 g fraw @, #ge @
foredr fraR gu oodl # wrar "grEr
fawr &% 1 fagrz MT 9a Ru &1 Jm
fagraar &1 ag #ar mr & fF Sa%
3w Fr &t 18 sfawa wix fagre =y
13 sfaea faar war & 1 fagre s 39
2@ Wl uzaier ToEl F agt & wrer
A 3 & fafe= =4t #) &1 W ar
qar ¥3m fe fagre st s9T w3w
aga fret gu wsa § gt 9 faorsy
#Y ®9a, AT geaf, ARG ATEd, W)
arst, faard wifz @t &Y & 3 w7
fazd gu & | 399 fasma g wre s
FAF! ALE T =y A fearar 30
g A Au fA3gw g & fF faam wo
T a1 & 19 91 WETAr ArESr §¢
g% ¥ wETEr & 9 9% 1 4 @ Ay 9y
fra? gu g § s°%i wfas ggaar &)
awry gfAgr wX w1 aATr WS &
W @r #7 EFED WD A w e
ater v efm ad &1 wa A Fg Adf
g1 gvar &1 3fe wfasa F fag wig
oY sqaeqT # arfe fag@ g wor @
g ok fom & featfem w9 €, 01wt
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AT SAT AF T G¥4 §, A% WAw
FZraar g1 §& |

i wEgwF 7 fagEe &1 I
AR A€ 41 | ga1 g ¥4 feaEi ¥
/T F qEA W @I ggaEr d1
§T 9T AT 97 S ¢ SiFT 39 A0
wiAgAr Agf g1 qrar g, Sifwe Ag @
@wiar g1 waer gfoowm ag T @
afFtar frgf gd wardr 21 @
T gIR AN Faga & wOH § AN
aga @ frg@gu g1 A amgar g fF wd
& fag west wgrmg @ awg & faaw
g aifE w1 fgad gu usa § IR
Wz & wfus agraar Ay 8% | TR
12 ar £1§ g g @ TEH W9
oy A g T qifs FEET WA
¥ aqa fear ar a% A Ad F@ N0
"ENTAAT 4 W1 Wg {rarg Ag fat
&val #) sygeqr Y W aifs &®Er ATl
¥ garorEz F1 WIKEH 4% 9% | ¥AA
|rA AR TR § GAAIE AG WTQAT
waf o} taa) qg7 gt vl 3w @
dhrrm Qumar gararg & oam fag
wrar @ Far A IF FE A 0 7
Fgar wgar § & wTT EmraaE anar
&Y A1 39T OF & TEAT 2 FI A1 AIAm
&, forawy gfa wiadt & i gaf am
&1 otz #1§ Far ear A8 @ AFAI
g% &t W1 WM a7 @r & ¥ @0
Wil 91 a2 A 3 AN A W W+
wYsr faerar &, ArOT wIREL A W9Ar
3 war &¢ &ar &1 & WREAT w0
ez aar HT 2361 F1 AL AW §
W TEiEzs 7 AT aET AT g A
fars sy fae WEfs eom &
§e % & 1T | %W A A ATHC A qaT
aff fawar § ar &9 famar 21

v & s W § fowwr-
arg s ¢ ar faed wd swfa w)
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TIT 2T & 3§ 9 wfe} w7 9w @
FT U BIEFT 19 UE 9T WEF
qifF 30 Fdr Araf § AT 7 #T 79% A
frge ga usai 1 ) wgraar fam &% 1=

st faa vz w0 (wgaer) @ awfy
AERA, WAl wEEd i faw & @O
fowa frate st w1 fawifeal
sraifaa & w1ga § 1 2f4T @ A
%t fawfaaY & fafww wedi & 0 weaa
qar g, swr dftsm Y wEdg
gzl & wrant & fas mar &0 99
F1 A 9z frar s, suw ay F
Y IYNATH AFATT GgE ¥ 9 @Al

saq foar 3, g fagw geea 41 a@
feafa arg s2w, srem, gewm Wi

arfaerg wifz #Y 1

fevg ferie w6taT dag fawfor
¥ 2 f5 1969-70, 1970-71 %1z 1971-
72 # gfqow caETew YT &1 20 qINT
Tl § afz fagr ardm 1 & "awar g
ffagaeadl 21 @ ark § A«
gz wffew o fafww osEf «r
garg 41 =rfg? 1 feaie Fd@waT &
faaom &) 9 sgazqr A &, FWr SR
gy H Teal &t ug o o § sar
TH AT F71 @1 Amar qar ¢ w5 sAwr
AQuamr d@r g, @1 3 sqe § ? ¥
farga avgee €K & | WA A A
FHraa #Y famfan 1 sfaa sa@r
qigdl 2, af ag AImAw Wewie Fifaw
Gt @7 TSl &1 U7 F FAr wk
frawy %1 s Q&r A fAsmemy, o
wsal ¥ fAu weAgsas gar afFe
T A tar Ad feur Wi sz o
fawmfeal 41 sifaa 5@ 21 7% s
|

¥ YT T4l F Y F faw aqdr
amet a1 g @ § fag g o
T & a3 @& foam siRm gwic
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[ frasez w1

foar srar ¢ o saer fawfal &
gaifas usal & Fearu fear smar g1
& Fgar wigar § fFag ad® T @
WR Wy & gAa Hag I9gE A g
¥t wgram wga fr dfaars & wislR
280 ¥ garfas o= fear s &, 3fe
& vz g f oo wwew A7 gfa-
arEr qf@Eda S F €@ | 9
T Ao ¥ w4 w@r 3 W A TSy
aTHl & wfasfag @ & 7% aga a9
A H AA & arar g1

A MAagrsgd 5 fagre w
YIHLH JHAT qTYITA § WHIL 9 AQ
fearmar 1 3fF s @ I@ 9T
M 7@ e & fF gufy fagreany,
78 W Wy ffen § 0w dee-
ez U § 3feT ad MY, 9 qar
W WAl & BT FWL AU FY gAT
8, wafs fagt 1 &1 o ad ofw
g&T &1 7 Y JuAY 9T Rfeer @HEA F
1§ 1fz gt ¢ W A & vuwr wrafre
fasrg g &1 wa & wr T ¢ fs
fagix 9 wfasfas uval £ a6 am
f&ar arg W1 I F7w F q0E ¥ Fwrar
quiEw fear wrd | @ qTgewA B I
agr &, afew zrars & avrar @ 7@ 20
TEr FW ¥ @ IErEr wl fagrc {y
wfasfaa wog wfa w91 wkk
fag A rEada g AT |

ik fag qg 9=t § fF gr a1
feara FETET 917 91 g2 919 ¥ AR
Teat & @i ¥ faw &1 qzavu fem
w13 | 3w I o AY gfa ¥ fag g @«
fenta witaa frgea fear arar a1fg?
¥ %7 99y ag g 5 Afaem & vy
280 § ®utew FF 9w Al & qX
frifg ®s4raT frgsa s & T 8
wre fere sl fgw s@ &
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sAFEAT A AT | FAEF HATAT yIA F
49 gZart FT UF AT G197 ATGT A0
afssfaa usal 51 sq1ar frar 3 AR
fasfaa usat 51 wiaaar &9 fqar I3
™ a3 30 ¥ fooma gndam & gom
WX wwrfa &7 e Wi &

wgt a% ¥} w7 qATW &, wgh av™r
g &, 5T FIHIT AT WET GIRTC
A% AreAq § gAw & wyara F fag
gt & qur aga w246y 1 Afew gfvard
am ag & fF Staa &1 dzarw dwoad
¥ WATC 9T WG GUT | THET FTOT g
t oot & iz & 2w F oow
spaeqr I, ag uF qAAE sqAEEr
W ¢ 1| afafes ¢ we Samdt &
g Wi gEt At & AR
@ra § fegam & gl & %
gaar 33 1 afz g famaErdr & |
FI AW F FqAr SRy § A wEa w7
awTar 2 6 g9 T8 saEwr &) @ #,
sfer wgi ar g & o ar
garw &, gw Ay E fF q4T w1 U=hm-
FAT FI U IWA ¥4 AEg AFT w7
USEH T fFGT | g F#E A5 AR
# ot daar fear &, a T I€ 9T -
T FT G &, IAFT qIfAT F G E
sfz gz aEar & & taw 1 @@
Al # fasm & fau @@= @ @
g 7 aFtn & fr et ¥+ afen
gy 91 #1 UgHmETm 7T faar
e |

g a® gEEAT X FT gET §,
hawwar § fs ®1€ gwraw J[ Ay
wELT AT &1 AT At % avfE
afs fiex N FE FL A H AT, @
# gu foeq & guTEY ¥ 997 A FAT
# | 37 ag I gEHATR FT ATRA-
S TAHT W WW oA w® gE 3
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I T &8 FT gargAr T A A S
# 1 e w1 gy Afr & aea
31 ofz fas & qras § A€y Ffad
AYfa 8w @Y, &1 5@ IFIC W OWAAT
A g WY w1€ FAraT wify T 7
At wETd AF 7307 | agrg dWfET 9T
FTHTT &T FEAT ZHT AL 390 Fare &
w7 wiafaat & g sraar |

Famgar g fs @ fam &1 agae
femr ana, Jwaw Wiz wifas
=% ¥ 9T fawre femr amm Wk
o Twal &7 gzafa @ s € faam
sraeqr fAasrar ¥r7 1 g7 ¥ AT TN
as o 1 9f F & wifat o @ fa=w
Fat ¥ Uy ¥ A1 WY W IAS A
20 5 aF A W FEWR AT FHA
21 Wi wfaam & wgsar 280 ¥
Forew w&F gL @A feArg s
g fear o, Al ¥ v qerw
uF A% wrar< 9 fwar 93, @ e it
weal & men faehw areAl F A §
wufgs eqez geaeg eqrfoa g a1

wnafy wgRm @ A AT W
ATAAY gaEq g5 # g1 § 1 fafrex
wErey |

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P, C, SETHI) Sir the hon.

Member, Shri Sezhiyun, to scart has parti-
<ularly raised this point that the Special
Finance Commission should go into the State-
Ceotral financial relationship matters. I
would like to point out that the Administ-
rative R=forms Commission has gone into
this matter and they came to this conclu-
sion that the existing constitutional provi-
sions are sufficiently flexible to cover the
needs of the present structure and that the
Finance Commission and the Planning
‘Commission together cover the needs.
Having said this, 1 would like to point out
that the Finance Commission generally
«deals with the devolution of funds which
Accrue from three or four things.
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I would particularly draw attention to
this point. We are not touching income-tax
here. One is the devolution of income from
income-tax excluding corporation tax, As
far as income-tax is concerned, 75 per cent
of the revenue therefrom goes to the
States. There is another aspect of the same
devolution. This is the distribution of the
amount as batween different States. The
Finaoce Commission has also worked out
a scheme where they say what percentage
should be allocated to each State. This is
the second part of the recommendation,
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Secondly, there is the division of the net
proceeds of excise duties. Excise duties are
of three types. Ope is the basic excise
duties, of which previously about 40 per
cent on three items, tobacco, sugar and
cloth, was going to the States. Later on, it
was changed. It was not limited to only
three commodities, but an overall percens
tage of the basic excise duties on all comm-
odities, 20 per cent, has been transferred to
the States. I would come to that figur and
point out how the banc excise duties have
increased and after the increase what
greater proportion of that account is going
to the States. I would come to that point.

Thea there is the additional excive
duties of which the entire amount, deduct.
ing the amount for the Union Territories and
the cost of collection, goes to the States.
Then there is the special excise duty which
has been reserved for the Centre with no-
thing from it going to the States as yet,

Then there is the question of estate duty
and grants in aid.

From time to time, various Finance
Commissions have been appointed. They
have gone into the question of devolution
of taxes between the Centre and the States
and also iafer see betwecn the States, as
to what percentage should be allocated and
on what basis.

As far as the Finance Commission is
concerned, it is a very high-powered body.
It makes its dai after a com-
preheasive cxamination of the various
points of view expressed by the States and
going ioto various facets and mspects of
the problem. We cannot isolate its recomm-

L
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endations with regard to excise duties
alone. Theirs is a comprehensive recomme-
ndation givinog an overall picture of the
requirements of the Centre and the States.
Taking into account the needs of the States,
the backwardness of the State, taking all
these things into account and doing very
detailed work, they come (o certain conclu-
sions. So if we isolate only the devolution
of the excise duty while not taking into
consideration division of the other things,
estate duty, grants in aid and so on or the
various other problems which are posed
and thrown to them, it would not be justi-
ficd. Therefore, it has been the practice, not
only with regard to the Fifth Finance Com-
mission but even with regard to the earlier
Commissions, that whatever recommenda-
tivns were made by them were carefully exa-
mined and accepted almost as an award,

SHRIMATI ILA PALCHOUDHURY
(Krishnagar) : Why should it be sacrosa.
nct ? It could be reviewed.

SHRI P. C. SETHI : That is a different
matter. I am simply giving the background,
the historical position,

Therefore, we are not here cntering in-
to the merits or demerits or questioning or
challenging the award of the Commission,

SHRI RANDHIR SINGH : Are Gove-
roment accepting the awards of all Commi-
ssions 7 They did pot accept the Shab
Commission’s award,

SHRI P. C. SETHI : Which Commi-
ssion ?

SHRI RANDHIR SINGH : The Shah
Commission., You did not accept ils reco-
mmendation for giving Chandigarh to Har-
yana,

SHRI P. C. SETHI : [ know Chau-
dhury would bring Chandigarh into all
Bills,

Therefore, the purpose of this Bill m very
limited. It is limited in the sense that the
Fifth Finance Commission has recommended
that 20 per cent of the net revenue from
excise duties which was being distributed
10 the States earlier should be continwed
as before, And besides this, they have also
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recommcnded that for the two years 1972-
73 and 1973-74, 20 per cent of the special
excise duty, which was being reserved for
the Centre, should also be diverted to the
States, This is one part of the recommen-
dation, The second part of the recommen-
dation is about the percentage of devolu-
tion amoog the States, and therefore the
purpose cf the Bill is very much limited.

From this point of view, I would also
like to point out how much the position
has changed. In the year 1961-62, for exa-
mple, the basic duty was Rs. 450 crores
and additional duty was Rs. 39 crores. In
1969-70 the income from the basic duty is
Rs. 1376 crores and from the additional
duty is Rs. 62 crores. As far as the addi-
tional dutyis concerned, the entire pro-
ceeds go 1o the States. As far as the basic
duty is concerned, previously 20 per cent of
Rs. 450 crores was going, now 20 per cent
of Rs. 1376 crores will go to the States,
Therefore, the devolution of funds is much
more favourable to the States.

It may be truc that some of the States.
have been adversely hit according to what
they claim should have been their position,
but taking an overall view of the situation
almost all the Siates have benefited not
only in the division of the excise duty but
the ways and means position of all the
States will also improve. Previously the
advance income tax colleclion that we were
making was shared with the States, but
only on completion of regular assessment
the advance tax collection will now also
form part of divisible pool in the year of
collection. So, it is not only in the devolu-
tion of the present excise duties or income
tax or other duties that the States have be-
nefited, but their ways and means position
bas substantially changed and the ways and
means position of the Central Government
has been substantially thrown back on
account of this recommendation. So,itisa
major recommendation which has improved
the ways and means position of the States,
It is true that for some of the States the:
percemtage share of devolution has gone
dowo. That is why wherever the Question of"
noa plas development is concermed, it hay
been said that the difficulties that are being
faced by the States would be discussed by
tbe - Planning Commission and in the Nati-
onal Development Council and the question.
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-of assistance according to the requirements
of the States could bs coasidered, but at
present I would only say that as far as the
recommendations of the Fifth Finance
Commission are concerned, the Govern-
ment have treated them almost as an award
and this Bill is a very simple one secking to
say that as long as there is no change in
the situation, the present arrangement of
giving 20 per cet of the basic excise duty to
the States should continue and for giving
effect 1o the other recommendations of the
Fifth Finance Commission of giving 20 per
cent of the special excise duty to the States
for the years 1972-73 and 1973-74.

SHRI S. KANDAPPAN (Mettur) : You
are not aecepting it.

SHRI P. C. SETH( : Secondly, with
regard to the devolution of funds among
the States inter see that recommendation has
also to be accepted. This is a very simple
proposition before the House and I am
‘quite sure that the House would appreciate
that in the present circumstances we have
no alternative but to accept the recommen=
«dations of the Commission.

17 brs.

SHRI SEZHIYAN : Oae clarification.
Tn the beginning of his speech the hon.
Minister referred to my remark regarding
the constitution of the Central State Finan-
-cial Committee. The Administrative Reforms
Commission had already gone into this
-question and for his benefit I can read out
‘what they say even in the opening page of
their report :

*“We have however made recommen-
dations to delegate more financial and
administrative functions and powers
to the States with the twin objectives
of making the relation between the
Centre and the States smoother and
introducing efficiency and economy in
the administration of the Union and
the State Government.”

In another place, they say :

“Informal conferences of Chicl Minister
and other Ministers have not been able
to deal with the controversies that
have .arisen in the areas of Centre-State
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relationship with spzed and effectiveness.
We have therefore recommended the
Constitution of inter-State Councils. To
begin with it may be set up for a
period of two years.”
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These are categorical recommendations
of the Commission and I hope the hon.
Minister will go through them and
implement them wherever necessary.

SHRI P. C. SETHI : May I respectfully
submit that the recommendation is about
the appointment of inter-State Councils
and we are here considering the question of
financial relationship between the States
and the Centre. Inter-State relationship is a
vast subject and the hon. Member is exten-
ding the arena of discussion.

MR. CHAIRMAN : I shall now put
amendment No. 3 to vote, The question
is :

*“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 30th April, 1970, (3)

The motion was negatived,

MR. CHAIRMAN : The question is :

“That the Bill further to amend the
Union Duties of Excise (Distribution)
Act, 1962, be taken into consideration.™

The motion was adopted.

MR, CHAIRMAN
amendments to clauses 2 and 3,

tion is :

: There are no
The ques-

«That clauses 2 and 3 stand part of the
BlL”

The motion was adopted,

Clauses 2 and 3 weve added to the Bill.
Clause 4 was added to the Bill,

Clause 1.(Short title)
Amendment made :
Page, 1 line 4,-
for **1969™ substitute' “1970" (2)
(Shri P.C, Sethi)

MR. CHAHRMAN : The question is :
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“That Clause
part of the Bill.”

1, as amended. stand
The motion was adopied.
Clause I, a5 amended was taken to the Bill.
Enacting Formula
Amendment made

Page 1, line 1,-
for **Twentieth"
first™ (1)

substitute-"*Twenty-
(Shri P.C, Sethi)
MR. CHAIRMAN : The question is :

**That the Enacting Formula, as amend-
ed, stand part of the Bill."”

The motion was adopted.

The Enacting Formula, as amended, was
added to the Bill.

The Title was added to the Bill.
SHRI P.C. SETHI : Sir, 1 move :
“That the Bill, as amended, be passed™,
MR. CHAIRMAN : The question is :
“That the Bill, as amended, be passed ™

The motion was adopted.

17.06 brs.

ADDITIONAL DUTIES OE EXCISE
(GOODS OF SPECIAL IMPORTANCE)
AMENDMENT BILL.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Sir, I had already moved®* earlier
thar this Bill be taken into comsideration,

Sir this is an amending Bill on additional

duties of excise in respect of goods of Commission relating to
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special importance. It seeks to give effect
to the recommendations of the Fifth
Finance Commission reyarding distribution
between the States of the proceeds of addi-
tiooal duties of excise levied om sugar,
tobacco and textiles, Hon. Members are
aware that these duties were levied with
the agreement of the Stale Governments in
1957 in replacement of States® sales tax on
these articles, The pet proceeds of these
duties, other than those attributable to the
Union territories, accrue to the States.

In addition to making recommendations
on principles governing the distribution of
net proceeds of these duties, the Filth
Finance Commission was also required to
cxamine the desirability or otherwise of
maintaining the existing arrangements and
the scope of or extending such arrangements
to other items or commodities, Accord-
ing to the Commission, the rationale of the
present scheme and the advantages, which
it was expected to bring, when it was intro-
duced, hold good even now. However in
view of the general opposition of the States,
the Commission has recommended that it
would not be desirable to comtinue the
scheme unless the Government of India
after discussing the matter with the State
Governments, can arrive at a general
agreement for the continuance of the
present scheme with suitable modifications.
Pending final decision, the Commission.
recommended that the distribution of the
balance after pavment of guaranteed
amounts should be made 50 per cent op”
the basis of population and 50 per cent on.
the basis of sales tax collections (exclude
ind Central sales tax),

Asalready indicated in the Explanatory
Memorandum on the action taken by the
Government on the Commission’s recom-

dafions, the matter regarding the desi-
rability of continuing the present arrange-
ments regarding additional excise duties
would be placed before the Natlonal
Development Council as early as possible,
for their consideration,

The other recommendalions om the
the sharing of

®Moved with the recommendation of the President.
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income-tax and payment of grants in aid
etc., have been dealt with in the Explanatory
Memorandum already laid on the Tab'e of
the House and I need not take the time of
the hon. House over these details once
again,

The aggregste transformer to the
States under the Commission's recommen-
dations would amount to Rs. 4,266 crores
in 1969-74 at the 1969-70 rates of taxation
as against the amountof Rs, 2,886 crorcs
recommended by the Fourth Finance
Commission for the period 1966-71. The
actual transfers during 1969-74 would be
more as these would also include States’
shares in additional taxation which the
Central Government may undertake.

Hon. Members would be interested to
note that the transfers to States from the
Centre have been steadily on the increase
under the successive Finance Commission's
awards. The transfers during ths first
Pian period which amounted to Rs. 386
crores in terms of the First Commission's
award weat up to Rs 877 crores in the
second Plan pariod. The trapsf:rs durine
the Third Plan period amount:d to Rs.
1,549 crores and in the period covered by
the three subsequent anoual Plans (1966-67
to 1968-69) the transfers to the States went
up to Rs, 1,746 crores. The transfers
under the present Commission's award, as
[ have mentioned earlier, are expected fo be
Rs- 4,266 crores which isa clear indica-
tion of the magnitude of the increase
in the Central transfer of funds to the
Stales.

Beside the transfers under the Finance
Commission’s award, the Ceatre also provi-
des subtantial assistance to the States for
the developmental programmes in their
Plans. The Central assistance Lo State
Plans which amounted to Rs. 880 croresin
the first Plans which amounted to Rs. 880
crores in the first Plan period rose to Rs.
1,058 crores in the second Plan period and
to Rs. 2,515 crores in the third Plan
period,

During the subsequent three annual
plan periods, a sum of Rs. 1797 crores was
paid to the States as assistance for their
Plans. The central assistance to ths State
Plans in the Fourth Plaa pariod is expected
to be Rs. 3,500 crores.
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Hon. members would agree that the task
of the Commission is a complex one. They
have to sce that the transfer of funds is so
designed as to assist adequately the States
keeping in view the financial needs of and
resources available with the Centre. The dis-
tribution among the States has to be made
after taking into account the resources of
individual States so as to avoid large
disparities.

With these words, I move that the Bill
be taken into consideration,

MR. CHATRMAN : Motion moved :

“That the Bill further to amend the
Additional Duties of Excise (Goods of
Special Importance) Act, 1957, be taken
into consideration,”

SHRISRADHAKAR SUPAKAR(Sambal-
pur): The minister said that the Bill be pas-
sed first and then the matter will be placed
b:fore the National Development Council as
a fait accompli. Whit is the good of this ?

SHRI P, C, SETHI : This Bill bas a
limi'ed aspzst, Under the present arrange-
ment, sugar, tobacco and cloth have been
exemptled from sales tax and they are
being taxed under the excise duties. The
observation of the Fifth Finance Commi-
ssion is that most of the States are against
this arrangement. Although we have a
numbzr of represenlations from all over
the country that instead of sales tax which
is more cumbersome and difficult to ad»
minister, the area may be extended and
all the commodities may be covered by
excise duty instead of sales tax, the demand
of the States is that in respect of sugar,
tobacco and cloth also we should go, back
to the old position of levying sales tax
rather than excise duties.

The Finance Commission has reco-
mmeaded that till we arrive at an agree-
ment with the States, the present arrange-
ment may to continue. Therefore, this is
only a stop-gap arrangement If we come
to an agreement in the NDC that we have
to revert back to the old position and have
sales tax on these commodities instead of
excise duty, the Act would have to be
accordingly changed. Or, if the States
agrec to contiouz the present system or
extend the area, that would be a different
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position. That is why I said, this Bill is
only an interim measure till we arriveat
a settloment with the States in the NDC.

MR. CHAIRMAN : Is Mr. Jha moving
his amendment ?

SHRI SHIV CHANDRA JHA (Madhu-
bani) » Yes, Sir. I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 30th April, 1970." (3)

SHRI HIMATSINGKA (Godda) :
Sir, as explained by the minister, this
m d is introduced to ply with the

wishes of the States and the recommen-
dations of the Finance Commission. Be-

" fore 1956, sales tax used to be levied on a
number of commodities. As the rates of
salos tax were different in different States,
there were a number of complications.
There was a great deal of corruption also
and a lot of sales tax used to be evaded,
by dishonest persons. At the same time
those who wanted to pay sales tax honestly
ware put to a disadvantage.

To meet that situation it was suggested
that instead of the sales tax an excise duty
may be levied, which will incidentally give a
larger amount of tax also. The dealers
will also be happy if they are relieved the
duty of filling sales tax returns.

As a matter of fact, if you look at the
figures you will find that the collection
that has been made in pursuance of the
excise duoty that has been levied in place
of the sales tax, which has gone to the
different States, has been much more than
what they would have got by sales tax.
If it is sales tax levied from the dealers
what normally happens is that a number
of persons start a firm, do bussiness for a
few months and then close the shop.
The States loses sales tax in such cases,
But il the tax is levied in the shape of
excise duty, it is collected at the source,
from the manufacturers themselves. There
fore, there is no question of any escape
from duty.

The change-over from sales tax to
excise duty has been very helpful to the
States and also to the dealers. Because,
the dealers have been saved the (rouble
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of filling returns. In the case of sales
tax honest dealers were placed at a dis-
advantage as compared to these dealers
who were evading sales tax.

M0

Therefore, I feel it is unfortunate that
some of the States have not agreed to the
continuance of this excise duty. As a
matter of fact, I feel that if a number of
other articles are added on the same basis,
excise duty in place " of sales tax, all the
States will get at the same rate and there
will be no problem of inter-State sales tax,
Therefore, I feel that an attempt should
be made to persuade the States to continue
this arrangement, not only in the case of
the existing articles but in the case of
more and more articles.

It will be clearly secen from the figures
that the collections have been increasing.

SHRI JYOTIRMOY RASU (Diamond
Harbour) : That is because of growth in
production and growth is evasion.

SHRI HIMATSINGKA: My hon. friend
is always vocal and he always speaks with-
out caring for facts and figures. He will
not take the trouble of verifying his facts
before speaking.

SHRI JYOTIRMOY BASU : About
evasion you are more factual,

SHRI HIMATSINGKA : 1 have been
saying that if we switch over from sales
tax to excise duty there is no scope of
evasion and the dealers also will mot be
put to a lot of difficulties. The change
over from excise duty to sales tax isa
retrograde step. But if the States do not
agree to the excise duty then the Finance

~ Commission has no other alternative except

to make a recommendation to continue the
present arrangements till the States come
to some sort of understanding.

The basis that has been suggested for
the division of the additional duties is a
reasonable one because it guarantees the
payment that they were getting before the
change-over and the additional collections
are recommended to be divided in the
proportion mentioned in the Bill.

I have nothing (o say so far as that is
concerned. I feel that the hon. Minister
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will take all possible steps to see that the
States do agree to the continuance of this,
Not only do they agree to the continuance
but that they agree to certain other addi-
tional items being included in excise duties
in place of sales tax,

With
measure,

these remarks 1 support the

SHRI LOBO PRABHU (Udipi) ; Sir,
there are two questions iovolved here.
The first is whether the distribution made
of these special duties is fair to all States,
I bave spoken at some length about this on
the earlier Bill and T would like to add
that it is because of the very injustice of
this distribution that the Stales are now
claiming that they should have their own
sales tax. The injustice arises because
they are given only these proportions which
existed in 1958. Since thenm, as my wvery
valoed and very vocal friend bhas said,
there have been wvarious lines of growth
which have not been taken into account
in this distribution of this tax. You must
realise that®his is a tax rental arrangement
The Government was collecting these taxes
oo behalf of the States; the Government
was collecting excise in place of sales tax.
In these circumstances you, as the rent
collector, had no business to vary the
amounts which were due to each Siate
This Finance Commission, which has gons
all out on the population basis ignoring
the sales tax figures, is the cause of the
dissatisfaction among the States. You
have, therefore, in the first insiance to
discard the recommendation of this Finance
Commission for the distribution of these
addrtional duties in the manner proposed.
The duties should follow ths strict pro-
portions of the sales tax as they stood in
1958 barring such marginil changes as
may take place.

The second question is which of the
1wo taxes.excise or sales tax is better,
firstly, from the point of view of the State
and, secondly, from the point of view of
the ecomomy. It is very well known it
should be known evem to the Stntes that
the excise duty which is imposed at source
is a complete tax. No ounce of sugar, no
yard of cloth, no tin of cigarettes may be

' taken out uatil it pays the duty. When
you come to sales tax, this may be distri-
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buted among large dealers and small
dealers. Small dealers may not pay any
sales tax at all if the arey below the oxam -
ption limit. So, as far as the State is
concerned, in excise duty you have a much-
larger coverage, both in respect of the
source and those who pay this tax, There
will be an invitable reduction in tax if you
trapsfer from excise to sales tax. The
result of that reduction will be that the:
rate will be increased. It is quite fashion-
able. The rates of sales tax on commo-
dities which the States impose have in-
creased much more than these additional
duties, When you impose the increased
ratz, you do it at the expense of hopest
people. Only those who ars honest pay
the tax, all those who are dishonest com-
pletely escape. So, the Government has
to put it very clearly to the States that
this is the position, namely, if they want
less tax evasion and more revenue, it js

betler that this rental arrangement should
continue.
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At the sametime, the Government is also
to blame that it has been somewhat partial
to the excise duties which it collects in to
over the excise duties which it has been
collecting in lieu of sales tax. The increasy
since 1958 has been only 45 per cent for
textiles, cigarettes and sugar as against 70
per cent for others items which are in the
total control of Goveroment. This is not
fair that you have taxed certain smaller
commodities and have exempted these
bigger commodities because you are pot
concerned with the procedure. 1 am npot
asking you to increase the tax because. I
think, you will do it without my asking.
But I am asking you to see that there is
some kind of a fair distribution of these
duties. You should not treat the taxes
which go to the States in a different way
from the taxes which you take your
selves

Lastly, 1 would like to say that the
whole question of excise duties has to be
considered very carefully by the Govern-
ment. You have got a socialist Government
and, I should say, the great socialist Minister
of State is sitting behind and I want to
know whether it is comsistent with this
socialism that you keep on iocreasing. the
excise duties and increasing the opportuni-
ties of corruption on the basis of theso



343  Addl, Duties of

excise duties. Therefore, 1 would like to
say, what was said before by other hon.
Members : be careful how you proceed
with the excise duties, with these indirect
taxes, beacuse that is not the direction of
socialism.

ot grEare qaaw (g9 faaef) @ wa-
qfe wgrea, ag faaas @1 og¥ fadmw
# aeg wear fadas § M faq wida
# fawrieal & wgE 99 a§ A qWAr
qz Tt A faeee T faww afwag
Hfaarafi ot ad av & fay 2. &
3 fagre &1 GR4T AT J@AT g Al
1957 & qa fagas &1 W 41 A%
foesi eomedr &1 A% oAt aETH, WAl
o F98 9T faft T F Fam 9 FTHIRA
®T @O #Y, IHF A} @A wifgd
wg sgaar 9g 4t fF wsal & fadl &%
@I F B OF TN 9 FT A9
W gas 6T Teal #§ aiRd §) agear
Y, A AW T AEQE F XA 7@
wEeqr AT @A wifgy afew we
aeguil ®1 W W Fd a7 & aw gy
wiw W ® ag wamAm g f& faad
FT AMA g1 98 OF & #NT 9T 70 fad
ard A way wwgr aaF ag g 5 fam
g 9T A€ darT gl ¢, waiy vanza
& e q & FL A (@A 7 99 Tw
ot agen #eAl @1 FT A MR, IN
¥ 412 9U% FAT FL A AMAT S | 34
¥ a Faw @l Fogmdr g7 v g
fwrdF QA AT FT AN 1A
& gardl, snEl JAl a9r g g1 saqr-
fai = s fgae feqia T&d Wk
e ¥ o 4 1 gdfa A
g WY 3T &

fag Ar@IT A @R ALH 9 GO
wwe foy &, & st §, I 9T A
o s AT wrfgd AR Ul W @ A
i s wfgd FF 7¥aw
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IR H A SR F el R OF AR
99 AT [WE A A 5 gEmET
FTE W17 79F 917 I8 A F AT
g ¥ sugear # A Y famd fmdd A
T F qEFAIT SAFH LA FT OANET A
fadr

FomFwr§ fs og ot cendt
fagms ¢ ag 7 fad weard @@ w@ar
afex Ia%1 card) fear s s 98H
FT87 § AR Afas wgal w1 s
ST | 2H g § F oF ;A §3A
aigar § i % ssaqa a1 g7 Wl g
IAFT F2ATT FI& 99 AT F) G
1 & a8 X g7 Whasa §13 Araw-
7% gl a1 9z < faa g, Afwr wedl
Fzga S gga A a1a fF T oW
FEgul Il 0l gE% wE 67 F MW

FEARA FL TF @ FAT qT AT FHC
FTH |
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SHRIS. KANDAPPAN ( Mettur)
Mr. Chairm2n, Sir, the hon. Minister has
convenient'y ignored the debt liabilities of
the States and tried to make out a case that
everything 1= well with the States after the
report of the Fifth Fioance Commission. 1
am sorry Lo point out that this is a field
where most  of the States are feeling the
pinch, Aod ina pumber of States, I am
afraid, after the repayment of the loan and
the interest, hardly anything would be
left for theic development activities. That
is the case vith my State and I do not know
in how many States the same predicament
prevails. To give a glaring picture, I will
simply quolc the increase of the debt liability
of the State- in all the three Plan periods.
In 1952 it was of the order of Rs. 239
crores. la 1966 it has risen to about Rs.
4094 crores, [ thick it is still higher now-
round abou: Rs, 6000 crores. Taking the
percentage, the repayment during the First
Plan period--1 am talking in terms of all
the States put together--come to about 9%.
In the Second Planit comes to 33% and
in the Third Plan it is of the order
of 40%. This is the average of all
the States taken together, But if you take
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each State separately, where the debt
burden i; more, the liability is equally more,
So, this aspect is completely ignored by
the Finance Commission as well as by the
Government of India. This isa matter of
great concern to us and unless the Govern-
ment do something on that account. 1 am
afraid as to what we are going 1o do by
way of Plans, This is a serious maiter and
if the hon.Minister is in a position to throw
any light, we would be happy to receive his
observations on that.

Then, inspite of the realisation by the
various Finance Commissions about the
difficulties of the States and in spite of
their recommendations, we do not feel that
things have improved much. Here, 1 would
like to reitérate the point of view made by
my colleague, Mr. Sczhiyan. We should
have some kind of a permanent machinery
to resolve these difficulties and it is wvery
imeprative to bave it without further delay,
The Fifih Finance Commission have said at
one place :

“There is a chronic gap belween the
States” own fevenues and their expendi-
ture commitments.’

But I am afraid that even their own
recommendations do not meet the alarming
situation that they themselves record here.
Though we are not very happy abcut the
recommendations of the Fifth Finance
Commission. | am sorry to say that the
Government of India do not scem to pondcr
over the various points they have raisced.
Are they very positive or clear in their
mind as to the inclusion in the divisible
post of the spccial excise, that the Finance
Commission has recommended because, if
1 heard the hon, Minister correctl., he said
that it would be considered 71 hope it
will be agreed upon at least from 1972
onwards as recommended by the Commission
itself, if not earlier.

With regard to this Bill we are presently
discussing about these additional duties of
excise, some Members who preceded me,
particularly Mr. Himatsingka, Mr, Hardayal
Devgun and I think even Mr. Lobo Prabhu
said that we should rather not change this
method and go on increasing and bringing
in more commodities under thess excise
duties and then make the division among
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the States. But it is very curious tbat most
of the Siates as per the report of the
Finance Commissicn have dumanded that
they should resort to the old practice and
they should be given the privilege of haviog
the sales tax insticad of excise duty, Here
it is very pertinent to inquire as to why the
States feel like that. 1 would like to give a
Jery coocrete example. According (o the
formula adopted by the Finance Commission
and that we are going to pass now, the
share of my State will be of the order of
about--it is only by way of example I am
quoting here--Rs. 285.34 crores.

s

If we leok at the Sales Tax collection of
Tamilpadu, according to the Tabulation
that they themselves have provided we see
that it stands mext o Mabarashira, But,
according 1o the scheme of things. here it
comes fourth or fifih in the list. Naturally,
Sir, theieis a fecling of suspicions-it may
not be correct; but that sort of suspicion
is bound to anse ihzt somebody is expro-
priating cur collection, Probatly, Sir, the
curious anomaly in our Federal structure
with ragard to Finance is this, Every State
seems to think that others are living at
their cost, It is an anmomalous situation,
We should try 10 remove this suspicion.
That is what is most vital to bring about
cordial relation hip and healihy cc-operation
betwewn the Staies and the Centre, 1t is of
paraniount importance to remove that kind
of suspicion from any State For that,
voless you as demanded by many members
statutorily provide certain scheme of things
without resorting to the ganble as one
Chaiiman of the Finance Commission bas
expressed, or 1¢sorting to Grants-in-aid, or
resoriing 1o certain provisions of the
Consunuticn which is rather a distortion
according lo some legal experts, without
havirg recourse to all t1hese things, unless
it is open and it is clearly laid down, the
suspicion is bound to be there. So, I would_
rather demand that in these, as well as in
other maiters, they should have more and
frequent consultaiions with the States and
try to evolve a formula which would be
agreeable to almost all the States. And,
one more point I would like 1o add,
following what Mr. Lobo Prabhu has
observed earlier.

This Finance Commission, as well as

the National Development Council have
taken into consideration the backwardness
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of certain regions; but unfortunately they
did not take into consideralion as to why
the backwardness was there. In certain
cases their backwardness was there, in spile
of major allocations that they received from
the Centre, There should be a certain
formula whereby we should not reward
inefficiency in the mame of beckwardness.
1 would rather plead with them to find out
as to how the backwardness arises. A
suspicion arises that they have wasted the
precious and scarce resources that were
given to them. You have been going on
giving vour financial resources to some
areas where theyare not ina position to
properly operate or exploit or utilise them.
This, 1 am sure, forms part of an clement
of suspicion in the matter of devolution of
your finances. Unless these things are set
right there cannot be a healihy comnpetition
between the various States with regard to
their development activities. With these
words. Sir, I conclude my observations.

«*SHRI TENNETI VISWANATHAM
(Visakbapatnam) : Mr. Chairman. Sir,
this Bill is stated to be a temporary
measure only, but the discussion on this
has been quite extenmsive. Iln 1957, as a
result of the harassment caused by the Sales
Tax Officers and because of the disparity
in the quantum of Si'es Tax in various
States, there ensued what can be called
‘flight of commodities’. As there is flight
of capital, there is bound to be flight of
commodities if there is disparity in the
quantum of Sales Tax in different States.
That is why the Finance Ministers of the
States met and considered the issue. They
then came to the conclusion that in order to
overcome these difficulties and to avoid
the cut throat competition in the matter of
levy of this tax by the States, it would be
better if the Central Government levied the
Excise Duty and distributed the proceeds of
this duty among the States. It is true the
Centre is not keeping back any part of the
revenue thus collected and the entire
proceeds are being distributed among the
States. As Mr. Lobo Prabhu has stated, if
the power to levy and collect the tax is
given back to the Siates, the same old
difficulties, to avoid which the power was
given to the Centre, would again crop up
and in more serious dimensions, 1f it is
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desired to protect the assessees against the
harassment by the tax-collection staff, it is
necessary to retain the present method.
Even if the Finance Commission goes into
the question, they, will have to discuss the
issue with the officers of the States only.
Even if the National Development Council
disevesses it, only the Chief Minister of the
States will participate in the discussion.
That is to say, the consullations would take
place only with those very people who are
interested in increasing the revenues of the
States and for that purpose, do not mind
adding of the suffering of the people. But
neither the Natiopal Development Council
nor the Finance Commission ever bothered
to considerthe views and experiences of the
assessees. We, on this side, as well as the
hon. Minister are receiving telegrams from
textile and tobacco merchants, | have also
written on this issue to the hoa. Minister.
The refrain of the telegrams is that, as
compared to the Sales Tax, the Excise Duty
is less cumbersome and is preferable. The
Minister has therefore to taink of this also.
But if be is trealing this as a temporary
measure and thioks that this matter would
be discussed by the National Development
Council, then it would be better if some
representatives of the asscssees are also
invited at the time of discussion of this issue
in the National Development Council. The
viewpoint of th* assessees is very important
because, in the matier of payment of either
Sales Tax or the Excise Duty, they are the
people who are directly affected, The whole
matier shouid be reconsidered fu!ly. This
NDC is not a stawutory body nor isita
creature of the legislature. We do mot
know its precise status. Therefore, 1 submit
that the proposed, action of the hon.
Minister in getting the approval of the
National Development Council is neither
proper nor justified.

This is a temporary measure; let it be
as such only. Otherwise there would be
competilion among the States, and the price
level of commodities and interstate movements
of produce would be completely upset,
because of the different rates of tax in
different States. Tt was on account of this
only, as T have stated earlier, that the then
Fimance Ministers of the States agreed te
surrender the power to the Centre 1f I have
been able to convince you of the need to

** The original speech was delivered in Telugu.
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retain this power with the Centre. I hope
the Government would act in the manner
T have indicated.

ot wo fire wewe (¥afaar) 1 &=
afy 7Ry, wra & oA § WMH wF
¥ feafy qar &Y o€ 2, famd wom wfes
oifa® o wwdfas afasre amr g &
gk wfaftw Ot ea frgd go § s
wfew sifaw gfawrd faast arfge. aifs
gAwT famw g, Yitg wwwET T AN
S T TR e @) 1 o g tad
2 @ agaaqy @@l o famie fed
fa ag fa=r srar wan & 0 WA AT A
g wy § feag ow erefor sgeear
¢ | AT @¥ wiw ww aren @ g
T oA ¥ foe ag wsd § fr aget
gt ofcfeafml w) efee & w@d gg uval
o ¥ & @i F anel ox fEd
forare e @ aar frgd gn Teal w
afaw wifgs gfamd gvew w7
fam & waw ga10 9T |

fag smavr & fetd @ & T
Auw agiiz Fifaw &1 o d5F gd,
FfeT gud o wgeagy wWl 9T A9AR
& aqry gt F1 agnfa ared T@ 8
T HET | wwT g gmemHl 9T fa=iT
% ag faw wrqn oman, @ wfews wean
AT 1 ¥ qo7 aga AT @ 1 Tew wfaw
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FWE 17 gl o e fogd faar
¥9 WA ¥ T wWew g T @
awd g1

awEt & gron weftgw Jewdww qMA
AT 47| 1957 # oAl 4R FR F 9
# g dmrent gt v ¥ C@taaa qaEres
fegét age st Wi gas i 7 faa-
f@ st | ¥fsr mx a1 faw feafa
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wErd gl e smaEr 8 S Ffe-
agmt @t § sAnr g femr
a1AT Tfegd, v ;A g A} IR
T 9ifg @t gw SE TWA A1)
&7 & Wl § gU FT AR

wgT A% fagre & gEaey §. AW
mat & a1z Y ag ow foger gam T
arar arar &1 far wrorr o foge
fagre &t wad®ar F1 eqT TN & wATAT
5% frgdqr 9y o zfer Homram B

quTAATY AW X wd-sgEedr w7
frwf faege aaw efesim & @ar §,
forgd aomw fre® gu el & fawrw
siedgue gfem & @il e
AR g NS g sAFEqr §1 T @l
arar & 1 3@ faw § gwrorarg ¥ AET W
stfea #1 famr & #¥ #aa 7@ @A
g e AR g ok @
sfer, 3=z ot usAl F weedl § gL
W Wy AT @9t @R gEAerd
A ¥ & faegul ot frare T & &
g faq amar wfgd av | W AW A
tar fwar ar, ar g= faw &1 «awy 39
Frw &1 #1ar |

fafam Tedl & 419 ¥ o §7 a1
el & @ A A€ quend dug
afz 37 W wic arg & fagd gr wedl
) gaemi o3 Sfaa e faar s,
1 ag g gwar & fag sadaeE gem
AR Tt gw gEwae W few § A
T | | 5T aATH ATA) 9T T AW
& geer 9 ag fav s ifgh 1 ad-
o frer & Frq T S99 a0

SHRI JYOTIRMOY BASU (Diamond
Harbour) : I would not go into the wor-
king dctails of the Commission because the
suceess of this arrangement depends wvery
much on the attitude of the Ceatre towards
the States. 1f they wish to treat the Siates
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@s their colonies, nothing is going to work.
Whatever formula they have laid down in
the last 20 years has resulted io the complete
bapkruptcy of the States. Today the
State Goveroments are nothing more than
municipalities and they are really hard up
for money and if you see the Budgets of
all the States, you will see that most of
them are ronning at a great deficit. As
long as you control the monctary powers
in this country, you have to take the
responsibility of meeting the needs of the
people of the States. It is not the
nesd of the administrative machinery there
but it is meeting the needs of the people
of the particular State,

Let us ses what you have been able to
do with regard to West Bengal. West
Bengal, which has faced problems coming
out of partition, influx of refugees. etc, has
been wanting at least Rs. 125 crores for
resettlement of those who have heen there
since 1946 and also the new arrivals that
are coming due to the changed political
circumstances in our neighbour Stale,
Then, we have the border problem. a wvast
length of border, the maintenance of which

falls partially on the State Government
machinery,

The Centre has to consider these. things
The formula--heads I wip, tails you lose--is
not going to be accepted any longer. Calcutta
has been neglected during the last twenty
years .. .. (Aa gron, Member : Question).
You have made billions of rupees in the
shape of taxation, excise duties, import.
export duties, foreign exchange earnings,
etc, What have you given in return to
keep that city going 7 The whole city
machinery is on the verge of collapse You
cannot keep your eyes shut and take bazk
your hand when it comes to the question
of giving back something. We are nat
going to have it any longer. If you aie
anxious to have good, cordial and will
meaning relationship with the States you have
to take advice from them and formulate
your policiss. Calcutta port is another
problem. That has brought you a fortune
for the last one century.

MR. CHAIRMAN : 1Tcan allow this
kind of speech on another occasion.
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SHRI JYOTIRMOY BASU : We must
tell them what we require. The formula
that they had bzen trying to sell is not
good enough. Mr Raghuramaiah will tell
us how Calculta port cannot make both ends
meet. The whole issue is an issue of
politics and principles. If the Central
Gevernment does not come to brasstacks
and face realities these formulas are not
going to be the cure. We have many other
problems : unemployment, backwardoess
in education, rural electrification, rural
housing, rural water supply. Everywhere
we are backward. We had been the vic-
tims of severe floods during the last two
or three years. The Centre has to consider
these things. It is not my State which is
saying this; it has come from Mr, Karuna-
nidhi of Tamil Nadu; he has voiced these
feelings. The Kerala Government has been
treated in a shabby manner and Mr. A. K.
Gopalan, a Member of this House has
presented a memorandum protesting against
the way it had been handled. Tn conclusion,
if you want to muaintain healthy relation.
ship with the States, do not treat them as
colonics. Delhi, the Ceatre's capilal,
should be guided by the States; the States
shou!d net be guided by Delhi.

35
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feawa dargr ot &1 & wi wEy
fgr g A ot gEd wwRd a1
oz ua 3§ wicard & sov N
&gg qmar M wifge | & Szm fE
FIFI 38 X AR FL AL Gigard qu
FE T T Fma g | W eI %
g § qoft a1 gard F3@ g

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Sir, these two Bil's were taken
together originally and therefore most of
the Members who spoke on these two Bills
made common poiots. Some of the points
which were raised by the hon. Membars
have been replied to by me in the speech
on the points parrated when the first Bill
was passed,

As far as this particular Bill is concer-
ned, before coming to it, I would like to
refer 1o some of the points raised by the
hon Members during the course of the
previous Bill aod also on the current B,
Shri Tenneti Viswanatbam, Shri Randhir
Siog and Shri Bharati and a few other Me-
mbers also raised ihe point that - there is a
similarity as far as sales-1ax and excise du-
ties are concerned in the sense that the
excise department is not immunet o corrrup-
tion. I would not claim that here and there
cases of corruplion camnot be cccurring
in the excise depariment but, by and large,
1 would only like to say thatit was on'y
with the point of view that the excise off.
icers may not come into contact wilh the
factories when the possibility of corrupling
him are much more-because every time (he
goods are passed out of the factory they
have to give a cerlificate--we bave evolved
a system koown as the sell-removal prece-
dure whereby we have put our faith in the
manufacturer himself and, at the same -
me, we have provided for some stringent
penalties if they are found to do some mis-
chief. That is why we bave removed the
excisc officer from the point of the factory
which is the point of production, and 1he
self-removal procedure has been working
for one year, I would pot claim that (hig
has been a complele success. There are ar.
eas where improvements have to be made,
and certainly we are looking into them and
therefore, to the extent possible, the possib-
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ility of corrupting the excise officer is gett-
ing reduced as far as the self-removal pro-
cedure is concerned. At the same ume, [
do agree with the hon. Member that more
vigilance is necessary and more strict me-
asures are necessary, and wherever cases
of corruption in the excise department, or
for the matter of that, in any other depart-
ment, occur if they are reported, we will
take more stringent measures and take an
overall serious view about it.

As far as the sales-tax and excise duties
are concerned, the main point of difference
is that excise duty is collected at one point
with the result that the manufacturer who
is producing the goods has to pay the exci-
se duty, and then the consumer or any Ot-
ber buyer has nothing to do with it and
there is no repetition. On the other hand,
in the case of the sales-tax, it is Jevied at
various points ; there is a single-point
sales tax; there is a multiple sales-tax; the-
re is the inter-State sales-tax. Therefore,
everytime the article passes from one hand
to th: other, sales-tax is levied, and so it
is more cumbersome and more irksome to
the consumer, the buyer and the trading
commuanity. Therefore, as 1 said in the very
boginning while I was replying to the first
Bill, we have received so many representat-
i00s from all over the country, from the
induitry, trade and the consumers, that
thay would not like to revert to the old
procadure wherein the sales-tax was to be
collected on these items, pamely, sugar,
tobacco and textiles. On the contrary they
bave praised, and most of the hoo. Mem-
bers who have spoken have also expressed
ths view that instead of having this only
for three iems, the area should be widened
and extended.

1B brs,
However, this matter will have to
be discussed in the Mational Develop-

ment Council. Most of the State Govern-
meals have opposed it on the ground that
wherecas the basic duoties have gome up
from Rs. 450 crores to Rs- 1376 crores, the
additional duties wbich accrued to the
States, aftor deducting the expenses on the
cpllection of the {axes, have gone up from
Rs 39 crores in 1961-62 to Rs 62 cfores
ounly. The States say that the increase in
additional daties which actvally accrued
te the States is comparatively much less.
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They say, instead of levying excise duty, if
we had left them free to levy sales tax,
they would have earned more revenue. We
will have to take an overall view in the
light of the sentiments expressed here, the
representations received from the State
Governments, etc, Therefore, it will be
difficylt for me to commit myself as to
what ®ould be the outcome of the NDC
meeting. We would discuss this particular
point in all its entirety with an open mind
with the State Governments and then take
a decision. The scope of this Bill is limited.

I would assure Mr. Jyotirmoy Basu that
there is no question of treating the Staies
as colonies. After all, we are also part of
the States. We are also residing in some
State or the other. Qanly because we are
Members of Parli t or Ministers, we
do not become persons out of the States,
Shri Jyotirmoy Basu : Delhi has no relation
with India. You have precast tiles for pa-
vements in Delhi while in the States, you
will find hospitals without an operation ta-
ble or anything of that sort,

sit fraar W qarafy wPag, w4
iRy 7 wgr & f5 wdwwde wifae &
™ 9T far &0 fr wwmres egEY w1
Fzara feg ag A g1 Afex &K s
g g & aw A Frgsw wla W
foqiZ an€ @, o O wig A TAWgdE
siffga § @ & arX ¥ waar & 3@l
fear ? wad sar feswdy &, saqr aua
#11 a7 (& OF 17 96 O FUA &
far aIsuT gt @ &

g0 qa-99 FT 3§ JFARR FW@
g e aw &Fen @ smam . wifaa 9
ot frget 437 g 4, va i aw A W
qray #1741 A faan, @@ § war fTesd
%) qiw wiffga & QOfer F1 o= agl
gl g &, ved wl; g A W &
gk # faddia & Wit 73t v fawe 5@
¥ @13 Iq%( Al €@ JOAAT I@HT qG
gy anfat ool wr feaad €

MR. CHAIRMAN : Daes he wat ‘>
say anythiag in reply 1
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SHRI P. C SETHI : No 1 have alrea-
dy said what I wanted to say. He has not
made any new point.

MR. CHAIRMAN : I will now put
‘Mr. Jha's amendment No. 3 to vote. The
question is :

“That the Bill be circulated for the pur-
pose of eliciting opinion thereon by the
30th April, 1970." A3)

The motion was negatived,

MR. CHAIRMAN : The question is :

“That the Bill further to amend the
Additional Duties of Excise (Goods of Spe-
<ial Importance) Act, 1957, be taken into
-consideration.”

The motion was adopted.

MR, CHAIRMAN : We will now take
up clause by clause consideration.

There are no amendmenis to clause 2.
“The question is :

*That clause 2 stands part of the Bill™
The motion was adopted,
Clause 2 was added 1o the Bill.
Clause 3.--(Amendment of Second Schedule.)

SHRI LOBO
move :*

PRABHU I beg to

Page 2, after line 36, add--

“Provided that when the percentage of
.any State is below that fixed by the Fourth
Finance Commission, a grant equal to the
difference will be made under the relevant
article of the Constitution,™ (4)

My amendment relates to those States
which have suffered from the allocations
made by the Fifth Finance Commission.
1 do not wish to repeat the details of the
case, but I would like to say that it is incu-
mbent on this House to see that these Stat-

PHALGUNA 35, 1891 (SAKA)

Exeise (Goods of
Spl. Imp.) Amd:. Bill
es are not left wounded in this manner
by the Finance Commission. I could press
that you should follow the formula of the
National Development Council and restrict
the allocation on the basis of population,
1 could press that those States which have
received more should be made to give it
up. I am not doing it On the other hand,
I am only suggesting that you restore the
percentage which was given in the Fourth
Finance Commission and which has still got
two years to run by a separate grant to be
made under article 275,
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I would like that this grant should be
made under article 275 and pot under arti-
cle 282 because plan grants under article 282
have politica) strings. It is not consistent with
the dignity of the States to be bound by
the political strings of the Centre. So, 1
make this modest request, which will not
Involve very large payments, may be acce-
ded to and my amendment accepted that
the diffe b the two p tages,
that of the Fourth Finance Commission and
the Fifth Finance Commission is made up
under article 275,

SHRI P, C. SETHI : The Bill before
the House is to the effect that the excise
duty on tobacco, sugar and textiles should
continue to remain for some time till it is
considered by the National Development
Council. The hon. Member has moved an
amendment with regard to the devolution
which the Finance Commission has reco-
mmended. We did not want to bar him and
that is why we have ourselves recommended
to the President that he may be aliowed to
move his amendment. But, as far as that
amendment is concerned, it would almost
tantamount to saying that the award of
the Fifth Finance Commission has to be
treated differently in this particular matter,
Therefore, 1 am not in a position to accept
that amendment.

MR. CHAIRMAN : I will now put the
amendment of Shri Lobo Prabbu to the
vote of the House.

Amendmeat No. 4 was put and megatived,

* Amendment moved with the recommendaion of the President.
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MR. CHAIRMAN : The question is :
“That clause 3 stand part of the Bill”

The motion was adopted,
Clause 3 was added 1o the Bill.

Clause--1 (Short title and commencement)
Amendment made :

Page 1, line 4,-
for “1969" substitute **1970" (2)
(SHRI P. C. SETHI)

MR. CHAIRMAN : The question is :

*“That clause 1, as amended, stand part
of the 'Bill".J

The motion was advpted.

Clause 1, as amended, was added to the Bill,
Enacling Formula

Amendment made :

FEBRUARY 24, 1970

Excise (Goods of 3600
Spl. Imp.)Amde. Bill

Page 1, line 1,-

for “Twentieth™ substitute *“Twenly-

first™
(SHRI P, C. SETHI).
MR. CHAIRMAN : The question is :

““That the Enacting Formula, as amend-
ed, stand part of the Bill”

The motion was adopted. n

The Enacting Formula, as amended, was
added 1o the Bill,

The Title was added to the Bill,
SHRI P. C. SETHI : Sir, I move :
“That the Bill, as amended, be passed.'™
MR. CHAIRMAN : The question is :
“That the Bill, as amended, be passed,’
The motion was adopted,

18,11 bre.

The Lok Sabha then adjourned till
Elaven of the Clock on Wednesday, February
25, 1970(Phalguna 6, 1891 (Saka).
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